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LOK SABHA 

,F,i,tIay. Augu", 8, 1986( SravaIJQ 17, 
1908 (Saka) 

---
The Lok Sabha met at 
Eleven 0/ the Clock. 

[MR. SPEAKER In the Chair) 

[ElI6li4hJ 

MR. SPEAKER: Mr. KoJandaivelu, 
you are here solely and wholly monopolising 
the whole front Be1"ch. Don't you fall under 
tbe anti-monopoly Act-what is that Act ?' 
-the MRTP Act? 

SHRI SOMNATH CHATTERJEE: To-
day, Tamil Nadu has the monopoly! 

MR.. SPEAKER : Shri Ram Bhagat 
Paswan. 

ORAL ANSWERS TO QUESTIONS 

{English] 

MIMIse of foreign exchange by multi-
Itatlonal companies 

*326. SHRI RAM BHAGAT PASWAN: 
WiJ] tbe Minister of FINANCE be pleased to 
state : 

(a) wbether Government propose to 
examine tbe use of foreign exchange by multi-
national companies and ,their subsidiaries; 

('b) whother Government propose to 
apPQint a Sptcjal Committee for this purpose; 
aDd 

"", /,,", " 

" r,. 

THE MINISTER OF FINANCE (SHRI 
VlSJ:lWANATH PRAT AP SINGH) : (8) 'Np, 
Sir. . , 

t b) N,o, Sir. 

(c) Does not arise. 

1 Tronslalion1 

SHRI RAM BHAGAT PAS WAN : Mr. 
Speaker, Sir, my question is very simple but 
it has not been answered. We daily read iD 
the newspapers that all the nlulti-national 
companies are indulging in a lot of 'man'ipu-
lations in the matter of fore'jgn exchange. 
Some three or four days back tht're was a 
news item in the newspaper in this regard. 
I would like to know from the Hon. Minister 
8S to what are the ruJes which govern the 
remittans:e of foreign exchaogCi: by the multi. 
national companies abroad 1 Kindly tell us 
the rules and let us know as to what percen-
tage of their total profit can be sent abroad 
in the shape of ,foreign exchange ? 

SHRI VISHWANATH PRATAP SINGH: 
Sir. so far as the question of remittioa a 
porting of their profit is concerned, thOle 
companies whom we have allow<;d tQ s<\,nd 
profits abroad can remit profits equivalent (0 

their share capital. Of C'our~e. we are impos-
ing a restriction that they must restrict their 
share capital to 40 per cent but in the mJtter 
of core sector and where exports or techno-
logy is concernod~ cKemption has bce,n giver .. 
Ordinarily, they should bav" their share upto 
40 per cent. 

SHRI RAM BI-JAGAT PAS\VAN: Mr. 
Speaker, Sir. should J take it that tbey can 
send upto 40 per cent? Is this the rule of 
the Govern01ent? Because they get pr'ofit 
from two places- from· he're as well ,a~ from 
abroad. 1 would like 'to ,know as to ,w~al . i. 
their total profit and whether they are sC;Dd-

.(c) if SQ, ;t~e c;1et4ils th~reof? 
" .:', "", I ,' .. 

, ing only uplO 40 rer cent 1 Have you .;:ver 
looked into it " For example" how .lnaD)' 
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times enquiries have been made in tb e case 
or fTC since 1980 '1 If tbey are sendinJ 
correetl, then should 1 take it that aU the 
multl.national companies are bonest and are 
working properly and there is no manipula .. 
tion etc.? Kindly tell us if tbey are not 
sendtoa 40 per cent, win you constitute a 
special committee to investigate the matter ? 

SHRI VISHWANATH PRATAP SINGH: 
Sir, tbe Government remains vigilant and if 
lOme rule ia violated, action is taken. Bata 
India's cases ha" come· They had admitted 
tbeir offence. Search was made in the matter 
of Triveni Tissues Company also in November 
1985. Some over-invoicing had been repor-
ted. Inve§tigations are on. In March, 1986. 
searcb was made in tbe case of Jokai India 
Ltd, Investigations are continuing in their 
case. In addition to that search was made 
in February in tbe matter of Brook Bond 
also. Tbey bave admitted their offence. 
Regarding lTC, wh'Ch is a multi-national 
company, the information is like .hi') : 

[Eng/ilh) 

On the E1Ccic;e side the TME cases are 
pending in various High Courts and the 
SUf'reme Court. The total amount involved 
is Rs. 40.87 crores, Some, of these case~ may 
be settled under the Amnesty Scheme now. 

In another case the Delhi High Court 
save a judgment against the ITC and others 
on a matter of determination of sizeable 
values. The balance amount tu be paid by 
the ITC by tbe end of August is about Rs. 
4.66 crores. 

The Director General of Customs and 
Central Exci.e has decided a case of manipu-
lation of values against ITC and has imposed 
• penalty of RI. 1 crore which bas been 
recovered, He has asked the Collectors to 
work out the dues which may come to over 
Rs. 100 crores. 

(Tran.s!at 10"1 

SHRI MADAN PANDEY: Mr. Speaker, 
Sir. the Hon. Minister has told that they bave 
permitted the multi- national companiec; to 
remit 40 per cent of their profit out of the 
~un(r)'. J WOUld lUte t9 kJl9W wh~ther tb3t 

money is sent in the form of fareian excbange 
or Indian currency ? 

SHRI VJSHWANATH PltATAP SINGH: 
In the form of foreign exchange. 

Foreign Intelligence agencies activities 
alOPg Trlpura-Bangladesh border 

+ 
*327. SHRI PURNA CHANDRA 

MALIK: 
SHRI MANIK SANY AL : 

Will the Minister of EXTERNAL 
AFFA IRS be pleased to state : 

(a) whether the increasing involvement 
of foreign intelligence agencies in Tripura-
Bangladesh border was taken up with the 
Bangladesh President durins his recent visit 
to India; and 

(b) if so, the outcome thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. R. NARAYANA~) : (a) and (b). 
No confirmed evidence about involvement of 
foreign intelligence agencies along the Tripura .. 
Bangladesh border is available with the 
Government. This issue was therefore not 
raised with the Bangladesh President duri~g 
his recent visit to India. 

SHRI PURNA CHANDRA MALIK: 1 
would like to know from the Hon. Minister 
whether the Bangladesh Government has been 
requested not to give any shelter to oppres-
sive elements like the Tripura-National 
Volunteer Force or the MilO National Front" 
or the Naga National Council. 

SHRI K. R. NARAYANAN: Yes. We 
have made such a request but they have' 
denied tbat they are giving any such 
assistance. 

SHRI SAIFUDDIN CHOWDHARY :' 
But what Mr. Laldeoga has t<l say about. 
this? 

SHRI PURNA CHANDRA MALIK: I 
wpuld like to know from tbe" "~~. ~iRister 
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whether the Governmeut of India pointed 
out to PresideDt Brsbad that ono C.I.A. 
apnt, Jbon Oidne has been operatiq in the 
border, Banaladclb .. Tripura border region. 

SHRI K. R. NARAYANAN: We bave 
seen such a report. 

PROF. MADHU DANDAVATE: That 
is on their side or this side? 

SHRI K. R. NARA YANAN : We have 
seen such a report, It is supposed to be in 
Cbittagong hin tracts. We have seen these 
reports and our enquiries have not produced 
any evidence of any support to these acti-
vities. 

DR. SUDHIR ROY: I would like to 
know from the Hon. Minister how they 
answer that there is no such report, while it 
is a common knowledge that the Tripura 
National Volunteer Force or other suppressive 
elements operate from the Chittagoog BHI 
tracts and they are being aided and abetted 
by the Bangladesh GovernmeQt. It is an open 
secret, and all these reports are being publish-
ed daily in the Press. What a.re the steps 
taken by tile Government regarding these 
reports 1 

MR. SPEAKER : What is the difference 
between a secret and an open secret? 

AN HON. MEMBER : It is a known .. 
secret. 

PROF. MADHU DANDAVATE : If it 
is opened in Parliament it is an opeD secret. 

SHRI 'K. R. NARAYANAN: As I have 
said, we have taken up tbis matter with the 
Bangladesb Government. They have denied 
that they are involved in 8iving belp to them. 
But that does not mean that we have stopped 
watching. If there is any evidence then we 
would bring it to their notice and se~ that 
necessary action is taken to stop their acti· 
vities. 

Advaoees to priority sector b, baoks 

*329. SBRIMATI N. p. JUANSI 
LAKSHAMI : Will the Minister of 
FINANCE be pleased to, state : 

(a> tbe total amount of advances liva 
tc) priority sector by the public sector banta 
durin, 1985"86; 

(b> the amount liven to Scheduled 
Castes/Scheduled Tribes under DifferoDtja) 
Rate of Interest (DRI) scheme; and 

(c) the position of overdue. On sucb 
advances separately with respect to advances 

,given under the DRI scheme? 

THE MINISTER OF STATE IN THB 
~INISTRY OF FINANCB (SHRI SANAR-
DHANA POOJAR Y): (a) to (c). A State-
ment is given below : 

Statement 

According to the provisional data avail-
able from Reserve Bank of India, the total 
outstanding advances of public sector banks 
to priority sector increased from as. 
17971. J 4 crores as at the end or Match 1985 
to Rs. 20852.75 crOTes by tbe cod of March 
1986. During the same period the outstand-
ing advances of public sector banks under 
Differential Rate of Interest Scheme went up 
from Rs. 457.83 crores to Rs. 505.53 
crores. 

The amount outstanding in favour 01 
SC/ST beneficiaries UDder D.R.1. Scheme as 
at the end of March, 1986 was Ra,2S7.12 
crores. The preseot data reporting system 
does not yield separate information for tbo 
overdues relating to SC/ST benc6eiaries. 
However, the total amount of overdues under 
D,R.I. Scheme was Rs. 130.08 crores as at 
the end of June, 198 S • 

SHRIMATI N. P. ,JHANSI LAKSHMI.: 
1 want to know from the HOD. Minister 
whether under the DRI scheme be will in-
crease tbe amount and thus help the SC aDel 
S r people at the poorer level. 

SHRI JANARDHANA POOJAR.Y: As 
the answel' reveals. out or Rs. 50S.53 crores 
tbat have been given as assistance under DRI 
scheme, Rs. 2S 7.12 crores have lonc to SC 
and STs. It is more than SOper ceot. Even 
tbough tbe taraet on all India basis under 
DRI scheme is 1 per cent, it has crossed the 
target and gone upto 1.0' per coot, 
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SHltl S. M. GURADI: May I "know 
tlle *cwery volume? You' bave advanced 
as;. S05:all<l odd crores. Out of this. 'bow 
much amount'you have recovered from these 
b~,e6cil~r'~s ? 

SHRi'JANARDaANA PO~JAR.Y : The 
total amount overdue is Rs. t 30.08 crores. 

PROF. N. G. RANOA: May I know 
whether the Government bas reviewed the 
pol~y in ~repr(J to charaing of, penalty rates 
00 overdues" becauso. in many cases., the 
ovcr,4\Je$,are: not because of the fault of 
borrowers bu t it may be because of natural 
disaster? 

SHRI JANARDHANA POOJARY : Each 
case is examined on merit. Whenever coro .. 
plainR have been received in this regard. 
tbose have beon examined and 'action taken 
aecordingly. In some cases overdues have 
alto been written off for special reasons. 

(TralUlation) 

SHRI SHANTI DHARIWAL: Mr. 
Speaker, Sir, through you, I want to know 
whether any change has been made in the 
scheme under which Joans are provided by 
the banks to the educated unemployed under 
the Self Employment Scheme 1 Have the 
banks been issued instructions afresh so that 
lOins are obtained easily? 

[.e.lish} 

SHRI JANARDHANA POOJARY : That 
bas been reviewed and shortly. so far as tne 
educated unemployed nre concerned, the 
G~vernment would come before the House 
or"it may announce a schenle immeoiuldy 
after this 5cssion about the relaxation that 
bas be~o mad~ so far as the amount ,to be 
aiven to various categories is concerned. 

SHRI ASUTOSH LAW: We always 
receive complaints fron) various pnOIJty 
lector people. Is the Minister aware of the 
fact that advances which have been made by 
tbo public sector banks to the priority sector 
are very much erratic, in the sen~e that when 
they reqQire money, money is not given 1 
TbI, is why. tbe entire attempt of the people 

is frllStrated. If so. is the Minister takiDJ 
aby steps so that' ba.,ks may advance DiODeY" 
nor in such an erratic way? 

SHRI JANARDHANA POQJARY : This 
position has been reviewed time atld again. 
Wherever such complaints have been received. 
we have given instructions to the banks and 
it has been brouabt to the kno:wledac of. the 
bank executives in the meetings. The Faaneo ' 
Minister has taken meetinas with all the Chief 
Executives. Not only that. We have had: .the 
method of givinS better customer se..-vice. 
Customer service cells have been set up. 
Wherever there are complaints, those easel 
are being examioed. The bank officers are 
also meeting the customers. Whenever thCf. 
complaints ure there, action is taken. 

More fuods for NTC. 

*330. SHRI HUSSAIN DALWAI: 
Will the Minister of TEXTILES be pleased 
to state; 

(a) State-wise break up of mills UDder 
the management of National Textile Corpo-
ration '1 

(b) whether it is a fact that for want of 
requisite working capital and advances for 
replacement of worn out textile machinery, 
some of the mills run by the Corporation are 
suffering huge losses; and 

(c) the reasons which prevent sanction 
of requisite funds in favour of Corporation 
for emdent ma,nagement of textile, mills under 
11:- c\)otrol and management? 

THE MINISTER OF STATE OF THB. 
MH'IlIS1RY OF TEXTILES (SliRl KH,U,R.~' 
SHJ D ALAM KHAN; : (a) to (C). A Sta~e
m':!nt is givell below. 

Statemeat 

(a) State-wise break up of textile" mills 
under National Textile Corporation is as 
under: 
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State/Union 
Territory, 

Andhra Pradesh 
Karaataka 
Delhi 
Kerala 
Punjab 
Rajasthan 
Gujarat 
Madhya Pradesh 
Tamil Nadu 
Maharashtra 
Pondicberry & Mahe 
Uttar Pradesh 
West Bengal 
Assam 
Bibar 
Orissa 

Number of Mills 
N.tionaUsed Manased 

6 
4 
1 
5 
4 
4 

12 
7 

14 
22 

3 
9 

14 ' 
1 

2 
1 

... 

... 

13 

2 
1 

that there arc 125 mills which are uoder the 
management ,of NTC, out of wbkb 109 arc, 
national ised and 16 arc under its maoaac" 
ment. While replying to the question of 
continuous losses, it has been admitted that 
old and obsolete machinery is the main cause 
for the continuing losses. But how to aug-
ment production and how to reduce the 
losses is the main question? It is said that 
efforts are beiDg made. But what eifectivo 
measure are taken is not disclosed. The reply 
is very vague and not satisfactory. It is 
stated that the mills which are under manage .. 
ment will be taken up for modernisation only 
after they are 'nationalised. But with reasrd 
to the ] 0 9 mills which are nationalised, it is 
stated that their modernization win be under-
taken ,on a sel~ctive basis subject to avail-
ability of funds. I would like to make a 
positive suggestion for solving this problem. 
The financial institutions arc ready to help 
this project and if Government takes up this 
matter serious view not only the losses will 
go but the mills will run profitably. 

I would like to ask the Hon. Minister a 
particular question as to what were the figures 
of losses of these mills during the last three 

Total 109 + 16= 125 years? 

(b) and (c). The Government have been 
providing runds for recoupment of working 
capital, eroded by cash losses of both nation-
alised and managed mills of NrC. Upto 
March, 1 986. all amount of Rs. 336 crores 
bad been spent on rehabilitation/modernisa-
tion of nationalised units under NTC. 

Old and obsolete machinery, excess labour 
.orce, under'· utilisation of installed capacity 
due to irreau]ar power supp) y and power 
shortaac, increase in cost of inputs power, 
coal etc. are some of the major reasons for 
continuous losses of the mills under NTC. 

Modernisation of nationalised units would 
have to be undertaken only on a selective 
basis, within avaiJable limited resources. The 
mOdernisation of managed units can be under-
taken only after th~ uDdertakinlS are nation-
alised. 

SH:RI HUSSAIN DALWAI: In reply 
to the question it is admitted by the Minister 

SHRI KHURSHID ALAM KHAN: Sir. 
I an'} really very grateful to the HOD. Member 
that he has suggested so many useful thinas. 
But I would certainly like to bring to bis 
notice that modernisation can only be 
achieved when the necessary funds are avail-
able. As far as the working of these mins is 
concerned, it bas been shown that in 1984· 
8 S the total loss was Rs. 172.36 crores 
while this has been reduced to Rs. 128.80 
crores in 1985 .. 86. I would also like to 
mention tbat in 1984 .. 85 there were only 
five mills which had made the net profit but 
in 1985 .. 86 tbere were nine mills which had 
made the net profit. As mentioned earlier, 
for the Seventb Plan we bad given an estimate 
of Rs. 302 crores for tbe modernisation but 
unfortunately only an allocation of RI. 11 7 
crores was made to us and out of these 
Rs. 117 crores, almost about Rs. 70 crores 
have already been committed for tbe statutory 
replacements. 

SHRI INDRAJIT GUPTA: Sir, there 
are five or six causes liven in the statement 
for the continuous losses of mills uoder NTC. 



It 

bl,Jt ODe thiDI it missioa bere aad I would" 
hlto to aak: the y,loiiter about tbat. Tbere 
are a"Dumber of'N.TC mill. located in States 
wbicb ate non·cotton-arowinl. They have 

, to briol' tbe cotton supplies from quite a 
""nco. But is tho HOD. Minister aware of 
t.he fact that some of' these mills do Dot 
receive .,pplies' of cotton for weeks aDd 
lDODtbs toptber, aDd if 10. thOJl bow does be 
expect them to function without losses ? 

SURI KHURSHID ALAM KHAN: Sir. 
I do not know. If tbe Hon. Member has got 
any particular information. be should kindly 
pass it OD to me and I will look into tba t. 
But I do not think we can afford to close 
dOWlllDY mill for one month for Jack of 
cotton or lack of any other thinas. 

lTran.tlatlon} 

SHRI BALKA VI BAIRAGI: Mr. 
Speaker, Sir, in spite of Government's policy 
we come across press reports about the closure 
of milia in many cities. Agitations and 
dharna.3 are resorted to for getting those miJls 
started. Has the Government formulated a 
national policy under which fresh efforts may 
be made to commission these mills ? I would 
like to ask particularly in respect of Madhya 
Pradesh, where in Rat]am 15000 workers of 
tbe Sajjan Mills have been thrown out of 
employment. Has any policy or scheme been 
formulated in this respect ? 

SHRI KHURSHID ALAM KHAN: In 
respect of the Sajjan Mills of Ratlam we 
bave asked the Chief Minister of tbe State 
to nationalise the mill, if they want to do so. 

SHal BALKAVI BAIRAGI : They wallt 
to nationalise it but the question ia how much 
help will you Jive ? 

SHR.I KHURSHID ALAM KHAN: 
Our blessings and SOOdwill will constitute OUf 
help_ 

MR.. SPEAKER! He win just shake his 
beard. 

[E",liah] 

SaRI BKAGWAT JHA AZAD: Sir, 
invariably the reason advanced for takiol 

·ovor the, sick miD. is ·to· reciuce tho JOSHI. 
the ultimate Object is to have ,eoonomlcally 
viable units. We find froPl this" tbat tho 
reason for takina over majority of sick mills" 
is continuing mountilll 10lI01.. $0. what is 
tho Itrateay ? Stt,ateD is to have the profit 
and make it viable' or the strategy is to make 
it have cODtinuiDg lOlles ? How do you pro-
pose to meet tbis point? ' 

(TranI/at ion) 

MR. SPEAKER : You want profit from 
old dilapidated and outdated machines ? 

SHRI BHAGWAT lHA AZAD: This 
is known to you and us both. 

MR. SPEAKER: Sbri Bbalwat Jba, 
excuse me, thero is an adage in Punjabi : 

Budha ball 10 meet pachada khada 
}aye Ie khoda. 

Lath jaye to lath nohin 
khada hi khada. 

It means that the old oxen canDot be 
used for farmins and Pachada is a com-
munity which begs for food. If such people 
are your friends, they will only take from 
you, but will Dot give you anything. If you 
want to get rid of them. do so; otherwise, 
there is no way of riddance. 

SHRI INDRAJIT GUPTA: Tbat ox 
was not old from the beginning. Someone 
has made it old r 

MR. SPEAKER: It should be replaced 
by a new calf, There should be replace-
ment. 

PROF. MADHU DANDAVATE: The 
condition of the Government is )ike that of 
the old ox of Punjab. 

SHRI BHAGWAT JHA AZAD : It may 
be done that way, Sir. 

[English) 

SHRY KHURSHID ALAM KHAN: 
Sir, the avetap 81' of 'bese m,Us is such 
that really it is impossible without investing 
buae amounts to make them viable. As I 
sai~ wo bad made a plan in the Seventb 
Plan; we bave liven an estlmatc of Rs. 302 
crores for this modcfoisatioD. But oo1y 
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Rs. 11 7 crores was tbe ,allocation, -out 0(-
wblch. a81 bavc already said, as. 70 crores'~;' 
is committed fot the statutory· requirements. 
Tberefore, it leaves bardl)' any money lor 
modernisation. 

. Supply. of cheaper cloth to 
'. eoDlUJllers 

*331. SHRI MOOL CHAND DAGA: 
Will the Minister of TBXTILES be pleased 
to state: 

SHRI BHAGWAT JHA AZAD: What 
does tbe, Finance. M in,ister say about it ? 

MR. SPBAKER : FiDance Minister keeps 
mum; 

THE MINISTER OF FINANCE (SHRI 
VISHWANATH PRATAP SINGH): Allo-
cations are made by the P1anning Com-
mission. 

[Tralls/atlon] 

SHRI MOOL CHAND DAGA : Question 
No·3 t 1. 

MR. SPEAKER: There is no such 
question. There is no such question number 
as has been read out by Shri Daga. 

AN HON. MEMBER: It does not make 
any difference. He will get the san',e repJy. 

SHRI BALKAVI BAIRAGI : You should 
punish a bania's son, if be commits a 
mistake in the House. 

MR. SPEAKER: It is a blunder. 

SHRI KHURSHID ALAM KHAN: 
The problem is that I am a Pathan's son 
and I am functioning as bonia. It is aU topsy 
turvy. 

[English] 

PROF. MADHU DANDAVATE: He 
is indirectJ) suggesting that he should be in-
charge of Defence. 

[Trans/at ion] 

MR. SPEAKER. : That is correct. 

(Interrupt ions) 

[E"glish) 

SHRI KHURSHID ALAM KHAN: 
Question No. 330. 

(a) whether it is a fact that despite faU 
in cotton price, reduction in excise duties 
and the flexible textUe policy, there is no 
sign of any significant decline in Cloth 
prices; 

(b) the steps taken by Government 
to arrange supply of cbeaper clotb 
to tbe consumer and tbe results thereof; 

(c) the percentage of production under 
National Textile Corporation mills sold to 
Government departments during the last 
tbree years; and 

(d) whether the sale was transacted 
through tenders or direct sale at demand 
price ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) to (d). A 
statement is given eJow. 

'. 

Statement 

,(a) No Sir, 

(b) Government of India are operatin. 
two schemes for supply of cheap cloth to 
weaker sections of society io the country : 

(i) Controlled cloth scheme in the NTC 
sector. 

(ii) Janta cloth ~cheme in the hand-
100m sector. 

The distribution of controlled cloth 
produced by NTC mills is primarily the res-
ponsibility of the State and Union Torritory 
Governments who ar~ utilisins tbe aaency of 
the National Cooperative Consumers Fede-
ration 8 S per cent of the controlled cloth 
produced by the NTC is distributed by 
NCCF by utilising the services of its mem-
ber Federations located in various Statesl 
UTs. The State Jevel Federations actually 
undertake to supply tbo controlled cloth 
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throuab tbeir oet~work of retail outleta such 
as fair price shops and consumers stores 
and ~oopera'tive outlets. 

For Janta cloth in the bandloom sector, 
State Governments are responsible for both 
production and distribution. The State 
agoncies, namely, State Handloom Develop· 
ment Cooperations, State Handloom Apex 
Societies, Regional Apex Societies undertake 
sale of Janta cloth thr()ugh specified outlets, 
fair price shops. consumers cooperative 
stores, and other forms of cooperative stores, 
tribal cooperatives and private retailers 
specially approved for this purpose by the 
State Governments and the producing 

. _mcio! subject to certain control. 

(c) The position in regard to percentage 
of cloth sold to Government Departments 
by NTC mills out of their production during 
the last three years is as under given below: 

Year Total pro- Supplies %age of 

t 98 3·84 

1984-85 

duction of made to proouction 
the cloth Govr. Deptt, 0/ cloth 
in MU/;on (in lakh sold 10 
mtrs.) metres) GOVI. 

902.00 

920.00 

Deptt f • 

0.79% 

3.58% 

198'·86 994.72 

71 

330 

476 4.78% 

(d) Prior to 27th Dec. 1983, sale of 
Textile fabrics by NTC lO Govt. Depart-
ments was made through DOS and D under 
open tender systern. After 27.12.83, NTC 
is making the supply of textile fabrics to 
Government Departments through DOS and 
o on single tender basis. The price is fixed, 
on the recommendations of the Cost Accounts 
Branc.h, Ministry of Finance, on normative 
cost basis. 

(Translation] 

(Interruptions) 

MR. SPEAKER : One always tries to 
outdo the other. 

(Interruptions) 

. MR. SPEAKSR.: H. was just provlna 
tba t be is a PathaD. . 

(Interruptions) 

. SHRI MOOL CHAND DAGA: Mr. 
Speaker, Sir, after the announCement of the. 
New Textile PoHcy on 6 June 1985. Shri 
Kburshid Alam Khan and other Ministers 
started claiming that-

-(English] 

-we pass on textile duty benefits to tbe 
consumers. 

[Translallon] 

Good speeches were delivered. You said that 
the excise duty has been reduced, the prices 
of cotton have been slashed. People get 
increased subsidy, ranging from Rs. 50 
crores to 58 crores. You are claiming that 
the :New Textile Policy is a liberal policy. 
They are saying that dhoti, ,saree. longeloth 
and other types of cloth wilt be made avai· 
labJe at cheap rates to the people in remote 
areas. All such beautiful and sweet speeches 
have been delivered but the fact is-

[English) 

-these are benefits which are not reaching 
the poor pC'ople. 

[Translation) 

The Minister incharge of the excise daty, i.e. 
the Finance Minister, is present here. He 
JZives subsidY also and that too more than 
Rs. 50 crores .•• 

MR. SPEAKER 
question. 

Please. put the 

SHRI MOOL CHAND DAGA: The 
prices of cotton ba ve also been reduced. 
Will the Minister tell us what were tho 
prices of saree, langeloth. dboti and othor 
type of cloth, for whicp you have set up a 
new plant, before tbe formulation of the 
New -Tex.tile Policy and what are tbe prices 
of tbese items at ptesent in the remote 
areas? 
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'MR. SPBAJtBlt: 1t is bot the, price 
but ,... fpeeCti' tlaal is iDcreaSiD'~ 

'" 

SHllt KSURSHID ALAM KHAN: So 
tar .. the Clueation of Iocrease In the, prices 
of cloth arter the cledaration of the New 
Textile Policy i. concerlled. I would like to la, tbat at least we have bad a nqative 
pia. in the sense that the prices have Dot 
hrcttaIed. 11t~ prkes which had iac:rtased 
by more than S per cent earlier, have 
increased only by 2 per ceot this year. This 
is. or course, there that ir tbe prices of cotton 
have been reduced, we should also see that 
bow much prices of tbe other inputs bave 
increased. For example, we have to see tbat 
bow much was" bave increastd, what has 
been the increase in the prices of other items. 
Had there been control on them, perhaps 
even tbis 2 per cent increase would not have 
been tbere. 

In addition, we are manufacturing tbat 
type of cloth which is required by the poor 
and are providing tbat to the States. The 
Statos and NCCP distribute tbat cloth. We 
are tbe manuractures; the distribution is tbeir 
responsibility and they are doing it, 

SHR.f MOOL CHAND DAGA : My 
fint question bas Dot been replied to. J 
had asked what were tbe earlier prices and 
what are tbe present prices-wbich you have 
not revealed. In the policy you have laid 
down, you have said that it is not the respon-
sibility of your Government. 

I will not read the whole thins, but I will 
read only tbe relevant portion. It lay. : 

.11t was also emphasised that days of 
sale for controlled cloth should be fixed 
and the District Collector should 
arra. for wide publicity of the 
arrival/sale of the controlled cloth 
both in the urban and rural areas 
tbtoUlh the District Publicity Officer 
to ensure supply' of the cloth to the 
common masses and eliminate chances 
or diversion to unautborised chan· 
'DOl,·'. 

(Tralflltltloll) 

TbiS is tbe policy you bave Ja,kI down. After 
,Iayilll down tbit ,policy ,OU make a claim 
that you have opened three Ia'kb &hoPS. a 
network 01 fair price shops .... beeR 0&**1 
and that tbe people livin. in the far flu .. 
areas wUI get cloth at tbe controlled price. 
Mr. Speaker. Sir. J know you 8re a bi. sup-
porter.of the poor; we know (or whom you 
have a soft corner. Tberefore,. you mUM 
know what is actually bappenio.. In die 
name of textile, money is taken but that 
clot~ is no where available. If it is beiDl 
produced in your area then you deaeno 
coosratula tions. 

MR. SPEAKER: In our area cotton it 
produced the prices of which have ",mo 
down. 

SHRI MOOL CHAND DAOA: J was 
to submit your point also and that I have 
already done. But here the problem is tbat 
Shri Khurshid AJam Khan says that the 
cloth will be sold throUlh fair price shops 
and the National Textile Corporation people 
say that tbey will sell the cloth from 
where more money can be earned. This 
dispute is resulting in non-availability or 
cloth to the poor. 

MR. SPEAKER: You may put the 
question only. The entire issue is side ... 
tracked without question and its importance 
is lost. 

SHRI KHURSHrO ALAM KHAN: 
Sir, I have already replied to wbat Shri 
Dap has asked. I have stated that we do 
not sell cloth, it is sold through tbe State 
Governments. Their fair price sbops and 
NCCF sell this cloth. If there is somethlna 
wrona in Sbri Dala's State, be should draw 
the attention of the Chief Minister. If that 
does not yield tbe desired result" tben he 
should tell us; we sball wrile to the CbiGf 
Minister. 

StiRI MOOL CHAND DAGA : We 
shall teU you but you should visit our 
State. 

(English] 

SHRI N. TOMBI SINOH: Sir. the 
statement lays that for productioo and distri. 
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bution of Janata c'oth~ .the State Go,"'ern .. 
ment is resronsible. Parliament bas passed 
a )'a1s1att('n for reservation of certain items 
inctud.ina Janata cloth for the halldtoom 
sector and nearly one year has pa~sed after 
the legislation regarding reservation of certain 
items for handloom. 

May J ""OW from tbe Hon. Minister 
whether tbe Government have made any deep 
study on tho reaction. on the subsequent 
development after the passing of tbis legisla-
tion ? What steps have been taken to involve 
all the States concerning handlo('m sector? 
Our rtport in this respect is that practically, 
there is no progress made on this. May I 
know from the Hon. Minister, if any con .. 
crete step has been taken on these measures? 
If not. when wi1J they be taken? 

SHRI KHURSHID ALAM KHAN: 
Sir, positive steps have already been taken 
and we have provjd~d 5 milHon metle'S of 
Janata cloth for the States and each State 
has been allotted quota for production of 
Janata .:loth and use then.'of. The basis of 
allotment is ? /3rd of the quota is allotted on 
the ba~is of total porulat ion of the S~ate and 
t/3rd is on the basis of population below the 
poverty line. Besides this, 85 per cent of , 
controlled cloth is given to the States on the 
basis of their a Hocation. Only 1 5 per cent 
of the controlled cloth i~ sold through the 
outlet of National Textile Corporation. 

[Translation] 

SARI SHIV PRASAD SAHU: Mr. 
Speaker. Sir, Janta cloth is manufacttired for 
distribution among the poor and the tribals 
but it is often seen thar this cloth does not 
reach the people living in tbe hill areas of 
Orissa, Bihar and other States, though it is 
available in the cities. 1 would like to know 
from the Hon. Minister whether the Central 
Government will institute an enquiry to find 
out whether this cloth reached tbe poor and 
the tribals ? 

SHRl KHURSHlD ALAM KHAN: 
Sir~ we have already, written to the Chief 
Minj.;:ters to enquire whet her the clorh hus 
reach~(' tho~e people for wl10m it was in .. 
tended? The replies r\!ceived from the Chief 
Ministers show that the doth is beinS dis-
trihuted accordingly. 

20 

Financial lost suffer,d by Deihl TOIIr.am 
Development Corporation 

*3~S. SHRI BALWANT SINGH 
RAMOOWALIA: Win the Min·jster of 
TOURISM be pleased to state: 

(a) whether it is a fact that tbe Delbi 
Tourism Development Corporation bas been 
incurring loss continuously for the last many 
years; 

(b) jf so, the amount of financial loss 
suffered by it during each of the last three 
years; 

(c) whether some employees are now 
being retrenched to a\oid this financial loss; 
and 

(d) if so. the category·wise tott11 number 
of such employees? 

[English} 

THE MINISTER OF STATE IN THE 
MINl~TRY OF TOURISM (~HRr 
SONTOSH MOHAN DEV): (u) 10 (d). A 
~tatement is given below: 

Statement 

(a) and (b). Yes, Sir. The year-wise 
fig\.lr~s of loss incurred by Ddhi Tourism 
Development Corporation during the last 
three years are given below: 

1983-84 

1984-85 

1985-86 

(Rs. in lakhs) 

23 96* 

39.44* 

26.19* 
* Provisional 

(c) There is no such proposal at present. 

(d) Does not arise. 

SHRI BALWANT SINGH RAMOO· 
WALIA: Sir. it is clear tbat in the State-
n'ent the Government has hidden sonle facts. 
It seems the Government is plannjns to re" 
move 170 employees flom tlie D.T.D.C. 
uno it wa$ dec~d~d 90 July 14 that in order 
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to contain tbe mounting Josses. the DTDC 
is loin, to Jay off 170 employees who bave 
been identified as surplus. Through you, I 
want to know from the Government, are 
they planning to layoff 170 employees under 
the cover of the word "surplus"? It is 
correot or not ? 

SHRt SONTOSH MOHAN DEV: In view 
of the fact that the organisation was running 
at a loss, the Department of Administrative 
Reforms in 1 985 took a study and they had 
identified 174 posts which were in excess of 
the requirement. Out of these 1 74 persons 
only 85 persons are in employment and other 
posts are still lying vacant. They have no 
proposal as of today to Jay-ofT any of the 
staff. They have taken up more liquor 
shops. Some of them will be absorbed in 
those liquor shops and also they have taken 
up with the Delhi Adm inistra tion to absurb 
some of them. 

SHRI S. JAIPAL REDDY: Is it foreign 
liquor? 

SHRI SONTOSH MOHAN DEV : All 
efforts are made to see that they are not un-
employed. But ultimately we cannot absorb 
aU of them. We have to Jay ofT some of 
them. 

SHRI SOMNATH CHATTERJEE: You 
have to give an assurance on this. 

SHRI BALWANT SINGH RAMOO-
WALIA: I want a categorical assurance 
through you, Sir, whether they are going to 
jay-off the employees. 

MR. SPEAKER: And, if not, why 
not? 

SHRI SOMNATH 
Don't get diverted. 

eHA TTERJEE : 

SHRI BALWANT SINGH RAMOO-
WALIA: The Minister says that the 
employees are going to be absorbed in liquor 
selling shops but, to my knowledge, bulk 
of the employees are in the Catering 
Department. 

Again, they are hiding tbe reasons for 
tbe losses. Is it correct tbat the Govern.ncnt 
has failed to set up it. seven-year low 
Budget economy hotels plan and in spUe of 
occurring losses, tbe Government is gOiDI 
to pay a huge amount of money to Tata 
Consultancy Service? Is it ~orrect? I want 
an answer from the Hon. Minister. 

SHRI SOMNATH CHATTERJEE: The 
cat comes out of the bag •. (Interrupllons). 

SHRI SONTOSH MOHAN DEV : This 
is not correct. Out of the total staff, ooly 
27 are in the Catering Department. The 
rest are in the Tourist Department or io 
the Transport Department. Some are in the 
Head Office. 

As regards Budget allocation, we are 
constructing an economy botel near Palam 
Air port. It is meant for the ecoDomical1y 
backward aod the youth sector of tbe 
tourists. We shall try to absorb some of 
the staff there. )n view of the fact that even 
we are earning losses for the last three years. 
we have not retrenched any staff. Our 
efforts are still to absorb tbem. But we shall 
try. As 1 said, if ultimately we cannot 
a bsorb them, we shall ha ve to take steps to 
retrench then1, because we cannot every year 
incur losses to the tune of Rs. 25 lakbs. 

SHRI BALWANT SINGH RAMOO-
WALIA: What about Tata Consultancy? 
\Vhat about low budget economy hotels '1 

SHRI SONTOSH MOHAN DEV: I 
have no knowledge about Tata Consultancy. 
I will check up and inform tbe Hoo. 
Member. 

[Translation[ 

SHRI SHYAM LAL YADAV : Sir, 
rnanp Departments of the Government are 
funning hotels or are preparing schemes to 
run hotels but experience shows that Tourism 
Departo1ent, be it of the Government. of 
India, of the Dtlhi Administration or of any 
other State, bas been unsuccessful in ruo-
ning the hotels. There are several botels in 
Delhi which have either already been con-
verted or are proposed to be converted into 
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~. Aa.BIt th~ tbere a~ hotel, in 
DIlbi' ift tlttf Prl~.te' HCtor which art alWays 
cr.oyt~' 1iaeOt .very 'Department 'even if 
ft' fa Dot j~ the busiJ*S of boteti.rina it 
"tal tiotetL 'For exam,plc. tbe, Intern-
t~,i ~tr~rt AUthority, bas. stated tbat it 
.ur~~'"., ,hotel. Aif, J~dla bu already, 
4PcoCd 'a ·ho~1. ITPC has also been fUODiDI. hotels. There seem. to be a com'petltion in 
ovOry Department to open a botel. 

MR. S'PEAKBlt : 1 will Dot allow tbe 
Lok 'Sabba to do lucb a ~biD •. 

SHRI SHYAM ,LAL YADEV : Who 
k'"oWl tbit may also happen. Sometime 
p,re •• !Uc cao be put OD you also' for doio, 
tWa. 

t wpuleS like .to koow whether if is. the 
~ieY"of,the Government that every Depart .. 
njenl ,_ould ,:Ope~ -botela even if it hal to 
~«er losses and fail, to serve iood food 
~ to, a~tract tbe tourists.? Assurance is 
~ tba\ cbeap hate1s will be opened. 
Two botA:ls bave, been opeoed bt:re in WiDd~ 
iO!" plaoo. In the bel~nninl it was promised 
__ t, tbe room tariff would be between 
Rs .. 30 and RI. SO but now the tariff 
~ sky·rocketed. In spite of tbese experien. 
~s, do tb. Government of lndia want to 
run sucb enterprises in which there are los-
MI from the bcainning to tbe end? The 
Finance Minister after imposinl taxes on 
tl).e bard earned money of the people is 
living, funds to the hotels from the exche-
q.uer. Kindly close such hotels. The insti. 
tutions which have DO experiCDcc of runnina 
betels theuld not enter tbis business. 

tE".U.th) 

SHRt SONTOSH MOHAN DEV: The 
information which has been given by the 
Hon. Member is not correct. ITDC this year 
-GIlly,twD days .a10 we have completed our 
I~nll-bave earned a profit 4 1/2 crores. 

SHU SHY AM LAL Y ADAV : What is 
tbJ~ca&t1tlt •. the total, investment? 

SHlt~1 SONTOSH MOHAN DEV: ,It is 
a fact that in R'tation to the total investment, 
the profU 'I Dot very bias. But Ilbink. further 
iP'JlllOvemtnt· will be tbelt,. 

AI. rea.r. your question about. Aebok 
Vatri Nivu t it bas alto carDed ,roll 'tit. 
)'ear. 

As reaards the new ho~1 in the' Seventh 
Five Year PIaD" tbe PlaDnins Comtnisslop 
bas laid an embarao tor public sector ITDC 
not to have any hotel in the COUDtry. We are 
only bavina botels in collaboration with tbe 
State Corporation. ·al ·a joiot veature·~ ,.tbe 
profit ratio is S 1:29. 

As rcaards previous Question. a fealibiUty 
stud)l for the low. budlct botel is ·to be dODO, 
by tbe Tata Consultancy but the proposal is 
still pend ina ,for approval of tbe Delhi Ad. 
mini~tradon . 

[Translatio" 1 

SHRI MANVENDR,A SINGH: Mr. 
Speaker, Sir. the Ministry had decided; tbat 
Yatrikas would be constructed at· all tbe, 
places of pilgrimaae where arranaement for 
the stay of the pilgrims would be made. I 
would like to know when will these' Yatri-
kas' be constructed '1 Is there any scheme 
to construct a 'Yatrikat at Mathura from 
where I come ? 

[English1 

SHRI SONTOSH MOHAN DEV: 
Though this question does not relate to it. we 
have planned to construct Yatrikaco at 
places of pilgrimages. We havo already 
sanctioned seven and our idea is to sanction 
more. The problem is about tbe Jaod and 
we, have written to alt the State Govern-
ments. 

HRI SOMNATH, CHATTBl.JEB· : 
1\'0 ey. 

SHRI SONTOSH MOHAN DEV : 
Money is not the problem. We are bavinl 
funds We are giving money to Gana8sqar 
in West Bengal. From wherever a proposal 
comes, if it is viable. we consider. 

SHRI SOMNATH CHATTERJEE: If 
thoy are lOlinl tbeir job. then money i. tbo, 
p.oblem. 

MR. SPEAKER. ! Mr. M,iollter, I would. 
like you to take cogniaancc of tbe l, face ~ IbM; 
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'die' enVf,~tal and acstbetl¢ "010 'il also 
to .. lOoked 'after. It:is very iinpartlult. 

Noll , ... hIeD. 1.laD PonfoIio' I., .. • 
meat Scheme 

-339. SHlU S.lAIPAL RBDDY:, Will 
tbet Minister of FINANCE b., pleased to 
state: 

(a) the total amount attracted under the 
Non-Resident lndian Portfolio Investment 
SCheme upto 31st March, 1986; and 

(b) whether it is a 'act that tbe scheme 
bas an adverse effect on tbe Indian accounts 
in teftns of repatria ble foreign exchanlc ? 

THE MINISTER OF FINANCE (SHRI 
VISHWANATH PRATAP SINGH) : (a) the 
amount invested b)' NOD-resident Indians 
under Portfolio Investment Scheme upto 3 1 at 
March, 1986 was Rs. 53.54 croro. 

(b) No, Sir. 

SHRI S. JAIPAL REDDY: I would like 
to know (rom the Hon. Minister as to 
whether it is a ract tbat out of Rs. 53 crores 
invested under tbe Scheme. more than Rs. 23 
crores were invested only in one industry 
namely, tbe R.eliance Industriel, whether it js 
a fact that Rs 23 crores were invested by 
11 Isle of Mane companies from Britain. 

SHRI VISHWANATH PRATAP SINGH: 
Out of these Rs. 53.54 crores, basically two 
major investments have come: one was of 
lteJiance, Ra. 22.S crores, and one of DCM 
Combine of lls. 1 3 crores, and that was a 
few ycars back. After tbat, tbere baa not 
been much flow in this portfolio investment. 
Resardin8 tbe question whether tbere were 
companies from ISle or Mane, tbis debate 
bas taken place and an details were discussed 
in Parliament itself. 1 think. tbose issues 
were already debated. 

SHR.I S. JAIPAL REDDY: I would like 
to know whether it is a fact that the invest-
ments made in Reliance Industries, Rs. 23 
crores, have sibee got appreciated to Rs. 100 
ctores and if tbis is the rate of appreciation. 
whether it is not advisable tor tbe Govern .. 

, meat to puc a stop to this atbcme tonbwitb. 

I woufd Jike to kaow· whether it is' alao a tact' 
tbat tbe investments made by tho Isl. of' 
Man,e. ~otl1,paDieI' have since been shifted to 
new camp.aies, British Vitain Island cam .. 
panies, and whether ,Government is aware ,or 
the exact ownersbip of the shares of these 
companie., 

SHRI VISHWANATH PRATAP SINOH: 
As regards the poi.nt made by the HOo. 
Member about repatriation or outflow of 
forcian excbaDle that wculd "come b)' appre-
ciation, in tbat context tbe total capital 
aains tax should also be calculated and also 
the foreign exchanlc variations affect the 
total amount of outflow. 

As to specific informatiCtD wbether some 
of these companies have moved to certain 
islcs from there" I win need notice for 
that. 

SHRI DINESH SINGH: Has Govern-
ment noticed any irregularity jn these transac-
tions ? 

SHRI VISHWANATH PRATAP SINGH: 
cThes~' is a very wide term. 

SHRI DINESH SINOH : This is about 
what we are discussing, You have mention-
ed two investments from this portfolio. Has 
Government noticed any irregularity in these 
two specific investments '1 

SHRI VISHWANATH PRATAP SINGH; 
These have been gone into when there was a 
debate in Parliament and Government bad 
come to the conclusion that investments ••• 

SHRI S. JAIPAL REDDY: I have put 
the question here, but he is rererrinl us to 
the debate. 

SHRI VISHWANATH PRATAP SINGH: 
You also refer to SOl many things in the 
question. So, I have also to refer to some-
thing, The conclusion was tbat tho invest .. 
ment was within the ambit of the reaulatloos 
and ruJes. 

SHltl.SOMNATH CHAITERlEB: The 
Han. Minister bas said that there bas not 
been m\lcb of all investment tOcco"),. Is 
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A. i,hove said, not much investment ~. 
. 8~Q .. ' i~tQ it. ;But tbq~ i. 00 barm ,ID 
k ..... , I, 

, Stllll SOMNATH CHA1TBR:JSe ! Hop-
" in,' to aet soaietbi~sl ' ' 

" "", " 

Esport ,of teader eocoaut 

*340. SHill V. S. KRISHNA lYBR ~ 
Win the Minister of COMM'ERCE be pleas .. 
ed to: state :' 

I 

'(a) ,«bether any export of tender coco .. 
nut is being made at present; 

(b), if so, tbe quantity exported with 
names of the ,countries; 

(c) wbether any trade enquiries were 
received for export of tender coconut by the 
Government of Karnataka and other States; 
aDd 

'(d) whether Union Government have any 
propOsal to encouraae export of tonder coco-
Dut from that State '1 

THB MINISTBR OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
BRAHMA DUTT) : (a) No, Sir. 

(b) Does Dot adse. 

(c) Government is not aware of aoy 
trade enquir,ies received by ,State Govern-
ment of, Karnataka or any other States. No 
communications also has been received from 
any. State Oovern~ent jn this regard. 

'(d) No, Sir. ' 

SHRrJ V. S. KRISHNA IYER: It i$ 
surprisinl ('bat· the most delicious, healthiest 
and contamination-free drink, wbich is re-
quired for almost all patients except diabetic 
f)atients, 15 not. being exported from our 
country,:, Wbat is tM aotual dime")ty in lOX'" 

SH'ltl lIlt'AHM:A' Dun'~ 'It is a tact 
tbat ten'dt;r coeoobt is a delicious' 'drink'.' But 
tb~re are difti9ulties. Tbe first js, tho .peqplo 
exporting jfeeJl coconuts will be deprived of 
exportioa copra and allo husk which are 
more important. We are abort of edible oils 
also. Moreover there is another difficulty 
and that is that tbe weight of teoder coconut 
is substantial and tbe freilht involved is also 
very substantial. It is a perishable commo .. 
dity and DO particular trade inquiry has been 
received from any country. Of course, the 
Karnataka Government wanted some samples 
to be sent. We allowed tbem and we do 
not know what bappened afterwards. 

SHRI BHAGWAT JHA AZAD: The 
via-media. i" let it be made available in 
Delhi. Here you will get a good price~ 

SHRI SYED SHAHABUDDIN: Tbat 
does not yet amount to exports. 

SHRI V. S. KRISHNA IYER; The 
Hon. Minist~r was pleased to say that the 
demand for copra is morc. Considering the 
health point of view doctors prescribe aU 
kinds of patients syrups and other things. 
Though I am not a medical man t I know 
that coconut js the best drink (or every kind 
of patients. Tbe Minister mentioned tbat it 
is perishable. But it is Dot at all that 
perishable. It can last for eight to ten days. 
An attempt must be made. I will see that 
Karnataka Government gives its views. After 
tbe receipt of tbe reply will you consider ... 
(Interruptlon,) ••• A. Sbri A1.ad said, it is oot 
availablo in Delhi also. It is very surprisina 
Sir I suggest that we should 'bave a counter 
in the Parliament House also.!" so thi)t 
Members can take a drink and be more 
efl'eeti"e in their work. That is a substitute 
for other drinks that they take. 

After tbe receipt of the reply (rom 
tbe Karnataka Government will you take 
step, to ~ t1lat tbe ,teJ:l,der, coc90uta ar. ' expOrted , ' . , 
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·saal Jla:~HMA:' ,'DUTY,: fter.I··iI tm 
ban' .0Il: brinJiq.COCOImft to· Delbt ,or 'to· ·the 
Patlilftllt< 'House ,for ftr Hon. M~mbers; 
'but'not f"sfde i'he 'Ffan ••. (Inttt'raptfclls).' ,"" 

, , L ,- ',''''.' 

. SHRI ,S~, JAIPAL' RBODY: W., want 
them inside the ·,Central Hall. 

SHRI BRAHMA DUfT: I think it is 
in tbe n'ational in terest. to e~PQrt coconut. 
cppra" and husk 8Qd utilise them also in our 
edibJe oil. There is DO ban fO'f its movement 
inside the country. 

PROF. P. J. KURIEN: You know that 
tender coconut is very sweer. It is sweeter 
than the pepsi cola and other colas. The Hoo. 
Ministerwas pleased to say tbat the problem 
is regarding tbe export because of its 
delicate oeture. The fact is that we are not 
to export or market the tender coconut 
b~fore it gets fermented. The Question is of 
preservation. I would Hke to know whe·thfT 
the Government is having any scheme for 
prC'~eiving tender coconut water and bot1le 
it and then market it within the country and 
also export. In that C8(e we v. jJJ get very 
good export market also. I WCllild like to 
know whether Governn1ent has any scheme 
in this regard. 

SARI BRAHMA DtJ1T: As far as we 
know it is profitable and we get more foreign 
exchange by exporting other end products. 
BUf, jf there is any proposal, we definitely 
examine it. 

SHRI ANANDA GOPAL MUKHO-
PADHY AY : Will tbe GO\ernment considf'r 
it seriously as to whether they can put a bao 
on use of green coconut '? Because by usi.ng 
it we lose so many things coming out of 
coconut. Win the Government consider it 
seriously? 

[Trans Tat ion] 

MR. SPEAKER: Tbey want it to be 
banned entirely. 

[Engllsh1 

This .is, Brn,othe,r view .. (Inierruptiolll). 

"SHkI JUlAH.MA nUTr: We C~HHl()t 
con5jder bannins.· 

, . 

I.plaaretdat ... f"retJenttJOIl' ...... 
flf llidJID' Oversea' :Balilt 

. "~42. SHRlBANWA:kl tAL BAIRWA : . 
Will the Minister . of' FINANCE '~. p_d 
to stale: ' 

(a) Whether Oovtrnment's insttuctions 
regarding reservation for. Scheduled Castes 
and Scheduled Tribes are beioa foJJowed .in 
the Indian O\leneas· Bank in r~ruitlllont 
and promotions to various categorie., of ita 
employees; and 

(b) if not. the reasons therefor and the 
action proposed by Government? 

THE MJN.JSTER OF STATE .IN THB 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) and (b)., A State-
ment is given below: 

Statement 

(a) and (b). Indian Overseas Bank bas 
rerort~d that the policy of the Government 
regarding reservations for Sc'heduled Castes 
and Schtdukd Tribes, both in direct recruit· 
ment and in promotions from the clerical' 
cadre to the lowest rung of the officers cadre, 
is being fonowed by the bank. However, tbe 
vacancies tilted up throu!h promotions by 
candida1es belonging to the reserved cate-
gories are being calculated in tte bank with 
reference to the totH 1 Vacancies fil1cd up 
every year plus the backlog in the same 
category. The system followed by the bank 
leads to bigher number of reserved vacancies 
than those calculated on the basis of roster 
system. The bank bas been advised to 
follow the Joster system as prescribed by the 
Government. 

[Translation] 

SHRI BANW ARt LAL BAIRW A : 
Mr. Speaker. Sir, in,. connectiop with the 
informati~on given by the Hon. Minister in 
reply to my question, I want to submit 
for the information of the House that on 
attaining indepetld~nte it was felt that the 
people belonging to' the Schedultd Castes 
had lagged far behind in comparison with 
the other communities. . Therefore, the 
Government. ,in .order to bring them' at par 
with the otber comtn'Unitio8, formQiatod .a 
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clear cut policy tbat tM, :abou1c1·be liven 
.plotectioD in dift"erent fields. It . is the beart-
feU willi. of t~ HOD. Prime Minister tbat 
they may come at par with the otbers at 
the earliest. For that. it is necessary that 
the poncies of the Government arc imple· 
mented properly. But instead of ha vinl a 
sympatbetic attitude, it bas been observed 
that tbe implementing agencies very cleverly 
deprive these communities or the benefit 
duo to tbom. This is the reason that in the 
matttr of reservation there is always a back .. 
loa. 1 want to give you a clear example in 
this connection. It has been said in the 
Statement tbat "the Indian Overseas Bank 
bas reported that the policy of the Govern-
ment resareins reservations for Scheduled 
Castes and Scheduled Tribes, both in direct 
recruitment and in promotions from the 
clerical cadre to tbe lowest rung of the 
ofticers cadre. is being followed by the bank. 
However. tbe vacancies fiUed up through 
promotions by candidates belonging to the 
reserved categories are being calculated in 
the bank with reference to the total vacancies 
filled up every year plus the backlog in the 
same catelory." I have not been able to 
understand what you mean by promotion 
upto tbe Jowest rung of the officers cadre? 

.Is it the first stage of promotion from 
clerical cadre or is it a little higher than 
that? First, you may kindly clearly it. 
Secondly, I want to know whether all the 
Government orders are applicable to the 
public sector' ban ks also or is tbere some 
separate arrangement for tbem? And 
wbether in this B£lnk roster system is being 
followed properly or not? 

[Engll,h] 

SHRI JANARDHANA POOJARY : Sir, 
as reaards the latter part of the question the 
bank bas not followed the roster procedure 
in promotions. 

SOME HON. MEMBERS: Wby? 

MR. SPEAKER: Let him answer. 

SHRI JANARDHANA POOJARY : But 
by not following the roster procedure they 
bave provided more benefit to the scheduled 
castes and scheduled tribes.. I just give tbe 
example. 

$OMB·HON. MEMBRS: How? 

MR. SPBAKBl\: Please walt •. Let him 
complete the reply. 

SHltI JANAllDHANA POO)ARY : In 
tbe Indian Overseas Bank out of 287 vacan-
cies for general category there is provision 
for 1 S4 for general 68 . (or Scheduled Castes 
and 65 for Scheduled Tribes. Ir the roster 
procedure bad been followed instead of 68 
there would have been only 43 for Scheduled 
Castes and 21 for Scheduled Tribes inltead 
of 6S .•. (Interrupt/olll). 

Sir, instructions have been issued to 
follow the roster. now tbe matter is before 
the Hiah Court. It is IUhjud/~. We have 
given instructions to all the banks to follow 
the roster. We have taken serious Dote of 
it ••. (InterruplionA). 

MR. SPEAKER: Whatever tbe rules say 
make it more strict. 

WRIITEN ANSWERS TO QUESTJONS 

[English] 

World Bank assistance to States for 
silk production 

·328. SHill SRlKANTA DATTA 
NARASIMHARAJA WADIYAR : Will the 
Minister of TEXTILES be pleased to state : 

(a) whether tbe World Bank bas been 
extending financial assistance to some States 
to enhance silk production; 

(b) if so, the names of the States where 
silk production bas started with the World 
Bank assistance; 

(c) whether tbe World Bank bas been 
assisting Karnataka F.tate to enhance silk 
productio.D; and 

(d) if so, since when, and tbe details or 
the assistance made available to Karnataka 
for tba t pu.rpose ? 

THB MINISTER. OF STAte OF 
THB MINISTR.Y OF TEXTILES (SHill 
KHUllSH1D AL~M KHAN): (a) to (d). 
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'Kamatab 'I, the". only' , State wblcb us 
received, World Bank Assistance for tnbaoe-
ins its silk. production .. The World Bank 
'Assisted :'Kamataka 'Setleulture Development 
. Ptoject which WAH initialJy 8anction~ fDr' a 
period of 5 years from 1980-81 to 198"· 
8S, with an outlay of Rs. 79.85 crores, 
bas been txtended by aoother 1.5 years 
with an enhanced outlay of Rs. 1 01.13 
crores. Tbe project aims at increasing raw 
,Uk :production in the State by 1600 M. 
tonnes. 

World Bank report on rate of 
Inflation in India 

*332. SHRI NARSING SURYA-
WANSBI : Will the Minister of FINANCE 
be pleased to state: 

(a) whether" the World Bank Develop-
ment Report, 1986 reveals that 'the annual 
rate of inflation in India, has accelerated 
from an average of 6.3 per cent dUling 
1965-73 to 7.8 per cent during 1973·84; 
and 

(b) jf so, the measures taken or proros-
ed in this regard ? 

THE M1NISTER OF F1NANCE (SHR! 
VISHWANATH PRATAP SINGH): (a) 
According to tbe data presented in the 
aeport, the rate of inflation for India is 
shown a~ 6.3 per cent during 1965-73 and 
7.8 per cent duril1g 1973- 84. It may be 
noted that the World Bank calculations are 
bas~d on estimates of GDI' defla tor for the 
two periods, and are influenced by the choice 

of cut off dates. . 

(b) The fhrust of Government's anti-
iirflationary policy continues to be on 
~trective supply rmd den',and ,management, 
including strengthening of public dhtributic·n 
system of essential commodities, supply of 
foodgrains to weaker sections under special 
schemes, enforcement of fiscal discipline and 
keeping the aggregate liquidity in the sy~tem 
,under control. 

Export of tea 

*333. SHRI AMAR ROYPRA:D8AN : 
Will the Minister of COMMERCE be ple:,\sed 
to state: 

(a) wbether GQvernment propose :to ea-
port tea during the current year; aDd 

(b) if 80. tbe export tat,et tbereof and 
the names of the importing' countries ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE . (SHIt I 
BRAH·MA DUTT): (a) and (b) Export ·of 
tea will cQntinue tbis year. Indian tea is 
exported to a large number of countrjes all 
over the world. Major importers of tea from 
India are lJSSR. UK, ARE, West GermaI1y, 
Iraq and'lran. The quantum and direction of 
export of tea will depand upon domestic 
production and the international situation. 

OpenIng of branches of natlon.Jbed 
banks in Himachal Pradesh 

*334. SHRI K. D. SULTANPURI : Wi)) 
the Minister of FIl'!ANCE be pJe1lsed to 
state: 

(a) the number of branches of nationa .. 
lised banks proposed to be open~d in 
Himachal Pradesh during the year 1986·87; 

(b) whether any survey bas been con-
ducted for the same; and 

(c) if so, the names of the places where 
such surveys have been conducted? 

THE M1NJSTFR OF' STAlE IN THE 
MIN1S1RY Of' FiNAN(E (SHRJ JANAR-
DHANA POOJARY) : (R) to (c:). 7he 
CUfreDt bran .. f, licensing rolicy feT the rcriod 
1985·90 seeks to e~tabll~h 8tJebH one: ran"k 
office for a population of Seventeen 
thousand in the rural ~nd Stmj·llrban Sn'ss 
of each develq::n1ent block and to co\'er 
spatial ga p~ ill the availability of tanking f.:ci-
lilies by en·-t1r;n~ ()De bank office ""ilhin a dh, .. 
tance of 10 kms. from {a,b vil!sQe. The 
Lead Bank~/State Governo1ent were zdvi~(:d 
by the Reserve Bank of lndia to identify 
centres in rural and semi· urban areas in 
accOJ'dance with the Dorms prescribed under 
tbe branch licensing policy. No quantitative 
targets bave been prescribed in regatd to the 
number of branches to be opened ei1bC'r year-
wi~e or state-wise. The process of identifi· 
cation of centres in Himachal Pradesh by the 
Lead Bank/State Government bas not yet 
been complet.ed. 
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'. '. • 3~tS •. SHltJ RANJIT SINGH GAEl{· 
WAD,.:' Will tbe Minister of FINANCE be 
plealtd to state : 

(.) whethor Govornment propoae to 
aJ)pOint a Committee of Bxperts to So into 
the increase in the ratio of productive to 
Don-oroductive . expenditure and suggest 
measures to eoinain the rile in the non-pro-
ductive expenditure and als.o the inflation; 

(b) if so, tbe detaUs thereof; and 

(c) what advance steps are proposed to 
be takeD a'aainst the Ukely risc in prices of 
essential commodities 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE (SHRI 
B K. GADHVI) : (a) No, Sir. 

(b) Does not arise. 

(c) The Government bas been closely 
monitoring tbe bebaviour of pJices in genera} 
and that of essential commoditjes in parti-
cular. Remunerative prices have been provi. 
ded to farmers through revisiotls in minimum 
support/procurement prices of major agricul .. 
tural commodities so that there is sufficient 
iflcentiv~ to take advantage of the potential 
(or higher production. Short ttrm measures 
to contain inflation relate to effective supply 
a?d demand management inc)udjng strengthe. 
DIDI of the public distribution system, 
regula(ed releases of s.ugar and edible oils 
ir:pport of essential items such as edible oil; 
and suaar to augment stocks. enforcement of 
fiscal discipline and keeping the aggregate 
Ilquidity in the system under control. 

MIl. ladla Meter. Limited 

*337.·SHRI THAMPAN THOMAS 
Will the Minister of FINANCE be pleased 
to state.: 

<a> whether it is a fact that MIs. Jndia 
Metm Ltd. a sick unit in 1967 was taken 
over by the Bbarat Heavy -Electrical Ltd. 
(BHEL) an~ r~"ive(f with the required capital 

)1 

o,r ·1\1. (; 5 lakbs provided by ~e. I~d~ltpal 
Reoonstruction, Bank ,of I.n~; ,. - '" 

. I 

(b) wbctbor the' said c(;~pany bas been 
taken 'over' by some Non·Resid~pt ln4ians; 
and 

(c) if so, the details tberrof ? 

THE MINrS'fER OF STATE IN THE 
MINISTRY OP FINANCE (SHRt JANAR.· 
DHANA POOJARY) : (a) to (c). India 
Meters Limited (lML) wbich was incorpora-
ted in 1963 and which started commercial 
production in 1967, incurred continuous 
losses and was closed in the yea.r 1974. The 
Company approached the erstwhile IRCI 
(now lRBI) for assistance and was re-opened 
in 1977 through a Memorandum of Under .. 
standing reached among the various financial 
institutions, banks and Government of 
Tamil Nadu. The Company was, however, 
not taken over hy the BHEL. The BHEL 
.onry provided management support to the 
Company by deputing some of its executives. 
It did not contribut~ to the equity capital of 
the Company. 

The lRBJ sanctioned Rs. 64.64 lakhs for 
rehabilitation of the Company in 1976 and 
also contributed Rs 9 lakhs towards capital. 
The Company is a board· managed company 
and rt"presentatives of financial institutions, 
Government of Tamil Nadu and BHEL ate 
on the board. Efforts are made to induct a 
resourceful entrepreneur into the Company 
to improve its long-term viability and various 
public sector and private sector companie& 
were contacted for this propose. Tbese efforts,. 
however. did not succeed. Two professional. 
non-resident Indians had shown intelest in' 
taking over the management by bringing in, 
Rs. 2S Jakhs, as equity initially. No final 
decision regarding their contributing to equity 
share capital has so far been taken. . 

Export' of reardyoltlde garments 

*338. SHRI VIJAY N. PATIL: WiU 
the Minister of TEX:TILES be pleased to 
state : 

~: 

(a) the present posi'tion of . our garment 
e~J)Ort to both quota COl 'Ul\ri~ and rt.on.q~o~1 
countries; 



, (b) *~ QovornJi1ent have ejjRdDOcS: 
and ,reviewed india·. promotional polici_ and' 
tho impror~", PQUcies ,of the qUq~ .countries; 
and 

(c) if so, the steps Government propose 
to take for expandiDI the export of ready-
made sannents ? 

THB MINISTER OF STATB, OF THB 
MINISTR.Y OP TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) to (c). 
The position of garment exports to quota 
countries a'od non-quota countries is as indi-
cated below :-

Value In Rs. croTtS 
(provisional) 

1985 .. 86 _ _.....,__.......,.....--

Exports to quota countries. 807 

Exports to non .. quota 289 
countries. 

Total 1096 
-----,-... -.....--' ....... - ... --.----.. -~ --~ ..,,..,.--."~ .... ------~.------

(Source: Apparel Export Promotion 
Council). 

The import of garm~nts into quota 
countries is governed by Bilateral Textile 
Agreements between India and these countries. 
India strives go get better access in these 
agreements. The Government bas been 
constantly reviewing its promotional policies 
and as a "result has taken several measures 
to boost garment exports which are given in 
the statement below. 

Statement 

The following measures have been taken 
to boost exports of garments :-

(i) Sophisticated'garment manufacturing 
machines not manufactured indige-
nouslY are allowed to be impor-
ted on OOL. As many as 11 4 
machines for g~rment manufacture 
have been placed under OOL, 97 
ot them enjoying' concessiooal 
import duty. 

(ii) CCS rates have been rationalized 
with offect frOID 1.7.1986. These 

,"1 

rates' have' been extended upto 
3,1.12.t988' for cotton aarment. 
and "peo 91.3. t 986 tOl otber 
pments. Slow movina items under 
quota which were, .. earlier not eUaibl. 
tor CCS have also now been mado 
eligible. Hiaher rates of CCS· have 
been announced for ~ports to Don-
quota countries and fot mao-made· 
fibre and silk p;rmODtl. 

(iii) Cotton garments have been brouaht 
under' the Scheme of Contract 
Registration with a view to provi-
ding an element of certainty to 
exporters in the matter of CCS. 

(iv) It has been decided to set up a 
Fashion Technology Institute in 
Delhi for education, research and 
training in the areas of fashion 
design for garment manufacture. 

(v) The duty drawback rates for cotton 
garments have been increased. 

(vi) The number of days of pre-shipment 
credit bas been increased from 90 
days to 180 days. The rate of 
interest has also been reduced by 
2.S per cent. 

(vii) Import entitlements and the REP 
licences have been Iiberalised vide 
Appendix 17 of the Import-Export· 
Policy for 1985·88. 

(viii) Many items of raw material·fabrics 
are permitted to be imported under 
the Advance Licensing Scheme 
under Appendix 19 and duty free 
REP Scheme under Appendix 2 t of 
tbe Import-Export Policy, 1985-88. 

(Ix) The lmport .. Bxport Pas. Book. 
Scheme for manufacturer exporters 
has also been introduced. 

(x) Additional assistance is liven for 
Dew markets. 

(xi) Under 100 per ceot Export Oriented 
Units and Pree Trade Zones 
Sehenles. facilities, for liberal import 
of capital goods and raw material. 
along with many other concessions 
arc liven. 
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.341. SHRI K. RAMAMURTHY 
Will the i Mitdster of FIN ANCE be pleased 
td' i'tate" : 

,j ., 1/ 

(a) 'lb.~ details of further steps that have 
been t~ken to ensure better programming of 
expenditure in the medium-term and to effect 
irhprovements in administrative efficiency 
.tid re(fllc~ioD in costs; and :. .; . ' ' 

(b,) tbe details of tbe multi faced strategy 
formulated to improve organisation and 
procedures. to cut costs and increase produc-
tion and to bJing about better coordination 
among key infrastructure producing units 7 

T~el MINISTER OF STATe IN THE 
DePARTMENT OF EXPENDiTURE (SHRI 
B.' K. GADHVI): la) and (b). Government 
have introduced quarterly budgeting for 
expenditure for major projects and schemes, 
Zcto base budgeting approach in formulating 
the Budgets of Central Ministries and 
Departments and initiated action on cbanges 

in. adtninist~ative and financial procedure' 
ro~ati~$:t() issue ".of, saDcti~s"·etc. These -are 
e~pec!ed, to f~cn,i,1a to a _ more ;clficient alloca-
tion of resources and speed 'up .' implementa-
tion of major projects and scbemes. 

C-ontinUGUS .efforts are be.l,og. made, by, 
the concerned Ministries/DepartD)eo.t~ to ~t: 
costs and increase production in the various' 
public sector undertakings. Howtver. in the 
case of pu'bUe sector undertakings incurring 
large losses the Ministries/Departments have 
been advised by tbe Ministry of Finance for, 
initiating time t,ound measures for further 
improvhig operations of the public sector 
undertakings so that they maximise genera .. 
tion of in-ternsl resources and reduce reliance 
on budgetary support. Necessary action in 
this regard has to be taken by the cODct'roed 
Ministries /Departments. 

[Translation} 

Credit~d(' posits in nationalised Banks 

*343. SHRI K. N. PRADHAN: Will 
the Minister of F1NANCE be pleased to 
state the State wise position in respect of 
deposits and amount of loans advanced by 
nationalised banks as at end of the 1985 ? 

THE MINISTER OF STATE IN THE 
MINlSlkY OF FINANCE (SHRI JANAR-
DHANA POOJt\R Y): A Statement is given 
below. 

Statement 

Provi6ional Stale- wise data on Depositl and Advance$ of Public Sector Bank., as 
at I he end of 1985 18 set out below : 

(Amount in Rs. cror.,) 
Slate-wise Deposits & AhvlIl.cc:: of public lector banks 

---------,----.---_._-----------------------
Sla.te/Rt'gionjUnion Territory 

1 

t, NGrtbera Region : 
Haryana 

Hi.machal Pradesh 

Jammu &, Kashmir 

Depostts 

2 

1498.68 

519.14 

424.96 

Advances 

3 

1019 .• 29 

214.8,0. 

148.56 
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1 2 3 

P:unj~ , 4428.4B 2013,.~9 

Rajasthan 18,77.71 12;40:·41 

Cb~disarh 609.15 1364.27 

Delhi 7668~99 4182.76 

U·~ North-Eastel'll Region : 

A~m 890.44 464.43 

Manipur 31.33 22.26 

Meghalaya 118.89 33.45 

Na8_1a~d 73.27 28,14 

Tripp.-a 78.02 46.06 

Arunachal Pradesh 162.89 7.77 

Mizoram 29.87 7.42 

Sikkjm 45.21 10.47 

III. Eastern Region : 
Bihar 3599.86 .1343.21 

Orissa 968.54 774.34 

West Bengal 7822.10 3752.84 

Andman & Nicobar Islands t 9.58 7.73 

IV. Central Region : ' 

Madhya Pradesh 2930.70 1722.94 

Uttar Pradesh 7830.83 3523.49 

V. ~ Western Relion : 

Guj~rat 5280.12 2867.33 

Maharashtra 14489.26 12139.35 

Ooa. Daman & Diu 7 t 1.29 227.19 

Dadra & Nagar Ha.veJi 5.23 4.99 

VI. Southern Region : 

Andhra Pradesh 4S 15.66 3449.20 

Karnataka 3766.59 3275.65 

Kerala 2606.00 1630.13 

Tamil nadu 4578.40 4316.36 

Pondicherry 11 '.52 63.21 

Lakshadweep 3 .. 58 1.04 
--_-..-,_._-
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Le., ••• port 'of Bas"tt "RIce It} EBC 

*344, 'SHRr BlltlNDEll SINGH: 
SHR.t V. TULSIRAM : 

WUl.,the Minister of COMMERCE be 
pleased to state : 

(a) the total export of basmati rice and 
'other.·superfine varieties of rice to European 
Economic Comunity market; 

(b) whether Government are searching 
other favourable markets for export of rice 
and if so, .tbe details thereof; and 

.(c) the States which will.be affected as a 
result of reduction in export of rice to EEC "I 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
BRAHMA DUTT) : (a) India's exports of 
Basmati Rice to the European Economic 
Community (BEC) during 1985-86 are 
estimated at 12098 tonnes valued at Rs. 
9.27 crores. 

(b) The main markets for our Basmati 
rice are Middle Bast and USSR. Exports to 
the European Economic Community have 
varied between S per cent to 6.S per cent of 
our total exports during tbe last three years. 

(c) The European Economic Community 
bas yet to take a decision on the reported 
proposal to reduce tbe existing import levy 
OD basmati rice by SO per cent for imports 
upto a total quantity of 15,000 tonnes per 
annum. regardless of the country of origin. 
The proposed reduction will improve the 
competitiveness of our basmati rice in the 
Community Market. 

Delay In reeovery /Non-recovery of bank 
loan from SCjST communities 

·345. SHRI ANADI CHARAN DAS : 
Will the' Minister of FINANCE be pleased 
to state: 

(a) whether any study bas been under-
taken by Govern~eDt to ascertain the reasons 
for delay in recovery or Don-recovery of 

bank loans from Scheduled CastejSchedu1ed 
Tlibe commuoities; and 

(b) if 80, the salient features thereof? 

THE MINISTBR OF STATE IN THE 
MIN.ISTRY OF FINANCE (SHRI JANAK-
DHANA POOJARY) : (a) and (b). Reserve 
Bank of India has reported that no specific 
study has beeD undertaken to ascertain 
reasons for deJay in tbe recovery or non .. 
recovery of dues from SCjST communities. 

(Trans/allonl 

Disbursement of .ward to employees of 
ARtl-Tax Evasion DepartmeDt 

3216. SHRI SIMON TIOGA: Will the 
Minister of FINANCE be pleased to state : 

(a) whether it is a fact that awards 
worth about Rs. 50 lakhs have not yet been 
disbursed to the employees of the Anti-Tax 
Evasion Department in the Directora te of 
Revenue Intelligence to which they were 
entitled for apprehending tax evasion cases 
worth about Rs. 11 crores last year; 

(b) if so, details in this regard; and 

(c) the reasons therefor? 

THE MINISTER OF STATE IN 1"HE 
MINISTR Y OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) to (c). In respect 
of Central Excise tax evasion cases detected 
by tbe Directorate of Anti-Evasion jn 1985. 
71 Show Cause Notjces have been issued 
demanding duty of Rs. 2103.79 lakhs. 
Advance rewards to officers become due 
under existing instructions after issue of show 
cause notice subject to the sanctioning 
autbority's satisfaction that tbe evasion will 
be sustained in adjudication and first appeal. 
Advance rewards could not be considered on 
this basis in respect of 27 cases. In respect 
of 20 cases advance rewards of Rs. 
11,78,825/- have been sanctioned to 152 
officers of the Anti·Bvasion Directorate. 

(~lish] 

Tax on foreign coatrlbutJoD. received by 
DOD-offidal religiOUS ora.ulsations 

~217. SHRI CHINTAMANI JENA 
Wnl the Minister of FINANCB be pleased 
to state: 
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", '(a) whetller any tai is beio., cursed on 
.. foreign conttibuticDS tece'ived by non.official 
. reliBiou$ organisations 'in' India; and 

(b) if so .. the detai1s thereof? 

THB MINn~TER OF STATE IN THB 
MINISTRY Of FINANCE' (SHRl1ANAR" 
DHANA POOJARY) : (a) Voluntary contri-
butions . including foreign contributions 
received by the trusts created for charitable 

, or religious purposes or by the institutions 
estab1isbed for such purposes not being 
contributions towards the corpus of the trust 
or institution are. treated 8S income for tb e 
purpose of Income. tax Act and are cbarged 
to tax except in cases where a11 the conditions 
for exemption laid down in this regard in 
the Income .. tax Act are fulfilled. 

(b) No details in this regard are l1:ain-
tained hy the Ministry. In view of the vast 
numher of religious organisations in the 
country, it will also not be possible to 
cnllect such details. 

Role of nominee d ircCfors on the boards of 
companies assisted by financia, institutions 

3218. SHRI SANAT KUMAR 
MANDAL : wm the Minister of FINANCE 
be pleased to state : 

(8) whether Government have redefined 
the role of nominee directors OIl the Boards 
of compani s assisted by financial institutions 
in order to sa feguftrd their own interests as 
well as to prevent emergence of industrial 
sickness mainly, and exercise viKiiance over 
possible abuse of previJeges and business 
practices detrimental to public interest; and 

(h) if so, the broad outlines thereof? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) and (b). As per 
the guidelines is~ued by Government of 
India to financial institutions in March, 1984 
he nominee Directors of the institutions are 

. required to be given clearly identified respon-
sibilities in a few areas which are iO'lportant 
for p~blic policy. Such areas include inter" 
alia financial performance' of the company, 

., ' 
:payment of dues to the inititutloDS, payment 
of . OOVerlJmeDt due., expenditure 'boin • 
ioeurred by the . COmpany 'on management 
group, intercorporate investment in and loans 

. to or from associated concerns in .whicb tho 
promoter group· has significant . interett. .all 
transactions in shares, policies relating to tbe 
amount of contracts and purchase aDd sale 
of raw materials, finished goods, machinery 
etc. The nominee Directors are also expected 
to ensure that tbe tendencies of the company 
towards extravagance,. levish expenditure and 
diversion of funds are curbtd. 

International Award to tourism 
awarded to ITDC 

.3219. SARI C. K. KUPPUSWAMY: 
Win the Minister of TOURISM be pleased 
to state: 

(a) whether the prestigious 1986 11th 
Jnternational Award to Tourism and Hotel 
Industry accorded to tbe ]ndia Tourism 
Development Corporation has since been 
receive4 at Madrid from International Tourist 
Review 'Ore Verde' and the Trade Leaders 
Club; and 

(b) if not, when it is expected to be 
received? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM (SHRI 
SONTOSH MOHAN DEV): (a) and (b). 
No such award bas been received by ITDC 
nor any intimation an lbi~ regard bas been 
received by them. 

High powered tribunal for settling 
tax disput~8 

3220. SHRI N. DENNIS: 
SHRI SRIBALLA V 

PANIGRAHI: 

Will the Minister of FINANCE be 
pleased to sta te : 

(a) whether there is any proposal under 
the conliiideration of Government for estab-
lishing a higb~ powertd tribunal for settlina 
tax disputes; and 

(b) if so, the details regarding tbe sugges .. 
tions and measures Gover nment propose to 
take in this res~rd ? 
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''AIB'MINISTER'OF STATE IN THE 
:MINISTRY OF FIN,ANCE (SHR, 
, :JAN·ARDHANA POOJAIlY): (a') ,."d (b). 
:J'ft "tbe'Long Term Fiscal Policy, tbe Govern-

, tnent bas ,proposed to ,establish an Appellate 
!friblmal:under,'ArtiC1e 32S B of the ConsU .. 
"mtioo to deal with all matters concerned with 
payment 'of Customs and Excise duties. The 
creation of a separate appellate court for 
Direct Taxes is also under consideration of 
the lGovernment. The proposals have not yet 
been \ finalised. 

Import or fertilizers 

3221. DR. V. VENKATESH : Will the 
Minister of COMMERCE be pleased to 
state : 

(a) tbe amount of foreign exchange ear-
'marked for import of fertilizers during the 
current financial year for raising agricultural 
production; 

(b) the amount already spent so far; and 

(c) the quantity of fertilizers acquired 
thereby '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
BURMA DUTT): (a) The amount of 
foreiJl1 exchange released for import of ferti· 
lizers is decided on the basis of demand, 
indigenous production and the gap in avai-
lability of fertilizers in the country. Since 
India is one of the two biggest importers of 
fertilizers in the world. it will not be in our 
commercial interest to disclose the amount 
of foreign exchange released for import of 
fertilizers during the current year. 

(b) and (c). So far 1 S .65 lakh tonnes of 
fertilizers at a FOB/e & F value of Rs. 
200.81 crores (provisional) have been con-
tracted for import and acquired during the 
current year. 

laeome tax concession to award wioning 
film producers 

3222. 'SHRI PRIVA RANJAN DAS 
MUNSI : Will tbe Minister of FINANCE 
be pleased to state : 

. (_, '. whether. GOveJDment propose, to ,ivo 
income' tax cencession to a.ard wionina film 
producers with a view to encoutaginl·in~.t. 
ment in film production; 

.' 
(b) if so, the details thereof; and 

(c) if not, the reasons therebf? 

THE MIN1STER OF STATE IN tHB 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJAR y) : (a) No, Sir. 

(b) Does not arise. 

(c) Investment in film production is Dot 
considered an area in which tax concession 
is justified. Further, tax concession is Dot an 
appropriate instrument to encourage invest-
ment in film production. 

Quality of "heat exported abroad 

3223. DR. B. L. SHAILBSH: Will the 
Minister of COMMERCE be pleased to 
state : 

(a) whether the Indian wheat does not 
match the quality 'parametres laid down by 
the Western countries especially with regard 
to protein conteot; 

(b) whether the poor quality of wheat 
was a major reason for the rejection of nearly 
S lakh toones of wheat bought by the USSR 
last year; 

(c) whether the poor quality of Indian 
wheat is bindering wheat export; and 

(d) if SOt the measures 'Proposed to be 
taken to improve the quality of wheat and 
make cleanliness' the hallmark of Indian 
wheat? 

THE MINISTER OF STATB IN THE 
MINISTRY OF COMMERCB (SHll! 
BRAHMA DUTT): (a) Indian wheat for 
export does not suffer from any deficiency; 
protein content is not a Hmitina factor and 
its preference depeDds upon use to which tbe 
wheat is put. 
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(b) Aa~inst the contract for eX.port of , 
lath tonnel, 2.07 lakh t.Oflnes of wheat has 
been exported to USSR. Shipm~nts for the 
balance quantity had to be suspended on 
account of concern expressed by the USSR 
buyinl organization 8 bout the preseoce of 
slight traces of karnal bunt (Neovosia indica 
mitral in Indian wheat exported. 

(c) No. Sir. 

(d). Stocks are procured by Food Cor-
poration of India as per the uniform speci .. 
ficatioDs laid down by Government of India. 
Depending on tbe specifications of the 
buyer's requirements, the stocks are identified 
and exported. 

TreatmeDt of companies .s 
joint ventures abroad 

3224. SHRI D. N. REDDY: 
SHRI BHATTAM SRIRAMA 

MURTY: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) whether it is a fuct that a large num-
ber of companies like Jiyajee Rao Cotton 
Mills Limited. Raymond Woollen Mills Ltd., 
Bombay Burmah Trading Corporation Ltd. 
and Shaw WaJlace & Co. Ltd. are not treated 
as Indian Joint ventures abroad; 

(b) if 80, siocc wben their investments 
are being held by the Indian companies and 
reasons for not treating them as jOint 
ventures; 

(Cj whether these companies have been 
permitted by Government to invest abroad; 
and 

(d) bow far tbe activities of the roreisn 
companies are in conformity with the busi .. 
ness objectives of the investing Indian com-
panies? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
BRAHMA DUTT): (a) and (c). Companies 
formed abroad, with Indian Companies parti-
cipating in equity with foreign collaborators. 
are treated as Joint Ventures. Companies set 
up abroad wholly owned by Indian boldins 
companies are treated as Subsidiaries. 

(b) A Statement is given below. 

(d) White approving proposals for settinl 
up Joint ventures, it is kept in mind that 
their proposed activities are related to tbe 
past experience and are generally in confor-
mity with the business objectives of the 
investing Indian Companies. 
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Exemption Of MeIat a.ouut from laeome to 

3225. SHRI SUR.ESH KUIlUP: Win 
the Mini$ter of PINANCB be pleased to 
state: 

(a) whether Government are coosiderin, 
a proposal to exempt from income tax the 
amount paid as -Mebr' by the husband to 
the wife, belooling to the Muslim Commu-
nity. at the time of divorce; and 

(b) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SARI JANAR· 
DHANA POOJARY): (a) No, Sir. 

(b) Does not arise. 

Disparity In wage seales in NTC 

3226. DR. SUDHIR ROY: Will the 
Minister of TEXTILES be pleased to state: 

(a) whether it is a fact that National 
Textile Corporation (NTC) pays higher scales 
to its head office staff than to the staff of the 
15 West Bengal Mills under National Textile 
Corporation (WBABO); and 

(b) if so. the steps proposed by Govern .. 
nlent to take to remove the disparity? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI KHUR-
SHID ALAM KHAN): (8) and (b). There 
are differences in the pay structure of emplo-
yeeS in the Corporate office and in the mills 
of NTC, including the milts under NTC 
(WBABO). It is so having regard to tbe 
different job contents/responsibilities of the 
staff of Head Office and units and the prac-
tices/usages continuing since inception in 
cotton textile industry as well as other indus-
tries in the region. However, the matter 
regarding scales of pay of its employees is 
under examination of NTC (WBABO) in the 
light of observations made by the High 
Court. 

Issue of licenees for open lug of 
bank branches 

3227. PROF. NARAIN CHAND 
PARASHAR: Win the Minister of 

FINANCE. be pleased to .• tate, the name. 01 
tbe places, State.:wisc, for which }iQeDCel 
were issued ·to the natlonaUsed banks for 
opening their branches during the period 
JUDe, 19·54-Marcb, 1985 ? 

THE MINISTER OF STATE IN THB 
MINISTR Y OF FINANCE. (SHRI JANAR-
DHANA i'OOJARY): The information is 
being collected and will be laid on the Table 
of the House to tbe extent available. 

Waiver of Customs duty OD CODs'bmeats 
of computer hardware and software 

~228. SHRI SYED SHAHABUDDIN: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether Customs duty has been 
waived on some consignments of computer 
hardware and software imported into the 
country since January, t 985; 

(b) if so, the particulars of such coo-
signments; 

(c) particulars of similar consignments 
on which exemption was applied for and not. 
granted; and 

(d) reasons for granting exemption in 
the former cases? 

THE MINISTER OF STATE IN THE 
MINJSTRY OF FINANCE (SHRI JANAk-
DHANA POOJARY): (a) to (d). Various 
Notifications are in force grantinl partial or 
complete exemption from Customs duty 00' 
Computer hardware and software subject to 
&.:ertif.cationj recommendation by the Depart-
ment of Electronics and depending on the 
nature of the hard .vare/software. Notifi-
cations No. 71/Cus. dated 26.3.81, 2S1·Cus. 
dated 19 11.84. 282-Cus. dated 19.11.84, 
68-Cus. dated 17.3.~S arid 122-Cus. 
dated 1 J.4 8 S are relevant. Orders of 
Exemption have also beeD issued under 
Section 25(2) of the Customs Act, 196:!, 
~ince January t 1985 in respect of such leoda. 
Details are not availabJe regardins the 
exemptions availed of in case of individual 
consignments imported into the' country or 
of exempted rates claimed and either aranted 
or refused at the various port •• 
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If the" Hon'ble Member desires. to know 

cf atty ,~,peeific. case{t.), the ·samo can be 
wtlected and furnished to hhD. 

Dan on convenlon ~ ,ftOb-coD,etUble 
debeatureli 

i 
3'229. PROF. MADHU DANOAVATB: 

':SH-kl BEZAWAOA PAPI 
REDDY: 

SHRl·UTTAM RAYBOD: 
SHRI K P. llNNlKRISHNAN : 

WHf the Minister of FINANCE be 
pl..-ased to itate : 

(a) the text of ordc r of Government 
banning the conversion of convertible and 
non convertible debentures into equity sbares; 

(b) the circumstances under which this 
,order was issued; and 

(Cl number of companies who had 
off'~red such conver~I(.>n iilCiltty and number 
of d.:!benture-holdcrs who have been affected 
by tbis decision and details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DtlANA POOJAR Y) : tal In order to set at 
rest all spe~ulal1on regarding conversion of 
non-convc:rtlble d~bentun:s and of the non-
convertible pOrt ton of partially convertible 
debentures, Go:vern'meot have decided that 
henceforth such conversion shall not be 
,permttted ,In other words, non-convertible 
debentures and non ·convel rible portion of 
ipartiaUy convertible debentures would remain 
as per the original terms of the approval to 
-the i.ue. 

(b) The above decision was taken in view 
of the substantial a;nount of speculation 
whh:h . was reported in ~()me of the non-
convertible issues based largely on the 
e(pectations that ~t some future date 
conversion wuuld be permitted. 

(.c) Two companies had submitted pro .. 
posals fO ,·he Go\crnment for approval of 
tbe coo-ver",ion t)f non· convert Ible debentures 
into equity. (l(lVerl1n1~nt have no .information 
on lbe numbe.r .of debenture holders wbo 

have . been affected by the aboye .deQWJQD 
because c.ompanies are Dot foq·uircd to live 
the number of debenture bolqers JD .tbeir 
applications fOr capital issues. 

Premium on equity issued by 
eem,.nles 

3230. SHRI JAOANNATH ·PATT· 
NAIK : Will tbe Minis~r of F·INANCE be 
pleased to state : 

(a) whether Government have decided to 
liberalise the existing guidelines for the 
determination of premium in respect of equity 
issued by existins compani~s; and 

(b) if so, the details regarding tbe guide-
lines and the formula adopted in this regard 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR .. 
DHA NA POOJARY) : (a) No, Sir. 

(b) Does not arise. 

[Trans/ation] 

Customer Service Centres io 
Oft tionallsed banks 

3231. SHRI JAGANNATH PRASAD 
Will the Minister of FINANCE be pleased 
to slate : 

(a) whether Government propose to set 
up Customer Service Centres in the national-
ised banks throughout the country; 

(b) if so, the time by wbich it is likely 
t() bl' done; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (c). The 
Customer Service Centres are already work-
ing at Delhi and all capital cities of States. 
Besides, all public sector banks have been 
advised to ensure that complaint cells are set 
up at branch, zonat. regional and bead 
office levels Further, each br.anch is r-equired 
to kc:c;p a cQmplaint/suue~tion box. MQnitor-



iog of diaposal of custo·mer complaints at 
successive Jeve'1s has also beeD pro\'ided for. 

(English] 

EarDiolS from. exports to West 

3232. SHRI SODE RAMAIAH: Will 
the Minister of COMMERCE be pleased to 
state: 

(a) whether it is a fact that according to 
a study by the RBI, thougb Indit\ has been 
exporting more to the West. it bas been 
earning less than what it did in mid'50 to 
mid'60 as reported in the 'Patriot' dated 
17th June, 1986; 

(b) if so, tbe details thereof; and 

(c) the action proposed to be taken in 
the Dlatler ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRl 
BRAHMA DUTT): (a) and (b). The study 
referred to in the Question was conducted by 
an official of the Reserve Bank of I ndia and 
do not necessari Iy reflect the views of tbe 
Reserve Bank. Official figures of unit v...tlue 
index, as published' by the Unjted Nations 
are available for India's gross exports to the 
world only. The unit value figUt cs for 1955, 
1965, 1975 and 1980 are as under : 

Year 

1955 

1965 
1975 
1980 

Vllit Vallie Index 

30 
34 

100 
1 19 

(Source : UN International Year 
Book, 1982) 

(c) With a view to boosting our export 
earn ings. various promotional measures have 
been taken during the recent past. These 
include diversifying our production base, 
modernising our productive apparatus, 
strengthening of institlltion support, process-
ing commodities for bigber value realisation, 
modificati on and periodic revision of our 
industrial policies' and fiscal incentives to 
oxporters. 

Loan ditbursed ·hy bank aad ftDaudal 
lostitutlons in K erala 

3233. SHaI K. MOHANOAS: Will the 
Mioistec of FINANCB be pleased to state: 

(a) the sbare of Kerala in the total loan 
disbursements by nationalised banks and 
financial jnstitutions during past three yeat.; 

(b) whether it is a fact tbat this share is 
very low; and 

Ie) if so, the remedial steps taken in 
this regard? 

THE MINISTER OF STAlE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJAR Y) : (a) to (c). Advances 
of public sector banks in the State of KeraJa 
as at the end of December 1 983, December 
1984 and December 1985 stoodatRs.1147 
crorcs, Rs. 1431 crores and Rs. 1630 crores 
respectiveJy, Corresponding advances of 
public sector banks for the country as a 
whole were Rs. 36791 crores, Rs. 43990 
crores and Rs. 49902 crores. 

The details of Financial assistance sanc-
tioned and disbursed by Industrial Develop-
nlent Bank of India, Industrial Finance 
Corpora tion of India, Industrial Credit and 
Investment Corporation of India, Life 
Insurance Corporation of India, Unit Trust 
of India, General Insurance Corporation, 
Industrial Reconstruction Bank of Jndia, 
State Financial Corporations and State 
Industrial Development Corporations to 
Kerala and AI1 .. )ndia during the last three 
years are given below : 

Kerala 
April. March 

1982-83 

1983-84 

1984-85 

All-India 
1982-83 

1983-84 

1984·85 

(/U. in crores) 
Sanctions Di$bursement 

77.94 

79.03 

155.40 

3183.90 

4043.78 

5624.35 

64.23 

66.05 

98.24 

2358.33 

2893.26 

3408.28 
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" ,Mv~ of Scbedulcd'~lfdal haBka 
aad .also 'assistnce ,by FiilaDCial In&titutioDI 
:ba"o boon increaainl in tho State of K.etala. 

. (~) N.o eJtimates of , ,uoditclO1C4 ,romp " 
funds are available with the Government., , , 

ProteetlOb of doIneItic i"'trJes rr .. 
subslcU.ed Imports ' 

3234. SHRI LAKSHMAN MALLICK.: 
Will the Mini.tor of COM MERCE be pleased 
to Itate ~ 

<a) whether Government have announced 
its policy reptdins the proeedure ror pro-
vidina facUities to domestic industries to 
protect tbem ftom c~mpctition arising out of 
subsidised imports; 

(b) if so, whether some representations 
bave been received in this regard; 

(c) if so, the details thereof; and 

(d) the reaction of Government thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
BRAHMA DUTY): (a) Yes, Sir. 

(b), to (d). No petition regarding sub .. 
sidised imports bas been received. We have 
however, received some petitions alleging 
dumpins of certain products which are being 
examined. 

Scheme ror voluntary disclosure of 
foreign funds 

323S. SHRI YASHWANTRAO GADAKH 
PATIL : Will the Minister of FINANCE be 
pleased to state : 

(a) whether Government propose to in .. 
troduoe a scbeme for voluntary disclosure of 
loreian funds; 

(b) if so, the details thereof; and 

(c) Government's estimate of, un-dis .. 
closed foreian funds? 

THB MINISTER OF STATE, IN THE 
MINISTRY OF FINANCE (SHill JANAR· 
DHANA POOJARY) : (8) No, Sir. 

(b) ,Does oot arise. 

Gold teftaerles 

3236. SHR.I AMARSINH RATHAWA : 
Will the Minister of FINANCB be pleated 
to state: 

(a) the numbor and location of aold 
refineries workins in tbe country; 

(b) the quantity of gold, refined in each 
refinery annually; 

(c) whether there is any proposal to 
establish gold refinery in Ahmedabad; and 

(d) if so, the progress made so far and 
by when the said refinery is likely to be 
establisbed and start functioning? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRJ JANAR-
DHANA POOJARY) : (a) There is only one 
licenced Gold Refinery in the country. It is 
located in the India Government Mint, 
Bombay. 

(b) About 18,000 kilograms per annum. 

(c) and (d). There is no proposal to 
establish a Gold Refinery in Ahmedabad.. 
However, there is a Gold Collection-cum-
Delivery Centre functioning at Ahmedabad. 

Export of deoiJed cake 

3237. SHRI MOHANBHAI PATEL: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) whether it is a fact that there is 
decline in the export of deoiled cake and the 
stock of deoiJed cake has accumulated witb 
the mills; 

(b) if so, the value of deoiled cake 
exported during 1983-84, 1984~8S and 
1985·S6 and the main reasons for its 
decline; 

(c) whether it is a fact that there is a 
great demand of Indian dcoiled cake' in 
foroilo countries; and 
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" '(4) ,if 80, the meat.re. bet",' taktn to ,(b) and Ccl. 10' respect of items fallin", 
i.,Cr,.s~ the t'Xl'Olt of' deoUed cake dUTil'S' under 'old tarift' item 68, proforma credit 
1916-87 aad lbe tarltt tixed ? facilities would contit1ue to be ,available 

THB MINISTER. OF STATB IN THE 
MINISTRY OF COMMERCB (SMRI 
BRAHMA DUTT) : (8) to (c). The value of 
India's export of d,coiled cake including 
deoiled rice bran during 1983-84; 1984-85: 
and 1985-86. as per provisional data com-
piled, is estimated at Rs. 180 crores; Rs. 152 
crores; and Rs. 1 S 5 crores respectively. The 
main reasons for decline in export are slump 
in the international market for dcoiled cakes 
and strict quality control regulations enforced 
by the major importing countrirs. However, 
exports during the cunent year are showing 
an improvement. '. 

(d) Government have taken a number of 
measures for increasing tbe export of deoHed 
cakes. These include grant of cash compen .. 
satory support on exports of solvent extracted 
oilmeals. Export of deoiled cakes during 
1986 .. 8 7 will depend upon the international 
trading environment. 

Relief to tariff Items availing of 
proforma credit 

3238. SHRI ANANDA PATHAK: 
Will the Minister of FINANCE be pleased 
to state: 

(a) what are the items falling outside 37 
Chapters of the new Central Excise Tariff 
presently availing of proforma credit which 
would continue to get the relief to the extent 
the revised tariff headings permit; 

(b) whether the items falling under the 
old tariff' item 68 wLich were entitled to 
proforma credits would continue to get the 
relief; and 

(c) if not, the reasons therefor,? 

THB MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) Broad descrip-
tion of the items, Which fall outside the' 
MODVAT scheme but which are ,covered 
under the ,proforma credit scheme, is SI veo 
.ip .t~e I~t~alpa.t Jdpw.. ' 

subject to both Inputs and outputs 'being 
covered undor the er$t",hlie tariff item 68. 
However, thl scheme of credit of duty paid 
on aU tarift' item 68 inputs loin. int() aoy 
excisabJe goods bas been discontinued since 
it is not possible to identify ell sucb inputs 
with the headings under the new tariff. 

Statemeat 

Li!t of item excluded from MODYAT 
scheme but covered under the pro-

forma credit scheme 

Description 

1. Vegetable products. 

2. Refined diesel oil. 

3. Wood and articles of wood falling 
under Tl 1 bB of tbe old central excise 
tariff. 

4. Paper and paper boards and articles 
thereof falling under Item No. 1 7 of 
the old central excise tariff. 

5. Cotton twist yarn, and thread of all 
sorts. 

6. Woollen yarD. 

7. Cotton fabrics. 

8. Man-made fabrics faUiog under Item 
No. 22 of the o1d centra) excise 
tariff. 

9. Asbestos cement products. 

10. Footwear. 

11. Jute manufactures. 

12. Jute twist, yarn, thread, ropes and 
twine, all sorts. 

'13. Confectionery and chocolates. 

14. Prepared or preserved foods. 

1 S. Glucose and dextrose and preparations 
thereof. 

16,. Lubricating oU falling under Item No. 
4 11 A of the First Scbedule to 1ho 

C. Ex. and Salt Act, 1944. 
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17. ,CaJoined Petroleum coke. 

18. Mineral fibres and yarn and manufac-
tures therefrom 

19. Good~ faH:og under hem 6B of the 
First S.,;be~ule to the Central Excise 
aod Salt Act, 1944. 

20. Glyeerine. 

21. Wool tops and carded, silled slivers. 
containing in eithercase, more than 
fifty per cent by weight of woo) cal-
culated 00 the total fibre content. 

22. Textile fabrics impregnated, coated or 
laminated with preparations of cellu lose 
derivatives or of other artificial plastic 
materials not elsewhere specified. 

23. Nylon yarn manufactured wbollyor 
partly out of imported moulding 
powder, meant for use in the manu-
facture of fishing nets and parachute 
cords. 

24. Marble, 

2'. Starch. 

Purchase of textile machinery from 
Soviet Union 

3239. SHRI ANANTA PRASAD 
SETHI: Will the Minister of COM MEReE 
be pleased to state : 

(a) whether Government have any pro-
posal under consideration to make regular 
purchases of Soviet textile machinery and 
equipments as at present India's imports frool 
tbe Soviet market are mainly confined to oil 
and some industrial goods; 

(b) whether Soviet Union bas also 
shown its interest to make other purchases 
from its market so as to prevent trade from 
beiDa totally dependent on oil; and 

(c) wbethor any delegation has visited 
the Soviet Union in this regard and if so, 
the details of thy agreement, if any, arrived 
at in this regard \? 

THB MINISTER OF STATE IN THB 
MINISTR.Y OF COMMBRCE (SHRI 
JlkAHMA DUrr): (a) to (0). Bot}J 

Govemments. of . India ae4 tbe USSll are 
aware of the Deed to diversify the ~ctllre 

. of trade in order to avoid excessive depen-
dence on a few items. The range of items 
e~ported fr<'m the USSR to India comprise 
of C(lIDllsodilies like ftl'tilizers" Doo .. ferrous 
metals, chemicals, crude oil and oil products. 
etc.. and a number or capital goods and 
machinery items including textile machinery. 
.The Indiao textilo industry do import textile 
machinery from the USSR. Efforts are 
being made to further increase these imports 
depending on our requirements and luitability 
of Soviet machinery for Indian conditions. 
New items like Liquid Ammonia, Raw Wool. 
etc. arc also being added to tbe list of 
imports from the USSR. Visits by a number 
of delegations have taken place between the 
two countries to work out measures for 
increasing the trade. Suggestions made in 
this regard are kept constantly under review 
by both sides. 

[Translation) 

Credit-deposit ratio of Union Bank of 
India at Ghazipur district (UP) 

3240. SHRI ZAINUL BASHER: Will 
the Minister of FINANCE be pleased to 
state : 

(a) the details of the credit-deposit ratio 
of Union Bank of India at Ghazipur district 
of Uttar Pradesh during the last three years; 
and 

(b) the percentage of assistance given to 
weaker sections and priority sector separately 
out of the total financial assistance/loan 
given by bank durins the said period? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR· 
DHANA POOJARY): (a) Union Bank of 
India bas reported that the credit: deposit 
ratio of the bank in Ghazipur District of 
Uttar Pradesh stood at 33.8 per cent. 36.2 
per cent aod 36.6 per cent as at the cnd of 
December 1983, December 1984 and 
December 1985 respectiveiy. 

(b) The percentale share of advances to 
weaker sections in total advances and in 
priority sector advances for Union Bank of 
India in the District of Obazipur for the laat 
thr~e rears were as follows : 



.': ,y,,,,. 
Dec:ember 198 3 
Dectmber 1984 

Deceml!Jer 1"9,85 

ft,.nrage ';jare in Toilil 
AIhQllcl1' 

Advanc" to 
Weak,,. 
$.,,10118 

:42.8 
29.3 

48.,0 

Advtme~' ,to 
Priority 
SlJcl()' 

81.9 

85.9 

87.4 

Outstanding amount. pertainlag to inter-
branch accounts of public sector banks 

3241. DR. A. K. PATEL: 
SHRI C. JANGA REDDY: 

Will tbc Mini$ter of FJNANCE be pleased 
to state: 

(a) the latest position of old outstanding 
amounts involved, pertaining to inter-branch 
accounts of the public sector ban~s; 

(b) whether non-reconciliation of inter-
branch transactions, facilitate perpetration' of 
frauds; 

(c) the steps taken to liquidate the 
arrears under a time bound programme; 

(d) the modifications made in procedures 
and systems so as not to allow such arrears 
to accumulate in future; and 

(e) the amount involved in frauds in the 
last tbree years ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FJNANCE (SHRI JANAR-
DHANA POOJARY): (a) The Reserve 
Bank of India bas reported that 260.52 
Jakbs cotries involving an amount of Rs. 
199879.24 crotes pertaining to the period 
upto the ycar 1984 were 'outstanding in the 
Inter-Brancb Reconciliation Accounts of 
28 Public Sector Banks as on 31st Decem-
ber, 1985. 

(b) NOD-recondliation of. Inter· Brancb 
TranSactioDs is one of tho areas wbich can 
facUitate porpeW,,~lOD of fr,qd •• 

'. ' 

.·lfWtt., .,..,." ,.' 
(.c) and (d~. the', lleserve Bank: of India 

~nd tbe Government ba':\Ie beeD urams bank. 
from time to time ,to' make efiective and' 
sustained etTorts to ,keep this areas of work 
upto date and clear tbe arrears witbin I time 
bound l'rogramme. The pr<lpe" tn. de bY' 
banks in cleadna old out&landinl entries is 
bei.og coostantly monitored by the Roaervo 
~aDk of' India. . 10 case, the prOlre .. mad~ 
is found to be tardy, the matter ,is also taken 
up with the banks at the higbest level. Banks 
are seized of the problem and bave initiated 
a number of measures to briog about. the 
improvement in this area of work. Governor, 
Reserve Bank of India had also adViaed all 
the banks in October, 1985 to draw the 
Action Plant for all important areas of their 
operations including Housekeeping. 

A, Sub-committee constituted in Reserve 
Bank of India to examine the problem of 
branch reconciliation in Banking Industry 
and to make suitable recommendations in 
regard to computerisation of that work felt 
that each bank should undertake systems 
study to remove bottleneclt's in their proce-
dures and modify them suitably wherever 
considered necessary. The R. B. I. baa 
forwarded the recommendations of tbe Sub· 
committee to aU the commercial banks for 
necessary action. The banks baye by and 
large accepted the recommendations of the 
Sub-committee. In most of the banks the 
work relating to reconciliation of Inter-
Branch Accounts has since been com-
puterised. 

(e) Information relating to the amount 
involved in cases of frauds perpetrated in the 
public sector banks in and outside the 
country for the last 3 years irrespect ive of 
the dat~s of occurance, as reported by 
Reserve Bank of India, is given below: 

Yeurs Amount Involved 
(Ra. In cror.,) 

1983 30.20 
1984 45.75 

1985 t 14.63 

Aslistaace to Orilsa for developmeat 
of tourism 

3242. SHRI NITYANANDA MISRA: 
Will the Minister of TOUR.ISM be pleased 
to s\ato :; 
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: fa} ~'bether .Oria~ bas 'a larpe potential 

. for' t~:e. d~velol'mel'lt of t-ourh.m both internal 
and foreign; 

(b) ·whethtr Orissa is the fhsl State to 
declare tourism as an industry; 

'(c) wbother Union Government have 
liveD suitable assistance to ~xp\oit this vast 
potential; and 

(d) the details of assi~tance, financial or 
()tberwise, given by tbe Union Government 
to the State Government during the last three 
years with proje~tions fot' tth' future? 

1. Purchase of boats for Chilka Lake 

2. Master Plan for Cbilka Lake 

3. Construction of Toilet Block near 
Sun Temple, Konark 

4. Cbilka Lake Boat Race 

5. Lion Safari Park, Nand J.n Kanan 

6. Floodlighting at Khandlgiri- Udaigiri 

7. Forest Lodge. SimiJipal 

8. Purchase of Padal Boats for Nandan 
Kanan. Zoological Parl~, Bhubaneswar 

9. Cruj~e Boat for Chilka Lake 

10. Yatri Niwas, Satpada 

11. Transport facilities at Similipal 

12. Provision of toilets &: drinking water 
facilities at Bhubanesw~r & Konark 

(implemented throuah Archaeological 
Survey of India) . 

THB MINISTER OF nATB IN THE. 
MINISTRY Of TOURISM (SMJtl 
SONTOSH MOHAN DEV): (a) Yes,' 
Sir. 

(b) The State Government of Orissa is 
the first State to declare "botel" as an 
industry. 

(c) and (d). The Central Department of 
Tourism has rendered tbe financial assistance 
for the following projects/schemes during'tbe 
last tbree years viz. 1983·84, 1984-85 and 
1985 .. 86 : 

(Rupees in lakh.) 

Sanctioned 
Amount 

Released 
Amount 
during -------

VI Plan VII Plan 

2.00 1.80 

8.25 2.00 

3.49 

2.14 

21.01 

8.10 

36.76 

1.50 

3.97 

26.50 

4.04 

3.00 

l.t 1 

2.14 

1.50 

7.29 

10.80 

.,. 

.. , 

... 

••• 

.... 

... 

... 

... 
16.00 

1.35 

3.54 

s.oo 
3.64 

2.00 

--------~'------.~~----------------------.~ 
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MI, ... : of haceatlv. at'f. to . 
Rpoiter5 of baDdloom 

3243. 'SMRI C. SAMBU: Will the 
Minister of TeXTILES be pleased to state : 

<a> whether Government arc aware tbat 
the incentives liven to tbe exporters of 
Handloom textiles are not reachilll tbe 
weaverslma!ter weavers at the production 
level; 

(b) whether it is a fact that incentives 
are grabbed by the middlemen indulging in 
export or handloorn textiles; and 

(c) if so, the remedial measures taken to 
redress the grievances of the Handloom 
weavers and master weavers 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) Export 
incentives such as Cash Compensatory 
Support, Draw Backs, etc. are given to the 
exporters for meeting the incidence of taxes 
and other disadvantage<;. 

(b) and (c). Do not arise. 

Baok ~redit to minorities 

3244. SHRI G. M. BANATWALLA: 
Will tbe Minister of FINANCE be pleased 
to state: 

(a) whether any instructions have been 
issued to banks to monitor flow of credit to 
minorities with a view to encouraging the 
said flow; 

(b) if so, when these instructions were 
issued and the details thereof; and 

(c) the minorities which are covered by 
these instructions ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) and (b). Govern· 
ment of India issued instructions to all the 
public sector banks in July, t 983 to' monitor 
the Assistance flowing to minority commu· 
nitics under various development programmes 

. iacludinS the 20 .. Point Programme. The 

R.eaervo Bank··of India'. has issued tbo fOllow.' 
ins ,iostructions to banks on 2.4.1.1986 (or 
mopitorinl flow of credit. to minority· com-
munities : 

(0 A special cell should be lot uP, in 
each bank for tbis purpose. 

(ii) Steps taken to facilitate the flow of 
credit to the minority communities 
and the progress made should be 
rev.iewed regularly at tbe meetings of 
the District Consultative Committee 
aDd the Slate Level Banker's 
Committee. 

(iii) There should be gOCld publicity 
about various anti-poverty pro-
grammes of tbe Government where-
ever tbere is large concentration of 
minority communities and parti-
cularly in identified 40 Districts as 
having such concentration. 

(iv) The Lead Bank in each of these 40 
Districts should have an officer who 
Sh~lll exclusi veJy Jook after the 
problems regarding the credit flow 
to minority communities. It shall 
be his responsibility to publiciso 
among the minority communities 
the various programmes of bank 
credit and also to prepare suitable 
schemes for their benefit in colfa-
boration with Branch Mana£ers. 

(c) In continuation of Government of 
India's instructions dated 19.7.1983. tbo 
banks were advised vide circular dated 18th 
Januaty, 1984 that Muslims, Christians, Nco-
Ruddbists, Sikhs and Zoroltrians should be 
included under the definition of minority 
communities. 

Collection or taxes from Tea 
Companies 

3245. SHRI M. R. SAIKIA : Will tbe 
Minist"l' of FINANCE be pleased to state: 

(a) the number of Hecld Offices of Tea 
Companies of Tea Gardens in Assam located 
in Assam and how. many are outside A~sam; 
and 
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; <.),,;:'1~ :uaou.t .of. Ineome Tax '0" tban " vlai,ted Ildia dud", " J~ao~Julr, ,',',"6~ . Duil1ll 
.. CO",ftM' tal "ooUeQUKl Jrom -,or ...... ',O~ tbeh' 'visit' tlte .... tloa ~.~ YMiOQt.p~. 
,t __ ,~paniel ioclodiDa ,tuu on ' 'safaries and held' direct Delouations with .them· -tot' . 
of,~OQ's employoc1 i,S) tbOle, Head ~ "pu~ or ,bulk, ~Dd paek .... tea. 

- and. out of this revenue how much JC~ues to 
.Asiam and how mucb 10 states otber than 

".-Asilm ? 

T,HE M.lNlSTEIl OF STATE IN THB 
MiNlS1RY OF P'lNANCE (SHR.I JANAR .. 

·: .. :bl'llANA POOJARY): (8) The Dumber of 
'Tea Companies ba viPa lea aardens and Head 

-oftl.ces located in ASSl\ru is 146. The ,Dumber 
of such tea companies with Head Offices 
lO~led outside Assam is 104. 

(b) The amount of income- tax other than 
Corporate tax coUected or assessed on these 
-companies includiog taxes. on salaries of 
~rsons employed in those Head Offices is 
RI. 29,17\OUO). The tlgures -of revenue arc 
cot m,ain"taiaed separately for the State of 
Assam lind other States as there is a common 
divisible pool. 

Uwdel'cutClng of export price of t~a 
by Lipton 

3246. DR. G. VIJAYA RAMA RAO : 
Will the M ioister of CO M MEReE be pleased 
to 'state : 

(a) whether Governn1ent's attention has 
been drawn to the news item appearing in 
6Ecortomic limes' of )"0 July 1986 regarding 
undercutting by Lipton in tea export to Jran 

- which has result~d in a foreign exchansc loss 
'of Rs. 1 ) crores; 

(b) if so, the facts of the case; 

'(c) the corrective st('PS taken/proposed 
to be taken in tbis matter; and 

~d) whether the country ha~ suffered 
similar losses due to undercutting hy any 
uther private multi-naticnal company / Indian 
'compan! es for any other export items ? 

Under the provisions of Tea (Replation 
of EJPort LiccnsiDld Order. 1.984 coDtracta 
·for export of bulk tea .re requite4· to be 
registered with Tea Board -within 11 days 
from date of such con'tracts. POr packet fees 
exporters are required to obtain ihilnllf:flt 
licences from tbe Tea Board. No request has 
80 far been received from Lipton India Ltd. 
for registration of contracts under the provi. 
sions of Tea (Regulation of Bxport Li~ensin&) 
Order, t 984 or for shipment licences for 
export of packet tea. There is no Minimum 
Export Prices for Export of Tea. 

(d) Does not arise. 

Production and export of coffee 

3247. SHRI MANIK REDDY: Will 
the Minister of COMMERCE be pleased to 
state : 

(a) the figures of production of coffee 
during 1984-85 and 1985-86; 

(b) the reasons for lower production of 
coffee during 1985 .. 86 as reported in the 
'Economic Times' dated 10 July, 1986; 

(c) the export earnings from coffee for 
tbe past three )cars, year-wise with quantities 
exported; 

(d) whether productivity of coffee has in-
creased due to~R and i> efforts; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF COMMER-CE (SHRI 
BRAHMA DUTT): (a) The production of 
coffee during 1984-8S and 1985·86 seasons 
is as under: 

THE MINISTER OF STATE IN TaE Seosons (JuJy •. June) Production in tonne, 
MINISTRY OF COMMERCE (SHRI 
BRAHM A DlJTT): (a) to (c). At the invi- _ 1984-85· 19S800 
tatioll of Tc:a ~oard a delesation from Iran . 1985-86* i20000, ·Pr,ovisj·onal. 

'" 
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, ,Ell)' ,J- \ .1. ta, ,prod~tiQn,' duriltJ, 
l'~8S,~F 6, 'is due ,to,,', the :biennial .netuie or ' 
coffee wberof'n a peat prOduction .season', is 
follOWed by a leaD one. 

dQPUle S.ix .ofticef.l fOJ; ~be, foreiaa based trail'1~ , 
ing proaramme at ',London (U. K.). The 
objective' of the ,London training is to build 
a cadre of offi~rs in the 'bank who can 
successfully wotk at branches ~Ying, sizeable 
foreign excbange/in'ternadonal baDkini busi-
ness by familiarising them with modern coo-
,cepts in International Bankio,. ' 

·(0) The .xports of ,coffee during tm;, past 
tbree yta,a were as under : 

Year 

1983-84 

1984 .. 8,5 

1985 .. 86 

QtJ'. in 10""'8 'Value in Rs. Crore:J 

71179 

688% 

99298 

175.05 

2.09,69 

274.98 

(d) and (0). Coffee productivity bas gene-
rally shown an upward trend partly due to 
the various Rand D efforts such as use of 
high yieldiog selection, effective control of 
pests and disease~ and optimum fertilization 
etc. 

Selection of candidates for training 
programmes at IJondon by Central 

Bank of India 

3248. DR. P. VALLAL PERUMAN : 
SHRIR.M.BHOYE: 

Will the Minister of FINANCE be 
pleased to state : 

(a) the total number of candidates pro· 
posed to be deputed to the foreign based 
training pr,:)gramme at London (UK) by the 
Central Bank of India stating tbe salient 
features of the training programme; 

(b) the number of SCjST candidates 
identified out of recent selections made for 
deputation to the said training programme 
and if none amongst SC/ST is identified, the 
reasons therefor; and 

(c) whether the demand of All India 
Central Bank SC/ST Employees' Federation 
for relaxation in educational qualification bas 
found favour, and if no1.. the reasons tbere-
for? 

THE MINIST'ER OF STATE IN THE 
MJNJSTR.Y OF FI'NANCE (SHRI JANAR.· 
DHANA PoOJAR Y) : (a) The Central Bank 
Of 'India haVe advised 'tbat .tbe)' propose to 

(b) No SC/ST candidate bas been idend-
fieu in the recent selection process for the 
said training programme as none was found 
suitable amongst the two aligible SC/ST 
candidates. 

(c) The Bank have also advised that tbe 
demand made by the All India SC/ST Emp-
loyees Federation regarding the relaxation in 
educational qualification t e. reducing the 
requirement of CAIIB Part-II to CAIJB Part .. 
I was not conceeded by tbe Bank on the 
ground that foreign exchange is a subject 
covered in Part- II of CAIlB and the trainees 
deputed to London are expected to be well 
versed in foreign exchange. 

DeOlsnd of Indian roo,twea.. by 
Australia and New Zealand 

3249. SHRI HARIHAR SOREN : Will 
the Minister of COMMERCE be pleased to 
state: 

(a) whether Indian Footwear has good 
demand in Australia and New ZeaJand; 

(b) if so, whether Government have any 
proposal to step up export of this item to 
those countries; and 

(c) the efforts made in this regard, if 
any? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COM'MERCS (SHRI 
BRAHMA DUTT) : (a) to (c). The demand 
for Indian footwear in Australia and New 
Zealand bas not been high. The Council for 
Leather Exports, Madras oraanised a Buyer· 
Seller-Meet in Australia in May '86 and also 
sponsored a Sales-cum-Study team to 

- Australia and New Zealand in JUDe-July, 86 
to promote sales of leather and leather pro-
ducts including leather footwear to tbcac 
uw:kcts. 
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SINO-US cooperation in defeaee field 

. 3250. SHRI K. 'V. SHANKAAA 
.. GOWDA : Will the Minister of EXTERNAL 
APFAIR.S be pleased ·to Jtate .: 

(8) whether Government have seen the 
press reportt that the senior military officials 
of China and the United States discussed 
weapons and training cooperation including 
the possibility of joint military exercises; 

(b) if so, whether Union Government 
had verified the facts of the press reports; 
and 

(c) if so, the reaction of Government of 
India thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SaRI K. R. N-\RAYANA.N): (a) to (c). 
Yes, Sir. China is acquiring defence equip-
ment from the United States as part of its 
programme for the modernisation of its 
Defence forces. Government continue to 
closely follow developments relating to Sino-
US defence cooperation in order to assess its 
implications on the security situation in our 
neighbourhood. 

Import of natural silk products 

3251. SHRI K. S. RAO: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) whether it is a fact that advance 
licences with duty exemption are being granted 
to exporters of natural silk products; 

(b) if so, the details thereof; 

(c) whether it is also a fact that some 
exporters are importing raw silk under various 
other provision of the Import Policy of 1983-
~4 and 1984 .. 8S under the so-called flexi .. 
bility provisions; and 

(d) if so, the steps being taken to rectify 
\bo loopholes? 

THE' MINISTEll OP STATE· IN THE, 
MINIStRy ,OF COMMeRCE (SHill 
BRAHMA DUTT) : (8) Yes, Sir • 

(b) Importers under Duty Exemption 
Scheme (Advance Licensins. Scheme) are 
allowed for. the purposes of maollfactttre of 
soods for export. 

(c) In the 1983·84 and 1984-85 
Import-Export Policy, import of raw silk was 
permissible against flexibility provisions of 
REP licences and against Additionall..icences 
issued to Trading Houses upto certain limits. 

(d) In the 1985-88 Import-Export Policy 
the imports of raw sUk against flexibility 
provisions of REP licences is not allowed. 

Discussion on Indian Ocean as a 
Zone of peace 

3252. SHRIMATI JAYANTI 
PATNAIK : Will the Minister of EXTER .. 
NAL A.FFAIRS be pleased to state: 

(a) whether there was a proposal to dis-
cuss the matter regarding Indian Ocean to be 
made a zone of peace at the UN meet; 

(b) if so, efforts made by Government 
to take up this issue for discussion at the 
UN meet; and 

(c) by which year such issue is expected 
to be discussed at United Nation's Organi-
sation '1 

THE MINISTER OF STATE IN THB 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. R. NARAYANAN): (a) Yes, 
Sir. Two sessions of the UN Ad-Hoc Com ... 
mittee met this year to discuss this proposal. 

(b) Government bas consistently suppor-
ted this proposal since the original resolution 
28/32 of 1971, called for the establishment 
of the Indian Ocean as a Zone of Peace. 

(c) Toe Ad .. Hoc Committee bas now 
adopted by consensus a draft resolution .for 
consideration by tbe 418t UN General 
Assembly. This requests the Ad-Hoo Com-
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mlttee t9 ,complete, ,preparatory work relating 
to tho conference durina 1987, in order to 
enable the openiDl' of the conference Dot 
later than 1988. 

Fraud eases against of.licla15 of 
Datlonalised banks 

3253. SHaI GURUDAS KAMAT: 
Will the Minister of FINANCE pleased to' 
state: 

(a) the number of officers and staff 
members of the nationalised banks who were 
involved in fraud cases in bank~ during the 
last three years; , 

(b) tbe number of persons against whom 
action has been t8 ken and the nature of 
action taken against them; 

(c) the number of cases in which, action 
is pending and the total amount involved in 
these cases; 

(d) whether the mODey involved in these: 
cases has been recovered; and 

(e) if so, the amount thereof? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI JANAR .. 
DHANA POOJARY): (a) and (b). Accor-
ding to Reserve Bank of India tbe total 
number of bank employees involved in cases 
of frauds and the action taken against them 
to the extent reported by public sector banks, 
for tbe years 1984, 198 Sand 1986 (upto 
31.3.86) is as given below: 

1984 1985 1986 
(upto 31.3.86) 

(i) No. of employees convicted on charges 
of frauds 

32 30 5 

(ii) No. of employees given major !minor 
penalties 

481 686 105 

(iii) No. of employees out of (ii) above dis-
missed/discharged/removed 

221 236 66 

(iv) No. of employees against whom prosecu-
tion is pending in Court 

S2S 335 345 

(v) No. of enlp10yees against whom depart-
mental proceedings are pending 

1318 717 653 

----------------
(c) to (e). RBI has reported that the 

present data reporting system does not yield 
information in respect of number of cases in 
which action is pending, the amount involved 
in such cases and the recoveries thereof. 

Overdrafts by States 

3254. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of 
FINANCE be'pleased to state: 

(~) names. of Statcs/Union Territories 
which had overdrafts witb the Reserve Bank 
Of India as QD ,.S~ March, 1986; 

(b) amount outsanding in respect of each 
of them; 

(c) whether any States have overdrafts 
with R.B.!. as on June 30, 1986; 

(d) if so, details thereof ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE (SHRI 
B. K. GADHVI) : (a) No State was in over-
draft as OD 31st March, 1986. The Union 
Territories accounts are part of the Consoli .. 
dated Fund of India and tbey do not bank 
separately with R.B.I. 
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. (0) 'No State. was in overdraft A$ ·on 30th 
June, 1'986. . 

(d) Does Dot arise. 

Excise duty OD P-X,leae 

3255. SaRI JANAKRAJ GUPTA: 
Will tbe Minister of FINANCE be pleased to 
state : 

(a> wbether it is a fact that P .. Xylcne 
used (or manufacture of DMT has been 
exempted from excise duty and countervailing 
excise duty under Finance Ac~ 198 S; 

(b) if so, the quantum of reduction in 
the price of DMT as a result thereof; and 

(e) the steps Government have taken to 
see that tbe prices of DMT are reduced pro-
portionately by locltl manufacturers ? 

THE MINISTER OF STATE IN THE 
MINISTR.Y OF FINANCE (SHRI JANAR. 
DHANA POOJAR Y): (a) Paraxylene con-
sumed captively in the factory of production 
in tbe manufacture of DMT has been exemp-
ted from excise duty with effect from 2.4 86. 
Imported paraxylene for the manufacture of 
DMT bas also been exempted from addi-
tional duty of customs (countervailing duty) 
with effect from 16.4.86. 

(b) and (c). Tbe above e"~mptions, 
broadly, continue the exemption available even 
earlier. Moreover, the price or a product 
depends on a variety of' factors such as, 
demand and stlpply, besides the incidence of 
excise and customs duties. 

Setting up of JCI Zonal Office In Assam 

32S6. SaRI ABDUL HAMID: Will 
the Minister of . TEXT.ILES be pleased to 
state : 

(8) whether Government propose to' start 
Zonal Office of Jute Corporation of India i·o 
Aesarn; 

. ,..... ,. 

(b) wbe.~bOr the UniOll Government ;h~ve . 
received . any J'eprCMGtltiOQ "in this 'ro,ard 
from Jute <;orpotatlbn of lodia, Assam Unit; 
and 

(c) if 80, tbe decision taken thereon ., 

THE MINISTER OF STATE OF THE. 
MINISTRY OF TEXTILES (SHRt KHUR.-
SHID ALAM KHAN) : (a) No. Sir. 

(b) A representation to this effect was 
submitted by the Jute Corporation of India 
Assam' Employees Union to the Government 
of Assam which bas been forwarded to tbe 
Union Government. 

(c) Jel has 3 Regional Offices in Assam 
located at Guwabati, Dbubri and Nawgaon. 
leI does not have a Zonal Office in any of 
the jute and mesta growing States and, hence 
there seems no need to set up a Zonal Office 
in Assam. 

Losses suffered by Coffee Houses 
in the capita) 

3257. SHRI M. RAGHUMA REDDY: 
Will tbe Minister of COMMERCE be 
pleased to state : 

(a) whether it is a faet that the Coffee 
House1 in the capital are rUDDina in loss. 
if so. the details thereof; 

(b) the State-wise details of Coffee 
Houses running in 108S; 

(c) the reasons fo~ the loss; and 

(d) whether Government propose to take 
over these Coffee Houses? 

THE MINISTER OF STATE IN THB 
MIN1STRY OF COMMERCB (SHRI 
BRAHMA DUTT): (a) to (d). A Statement 
is given below. 

Statement 

The CofFoe Housea run by the' Cotfee 
Board were started for promotion 0:( coffee 
and allo 'for hoJdiog tbe .price line and DOt 
as commercial VCDt\l~". Tho ·exCOll of ~';;. 



4lture ,over recoiptt In t 984--85 in respect of 
Yariotd Colfee Houses in tbe country was as 
under : 

Wrllllll ANwIr, 

RelJef ,)fin submitted by Textile 
maehlqery -makers . 

8a 

3258. S.HRI MURLJDBAR MANE: 
-__,.._.--------------.. W.ill· the Minister of FINANCE be 
s. No. Name of the Q1lit Net expend i.. pleased to state: 

1. India Coffee House, 
Calcutta, West Bengal. 

2. India Coffee Room, 
Akasbvani Bbavan, 
New Delhi. 

3. India Coffee House, 
Super Bazar, New 
DeJbi. 

4. India Coffee Buffet, 
Parliament House, 
New Delhi. 

S. India Coffee Room, 
Shastri Bbav4n, New 
Delhi. 

6. India Coffcc Room, 
Yojana Bbavan, New 
Delhi. 

7. India Coffee House, 
Guruvayur, Kerala. 

8. India Coffee House, 
Patna, Bihar. 

9. India Coffee House, 
Srinagar, Jammu & 
Kashmir. 

10. India Coffee House. 
Andhra Pradesh. 
LeaisJative Assembly. 
Hyderabad. 

1 t. India Coffee House. 
Tirupupati, Hyderabad. 

ture over 
receipts in 
1984·8S 

(in Rs. lakhs) 

1.13 

0.7S 

0.21 

0.20 

0.35 

0.11 

6.78 

1.32 

1.90 

0.12 

3.53 

The budpt provision for rUDning the 
Coffee Houses ttom part of the budget of 
tbo Coffee Board approved by the Central 
Government. Hence tbe question of take over 
of those units docs Dot arise. 

(a) whether the Textile machinery makers 
submitted five point reJ ief plan to Govern-
ment to save the industry from fallin, sick; 
and 

(b) if so, the reaction of Govemment 
thereto? 

THE MINISTER OF STATB IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): <a) The Textile 
Machinery Manufacturers Association 
(India). Bombay have submitted a represen-
tation pleading for several reljefs for Textile 
Machinery Industry. 

(b) The representation is beina looked 
into. 

Port call by U.S. Seventh Fleet at Cochln 

3259. SHRI DHARAMVIR SINGH 
TYAGI: Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(8) whether it is a fact that a ship of 
the US Seventh Fleet made a port call in 
Cocbin early last year; 

(b) jf so, what measures were taken to 
ensure that the said ship was not nuclear-
propelled or a nuclear-weapon carrying one 
in conformity with the Government's declared 
stand of not allowing nuclear ships of any 
foreign navy inside an Indian port? 

THE MINISTER OF STATE IN THB 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. R. NARAYANAN): (a) No. Sir. 

(b) Does not arise. 

(Translation] 

Raids in Bihar to unearth black 
money 

3260. SHRI KUNWAR RAM: Will 
the Minister of FINANCE be pleased to 
state ; 
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, ',(a) ,the D~r" pf ,~i", Ul' Bibar 
which were raided bY t,ncomo-iaK Depar:tmest jll,,·,"'.',: and ,dltti,nl 'h~ curreltt year; 

,It,) tbe profe~!'i\)n·wis~ number or per~ 
100 in whose premises black money was ...... 

tt) 'tie ....... amoutit df blact mcme, 
iDyol ... ed therein; anet 

(1) tile nUmber of the perIODs arruted 
ID tbi, connection? 

: THE MINISTBR OF STATE IN THB 
~f)JI.Tay O}4' FINANCe (:SHR.I JANAR~ 
~HA1!lA ,POOJAR. Y): (a) at (d). Tbe 
.,...., of searches conducted in Bibar 
fa t_ I_Clefa,J ,ear 1985·8'6 was t 68 
w.&U~b re5Ulted in tho seizure of wets worth 
approximately Rs. 2.0 t crores. The profes-
sion-wise break up of the parties in whose 
.,.ise, .earthes were conducted ate as 
undor: 

lust-earneD 

Contractors 

LotIt professioQ 

141 

17 

10 

No .nest has been made as the Income Tax 
~t d~J not provide for arrest during the 
COUAe' of search operation. 

Wor., Ba" loaD to Incll. ' 
3261. SHRt PIYUS TIR.AKY : Will the 

Minister of FINANCE be pleased to state 
4CtaUs of tbe 1080. provided to India by 
World Bank in tbe ~ast three years. year .. wise 
and the terms and condition:". or each Joan ? 

THe MINISTER OF STATE IN 
THB MINISTR.Y OF FINANCE (SHRI 
JANARDHANA POOJARY): Details of 
World Bank assisted projects a10n8 with the 
Joan/credit committed for Bank fiscal years 
J984, 1985 and 1986 (1st July, 1983 to 
30th June, 1986) are given in the statement 

below • 

World Bank assistance cOl'Isists of IBRD 
Joans aDd IDA credits. lBRD loans carry 
an interest fixed at six-monthly intervals. The 
current rate of interest is 8 23 per cent. In 
addition, the loans also carry a commitment 
cbarge of 0.75 per ceot on the undisbursed 
port jon of, tbe loan amount. The loans are 
repayable over a period of 20 years, inclusive 
of a grace period of .s years. IDA credits arc 
repayable over 50 years, including a grace 
period of 10 years. They carry no interest 
charges but only a service charge of 0.7'5 
per cent on the disbursed portion of the 
credit and a commitment fee of 0.50 per cent 
on the undisbursed portion. 

Statement 

]Mlalls ell projects approved by Ih' World Bank GrOup lor loans/credits to India 
eluring FY.1984 FY-198S and FY-1986 

-.-.....,_-.----------~ ---.---.... , ... ._."------,-''''~ ~.~------.. ---"'- ,_. 

SI. No. Name of the project 

(I) (2) 

Amount of loan/credit 
(in US $ million) 

(3) (4) 
---------- -------'"-----''"-.. ,,--,--~-.. ---., .. --.. -, 

FR· 1984 IBRD IDA 
1. Nbava Sbeva Port Project. 2'0.00 "' .. 
2. Dudhichua Coal Project. IS 1.00 ••• 
3. Gamba, Balm Petroleutn Project. 242.5 ... 
4. Railway Electrification and Workshop 

~bdemiZation Project. .280.7 ••• ,. Bodb,hat H>,dt~ect,~ Project. 157.4 

Remarks 

(5) 
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(-I) '(2) (3) (4) (5) 

----------------------------------------------------~------------
6. Madbya Pradesh Fertilizer Project. 

7. Soeond f'arakka Thermal Power Project. 

8. Second Orissa Irriaation Project. 

9. Pilot Project for Watershed Development 
in !tainted Areas. 

10. Third Population Project. 

11. Kamataka Social Forestry Project. 

t 2. Tamil Nadu Water Supply and Sanitation 
Project. 

13. Second Periyar Vaigai Irrigation Project. 

14. Bodhghat Hydroelectric Project. 

t 5. Upper GaDsa Irrigation Modernization Project. 

16. Second Oujarat Medium Irrigation Project. 

17. Third National Cooperative Development 
Corporation (NCDC) Project. 

18. Fourth Trombay Thermal Power Project. 

FY .. 1985 

1. Jharia Coal Mine Development Project. 

2. Sardar Sarovar Dam and Power Project. 

3. Maharashtra Petrochemical Project. 

4. National Higbways Project. 

S. Cbandrapur Thermal Power Plant Project. 

6. Singrauli .. Riband Thermal Power Plant 
Project. 

7. Kerala Hydropower Project. 

8. Kerala Social Forestry Project. 

9. National Agricultural Extension Project. 

1 0 ~ Bombay Urban Development Project. 

11. Water Delivery and Drainage Project. 

12. Sardar Sarovar Dam and Power Project. 

13. Second Na tional Agncultural Extension 
Project. 

14. National Social Forestry. 

203.6 

300.8 

... 

.,. 

.. '" 

135.4 

248.0 

200.0 

300.0 

200.0 

300.0 

250.0 

176.0 

... 
... 
••• 

••• 

105.0 

31.0 

70.0 

27.,0 

73.0 

35.0 

143.0 

J 25.0 

172.0 

220.0 

••• 

... 

••• 

... 
31.8 

39.1 

138.0 

150.0 

100.0 

49.0 

165.0 
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(I) (2) (3) (4) (s) 

FY.1986 

1. Po·pulation Project .. IV . .. S 1.0 

2. Kerala Water Supply .. .... 41.0 

3. West Bengal Minor Irrigation Project. • •• 99.0 

4. Mabarashtra Irrigation-III Project. 160.0 

S. National Agricultural Research Project-II • •• 72.1 

6. Industrial EAport (Engineeriag) Project 250.0 . .. 
7. Oujarat Urban . .. 62.0 

8. Nation:ll Bank for Agriculture and Rural 
Development-I Project. 

9. Cement Energy Saving Project. 

10. Andhra Pradesh Irrigation Project. 

It. Combined Cycle Power Project. 

12. A nola Fertilizer Project. 

International Conference on indepen-
dence Namibia 

3262. SHRI ANAND SINGH: Will 
the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) wheth€r a message from the Prime 
Minister was carried by the Minister of State 
in the Ministry to the International Confe .. 
rence beld in Vienna from 7th to 11 tb July, 
1986 on immediate independence of Nami-
bia; and 

(b) if so, the gist of the discussions held 
at the Conference? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. R. NARAYANAN) : (a) Yes, 
Sir. 

(h) The Conference re-affirmed its com-
mitment to immediate independence for 
Namibia on the basis of the United Nations 
Plan. in particular, Security Council Resulu-
don 435 (1978), and rejected South Africa"s 

375.0 ., . 
200.0 

131.0 140.0 

485.0 ... 
332.2 . .. 

attempts to establish a "linkage" between th 
independence of Namibia and the presence 
of Cuban troops in Angola. It supported 
the immediate imposition of comprehensive 
mandatory sanctions against South Africa 
under Chapter VII of the UN Charter and 
caUed upon all States to take resolute unila-
teral action against the Pretoria regime as 
well as intensify assistance to Namibian 
People and their liberation movement 
SWAPO. 

The Conference issued a Declaration and 
a Plan of Action reflecting its decisions and 
recommendations on various aspects of tbe 
situation in Namibia. 

India's contribution to OAU special 
fund for drought and famine 

3263. SHRI T. BASHEER: Win the 
Minister of EXTERNAL AFFAIRS be plek-
sed to state : 

(a) whether Government have taken aoy 
decision to contribute towards Orpnisation 
of Africao Unity special fund for drought 
and famine; aod 



(b) if 10, the quantum of contributioD 
aDd the other detail, thereof ? 

THB MINISTBR OF STATB IN THB 
'MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. R, NARAYANAN): (a) and (b). 
Maoy African countries have been stricken 
by drought and famines in recent years. In 
November, 1984. Prime Minister announced 
a lift of 100,000 tonnes of wheat valuod at 
Rs. 23 crores, approximately. for the affec-
ted countries. This wheat has been supplied 
through the World Food Programme and t~e 
main recipients are Ethiopia, Sudan, Somaha, 
Tanzania and Kenya. In response to an 
appeal by OAU, India also pledged ~t tbe 
21st Summit of OAU in 1985, to contribute 
RI. 12 crores' for purchase of food grains 
from India. 

Use of vehicles registered in the 
names of companies/firms for 

personal purpose. 

3264. SHRI HAFIZ MOHD. SIDDIQ : 
Will the Minister of FJNANCE be pleased to 
refer to the reply given to Unstarred Ques-
tion No. 1157 on 25 July, 1986 regarding 
use of vehicles registered in the names of 
companies firms for personal purposes and 
state : 

(a) the number of cases of misuse of the 
facility which came to the light at the time 
of assessment in Delhi during the last three 
years; and 

(b) the details tbereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI lANAR-
DHANA POOJAR Y): (a) and (b). Expen-
diture on running of vehicles is generaJly 
claimed as business expendi tUfe by firms and 
companies using the vehicles. Since personal 
Use of these vehicles by partners and direc .. 
tors cannot be ruled out, the ext.cnt of use 
for personal purposes is always inquired into 
while framing the Income-tax assessments. 
Proportionate or Jumpsum disallowance of 
expenditure OD running of vehicles is always 
made while· computing the taxable income. 
The number of such cases is very large and 
the exact number is almost impossible to 
ascertain. 

[T'IlnJlatlonJ 

Development of tourist centres In 
Bihar, Uttar Predel" and West 

Beagal 

3265. SHRI KALI PRASAD PANDEY: 
Will the Minister of TOURISM be pJeased to 
state: 

(a) the number of tourist centres opened 
during 1985-86 and 1986 .. 87 in Bihar, 
Uttar Pradesb aDd West Bengal; 

(b) the number of tourist centres under 
construction in these States; 

(c) the number of tourist centres proposed 
to be opened by Government during 1986 .. 87 
and 1987- 88 and the details of the expendi-
ture likely to be incurred thereon with Dames 
of the major tourist centres; and 

(d) the number of persons likely to be 
provided employment after completion of 
these tourist centres ? 

THE MINISTER OF STATE IN THE 
MINiSTRY Of' TOURJSM (SHRI SON-
TOSH MOHAN DEV): (a) to (c). The 
number of tourjst projects opened with cen ... 
tral assistance during 1985-86 and 1986.87 
in Bihar, Uttar Pradesh and W cst Bengal are 
as foHows : 

Opened in 
1985-86 

Bihar Nil 
Uttar Pradesh 1 
West Bengal Nil 

Expected to be 
opened In ------

1986.87 1987.88 

2 
Nil 

2 

1 

4 
1 

The details of tbe on-going projects and 
those proposed to be started in ] 986-87 
and 1987·88 are as follows: 

Bihar 

CO$t 
(Rs. in lakhs) 

1. Tourist Complex at Bodhgaya 20.00 
46.76 2. Forest Lodge at Betla 

3. Cafetaria at Rajgir S.04 
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UtI. P,.,h 
1; .TOurist Complex. at FatotqM# 147.32 

. Sikrl~(First pilase Ill" 69.17 
lakbs) 

2. 'OHUttu'tioo of COftqeS aDd 20.90 
Ilestaurant at Auli·Josbimatb 

3. Tourist Complex, Sra'\,asti 63.00 

4. Way-side amenities at Ayodhya 26.80 
aDd stalo for OpeD air theatre 

W.I~ &lI6al 

1. Construction of cottages at 8.52 
Ajodhya Hills 

2. Floadns accommodation at 7.00 

SunderbaDs 

3. Y. tri Niwas at Darjee.lina 47.39 

4. Construction of Cot tages at 40.17 

Diaba. 

(d) As per the estimates available, the 
total employment in the tourism sector, 
includina indireet employment, was 4.5 
million in the year 1980. Tbe State-wise 
and industry-wise break-down of this esti-
mate arc pot a.vaUable. 

[English] 

Assistance to suaar factoriel of V idarbba 
and Maratbw.da by ftoalltial institutions 

3266. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of FINANCE 
be plcaacd to state : 

(a) whether it is a fact that tbe Central 
financial institutions have taken the stand 
tbat unloss Stato Government of Maharashtra 
provides Ils. S crores to tbe 24 sugar facto-
ries who have gone into beavy arrears they 
would not release loans to the factories 
undor construction which are from the 
backward relions of Vidarbha and Maratb-
wads; 

(b) wbethel' it is a fact tbat tbe Central 
financial institutions arc Unkina the arant of 
financial assistance to the DOW factor. with 
tIlo defaults mado by tho other factories; 

. . 
.'. " ....~. 

(c) whether Oovemmint .pr,~ to. _~ 
iO$lruction. to tbe Contrat . financial inStitu· 
tions to rcJe..., financial assi.tance -to the' 
DOW fat:tories under COn.tru~OD: and 

(d) if 80, the do tails thereof? 

THB MINISTER. OF STATE IN THB 
MINISTRY OF FINANCE (SHRI JANAR· 
DHANA POOl A R Y) : (a) and (b). There 
are heavy o.erdues of the financial iostitutiODl 
on tbe part of 24 cooperative supt' milll of 
Maharashtra. In view of this, the fina Dew 
institutions bad taken a view that the ifCI, 
which is the lead institution in respect of S 
new COQperativc sUlar mills in tbe Vidarbba 
and Maratbwada res ions would Dot make 
disbursoments to these units until the interest 
overdues were cleared by the existing coope-
rative units in Maharashtra and a sa tisfactory 
formula for liquidation of principal dues was 
received from Government of Mabarasbtra. 
IFCJ had also requested the State Govern-
ment of Maharashtra to provide Rs. S 
crores to the defaulting units for clearance of 
the overdue interest amount, tbe State 
Government being the principal promoter 
and guarantor of the loans of the institutions. 

(c) No. 

(d) Question does not arise. 

Special eooceSSIODs to tourists visiting 
Goa 

3267. SHRI SHANTARAM NAIK : 
Will the Minister of TOURISM be pleased 
to state: 

(a) whether any special concessions are 
given to the tourists-both domestic and 
international tourists-visitio8 Goa; 

(b) whether his Ministry has approacbed 
the Indian Airlines 'in the matter of givins air 
travel concession to tourists visiting Ooa 
during a certain period of the year; and 

(c) if so, details thereof? 

THB MINISTER OF STATE IN THE 
MINISTRY OF TOURISM. (SHRI 
SONTOSH MO~AN OEV): (a) and (b). 
No, Sir. 

(c) Does DOt atile. 



Ipro_fl'. 'ur ,.~ "'yl .. i1I 
Silk'" 

3~269~' SHRlMATI D. K_ BHAN'DARI : 
Will the Minister of ~ TB'XTJLES be pleased 
to state : 

<a) whether Government are aware that 
tribal people of Sikkim weave carpets with 
tradiw,mil desillls and the Stale Government 
is belpina them to some extent; and 

(b) if so, whether Union Government 
propose to help these tribal people for the 
promotion of their tradition a) art of weaving? 

THE 'MINISTER OF STA TE OF THE 
MINISTRY OF TEXTILES (SHRI KHUR-
SHID ALAM KHAN) : (a) Yes. Sir. 

(b) Yes, Sir. One Marketing and Service 
Extension Centre has already been functioning 
in the State to promote handicrafts including 
carpets by providing package of assistance to 
tbe arHsans and weavers. 

Border disputes with ChlDa 

3270. PROF. RAMKRISHNA MORE: 
SHRI KALI PRASAD PANDEY: 
DR. B. L. SAILESH : 
SHRI SUBHASH Y ADA V : 
SHR! DHARAM PAL SINGH 

MALIK: 
SHRI P. NAMGYAL: 
SHRI SARFARAJ AHMAD: 
SHRI P. M. SAYEED: 
SHRJ C. MADHA V REDDI : 
SHRI AMAR ROYPRADHAN : 
SHRI LAKSHMAN MALLICK: 
SHRI K. V. SHANKRA 

GOWDA: 
SHRI PRAKASH V. PAT1L: ' 
SHRl R. S. MANB : 
SHRI SRIKANTA DATTA 
NARASIMAHARAJA WADIYAR: 
SHRI CHINTAMANI 

PANIGRAHI = 
SaRI MOHANBHAI PATEL: 
SaRlO. M. BA.NATWALLA : 
saRI BHATTAM SRJRAMA tif 

MURTI: 
SHaJ UTTAM RATHOD : 
SHRI ZAINUL BASHER : 

Will tee Minister of EXTERNAL 
APPAlas '" pleated to ,clte : 

t4 

(a) wlJetber tile 'awentb round of official . 
leve! tala on boundary question betwocm 
India and CbiDa was beld at Beijinl in July, 
1986; .aad 

(b) if so, the outcome of these talks 1 

THB MINISTER OP STATE IN THB 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. R. NARAYANAN): <a> Yes, Sir. 

(b) At the 7th Round of Official Level 
Talks between India and China held from 
July 2 t to 23, 1986" substantive diicussions 
were continued on the Eastern Sector of the 
India-China boundary. Thereafter, discussions 
commenced on the Western Sector. 

The Chinese side reiterated that the 
Eastern Sector was tbe area of "largest dis. 
pute". In response, the Jndian side clearly 
enunciated our well-known stand tbat the 
India-China boundary in tbe Fastern Sector 
is the traditional customary line, which baa 
received the additional sanction of treaty and 
administrative jurisdiction. 

Pilferage of Imported edible oil from 
STC IOOOb. 

3271. SHRI SAMAR BRAHMA 
CHOUDHUR Y: Win the Minister of 
COMMERCE be pleased to state: 

(a) whether it is a fact that there is large 
scale pilferage of imported edible oil in 
10doWD and also during transit from the 
ports to 10doWDS as reported in the ··Nav-
bbarat Times' dated 30th May. 1986 under 
the caption C cKaroron Ki Cbori. KUabon 
Main Rafa Dafa"; 

(b) the names of vanaspati factories in 
whose aodOWD imported oil was kept by 
S. T. C.; 

(c) whether an enquiry bas been conduc-
ted in the matter; 

(d) if so, the results thereof; 

(e) if- not t tbe reasons tbereof; and 

(f) the steps be.ioa taken by the Govern-
JDCot to plUS the loopholes? • 



· THE MINISTER. 01' StA.TE IN THB 
MINISTR.Y OF COMMEllCB (SHlll 
BRAHMA DUl'T): (a) There is DO large 
scale pilferage of imported edible oil in 
godowoa and in transit. Some minor cases of 
pilferaae. however, have been report..,d. 

(b) inrormation is given in the statement 
below. 

(0) to (f). Legal and administrative action 
is taken by STC in these cases including 
referrilll tbe ca~es to ]ocal police and debiring 
of godowns. Following steps have been taken 
to pluS the loopholes:-

(i) All tank and wagon operating valves 
are sealed with special tamper proof 
plastic seals. 

(ii) Proper cali bration charts of all tank 
wagons used in the movement of 
edible oils are documente. 

(iii) Standard density valves are adopted 
both at loading and unloading 
points for the purpose of quantifi-
cation. 

(iv) All loading and unloading opera-
tions at the time of despatch and 
receipt of railway wagons are invari-
ably supervised. 

(v) Gradual dehiring of storage tanks of 
vanaspati units. 

Statement 

Storage tank, currently under hire lor 
bulk edible oils from following 

l'anaspati factories 

1. M/s Modi Vanaspati Co., Modinagar. 

2. MIs Hindustan Vegetable Oil Corpn., 
Amritsar (A Government of India 
Undertaking) 

3. Liberty Oil Mills, Bombay 

4. MIs lai Hind Oils Mills. Bombay. 

SIDra,. tank, hired In the Past but dehlr~d 

1. M/_ Amrit Baoaspati Co •• Ghaziabad 

2. . M /s JaiD$udba· Vanaspati Co ..• 
Guldbar, Guldbar. Gba~iabad. 

3. MIs Gancsh Floor Mills, Kanpur, 
(Government Unit) 

4. M/ s Balaji Veaetable Products-
Sitapur. 

5 .. MIs Motital Padampat UdyOS Ltd., 
Kanpur. 

6. MIs Ballarpur Industries Ltd., 
Yamunanagar 

7. M /s Amrit Banaspati Co., Rajpura 

8. Mis Rohtas Industries, Jaipur. 

9. MIs Premier Vegetable, Jaipur 

10. MIs DCM Chemicals Ltd. (now 
known as Sri ram Foods & Fertilizers 
Ltd. 

t 1. MIs Rohtas Industries. Dalmianagar 

12. M Js Kusum Products, Calcutta 

1 3. MIs Rucbi Vegetable Products, 
Indore. 

t 4. MIs Indian Vegetable Products, 
Bombay. 

15. MIs Vegetable Vitamin & Foods 
Pvt. Ltd., Bombay 

16. M /s Tata Oil Mills, Bombay 

17. M /s Ahmed Omerbhai, Bombay 

1 8. Oswal Oils & Vanaspati Industries, 
Madras. 

postponement of credit camps at 
Kankapura (Karnataka) 

3272. SaRI MAHENDRA SINGH 
Will the Minister of FINANCe be pleased 
to state: 

(a) whether it is a fact that credit camps 
scheduled to be held at six places in Kanaka-
pura Lok Sabha constituency in Karnataka 
on 11 May, 1986 were indefinitely postponed 
as reported in the Indian Express of 20 May, 
1986; and 

(b) If so, tbe circumstances under which 
the credit camps had to be postponed ? 
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" ',TSS'M1NJliBi\,:oP STATB,"',lN ,THE 
MINJSTkY OF PIN~~, (SR.aI JANAK-
DSANA PooIAltY); ,(.) and (b). It baa ' 
beoa tej)Orted that Credit Calnps scheduled 
to be hdd in 'Kanak.putt Lok Sabba Consti-
tueDCY in May - 1 !)86 were postponed for 
lome time due ro 'administrative re&$Ons 
and were subsequently held in the month 'of 
July 1986. 

Vaeaat pcJIts 01 Chairman and DJrec-
tori 1ft STC 

3273. SaRI H. M. PATEL: 
SHRI YASHWANT RAO 

GA,DAKH PATIL : 
SHRI MURLIDHAR MANE: 

Will the Minister of COMMERCE be 
pleased to state : 

(a) whether a number of posts of fun· 
time Directors are vacant in the State 
Trading Corporation; 

(b) whether the State Trading Corpora-
tion bas been functioning without a regular 
Chairman; and 

(c) if SOt steps taken to streamline the 
working of the State Trading Corporation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
BRAHMA DUTT) : (a) and (b). The posts 
of a fuB-time Chairman and two full-time 
Directors in STC have been Jying vacant for 
some time. Government have already initia-
ted action to fill these posts. 

(c) The working of the STC is constantly 
reviewed by Government with a view to 
improving the export performance and stream 
lining its functioning. 

Resehedullng of repayments by 
nationalised banks 

3274. SaRI ANIL BASU: WiIJ the 
Minister of FINANCE be pleased to state: 

(a) whether it is normal practice in the 
nationalised and other banks to reschedule 
repayments, in the event. of default. in 
desel'\'iu, cases; 

. (b) whetbtt 'any ,pJdelinea'iD·tbis, rep'" 
havo· been i&ued,. "by 'GO\r:OrDb')OtJt ot 
NABARD: 

. (c) if 10:, whether ady campfajute have 
been received about Dation.Used ballk 
branches in Welt Bengal not .aroeil1& to 
reschedule repayments deposite advice by 
NABARD; and 

(d) the details tbereof and tbe action 
taken in this regard ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI JANAR .. 
DHANA POOJARY): <a} to (d). Banks can 
reschedule repayments in individual accounts 
in cases of default due to genuine reasons 
beyond the control of tbe borrowers. 
NABARD had advised aJJ scheduled com-
mercial ba oks to conduct a case by case 
analysis of the defaulter borrowers for the 
twin purpose of provjding relief to the 
deserving borrowers and improve the recovery 
position. 

Reports received by NABARD in this 
connection indicate that most of the banks 
are yet to take up the case by case analysis 
in a big way. NABARD bas further reported 
that it is pursuing this matter with all the 
banks to ensure that this exercise is complettd 
early in all States. 

Violation &f FERA by Brook Bond 
India Ltd. 

327S. SHRI SUBHASH YADAV: 
SHRI MULLAPPALLY RAMA· 

CHANDRAN: 
SHRI M. RAGHUMA REDDY: 

Will the Minister of FINANCE be 
p1eased to state: 

(a) whether attention of Government 
bas been drawn to the press report appearinl 
in the Financial Express dt. 16th May, 1986 
wherein it bas been stated that MIs. Brook 
Bond India Ltd., the consumers loods manu-
facturing company has violated tbe Foreian 
Exchange Regulation Act and jf so, tbe nature 
of violation committed by tbe Company; 

. (b) whether any inquiry has since been 
oonducted and if so, the .. rcsult tbereof; and 
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Il~d KtioD taken b)' Government ? 

'THB MINIS1ER OF STATE IN THB 
MJNlSlllY OF FINANCB (SHRI JANAR .. 
DHANA POOJARY) .: (a) to (c). An inquiry 
was' conducted and a case registered under 
Foreiao Exc:banse Reaulation Act, 1 973 
apinst MIs. Brooke Bond (India) Ltd .. bas 
been adjudicated. The company bas been 
found guilty of having contravened Section 
] 4 of the F. E. R. Act, 1973 ;n baving 
failed to surrender foreign exchange equiva-
Jeot to Rs. 29,55,227.40 and Kuwait Dinars 
3,000 and also section t 6( 1) (b) of F. E. R. 
Act, 1973 in refraining from taking action 
to secure receipt of Rs.2.57,90S and UAE 
Dirhams 25,000. A total penalty of B.s. 
1.50,000 has been imposed QD the company 
and Its. 60~OOO on its executives. The 
company was 81so directed to repatriate UAB 
Dirhams 13,735,07 and US $.7,482.05 
which the company bas since complied with. 

Cut in rate of interest on foreign 
currency loans 

3276. SHRI P. M. SAYEED : Will the 
Minister of FINANCE l'e pleased to state: 

(a) whether it is a fact that Government 
have taken a decision to ask the develop-
ment banks to cut the prevalent rate of 
foreign currency loans drasticalJy; 

(b) whether the orders in this regard 
bave been issued to the development banks 
and if so, tbe details tbereof; and 

(c) the benefits likely to accrue to the 
industrjal units as a result of these orders? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) to (c). The 
interost ra tes on foreign currency loans 
released by development banks determined 
and fixed by the development banks and not 
by the Government, on the ba~is of the cost 
of funds to these institutions on various 
instruments of borrowing. 

Loans disburstd by commercial banks 
and regional rural banks 

3277. ~HR' JITENDRA PRASAD~ : 
Will the Minister of fINANCe be pleased 
to st~'e : 
t. • ... ' 

(a) the 8t'lltlUnt of. ·JoaI\S disburMd by 
C()mmer~iaJ banks and rqional fural bat\b 
durin, 1.9'85-86; aDd 

(b) the 'Percen.al~ amoun. of these lOaDS 
djsbur~ed among weaker sections of society 
and marginal farmers ? 

THE MINISTER OF STATE IN THE 
M1NISTRY OF FINANCE (SHRI JANAR.· 
DHANA POOJAR Y) : (8) According to 
provisional data available, the advances of 
an Scbedufed Commercial Banks and 
Regional Rural Banks s~ood at Rs. 51892 
crores and Rs. t 407. 7 crores respectively 
as at the end of December 1985. 

(b) In total outstanding advances the 
percentage share of advances to weaker 
sections and to direct agriculture as at the 
end of December 1985 and March 1986 
were as follows: 

Year 

December 1985 

March 1986 

Perctntage share in 
'Total Advances ----------Weaker 

Secllon 

10.2 

10.3 

Direct 
Agriculture 

15.3 

15.0 

The present data reporting system does 
not yield separate information in respect of 
marginal farmers. 

Concessions to corporate sector 

3279. SHRI BHATTAM SRIRAMA-
MURTY: Will the Minister of FINANCB 
be pleased to state : 

(a) whether a number of incentives and 
c('Incessions are provided to the corporate 
sector which result in the so-called HZero-
tax" phenonlenon; 

(b) whether it en9:b1es a number of 
companies not to pay any corporate income-
tax in spite of making bugc profits to the 
tune of several crores of rupees; and 

(c) the reasons for providing them such. 
jn~enfiv~s,? ' 
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. 'THE MINISTBR OF STATE 'IN THB 
MINISTR.Y OF FINANCB (SHRI JANAR. .. 
DHANA P,OOJARY): (a) to (c)_ Number 
of companies do Dot' appear to pay taxes in 
consooaDCC with their income. They mini-
mise tboir tax lhtbUity by planning tbeir 
affairs in sucb a manner as to derive 
maximum beneftt of the provision of tax 
incentives under tbe Income-tax Act. 
eventually resulting in zero .. tax. or minimal 
tax liability. With a view to ensuring that 
the various tax concessions do not reduce 
tbe ta"able income of companies to the 
extent that there may be no tax liability at 
all or the tax'liability may be disproportio-
nately reduced, the law has been suitably 
amended from time to time. 

Export performance of machine and 
tools industry 

3280. SHRI BR,"" AMOHAN 
MOHANTY: Will tbe Minister of COM-
MERCE be pleased to stElte : 

(a) whether the export performance of 
machine and tools industry bas not been of 
a higher order on account of non-availability 
of steel at internationally competitive prices; 

(b) if so, the details thereof; and 

(c) the steps Government have taken to 
remove the difficulty ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
BRAHMA DUTT): (a) and (b). Engineer-
ing industry, including machine and tool 
industry, is provided the facility of duty free 
import of steel to meet its export commit-
ments. Apart from this, higher cost of 
indigcnous steel used for export production 
is reimbursed under the International Price 
Reimburscment Scheme. 

(a) whether it i. a fact that there bas 
been substantial increase in the export of 
iron ore in 1985-86; 

(b) whether it is also a fact that the 
export target of 30 million tonoes or iron 
ore envisaged in the Seventh Plan will be 
achieved in t 986 .. 87 itsolf; and 

(c) the spe.:ific steps envisaged by 
Government to boost the export of iron 
ore concentrates from Kurdremukh in 
Karnataka ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
BRAHM A DUTT): (a) Yes, Sir. 

(b) It is planned to export more 
than 30 million tonnes of iron ore during 
1986-87. 

'(c) Intensive efforts are being made to 
locate overseas export markets for iron ore 
concentrates. As a result of these efforts 
Japan, China and some West European 
countries are developing into markets for 
these concentrates. 

National Committee on Tourism 

3282. SHRI H. B. PATIL : 
SHRIMATI GEETA 

MUKHERJEE: 
DR. G. S. RAJHANS : 
SHRI SOMNATH RAIH : 
SHRI V. TULSIRAM : 
SHRI LAKSHMAN MALLICK: 
PROF. NARAIN CHAND 

PARASHAR: 

Will the Minister of TOURISM be 
rJeased to state : 

(a) whether it is a fact that Government 
(c) Requirements of steel for export have recently set up a 12 .. member National 

production is given the highest priority for . Committee on Tourism; 
allocation~ 

Iron ore export during 1985 .. 86 

3281. SHRIMATI BASAVARA-
JESWARI: Will the Minister of COM-
MERCE be pleased' to state : 

(b) if so, the details regarding its 
composition alongwith the guidelines issued 
and other tasks assigned to it; and 

(c) when the committee is expected to 
submit its report ? 
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TH.S 'MINISTBR Of STATE IN TaB 
MlfUtTa y . OP TOUR.ISM " ,(SHRI 
'SONTOBH MQ,HAN DSV):, <a) ·aid (b).' 
Tho, ·ptannina Co,tnmission 'hu set up Ii 
'Nati,o,nal Committee on TouriltD. 

(0) 'fbc compositioe a~d the terms of 
refordoce :of tbe' National Committee 00 
Tourism are liyen in tbe Statement below. 
Tho Committee is expected to submit itl 
rc;port.bY Jaguar1 1987. 

State •• t 

State1ffe1Jt giving com,polltlon and term8 
o/I;e/erenu o/the Notional 

Committe, on Tourism 

The Composition of the National Com-
mittee on Tourism is : 

1. Sbri Mohammed Yunus Chairman 
Chairman, 
Trade Fair Authority of India 

2. Sbri S. K. Misra, Member 
Secretary 
Ministry of Tourism 

3. Smt. Kapila Vatsayan Member 
Secretary 
Department of Arts. 

4. Shri K. L. Thapar Member 
Adviser (Transport & Tourism) 
Planning Commission 

s. Shri K. B. Lal Member 
Former Commerce Secretary 
aDd Ambassador to EEe 

6. Dr. B. Venkataraman Member 
1ForDDet Secretary 
Ministry of Tourism and 
Civil Aviation 

7. Sbri A. N •. Haksar M~mbcr 
Former Chairman, ITC 

8. Sbri Inder Sharma M\!mber 
Chairman 
Sita World Travels 

9. Shri Gaatam Kbanoa 
Sr. Vice President 
Oberoi .Hotels and 
ChairMao-Mercury Travels 

Member 

I ·'t·,. :' I' 

10. Ihri ~j~ JetiOf. 
.:. Manaaina'I.ti'J"oc.tor· 
I.T~D.C. 

"104. 

11. Sbri A. 8. 'Kotkar Member 
Vice Ch'airman &: MaDaaioa DirecCe>f 
Taj Group or Hotels . 

12. Sbr.i i.. ](.. Puri· Secretary 
Sr. Vice Pres,ideOl (Commercial) 
I.T.D.C. 

Terms of Reforence of the Committee 
are: 

(i) Evaluate tbe economic and social 
relevance of international aDd 
domestic tourism of India. 

(ii) Define the tourism product, its 
prescot and futuro variation keeping 
in view tbe market needs and 
demands. 

« 

(iii) Determine tht' requirements of a 
balanced, integrated infrastructure 
and facilitation measures to achieve 
tbe maximum consumer satisfactioD. 

(iv) Develop a planned market strateay 
based on scientific research aad 
consistent with on-going responses 
of the market needs throuah a 
realistic communication strategy. 

(v) Determine and Define the role of 
the Central Ministries, State 
Governments, Public and Private 
Institutions in the promotion of 
tourjsm .and sugaest a mechanism 
for monitoring the performance of 
these agencies 8gains t the well 
defined economic yardstick. 

(vi) Assess the manpower Deeds for 
development of tOalrism sector 
and to recommend appropriate 
training programmes for manpower 
development. 

(vii) Recommend orpoisational aDd 
institutional measures to systematise 
lena-term plaDQina .for the tourism 
sector on a ,sound. teelulical.and 
OCODO.D;1iC balis. 
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. '3283. S,HRI N .. V. N. SOMU : Will the 
MiDi.tor of COMMERCE be pleased to 
state ! 

(4) whether Department of Personnel 
have issuod any instructions through BPE 
to public sector . uoits that they should not 
conclude any aBreetllent with Trade U niom 
on matters pertaining" reservation t(i) SCI 
STa in recruitment aDd promotion; 

(b) if so, the details thereof; 

(0) whether it is a fact that MMTC 
and STC have in violation of Government 
instructions, concluded agreement with 
Trade Unions on promotion policy which 
affects res,rvation for SC/STs in promotion; 
and 

(d) if so, the action Government propose 
to take to restore reservation in promotion 
for SC/STs in MMTC and STC'I 

THE MINISTER OF STATE IN THE 
MINISTR.Y OF COMMERCE (SHRI 
BRAHMA DUTT) : (a) and (b). BPE issued 
instructions in January, 1985 to the effect 
tbat agreements of the Public Sector Enter-
prises with their recognised units, which are 
not strictly in conformity with tbe directives 
issued by the Government on reservation 
for employees belonging. to the Scheduled 
Castes/Scheduled Tribes, should be modified. 

(c) MMTC and STe. on the basis of 
agreements entered into by them with their 
recognised unions which represent both 
general and Scheduled Castes and Scheduled 
Tribes categories of employees, have intro-
duced time-bound promotion policy with 
effect from 1st December, 1984 and 16th 
February, t 98S respectively. Under tbis 
policy, tae qualifying period of the employees 
belonging to Scbeduled Castes and Scheduled 
Tribes has been kept lower as compared to 
the qualify ina period prescribed (or general 
cateaory employees. 

(d), The Bureau of Public Enterprises has 
calJed for detailed information from all tbe 
Public Sector Un4ertakiDaa. which .ma)' hav~ 

introdu~ time-·bOund promotion scheme 
and on r~p,,' ·of . the ., information" tIM 
matter would be coQtJd:ered by them with·a 
view to evolviq the 'policy on tbe .ubject.· 

Increase la tourist tratllc to Varaaas. 
and· libuba •• war 

3284. SHRI SOMNATH RATH : 
SHRI NITYANANDA MISRA: 

Will the Minister of TOURISM be 
pleased to state : 

(a) whetber there has been a remarkable 
improvement of tourist traffic in Varanasi 
and Bhubaneshwar; and 

(b) if so, the details thereof 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM (SHRI 
SONTOSH MOHAN DEV): (a) and (b). 
Statistics of tourist traffic, both domestic 
and international, to different places in the 
country are not available. However, the 
foreign tourist arrivals to the country has 
registered an increase of 14.6 per cent 
during the first half of 1986 as compared 
to tbe arrivals during the same period in the 
previous year. 

Setting up Ashok Yatri Njwas In 
States 

3285. SHRIMATI KISHORI SINHA: 
Will the Minister of TOURISM be pleased 
to state : 

(a) whether Government consider the 
experiment of starting hotels like the Ashok 
Yatri Niwas for middle class tourists a 
success; 

(b) whether the Asbok Yatri Niwas has 
made profits as reported in the Hindustan 
Times of July 13, 1986; and 

(c) if so, whether Oovel1lment intend to 
replicate such hotels in all State capitals and 
major tourists centres '? 

THE MINISTER. OF STATE IN THB 
MINISTRY OF TOURISM (SHRI 
SONTOSB MOHAN DEV) ; <a> aDd (e). The. 



CA,D't,al De~rtmeD.t or Tourism bu fQrmu· 
lated '. tcbeme for the construction' of low .. 
budpt-aQlommodation in tbe form of Yatri 
Ntw&8eI and Yatrikas in all States for middle 
class tourilts. 

(b) The profitability of hotel Ashok 

,108 

ft,ures of India~.: productiotl of tea .s '_nat 
total world .production are as follows :..:.. 

Year Production 0/ tetl 
(Million tp.) 

India World 

Yatri Niwu. New Delhi is as under :- 1983 S81 

640 

6S7 

2029 

215S 

2261 

1982-83 

1983-84 

1984-85 

1985 .. 86 

(+) Net profit/loss (-) 
(R.s. in lakhs) 

(-) 26.71 

(-) 14.18 

<+> 17.28 
<+) 48.42 

Tea Production 

3286. SHRI AMAL DATTA: Will the 
Minister of COMMERCE be pleased to 
state : 

(a) whether production of tea in the 
country has been slower than the world pro-
duction of tea. with comparative figures from 
1983 to 1985; 

(b) whether India's sbare in world tea 
market bas declined during 1984 .. 85; if so, 
the extent thereof; 

(c) whether any long term strategy has 
been formulated to promote production of 
tea as well as i t8 export; 

(d) if so, the main features of the strategy 
and to what extent it has been or is being 
implemented ; 

(e) whether there has been any successful 
application of modern developments in bio-
technology for production of higb yielding 
aDd better quality tea bushes; and 

(f) if so, the details thereof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
BRAHMA DUTT) : (a) India registered pro-
duction increase of around 13 per cent in 
198 S as compared to 1983, as against an 
increase of 11.43 per cent in world tea pro .. 
duWOD during tbis period. Comparative 

1984 

1985 

(b) India's share in world exports of tea 
during 1985 was 22.9 per cent as compared 
to 23.4 per cent in 1984. 

(c) and (d). Measures envisaged for in-
creasing tea production include short term 
measures like optimization of inputs. medium 
term measures like irrigation and drainage. 
infilling and rejuvenation of tea bushes and 
long term measures like extension pJanting 
and replanting. Measures to increase export 
of tea include assistance for brand promotion 
and warehousing abroad well as cash com .. 
. pensatory support for value added teas. Tea 
Board also lJndertakes promotional compaigns 
through its offices abroad. 

(e) and (f). A number of tea clones cap-
able of giving much higber yields and better 
quality have been developed by successful 
application of the traditional methods of 
plant improvement. A laboratory for under-
taking research in bio-technology is being set 
up by the Tea Research Association with the 
financial assistance from Tea Board. 

Resenation in Handloom Sector 

3287. SHRI LALITESHW AR PRASAD 
SHAHI: Will the Minister of TEXTILES be 
pleased to state: 

(a) whether Government are aware of 
tbe repercussions of reservation of' 22 items 
under Handloom sector; . 

(b) since when this reservation policy 
has been implemented; and 

(c) whether Government are aware that 
in bandloom sector, cooperative union office 
bearers bave monopoliled the hand loom 
societies and fa,ke production fisures arc 
sbown to draw sublidy 2 
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THB ·MINlSTER OF STATE OF THB 
MINJ.STR Y,' OF TEXTILES (SHRI 
KHURSHlb ALAM KHAN) : (8) and (b). 
The reservation of 22 items for elclusive 
production in the handJoom sector has been 
brought into effect only from 31 st March, 
1986. Since under the HandJooros \R~er
vation of Articles for Production) Act 19t5S, 
tbr~e mouths, timc is allo~'ed for discontinu-
ing the production of items reserved under 
the Act, it is not possible to assess the re-
percussions at this stage: 

(c) Nu such reports have been received 
by Government of India. 

Steps to fncrea~e produrfioD of Mica 

328R. DR, O. S. RAJHANS : Will the 
1\1 inister of COMMERCE be pleased to 
state: 

(a) whether mica industry in Bihar is 
threafened with closure and mass unemploy-
ment as reported in the 'Searchlight' dated 4 
JuJy. 1986; 

(b) whether it is a fact that Government 
had announced recently tbat a high level 
committee would be set up to devise ways 
and means to increase the production of mica 
and to make the mica industry viahle; and 

(c) if so, the details thereof '! 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
BRAHMA DUTT) : (8' Although data on 
number of working mines and production of 
mica in Bihar indicates a declining trend, 
overall exports of mica have increased. 
There is, thu!;. no threat of mas.;, unemploy-
ment in mica industry in Bihar due to reduc-
tion in number of working mines. 

(b) and (c). Need for carrying out a 
techno-economic survey of mica mines to 
find out reasons for closure of mines has 
been suggested by the Advisory Committee, 
recently. 

Import of Silk and Its impact On Silk 
Industry 

3289. SHRI H. N. NANJE GOWDA: 
SHRr G. S. BASAVARAJU ;' 

Win the Minister of TEXTILES be pleas-
ed to state: 

(a) wbether Government are aware that 
the silk industry in the Soutb particularJy in 
Karnataka bas b~n recently affected due to 
imports of raw silk by exporters under the 
r~pleni~hment scheme and advance licensins 
scheme; 

(b) jf so, whether Government of Kama-
taka bas urged the Union Government to baa 
import of silk; 

(c) the reaction of the Union Govern-
ment thereto; and 

(d) the steps taken in this regard to save 
the indigenous silk industry? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) to (c). 
Government of Karnataka has represented 
for imposition of ban on import of raw silk. 
However in view of fact tbat ALS/REP 
schemes a re export promotion schemes of 
Government of India and import of silk 
under these schemes is allowed only for or 
tigajnst exports of silk items it bas not beCll 

considered feasible to ban import under 
these schemes. The fact that silk production 
in the country has been steadily increasing 
and prices of silk in the local market conti-
nue to rule at remunerative levels, reveals 
that import of raw silk under these schemes 
does not have an adverse effect on domestic 
production. 

(d) Does not arise. 

[Tran.~latjon] 

Madhya Pradesh Government's pro-
posal for tuke-on'r of Sajan Cloth 

Mill, I~atlam 

3290. SHRI DILEEP SINGH BHURIA: 
Will tbe Minister of TEXTILES be pleased 
to state: 

(a) whether Madhya Pradesh Governe 
ment has submitted any proposal to th 
Union Government for the take-over of 
Sajan Cloth Mill, Ratlam; 
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t· (b) if 'iO. tbe action takeD by Union 
'Go¥emment io this fcsard so far; aDd 

(0) ,when the .. id mill will atart, Cune .. 
tioniDl' 

lHB MINISTER OF STATB OF THE 
MINlSTRY OF TEXTILES (SURI 

, KHURSHID ALAM KHAN) : (8) Yes, Sir. 
(b) anq (c). As per Oovernment's Textile 
Policy Statement of June, 1 ~85. where a 
unit has no expectation of becoming viable 
in a reasonab1e period of time, there may be 
no alternative but to allow the unit to close 
provided the interests of the workers are 
protected. Take over by the Government or 
nationalisation of sucb sick units does not 
provide so1ution to the problems of sickness 
and tt!e Government would not, as a 
rule, intervene in such cases. Government 
has also set up a Nodal Agency to evolve 
and manage rehabilitation packages in res. 
pect of sick textile mills which are potentially 
viable. 

[English) 

Checking Purity of Gold 

3291. SHRIMATJ VYJAYANTHIMALA 
BALI : Wi]} the Minister of FINANCE be 
pleased to state : 

<a) whether the gold available in the 
form of jewellery is of 22 carat purity; 

(b) the basis of issuing the licences for 
gold jewellery shops; 

(c) whether there are any equipmcnts for 
checking purity of gold; 

(d) if so, at what places and whether 
Government have any control on them; and 

(e) if not, how the purity of gold is 
checked? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JAN ARDHANA POOJAR Y) : (a) There is 
no requirement under the Gold Control Act 
that gol~ aVbilabl, in the form or jewellery 
shou1d be of 2l carat p\Jrity only. 

, (b) The, .Utellcel' are . issued· to ',okS 
dealers in accordance witb the ,ProvisioJ'l$:ot 
Go]d Control (Liccosip8· of ~eR) Rules. 
1969. '. 

(c) and (d). Tbe ,purity or sold orna· 
ments is commonly cbecked by tbe touch-
stone methOd. However, the purity of gold 
is checked by fine assay method at the 
Government owned Mints at Bombay. 
Calcutta and Collection-cum-delivery Centre 
at Ahmedabad. By this method the cheek· 
ing equipments needed are mainJy. specially 
designed assay furnace, platinum tray. micro 
sensitive balances etc. 

( e) Does not arisc. 

IFe} Subsidy Scheme 

3292. SHRI SRIBALLAV PANIGRAHI: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether it is a fact that Industrial 
Finance Corporation of India has liberalised 
its scheme of subsidy to new entrepreneurs 
for meeting cost of market research surveys 
and providing marketing assistance to exist-
ing small scale units, being operated through 
various technical consultancy organisations 
established in the country; and 

(b) jf so, the details regarding the faci .. 
lities provided in this regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) Yes. Sir. 

(b) As per the information furnished by 
lFel, the liberalised scheme of subsidy to 
new entrepreneurs for meeting cost of market 
research/survey covers new entrepreneurs in 
the small scale as well as medium scale 
sector. Under the scheme the fee for market 
research payable to a Technical Consultancy 
Organisation (TeO) by the entrepreneurs is 
subsidised by IFCI to tbe extent of 7S per 
cent of tbe fee of mark.et research/surveyor 
Rs. 7 ,500/~, whichever is less in tbe case of 
projects of small scaJe sector while in the 
case of medium scale sector. tbe subsidy is 
to the extent of 75 per cent of the cost of 
market research or at. l! ,OOO}.. whichever 
is leM, 
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. '. Tbt· ObJoe·ttve ·"of.. ~be .' scheme of 'U1bsidy 
M',."ovhtlDi ·arhUnt·, .$~e;· to, :,_ll 
sc ... ·i!D:ita is'tQ -®AlP, 'll)a!1 ',scale SHtm 
t.O avail ,of 'the =rketiol' 'assistaucc .Ottem!' 
by TeOs.· Tbe .rkot assistaDcc illtet .... Jia 
C9YCf' ,iDvatipt.ioa , .. 01 marketiol problems, 
provid·int market int:o)llpnce, evaluation of 
market stra.teJY. etc. Under the scbeme, 
tbe Teo. receive, paymut from the concern-
ed entrepreneur. in instalments and the 
subsidy payable by IFCJ to the TeO for the 
aSlilDJl'eot is limited to the last iOltaJment 
of fees cbarseablo by Teo lubjtct to· a limit 
of 40 per cent of the total fees or Rs. 7,500, 
wbichever is less. The subsidy is given by 
IFCI subject to the condition that the bene-
ficiary unit certifies that the marketing 
assistanco provided by the TeO has been put 
into implementation aDd has resulted in 
perceptible improvement in sales turnover .. 

Handloom Sector to revitalize 
Handlovm Fabric 

3293. SHRI N. SUNDARARAJ: Win 
the Minister of TEXTILES be pleased to 
state : 

(a) whether it is Q fact that the Hand-
loom sector in the country is beiDg re-vitaljz· 
ed to give the handloom fabric a better 
design with greater consumer orientation; 

(b) jf so, steps taken to reduce the pro-
duction cost in comparision to the min and 
powerloom sector; and 

(c) whether proposals have been sub-
mitted by the Handloom Export Promotion 
CouDcil in this regard ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSH'ID ALAM KHAN): (a) The 
Central Government has set-up 23 Weavers 
Service Centres/Sub-Centres aDd 3 Indian 
Institutes of HandJoom Technology in order 
to servicc' tbe bandloom . industry by pr,ovid-
ing better designs and also through training 
programmes for th~ weavers. 

(b) With a view to reduciDg the cost 
differentia) of rumdlooms vis-a-vis mill and 
powerloom sectors, a !lumber or fiscal con-
cess:ioDS .ba,,~ 'b=n allowed by the Govern-
PleDt, details of which are .a foJloW$ :-

" , '.-

. ·ir.~~'~·"'l"~ . ' 
(I)· Cp~plete"elemptiC)ft of excise . duty . ' 

on PlaiD' :.'-,1' '.~' . yam "bJ· the 
balldlOC?M' *lot; . ' 

, (ij). SO .per emt: ~essWn Oil double 
, cross r~el bank yarn' purcba,sed ,by: 

States Handloom Developmellt 
Corporations and, BaDdlcom Co-
opera live Societies; 

(iii) Complete excmptios of excise duty 
on processing of cotton. woolltn aod 
polyester fabrics tnade 011 hand-
Jcom and processed by pJocer.sir, 
bouses set up by State MandJIlom 
Develcprrent Corporations· 804, 
Apex Handloom C'ooperativel 
Societies. 

(iv) Concessional proce~sing duty on" 
processing of cotton and woolltn 
fabrics made on handlooms and 
processed by independent proces-
sors approved by Government of 
India on the advice of Development 
Commissioner for Handlooms. 

(v) Exemption from excf.se duty OD 

polyester and polyester blended 
yarn with certain polyester conttnt 
when purchased by State Handloom 
Cooperative Societies and State 
Handloom Development Corpora-
tions. 

(vi) Supply of duty free polyester fibre 
for production af low-priced blend-
ed fabrics. 

(c) Yes, Sir. HEPC had submitted a 
proposal which has been approved by the 
Government on the visit of a designer from 
UK under EFe assistance for the develop-
ment of winter fabrics on handlooms with 
the latest designs and colours. The Hand .. 
Joom Export Ptomotiou Council has also 
submitted a proposal to Ministry for holding 
demonstration of Weave Design System in 
col1aboration with manufacturers from U.K. 
during the last week of AUlust. 1986 in two 
places viz. Delhi and Madras. Council has 
also proposed to purchase the said Weave 
Designs System for installation in one of the 
Weavers Service Centres for the use of ex-
porters etc. 



Grl.t of t, 1~'l·lou. to E~·Stnkemea 

3294. SHRl' AJAY MUSRRAN: Win 
the -Minister or FlNANCB be 'pleased to 
staU! 

Ca) whether Government o·r the Reserve 
Bank of India have issued any instructions to 
natioaaUted banks reaatdins grant of bank 
loans to ex- servicemen; 

(b) if so, details thereof; and 

- . 
t'e"l(nishem~nt Il«nces by' the Tea Tr~jJ)I" 
C'oJpot·ation p( lndia (TTCI) at 11'081)' 
under-valued rates: 

(b) if'so, the findings of ,tb~ . inquiry; 
and 

(c) the action taken on the findinp ? 

THE MINISTER OF STATE IN THB 
'MINISTRY OF COMMERCE (SHRI 
BRAHMA DUTT) : (a) Yes, Sir. 

(c) t.he steps nationalised banks have (b) and (c). Tbe inquiry is under 
taken for proper publicity of tbese progress. 
acbcmcs ? 

THE MINISTER OF STATE IN THE 
MINISTR.Y OF FINANCE (SHRI JANAR-
DHANA POOJARY) ~ (a) and (b). Yes, Sir. 
Reserve Bank of India have issued guideli-
ne·s to an St heduled commercial banks 
including the public ~ctor banks in May 
and December, 1985 regarding sanction of 
bank credit to ex·servicemen under the 
special scheme of preparing ex-servicemen 
for self-employment (PEXSEM). The basic 
objective of the PEXSEM is to impart train-
ing to retiring and retired defence personnel 
settled in the rural areas so as to belp them 
in taking up sclf·emp]oyment close to their 
bonies by providing technical and financial 
assistance. PEXSEM Scheme is being imple-
mented on a pilot basis in six selected dis-
tricts (viz. Mohindergarb, Jhuojhunu, 
Patiala, Kanara, Basti and North Arcot) of 
the country at present. Apart from sanction 
of need-'based bank credit, the scheme pro-
vides grant of capita) subsidy and interest 
s~bsidy by the Government. 

(c) Tbe banks have circu1ated the scheme 
among th~ concerned branches for its effec-
tive implementation. 

ClandestIne sale of Import Repleni-
sbluellt Licences by the TTCI 

3295. SHRI RAM DHAN: Will the 
Minister or COMMERCE be pleased to 
state: ' 

(a) whetber it is a fact that tbe C. B. I. 
had registered a case and made inquiry 
ipto.o atJeFd cland¢stin~ s~T~ of import 

Em.plo~'ets In I.. T. D. C. Hotels 

3296. SHRI E. AYYAPU REDDY: 
Will tte Minister of TOURISM be pleased 
to state: 

(8) tbe total number of persons employ-
ed by the India Toutism Dtvelopmcnt Cor .. 
poration hotels; and 

(b) the norms which are ronowed in 
fi xil'lg the emolurr.cnts of the cn··plo)cts and 
also in selecting and recruiting the emplo-
y~es ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM (SHRI 
SONTOSH MOHAN DEV): (a) and (b). 
The total number of persons employed in 
IT DC ho te]s as on 3 1 -3 - 1 986 is 69 S 9. 

The norms for se1ection and recruitment 
of employees are laid down in ITDC recruit .. 
ment, proQlotion seniority rules. while those 
for fixing emploments is as per Settlementl 
Understanding entered into with the Emp)o ... 
yees of the Corporation. 

[Trans/at ion] 

Change In K anash MaD8sarover 
Route 

3297. SHRI HARISH RAWAT: Will 
the Minister of EXTERNAL AFFAIRS be 
pleased. to state : 

(a) whether Government are aware that 
Tanak pur· Champawa t Pithoragarh-Naraia 
Ac;hr3m, thy tradiHo~a1 route of the XCailasb-
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Ma_rovar, pil.rfJnqe ,hat beeD:" chaoae" 
~nt1y; 

(b) if 10, tbe reasons for this change; 

(c) wbetller prior to this change feelinls 
of the Jocal Peoplo and opinion of local 
rcpresctltatives of tbe people bad also been 
taken into consideration; aDd 

(d) if not, tbe reasons therefor and 
whether Government will issue directives to 
the concerned authorities to restore the tra-
ditional route of this pilgrimage '1 

THE MINISTER OF STATE IN THE 
MINISTR.Y OF EXTERNAL AFFAIRS 
(SHRI K. R. NARAYANAN): (a) and (b) 
Yes, Sir, the change bas been effected iri 
order to ensure the safety of the pilgrims 
since the previous route was subjected to 
frequent landslides and stoppages. 

(c) Yes, Sir; 

(d) Does not arise. 

{English] 

Remunerative prices to growers of 
Jute iu Andhra Pradesh 

3289. SHRI ANANDA GAJAPATHI 
RAJU : Will the Minster of TEXTILES be 
pleased to state : 

(a) whether it is a fact that the prices 
of jute and mesta have been continuously 
falling in the country, particularly in Vijay-
nagaram and Srikaculam districts of Andhra 
Pradesh; 

(b) if so, the reasons. therefor; and 

(c) the steps being taken to ensure remu· 
nerative prices to the jute producers? 

THE MINISTnR OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) and (b). 
Production of the jute in Andhra Pradesh 
is Dtgligible. New mesta crop arrivals (which 
is a late crop) are likely to common from 
late August/early September, 1986. Tbere .. 
fore. no price is best quoted for new mesta 
crop. However. the Government has fixed 

tbe minimum .t.latory ... price for M.ta 
bottom of Andhra .Pradesh at Rs. 2 t 1.00 
per quintal for 1986 -81 seasons as aaaiDat 

-tbe price of 200/· 'per quintal fixed for the 
previous seasoD, 

(c) The following steps have been take.o 
in the interest of jute/meat. 8rower •• 

(0 Statutory minimum prices of raw 
jute/mesta were aQDounced in 
March. 1986 before tho sowing 
season for the first time; 

(ii) leI and Cooperatives actiog as 
agents of leI. have decided to 
operate the same number of pur-
chase centres as in tbe previous 
seasons; 

(iii) JeI is giving wide publicity to its 
support operations and advising 
growers not to make an y distress 
sale of raw jute/mesta to middle .. 
men below the statutory minimum 
price. 

Loan to Jute Mills 

3299. SHRIMATI GEETA MUKHER-
JEE : Will the Minister of FINANCE be 
pleased to state : 

(a) whether the State Bank of India 
and the Bank of India have not provided 
fresh funds to jute mins and have referred 
the cases of Delta Jute, Kelvin Jute, 
Kamarbat ty Jute M ills and Shri Ambika 
Jute Mills to the Industrial Reconstructi()n 
Bank of India for a joint study of their 
viability; 

(b) if so, the details thereof; and 

(c) whether any report have been received 
in the matter '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR· 
DHANA POOJAR Y) : (a) to (c). Jt has been 
reported that Della Jute Co. Lfd. Kchin 
Jute Co. Ltd. end K~marhatty Jute Mills 
are in the portfolio of State Bark ()f )ndia 
and Shri Ambica Jute M ills is in the por,-
foHo of the Bank of India. Cases of these 
units have been rcfcned by the respa;tivc 
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·~U:t.t:lOo pttckaats. Rot>ol't, ,'ftOM I.Bl is 
'awaited. ,In the case ·of Shrl' Ambica Jute 
MitIs. the company is yet to . submit detailed 
filotmat~oc'" for ' conductiil,' tho' viability 
~. 

I ... 't, ."re;m World exports 

33'OO.~ SHlU SAtYBNDRA NARAYAN 
SINHA : Will the Minister of COMMBRCB 

, be J)leased to state : 

(a) whether Iodia's sbare in world 
ftports was as low as 8 .. S per cent durin, 
]:98' .. '86 as reported in the 'Economic 
Times' Jul~ 13, 1986; 

(b) if so, the reasons tberefore; 
(c) whether India has laaed behind in 

tbe .towtb; and 

(d) whether an export-thrust strategy 
is being evolved to raise the share on the 
Jines of certain East Asian countries ? 

THE MINISTER OF STATB IN THE 
MINISTRY OF COMMERCB (SHRI 
BRAHMA DUTT) : (a) Based on the GATT 
estimates of world exports, India's share in 
the world exports ~uring the year 1985 
works out to 0 46 per cent. 

(b) The factors influencinl India~s foreign 
trade include the 810wing down of some of 
tlle major ecoDomises of the world. protce-
tim,tst .barriers faced by India·s exports in 
may developed countries, depressed State of 
commodity markets, inadequate surpluses 
or supply of loods matching the (!xport 
domand, the cost structure of the industry 
and inadequacies of infrastructure. 

(c) Based on GATT estimates of world 
exports for 1986, the world exports registered 
an increase of 0.33 per cent during 1 985 
as compared to 1984. On 1he other hand, 
lodia'8 exports in dollar terms rOlistered a 
marg1llal decline of 0.65 per cent durina 
1985 as compared to 1984. The declinc is 
pardy attributable to tbe stc.ppase of 'crude 
oU exports since April, 1985, due to deve-
lp~t ,Qf do,mcstie rcfiDioa "-P&CiIY. 

, , . 
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", .(d)'Witb a y·1ew 'jij '~sf o."'e~~' , 
vilGtOUJ "promotional 'm.lum baw:buir 
tak~ ~ur.ql tbe ~Qt put. ,Tb~ ;io~tudo .-
divcralfyiDI oUr production beso. moderl1i~ 
ina our pr,Q<luctivo appamlus sueqhcnina of 
,inati~tional supporta, modific.,tion 8:Dd 
'periodic revision 'of, ,out, iodoltrial policlfa 
and fiscal incentives to exporters. 

[Br.rgU"hl 

Eu'.,tloo In IDc018,8-taI to BJrla 
Joltltute of Tecbnoloay, Me ... a. 

~bl 

3301.. SHRI R.AMASHRAY PRASAD 
SINOH : Will the Minister or FINANCE be 
pleased to stato : 

(a) whether it is a fact that Orient 
Paper Mills, Brijraj Nagar (Orissa); Orient 
Paper Mills, Ambalai (Madhya Pradesh); 
Hindustan Motors, Uttar Para (West Bengal) 
have been enjoying exemption of Income-
tax on the amount being spent on researcb 
work; 

(b) whether exemption in Income- tax bas 
been given to the Bir)a Institute of Techno-
logy. Mesra. Ranchi in the Dame of con .. 
ducting research work; 

(c) whether the liirJa Institute of Tech· 
nology, Mesra has neither mentioned about 
the amount of expenditure in this regard in 
its annual budset nor it bas got conducted 
any such research work; 

(d) if replies to parts (a) to (c) above 
be in tbe affirmative, wbether Governmcnt 
propose to conduct a high level enquiry in-
to tbe matter of exemption in tbe Income-
tax, giving full details of concerned research 
work; and 

(e) if so, when '1 

THB MINISTBR OF STATE IN THE 
MINISTRY OF FJNANCE (SHRI JANAk-
DUANA POOJARY) : (a) Yes, Sir. 

(b) Yes. Sir. 

. (c) The Bir1a Institute of TeehnolOlY, 
Mesra bas' submitted to the Department of 
Scientific and. Industrial Research .tbe annual 
returos wbicb include details of tho expendi-
ture 01\, such· rcsea;rcb work. 
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duct all. ltnqairy . into, the. matter of exemption 
ttOlIlmcome·,tax ill' the ·ea.e ,of ·airla ... Josti-
tllt.· ~ 'lech11O_' ·~ra. 
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Value of rapee ... _boles.1e prlee 
. lodes: 

3302. SHRI NAR.AYAN CHOUBBY: 
Will the Minister of FINANCB be pleased 
to state : 

(a) the value of rupee on 1st April, 
1971, 1st April, 1981 and 1st April, 19~6 
compared with 1 st April, 1961; 

(b) the wholesale price index for the 
above periods with base as 1st April, 
1961; and 

(c) the consumer price index of the 
said periods '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR· 
DHANA POOJARY): (a) The purchasing 
power of the rupee measured as a reciprocal 
of the All-India Consumer Price Index for 
Industrial Workers 0.960 = 100) was 98.04 
paise on 1 st April. 1961, 54.35 paise 
00 1 st April, 1971. 23.81 paise on 1 st 
April, 1981. and 1 S .67 paise on 1 st April, 
1986. 

(b) and (c). Tbe requisite information 
is Bivon below : 

Period 

1st April '61 

1st· April '71 

1 at ~pril '81 

1st· April ·86' 

Wholesale Price Consumer 
Index for all Price Index 
Commodities for Indus-
(Base shifted to trial Wor-
I st April 1961) kers (Base 

1960=100) 

100.0 102 

178'S 184 

484.3 420 

642',8 638 --------.__.._.,.._ ... ----

i'2i:.·· 

. S:eo."..e of.· .... "by Lie :fo . ,.Ue. _tor 
" UD4e,tatla.s'" .flaaD¢tal :lad .. t ... 

.. lD .. Kerala 

3-303. SMR.I ·A. CHARLSS : .. 'Will the 
Minister of FINANCE be' pleased to state : 

(a) whether it is a fact that Life luau-
raneo Corporation of India bas stopped all 
Joans to moat of the public sector underta-
kings and financial .institutions in Kcrala: 
and 

(b) if so, whether Government propose 
to ask the LIe to review its decision so As 
to save these institutions from the critical 
situation '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR .. 
DHANA POOJARY) : (a) and (b). LIe bas 
been advancing loans under the Socially 
Oriented Sectors to Kerala Government and 
other eligible agencies in Kerala every year. 
However, funds allocated during 1986 .. 87 
remained undisbursed due to heavy defaults 
in repayment of principal and payment of 
interest pertaining to loans advanced during 
the past years, which impede recycling of 
funds by LIe. As a result of discussions 
between tbe officials of the State Government 
and the LIe in Trivandrum on 24/25tb July, 
1 986, it was agreed tbat arrears will be 
cleared in 3 half-yearly instalments commen-
cing from 15.8.1986 and the LIe will 

.. consider releasing of funds for tbe year 
1986-87 subject to the eligibility criteria on 
receipt of the first instalment of arrears. 

[Tranl/atlon} 

Draft Indian stamp eM. P. Amendment) 
Bill198l 

3304. SHRI MANKURAM SOD! 
Will the Minister of FINANCE be pleased to 
state : 

(a) whether Madhya Pradesh Govern-
ment had sent the draft of Iodian Stamp 
(M. P. Amendment) Bill, 1982 to Finance 
and Home Affairs Ministries in 1982 for the 
prior approval of Government of India; and 

(b) jf so, tbo reasons for the delay in 
this matter and by what time approval i. 
likely to be accorded ? 



. AUGtJ$I. t 1:",· .. : .. '''nu. ............. . . . . 

THB MINISTsB. OF STATB IN THB 
t4DUST&Y·OF FINANCB (SHltI JANAR· 
PUANA POOJARY) : <a) Yea, Sir. 

. (b) Certain clarificatiGns called for from 
the'Stato Govommeot were recelvod in April. 
198 S. The ma.tter is under examillation io 
the . concamed M.inistry of Government of 
IDdi •• 

Export 01 betatleavel 

3305. SHRI SATYAGOPAL MISRA: 
Will the Minister of COMMERCE be 
pleased. to state : 

(a) the steps taken so far to promote 
export of betel leaves; and 

(b) the quantity of betel leaves exported 
duriog 198 5 .. 8 6 and during tbe current year 
sO far? 

THB MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
BRAHMA DUTTA) : (a) Exports are 
primarily being made to Middle East 
countries having ethnic community which 
consumed this item. The export potential of 
betel leaves being limited, no specific 
proposals for increasing its exports are 
envisaged. 

(b) Bxports of betcl1eaves during 1985· 
86 and 1986-87 as per provisional estimates 
arc as follows : 

Year Qty in MTs Value in 
Rs.lakhs 

198 S-86 407 61 

1986·87 94 17 
(April-June) " 

Hotel accommodation In BomB,. lJelhl, 
Calcutta and Madras 

3306. SURf S. O. OHOLAP: 'ViII the 
Minlater of TOURISM be pleased to state : 

(a) the total requirement of botel 
accommodation for tbe tourists in Bombay. 
Delhi, Calcuita and Madras separately, 

(b). the accommod~ioD available at 
",resent in the above cities; 

(e) whether it i, a fact that there ia. 
shortaao of hotel accoeuriOdatioD in Bombay, 
Madras aDd Calcutta; and 

(d) if so, tm, actioD taken to CODstruct 
more hotels '1 

THE MINISTBR OF STATE IN THE 
MINISTRY OF TOURISM (SHRI 
SONTOSH MOHAN DEV): <a> The total 
requirement of hotel accommodation in tbe 
approved sector in tbe country by tbe cod of 
Seventh Plan period bas been projected as 
S 9,000 rooms. However, city-wise distribu· 
tion of tbis projected requ·irement bas not 
been assessed. 

(b) Hotel accommodation in the appro .. 
ved sector at present available in Bombay, 
Delhi, Calcutta and Madras is 4750, 6806, 
1128 and 225 4 rooms respectively. 

(c) During tourist season, a shortage of 
hote1 accommodation is generaHy experienced 
at important tourist centres including 
Bombay, Madras and Calcutta. 

Cd) While India Tourist Development 
Corporal ien is constructing hot~ls as joint-
venture projects in collaboration with some 
State Governments or the Union Territories, 
private parties are aJso encouraged to const .. 
ruct more botel by extending to them certain 
tax/fiscal reliefs; facility of institutional loan; 
priority consideration in the allotment of 
scarcity items like LPG (Cooking gas), 
telephone and telex connectioDs; and &rant of 
foreign exchange for imports and overseas 
advertising, publicity and promotion and a 
scheme for subsidising the interest on term 
10aD8 obtained by hotel projects from tbe 
financial institutions. 

Complaint about alleged mlsapprop rJation 
of assets of trust of Katra Vaishno Devl 

3308. SHRI BANWARI LAL 
PUROHIT : Will tbe Minister of TOURISM 
be pleased to state : 

(a) whether he bas received any comp-
laints about the aJlosed misappropriation and 



misu~e . ." &SS.etR. 'of a . "ttl-Ylie trust created by 
tbe l'enpl.e Or J(atta Vaishno De\'i for the 
benefit of visitors and pilgrims of Vat.sboo 
Devi; and 

(b) if so, the action taken by Oovern-
ment thereon 'l 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM (SHRJ 
SONTO~H MOHAN DEV) : (a) No, Sir. 

(b) Dots not arise. 

Ta:r collected from States 

330~. SHRI SOMNATH CHATTER-
.lEE: Will the Minister of FINANCE be 
rleased to state: 

(a) the amount of taxes direct and 
indirect, collected by the Union Government 
from the States during the years 1980- 8 J to 
1984- 85, State-wise; and 

(b) the amount the States had received 
from the Centre's divisible pool. State-wise? 

THE M1NISTER OF STATE IN THE 
MIN1STRY OF FINANCE (SHRl JANAR-
DHANA POOJARY) = (n) and (b). Infor-
mation to the ext(nt p('ssibk is being rone-
cted and will ~e laid <'u the Table of the 
House. 

SCjST employees in United Bank of 
India in Trlpura 

3310. SHRIAJOY BJSWAS:Willthe 
Minister of FINANCE be pleased to state: 

. (a) the total number of emp10yees in 
Umted Bank of India in Tripura as on 31 st 
March, 1986, class-wise; 

(b) tbe number out of them bdonging to 
Scheduled Castes and Scheduled Tribes on 
that date, dass·wisc; are being follo\\ed and 
Tosters maintainrd: 

(c) whether reservation rules in favour of 
SdeduJed Casts aod Scheduled Tribes 

(d) whether there is any shortfal1; and 

(e) if $0. the reasons therefor ? 

126 

THB MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHlllJANAR.· 

'DHANA POOJARY) ! (It) and (b). The 
information, as reported by United Bank of 
India. is as under: 

CeJfegolY/ 
cadre 

Officers 

Clerks 

Sub-StatT 

Total Belo"gin, 10 
Empoyels -------

Sthethlled Scheduled 

94 

185 

110 

Castes Trlbt, 

20 

50 

29 

10 

15 

12 
------ _-,---,----- ._ .. , .. -----.-~ ... --.• 

(c) to (e). The bank has reported that 
the reservation rules. as per Government 
guidelines, aloe beivg followed and necessary 
rosters are i"eing maintained by it. The 
backlog in the emplo~·ment of Scheduled 
Caste/Scheduled Tribe Ciindidates wbich is 
mainly due to non-availability of suitable 
candidates, as reponed hy the bank. is as 
under: 

Category 

Officers 

Clerks 

Sub-staff 

Backlog 

Scheduled 
Caste 

Schedultd 
Tribe 

Not applicable as the 
promotions are on All 
India basis. 

3 19 

11 

Facilities '0 short stay travellers at 
Metropolitan Cities 

3311. SHRI CHINTAMANI PAN I .. 
GRAHl: Will the Minister of TOURISM be 
pleased to state : 

(a) whether it is a fact that India is on 
tbe verge of mak illg a major break· through 
in tourism; 

(b) if so, the measures Government 
propose to take ot have already taken to 
ach ieve the target of one million forcitz,Q. 
touris(s this ;year; and 



" ., " : ~ /", ,,1,',, , 

,'AOG.I·~ :',," ." 

..... ": (c):.' '.,. ···.Go~Cmf prOpo. ,to" 

.•• ~or 'ba".. aJtCa4,· hik.,,· to pto¥* ~, .. 'li. 
',.. to IhO!t~tay t11lv,Uera "'0 as to .nduce 

. tllem to ·maU mum trip. to ;~, Uk, N" 

. Delhi" Bombay, Calcutta and Madras? 

THS MlNlSTSR OF STATB IN THB 
M;INISTRY OF TOURISM (SaRr 
SONTOSH MOHAN nEV) : . (8) and (b). 

. An over-all Irowtb or t 5 .per cent per annum 
in foreign toutist arrivals bas been tarsctted 
duriog the Seventh Five Yeat Plan. Tb.e 
measures which have been taken or are being 
la'ken to achieve the target of one million 
foreiao tourists this year includes the 
fonowing: 

1. India is not only beiDg promoted 8S 
a cultural destination but as a holiday resort 
wbich can be vis,ited at any time of the year. 
Lean period promotions have been undertaken 

. in U. K. t Europe and JaJ)an. In Europe the 
scheme is being marketed under tbe byeJine 
Affordable India and in Japan a S\ltnnler 
tour campaign bas been launched. 

2. Besides adfertising in the print media 
electronic media such as TV, Radio, Video 
etc. are also being utjlised to capture the 
consumer market. 

3. Promotional seminar are organised at 
high decision making level. 

4, lodia Evenings are organised for 
acquainting foreign travel trade for imparting 
information on India and for motivational 
purposes. 

S. Importance is being given to India as 
a convention/conference/exhibition destioa .. 
tfon. 

6. Stepping up of inviting media/travel 
trade people to come to India on Depart-
ment·s Hospitality scheme. 

7. Re-assurance campa jgns are organised 
abroad to assure tbe intending visitors tbat 
India is free from any disturbances for travel 
purposes. 

• 8,. Joint participation w.ith Indian travel 
trade in fn·tematiooal fatn and .festival •• 

.9. lD, USA •. 'tIIe:il\terett~te4b1'~: 
Festival oll~ia' ·:cel,ebr.'ioDI wa ,'GISMd \ ill 
by ~rp~isinl "promotioDal", 8voniblt ,U4 
Seminars. The Departmeat it laUDCbiDi a 
sE*ial' campaian with th~ byeline ·~Have tho 
Festival of your life-In India it is 
wonderful" .. 

10. Promotion of tourist charter traffic 
from Europe to India • 

11. I mprovcment of the infrastructure 
in tbe najor tourist centres in cODsultation 
with and in collabor.tion with tbe State 
Governments. 

1 2. Extending and improving tbe services 
of Air India, Indian Airlines and Vayudoot 
and expanding their capacity .. 

(c) The Dtpartment of Tourism in co])a-
boration with Air India is offering a package 
tour known as 'Jndia on the House' to all 
persons traveJ1ina on Air India who are 
destined for a destination beyond the Indian 

. Sub·Continent in any direction. This scheme 
offers complimentary overnigbt accommo-
dation at certain selected hotels in Bombay J 

Calcutta, Madras and New Delhi. This 
special programme includes complimentary 
breakfast and one meal Bnd free transport 
(rom A irport to the hotel and back together 
with balf-day sight .. seeing. 

Water stadium at Aranmula 

3312. PROF. ' K. V. THOMAS: Will 
tbe Minister of TOURISM be pleased to 
state: 

(a) whether there is any proposal to 
construct a water stadium at Aranmula in 
Kerala with World Bank aid; and 

(b) if so, details thereof ? 

,THB MINISTER OF STATE IN THB 
MIN'lSTR Y OF TOURISM (SHRI 
SONTOSH MOHAN DEV) : (a) The 
Depar,tttleot of T,ouri,sm bas Dot received aoy 
such proposal .from the State Government of 
Kerala. 

. (b) . Does DOt ad., 



(nwltllall.,lJ) , 

Exempt .. to ".U seale Cement 
factOries from payment ·of Central' 

• :telae duty 

13.," . 

33 J 3. SBRI VIRDHI CHANDER. 
JAIN: Will the Minister of FINANCE be 
pJeased to state : 

DHANA POOJAR Y) : (a) to (c). LIC bas 
·been ~dvanciDI "loans under the SOcially 
Oriented Sectors to ·Kerala State Government 
and other eliaibJe al'neja in KeraJa every 
year. However, .. funds aUotated durin • 
1986-87 remained undisbursed due to beavy 
defaults in repayment of principal and pay-
ment of interest pertainina to Joans advanced 
during tbe past years, which impede recycling 
of funds by LIC. As a result of discussioos 
between the officials of the State Goevrnment 
and the LIe ib Trivandurm on 24/25th 
July, 1986, it was agreed that arrears will be 
cleared in 3 half-yearly instalments commenc-
ing from 15 .. 8.1986 and tbe LIe win 
consider releasing of funds for the year 
1986-87 subject to the eligibility criteria on 
receipt of the first instalment of arrears. 

(a) whether it is a fact that Rajasthan 
Government and 6mall scale entrepreneurs 
have requested the Union Government to 
exempt small scale cement factories from 
payment of Ceptral excise duty in order to 
save tbem from becoming sick; and 

(b) if so, the action proposed to be 
taken by the Union Government in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) and (b). The 
small-scale cement factories from. Rajasthan 
had made representations prior to Budget 
requesting for exemption from excise duty. 
In this year's Budget, the general small- scale 
exemption has been extended to cement. As 
a result, the small~scale cement units will be 
able to avail of the exemption on their 
clearances upto Rs. 15 lakhs under the 
general scheme. 

(English) 

Loan by LIe to Kerala Cor 
development works 

3314. SHRI VAKKOM PURUSHO. 
rHA MAN: Will the Minister of FINANCE 
be pleased to state : 

(a) whether Government are aware that 
Life Insurance Corporation is not giving any 
Jc;>ans to Kerala for the development works; 

(b) if so, the rea~ons thereof; and 

(c) whether Government propose to 
live instructions to Life Insurance Corpo-
ration to continue the disbursement .of loans 
to lCerala .as before ? 

THE MINISTER OF STATE IN THE 
MINIS1'R.Y OF fINANCE (SHRI JANAR-

India '5 exports vis-a-vis world exports 

3315, KUMARI PUSHPA nEVI: Will 
tbe Minister of COMMERCE be pleased 
to state : 

(a) whether it is a fact that there has 
been continuous decline in India's share in 
world exports; 

(b) if so, the reasons for the decline; and 

(c) the steps taken to improve the 
situation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
BRAHMA DUTT): (a) India's percentage 
share in Wold exports from 1980 onwards is 
as unders : 

CoJendaT Year 

1980 
1981 
1982 
1983 
1984 
1985 

Pf!rCent(lge share in 
world exporll 

0.42 
0.42 
0.48 
0.48 
0.46 
0.46 

Note: Percentage share calculated on tbe 
basis of data available in United 
Nations Statistical year Book 1979-
80, U.N. Monthly Bulletin of 

Statistics, May 1986;; and GATT 
estimates of world exports ..for 198 S • 
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. : ' .. ,' (b) The ractor~' inflUl1lCiq fo~ trade 
·lelude .the 11o", in,' .down e( 18m. of tbe 
',major teonomiet of the wOlkt, protectionist 
barriers faced b~ Jod"'S e"pof18 'in l't1any 
devete:ped countries, depressed state of 
commo4ity markets. inadequate surpluses or 
luPt>ly of goods matching the ex,port demand. 
the CO$t structure of industry .and inadequa-
ciu of illfrastructure. 

,(c) With a view to boost our exports, 
vitofouS p.romotional meal.ures have been 
ta'ken durin, the recent past. These include 
d'iversifying our production base, modernising 
our produotive apparatus, streoltbc-oing of 
,insititutional support, modification and 
periodic revision of our industrial policies 
and fiscal incentives to exporters. 

Actll'lties of fore'gn chartered 
fhbing vessels 

3316. SHRI D. P. J ~DEJA : Will the 
Minister of FINANCE be pleased to state: 

. (0) whether the Cust0IT'.S Department has 
scrutinised the activities of foreign chartered 
fishing vessels; 

(b) the existing proced ure laid down to 
protect the marine resources of the country; 

(c) whether any. violations have been 
detected by the Customs officials' in this 
regard; and 

(d) if so. the details of such violations ? 

THE MINJSTER OF STATE IN THE 
MtN1STRV OF FINANCF (SH~l JANAR-

,DHANA POOJARY) : (a) Toe Customs 
authorities generally keep a watch on the 
activitiei of foreign chartered fishing vessels 
as a part of their anti·smuggling vigil, and 
rummage such ves~els, both on arrival and 
departure at the ports. 

(b) The foreign fishing trawlers allowed 
tb be ol)etated .in the Exc1u~j ve Eeorjomic 
Zone of India are licensed ~y tbe Ministry of 
Agriculture, Department or AgricultUre and 
Coo~ratfon. Movements of such vessels in 
tbe Exclusive Economic Zone are monitored 
b)'"'tbe C<tast GtiJrd. $~h \'~sels ar~ r~quir .. 

ed to report to tile "nearest pOrt once .in 40,S 
days. Tney are not allowed to operat-e witbin 
12 nautical m.iJos from tbe sea shore; and ate 

,also prohibited' from catching preserved 
species and shrimps. The officials of the 
Ministry ,pf Agriculture are entrusted with 
powers to inspect the. chartered vessels to 
ensure compJiance of charter terms and 
conditions. 

(c) and (d). Yes, Sir. Cases involving 
five trawlers, which bad sailed off without 
reporting to the base port for customs 
clear~nces in contravention of charter terms 
and conditions: have come to the notice of 
the Customs authorit ies at Madras and 
Visakhapatnam. During 1984. two trawlers. 
Lichang I and II chartered by MIs. Tropical 
Shipping Company Private Limited. Visakba· 
patnam, and another two Taiwanese trawlers 
Manta II and 12, chartered by MIs. Coastal 
Trawlers Private Limited Kakinada were 
involved in this offence. In 1 986. one fishing 
tra~lcl' Sanshong No. 232 chartered by 
Mis. Akarna Marines Limited, Visakha· 
patnam has been involved in this offence. 
These incidents have been brought to the 
notice of tbe Ministry of Agriculture. 

Action against omcia}s of ITDC for 
molesting tourist in Hotel Samrat 

in Delhi 

3317. SHRI C MADHAV REDDl: 
Will the Minister of TOURISM be pleased 
to state : 

(a) the action taken against the two 
officials of the India Tourism Development 
Corporation who allegedly mole&ted a Soviet 
tourist in Hotel Samrat in Delhi recently; and 

(b) whether Government propose screen .. 
ing the antecedents of all the officials of the 
said COrp0T:ltion perjooically to weed out 
officials huving undesirable antecedents 'z 

THE MINISTER OF STATE IN THB 
MINISTRY OF TOURISM (SHRI 
SQ'NTOSH MOHAN DEV): (0) Both. the 
officials itlvol 'led in the matter were handed 
over to the police and a case has beeD 
registered against them. Both of them were 
also relieved or their duties consequent upon 
tbeir resiSt18ti90S, 



(b} Necessary verification of character 
and antecoderlt8 of tTDC officia1s' 'i. 'done 
before' their appointment in the Corporation. 

Comltounleatlon and other faeilities at 
Touri.t Centres 

3318. SHRI PRATAP BHANU 
SHARMA: Win the Minister of TOURISM 
be pleased to state : 

(a) whether Government propose to 
develop more facilities in the National, Parks 
to attract more and more domestic and 
foreign tourists; 

(b) if so, the details thereof; and 

(c) the effective steps being taken to 
improve Rail and other transport systems 
and communication facilities for these tourists 
centres? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM (SHRI 
SONTOSH MOHAN DEV): (a) and (b). 
Tbe Central Department of T0urism has 
provided tourists' infrastructure in various 
National "Parks including Kanha, Gir, Kazi-
ranga, Jaldapara. Bharatpur and Nandan-

kanan, in the frorm of Forest Lodges. Transport 
facilities for viewing Wild -Life have &lso been 
made available in a large number of National 
Parks/Wild Life Sanctuaries. 

During the current Five Year Plao, there 
is allocation of Rs. 300.00 lakhs for the 
development of infrastructure in various 
National Parks/Wild Life Sanctuaries. 
Currently construction ·of Forest Lodges is in 
progress in National Parks/Wild Life Sanc-
tuaries at Beda, Manas, Simlipai, Rantham-
bore, Bandbavgarb and Eojal, 

Similar proposals in respect of Madu· 
malai. Sunder bans, Dudhwa and Corbett are 
under consideration. Tra'nsport facilities Le. 
mini buses and elephants for viewing Wild 
Life are also being provided to a number of 
National Parks/Wild Life Sanctuaries. 

(c) Most of the better known Natiooa"l 
Parks are oonnected by rait IrQad systems. 
Tbe -Dopartment of, Eovironineot. Forests 

",t,-.: I, 

and Wild Life has a-provision for improve, .. 
m~nt ,of Cf)mmunic~tio~ system by providm. 
WlI'OJcss network' as well 8'. construction of 
osaential roads or imp,ovement of existiol 
roads/culvert. within tbe National Parka. ' 

Loans under DRI Sdleme 

3319. SHRI SOMJIBHAI DAMOR: 
Will tbe Minister of FINANCE be pleaicd 
to stAte: 

. (4) tbe Dumber of branches of national-
l~d banks at (j) Sant~ampur, (iii Baria, 
(UI) Jbalod. (iv) Dabod and (v) Limk.bcda 
of Panchmabals district in Gujaral; 

(b) the number of applications rc~jved 
by these banks for grant of loans under 
Differential Rate of Interest (DRI) Scbeme 
from Scheduled Castel/Scbeduled Tribes 
during the vast tince years; 

(c) the number of applications so receiv-
ed and accepted by 'the banks and tbe number 
of applications rejected with reaSODS; and 

(d) whether as per policy Jaid down 1 
per cent of the advances is to be given under 
DR! scheme and if so, the banks who bad 
given loans to the extent of 1 per cent 
during the past three years, bank-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAk .. 
DHANA POOJARY) : (a) Reserve Bank of 
India (RBt) hilS reponed that number of 
branches of Public Seclor Bauk.s as on 
31.3.1986 at the following centres in 
Panchma.hals District were as under: 

Name 0/ Centre No. 0/ branches 

Sanirampur 2 

Baria Nil 

lhalod 2 

Dahod S 

Litnkbeda 1 

(b) and (c). The present data repoltina 
systenl of tbe Public .sector Banks do not 
aencrate information in tbe n'UlDDer ask$d 



, , , 

, ior .. ; ,HoWvor, accorttiDl'to P',ovisioQal o.ta 
a,Vclilable, as at the ond or 31st Marcbt, 1986 
advaoces outstanding 'of Public Sector Banks 
.~ tbe Differential Rate of Interest (DIU), 
'Schem~, to pono,os belQnaiDI tQ tbe 
Scbeciuled Castes and Scheduled Tribes 
&mOunted to Rs. 257.12 crot. in rospect of 
22.87 Jakhs borrowal accounts at the 
national level. ' 

(d) In terms of the. extant policy t an 
Public Sector Banks have to ensure that 
their outstandioJS under tbe DR.I is atleast 
t per cent of their total outstandinls as at 
tho end of the 1)revious yeat. Provisional 
Data collected as at the end of December. 
1985 indicates that the following Public 
Sector Banks had achieved the stipulated 
taraet under DRI : 

1. State Bank of India 
2. State Bank of Bikaner and Jaipur 
3. State Bank of Hyderabad 
4. State Bank of Indore 
S.. State Bank of Mysore 
6. State Bank of Patiala 
7. State Bank of Saurashtra 
8. State Bank of Travancore 
9. Allahabad Bank 

10. Andhra Bank 
11. Bank or Baroda 
12. Bank of India 
13. Canara Bank 
14. Central Bank of ' •. ndia 
1 S. Corporation Bank 
16. Dena Bank 
17. Indian Overseas Bank 
18. New Bank of India 
19. Punjab National Bank 
20. Syndicate Bank 
21. Union Bank of India 
22. United Bank of India 
23. UCO Bank 
24. Vijaya Bank 

Crilis in tea Industry In Soutb ludia 

3320. PROF. l» .. J. KURtBN: Win the 
Minister of COMMERCB be pleased to 
atate: 

'(a) whether .Govef,omellt are'· ,aware or· 
the cri~is in tea .i~dustry in the SoU1b; 

(b) if so, wbetbot' aoy representation wu 
!'&Dived in this regard: 

. (c) if so, the details ,thereof; and 

(d) Government'. reactiOD thereto? 

THB MINISTER OF STATE IN THB 
MINISTRY OF COMMERCE (SHRI 
BRAHMA DUTT): (a) to (d). Representa .. 
tions have been received from tea industry in 
South India about the unremunerative prices 
at South Indian auction centres. Prices of tea 
at South Indian auction centres have been 
depressed mainly on account of subdued 
buyina ,ope(ations by some of the major 
importing countries coupled' with general 
decline in internationa1 tea prices. Efforts are 
being made to persuade the major importers 
of South Indian tea to actively participate in 
Auction Centre in South India. 

Trade arrangements of MMTC in Europe 

3321. SHRI SRIHARI RAO : Will tbe 
Minister of COMMERCE be pleased to 
state : 

(a) whether it is a fact that the Minerals 
and Metals Trading Corporation (MMTC) 
proposes to enter into ao arrangement with 
several leading Europe based .trading houses 
for counter trade deals worth about 200 
million dollars; and 

(b) if SOt the details thereof with names 
of the foreign trading houses? 

THE MINISTER OF STATE IN THE 
MJNISTRY OF COMMERCE (SaRI 
BRAHMA DUTT) : (a) and (b). As a part 
of its normal trading activity, MMTC on a. 
continuous basis negotiates and concludes 
contracts and agreement with various inter-
national trading companies including those 
from EUI'ope for import of goods from abroad 
and export of Indian goods. 

It will not be in com.mercial interest of 
the Corporation to disclose details in this 
reprd. 



~ .... w .. t~ 
3322. SHRI SHANTARA~ POT-

DUKlJB: Will tho Minister of FINANCE 
be pJeased to state :-

<a> whether Wost Germany bas aarced ' 
to aiVe developmental asaistancc to India; 

(b) if so, tbe amount agreed upon; and 

(c) the conditions laid down for sucb 
assistance ? 

THE MINISTER OF STATE IN THE 
MINISTRY OP FINANCB (SHRI JANAR. 
DHANA POOJARY): (a) and (b). The 
Federal Republic of Germany has been giving 
development assistance to India OQ an annual 
basis. For 1986 the allocation agreed to is 
OM 395m (Rs. 225 crores) as Financial 

" Assistance (Soft Loan) and DM 33m (Rs. 
18.7S crores) as Technical Assistance Grants. 
The financial assistance includes DM 150 
minion for specific projects, an amount that 
will be matched by an Export Credit of DM 
150 million on commercial terms, under 
mixed financing arrangements. 

(c) While the Soft Loan carries an 
interest rate of O.7S per cent with repaymeut 
spread over 50 years, inclu~ive of 10 years 
moratorium, the technical assistance is given 
cent per cent grant-in-aid. 

Shortage of viscose staple fibre 

3323. SHRI Y. S. MAHAJAN: Will 
the Minister of TEXTILES be pleased to 
state: 

<8> whether 70 spinning mills have been 
shut down due to acute shortage of viscose 
staple fibre coupled with uneconomic prices; 

(b) whether this shortage bas been 
created by some of the monopoly bouses; 
and 

(c) if so, the steps Government have 
taken or purpose to take to ensure continuo'Js 
and reauIar availability of viscose staple fibre 
at reasonable prices to the spinning mills ? 

THE MINISTBR OF STATE IN THB 
MINISTR.Y OF TEXTILES {SHIU KRUll-

SHm ALAN :(cHAN).! ,(I) to (0). No, Sir, ' : . 
There was a temPorary set back in the prO.' 
dU¢1;ion of Viscose Staple Fibre due to strike 
at Nagda Unit of Gwalior Rayons In March 
1986. However, the striko haa ended and 
tbe Unit has resumed production since May 
1986. • 

The availability of Regular Viscose Staple 
Fibre through indigenous production and 
imports under OGL is reviewed from time to 
time. 

Non-clearance to Naaarjuna Fertilizers aDd 
Chemicals Ltd. Kakinada (A. P.) 

, by JDBI 

3324. SHRI GOPALA KRISHNA 
THOTA : Wilt the Minister of FINANCE be 
pleased to state : 

(a) whether it is a fact that the Industrial 
Development Bank of India has not so far 
given its clearance to the Nagarjuna Fertili-
zers and Chemicals Ltd., Kakinadz in 
.ft.tldhra Pradesh; and 

(b) if so, the reasons for the delay? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJAR Y) : (a) Yes, Sir. 

(b) The Industrial Development Bank of 
India has reported that Nagarjuna Fertilizers 
and Chemicals Ltd., Kakinada has not so 

, far obtained Government approval for foreign 
technical collaboration and internationa 1 
competitive bids for the import of major 
plant and machinery. 

[Trans/ation] 

News Item captioned "America will send 
back 141 Indians" 

3326. SHRI SHANTI DHARIWAL : 
SHRI BHATTAM SRIRAMA 

MURTY: 
SHRI DHARAM PAL SINGH 

MALIK: 
SHRI R. M. BHOYE : 

Will tbe Minister of EXTB&NAL 
AFfAIRS be pleaaod to stato i 
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, '(a) ·'.'Wbetber GDverftrheot~t attention hat 
".,_.: dr .... n' to the ;aews item captioned 
'''AtMriCa '141 Bhartiyon'Ko Wapa. BheJ.·' 
(Alt1erica will send back 141 Indiana) pub-
Iithed 'Ia tbe -Navbbarat Times' of 18 ,July, 
1'86; 

(b) if so, whether Government have 
RJceiwd any proposal from U.'S. Government 
in this retard: and 

(c) if so, the details tbereof, and the 
action proposed to be taken by Govern-
ment? 

'tRB MINlSiER OF S"tAiB IN THB 
MIN1STRY OF EXTERNAL AFFAIRS 
(SHRI K. R . NARAYANAN) : (a) Yes, Sir. 

(b) and (c). Government are aware that 
many Indian nationals involved in smuggling 
ilJoaal aliens into USA, in association with 
Jome citizens of USA, Canada and Ken)'a, 
may be deported to India by the US Govern-
ment. 

[English1 

Increase in loan amount under 
Gramodaya Scheme 

3327. SHRI A. J. V. B. MAHESWARA 
RAO: Win the Minister of FIN A,NCE be 
pleased to state: 

(a) whether it is a fact that tbe Joan 
amount under the Gramodaya Scheme has 
!Seen increased from Rs. 25,000/- to R,s. 
50,000/-; and 

(b) if so, the time by which the loans are 
expected to be distributed? 

THE MINISTER OF STATE IN THE· 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) No, Sir, Presum-
ably, the Hon'blc Member is referring to tbe 
Scbcme for providing Se~f-Employment to 
tbe Educated Unemployed Youths. which 
was introduced in tbe year 1983"84. 

(b) DoeI DOt arise. 

Export Of "'t at j .... trt.,. 
332,8. p:aop. SA1PUDDIN SOZ : Will 

the Minister of COMME~CB be pleased to 
stat-e : 

<a) whetber India is exportinl wheat at 
R.s. 1.25 per kilo whereas tbe minimum 
price of wheat in Indja is Rs. 2 per kilo, and 
the purchase price by Food Corporation of 
India is Rs. 1.62 per kilo; and 

(b) whether it is a devaluation of Indian 
rupee? 

'tRBMIN1STBROF SiA1B IN THB 
MlNlSl'RY OF COMMERCE (SHlU 
BRAHMA DUTT): (a) Wheat is being. 
exported at prevailing international prices. 

w (b) No, Sir. 

Rank loans for Nursing Homes and 
Private HOIpitals 

3329. DR. T. KALPANA DEVI: Will 
the Minister of FINANCE be pleased, to 
state : 

(a) whether the Nursing Homes and Pri-
vate Hospitals are included in the list of 
Industries for getting the bank loans under 
Differential Rate of Interest scheme; 

(b) if so, the details thereof; and 

(c) if Dot, the reasons therefor? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI JANAR· 
DHANA POOJAR Y): (a) to (c). Nursing 
Homes and Private Hospitals are not elilible 
for bank finance at 4 per cent per annum 
interest under the Differential Rate of Interest 
Scbeme (DRI)' as the Scheme is specifically 
formulated' for assisting' tbe weakest of the 
weaker sections of the society for undertakins 
productive ventures with the assistance of 
bank finance. 

Optnlol ,of otBces of consultancy 
service. abroad 

3330. SHRI DHARAM PAL SINGH 
MALIK : Will the Minister of COMMERCE 
be picaRd to .tate : 



4a). whltb.r ,thero is" afl, p'opo,sai to 
boo.' consultancy. exp,orts; 

(b) if so, the.'names of countries where, 
of6.cos are to be opened for the PUTp05e' and 

(c) how far it will promote· India's 
exports? 

niB MINISTER OF STATE IN THB 
MINISTR.Y OF COMMERC"E (SAR.I 
BRAHMA DUTT) : (a) to (c). With a view 
to providing support to export of consuHancy 
services, it has been decided to: , 

(i) grant Qfoject assistance to the t.une 
of 10 per cent of the net foreign 
exchange earnings from the service 
por t ion in respect of export of con-
sultancy services; 

(ii) grant f..1arket Development Assis-
tance for rejmbur~eOlent of cost of 
bids for consultancy services on a 
graduated scale for overseas 
markets; 

(m) grant enhanced rates of assistance 
on a graduated scale to consultancy 
organisations on approved recurring 
expenditure: incurred for opening 
and operating overseas offices. 

The above measures are in the nature of 
incentives and the cOtlsultancy organisations 
are free to open overseas offices after obtain-
ing necessary clearances. 

The measures referred to above would 
provide a positive boost to exports of con-
sultancy services. However, it is n9t possible 
to quantify their impact. 

Ex port of c:otf(ln 

3331. SHRI DIGVlJAY SINH : Win 
the Minister of TEXTILES be pleased to 
state : 

(a) number of bale~ of cotton exported 
this year and at what profit; 

(b) whether Indian cotton exporters find 
it difficult to complete in the world market; 

. .J 

.. (c) 'whe~r GC)\ternment would consider' 
'p.utdna sucb 'exports under cash compensatory 
scbeme; and 

. (d) the other measures enviaaaed to 
increase the quantity of export' ? 

THE MINISTER OF STATE OF T~B 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) A quantity 
of 5,25.123 bales was r~gjstered for export 
upto 18.7.1986, while it quantity of 
4.50,721 ba1es has been shipped. The 
Government have no information on profits 
made in these transactions. 

(b) The Indian Cotton exporters have 
been finding it difficult to export cotton 
during,tbe current cotton season mainly duo 
to bumper crop all over the world especially 
in Pakistan, China and USA. 

(c) Tbere is no proposal to bring cotton 
exports under cash compensatory scheme. 

(d) Government have removed the mini-
mum export price on long staple cotton and 
are taking steps for evolving long term policy 
on export of cotton. 

Fire in cotton 8odownl 

3332. SHRI C. JANGA REDDY: Will 
the Minister of TEXTILES be pleased to 
state : 

(a) number of cotton godowns-~rivate, 
cooperative or belonging to Cotton Corpo-
ration of India, destroyed in fire; and 

(b) the places and total loss suffered, 
separately? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID AlAM KHAN) : (a) Six Go-
downs hired by Cotton Corporation of India, 
one beloogipg to Central Warebousina 
Corporatiol1 4 Private Godo\\ns and one 
belonging to ·a Coorerati\'e, have been des .. 
troyed in fire. Government -have no icforma .. 
don in rebpect of Co-operatives and Private 
parties. 

(b) Tbe p1aces and the total loss suffered 
in each of these incideDls are as follows :-



. ,. 
1. 

u.s e"lmated 
" (ih R.t~ CrDNr> 

. Central Warehousing Corpn. 1.48 
Godown at Oaoapavaram 
(ADdhra Pradesb) 

, THE M:tNtstsR. OP STATS 'IN "THJl' 
'MINISTRY OF FINANCE (S8.1 JANAR· 
DHANA POOJARy) : (a)' aod'(b). The 
information is ~bei"B colJ~tcd aDd wJll be 
laid on the Table of the House. 

As regards reasons for the DOD-recovery 2. Godown of M Is. Satyasaf 
Industries, Paricherla. 
(juntur (Andhra Pradesh) 

1.1 0 of en tire dues, many of tbe ~mands are 
pJnding because of stay orders passed by 
Courts of Law and quasi .. judicial authorities. 
Recovery of arrears of central excise duty is 

3. 

4. 

Tungabhadr~ Ginning ,Factory 
Be)~aty (Karnataka). 

Ma))avarapan and Co., 

1 .32 an ongoing function and such measures, 
administrative, legal and others. .aimed at 
reaJisi ng the arrears as are considered neces-

0.11 sary from time to time continue to be taken. 
Tadikonda (Andhra Pradesb) 

5. Seshadri Ginning and Pressing 0.77 
Factory, PuUadigunta 
(Andhra Pradesh). 

6. Cargo Mills Coop. Ginning 0.07 
Mills, Phulbari, Meghalaya. 

-----
Total: 4.85 

Outstanding extise duty 

3333. SHRI MOHD. MAHFOOZ ALl 
KHAN: Will the Minister of FINANCE be 
pleased to state : 

(a) the names of companies which are 
having outstanding central excise duty of over 
Rs. 5 crores, statjng the amount outstanding 
against each company at the end of March~ 
1984, 1985 and 1986; 

(b) tbe comparative amount of Central 
Excise· dues recovered from these companies 
during the last three years, year-wise, and 
the reasons for the non-recovery of the entire 
dues; 

(c) whether in view of the continuous 
default in the payment of central excise dues 
by these companies Government propose to 
black list tbese firms and to impose restriction~ 
in the matter of issuing licences, issuance of 
sbares foreiga currency loans etc.; and 

(d) if 80, the steps taken by Government 
in this direction' ? 

(c) and (d). Government take into 
account tbe overall performance of companies 
including their tax performance while consi-
dering proposal for clearance. Approval of 
applications for shares, al10tment of foreign 
exchange, etc. is given taking into considera-
tion the existing guidelines and various other 
relevant factors. 

Plan to dc,'clop Sibsag9r as tourist 
centre 

3334. SHRI PRAG CHALIHA : Win 
the Minister of TOURISM be pleased to 
state: 

(a) whether Government are considering 
a proposal to develop Sibsagar· in Upper 
Assam as a tourist centre considering the 
unique historical importance of the place and 
potentialilies for developing tourism in the 
area; 

(b) jf so, the detaUs thereof; and 

(c) if not, the reasons therefore? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM (SHRI 
SONTOSH MOHAN DEV): (a) to (c). The 
Government of Assam have sought the assis-
tance of the Department of Tourism for 
construction of a Dharamsala at Sibsaaar. 
The I)toposal has. been approved on principJe~ 
However, the State Government is still to 
identify a suitable piece of land and intimate 
it to the Central Government. No otber 
proposal bas beeD received fot Sibsa.at" 



me .. I·~ of .... , (a) .·bother .. :~ Ja q" baD; QD tile 
urban cooperative .~ iD ~odQ •• 

3335. IHItI YUilL} DSO&A: WUl . fond bulinoss: . 
tile Minist. of PI NANCE be pleased to 
ltate : 

(a), whether it it a fact that a larae 
volume of small coina ill circulation at present 
i. beina i11caally molted: 

(b) If so, the steps bein8 taken to pre-
vent such activity; 

(c) whet~r tbere is any proposal to 
introduce steel coins; 

(d) whether it is a fact tbat small coins 
of denominati,on of Sand 10 paise are being 
withdraw; and 

(e) 'jf 10. reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (8) and (b). There 
have been reports about hoarding and melting 
of coins. The State Government and Union 
TerritOries who were recently addressed in 
the matter have indicated tbat no cases' of 
melting have been detected. Melting of coins 
and hoarding of coins for tbe purpose of 
melting are cognisable offences under the 
Small Coins (Offences) Act, 1971. The 
attention of the State Governments and the 
Union Territories has apin been drawn to 
the provisions of tb~ said Act, and tbey have 
been requested to take immediate action, 
wbenever aoy violence is detected. 

(c) Yes Sit. it bat been decided to intro-
duce ferritic stainless steel coins in the 
4eaominations of 10 pai.se, 2S paise and SO 
paise. 

Cd) No Sir. 

(0) Does Dot arise. 

BaD on Urban Cooperatbe B8Ilks I. 
coadaetlq chit fuDd ball,,1 

3336. SHRI P. A. ANTONY: Will ,the 
Minister of PINANCB bo pleaacd to stat~ : -.... 

(b) whetber Ggwrnmeot haWl ~ ... 
'81'1y representation agaiost this .ban; and 

(c) it 10, de¢j,ioD. taPD iD the matter 7 

T.HE MINISTBR OF STATE IN THB 
MINISTRY OF FINANCE (SMR.I JAMAR-
DBANA POOJARY).: (alto (c). In,·'_ 
or Section 86 of tbe Chi' F~u)da Act. 19,a. 
no bank shall comptet:'ce or carry 00 Ghit 
business after the commencement of the Act. 
However, in terms of Section 87 of the Act, 
witb the prior approval .of the Reserve Bank 
of India (RBI), State Governments can Iraot 
exemption from the application, of .11 or any 
of the provisions of tbe, Act in regard to a01 
person or class of persons. A request ror 
exempting Urban Co-operative Banks frop) 
the purview of Section 86 of the Chit Funds 
Act, 1982 has been received by the JtBI, 
from the Government of Kerala. RBl bad, 
examined the mattcr in detail and v.ere of 
the view that granting of exemption to this 
segment of banks alone to engage in chit 
fund business would be contrary to the bank-
ing policy. 

. Expansion of splndJage. 

3337. SHRI V. S. VlJA Y ARAGHA-
VAN : Will. the Minister or TEXTILES be 
pleased to state : 

(a) the number of applications received 
by Government from textile units for expan-
sion of spiodJages duriol 1984- 8S and 1985-
86; and . 

(b) the decisions taken thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHR.~ 
KHURSHID ALAM KHAN): (a) and (b). 
The information is being collected and will 
be laid on the Table of the House. 

Export of Don""'slDatl rice 

3338. SHRI K. KUNJAMBU : Will tho 
Minister of COMMERCE be pleased te , . 

state : 
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('l'The quanHty of DC)G~bumati' rice 
. apofted duriDl' 1985: 

.(b) the countries to which this rice bas 
been exported and the total value thereof; 
and 

(c) the plan of export for the year 
1987-88 ? 

THB MINISTER. OF STATE IN 'THE 
MI'NJSTRY OF COMMER.CE (SHRI 
BltAHMA DUTT): (a) and (b). Export of 
1'JOn~basm,ati rice was not permitted duriog 
1985.. 

(c) '.Government bas decided to allow 
export of a limited quantity of Don-balmati 
rice durin. 1986-87. Export policy for 
t 987 .. 88 will be decided taking into account 
the production prospect'i and assessment of 
likely surpluses available for export. 

Deer.IIDa esports to sterling doUar 
couotries 

3339. SHRI PARASRAM BHARDWAJ: 
. Will the Mini)ter of COMMERCE be pleased 
to state: 

(a) whether it is a fact that though the 
variety of items of India"s export is increasing 
and Indian goods are flowing into new 
markets, growth of exports in sterling and 
dollar area countries bas b~·en slack; 

(b) if so. tbe details thereof; and 

(c) the factors influencins Ipdia's foreign 
trade? 

THE MINISTBR OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
BRAHMA DUTT): (8) India's exports to 
Weat Europe, USA and Canada have increas-
ed in tho recent past. 

(b) Does not .risc. 

~ , . ' 
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'Cc) The. fadon fnf!ueJlCJo. :Jodi'a"~;orefP 
trade include' S1owiOl down' in SOlDe of tho . 
major economieS of ·the world, protection I., 
barriers faced by India'. exports in man, 
developed countries, depreued state of 
commodity markets, ihadequatc' surpluse or 
supply of loods matcbinl the export demand, 
tho cost structure of tbe industry, and inad· 
equacies of infrastructure. 

Production of Sptce 

3340. DR. CHINTA MOHAN: Win tbe 
Minister of COMMERCE be pleased to 
state : 

(a) the production of some major spices 
in the. country like cardamom, pepper, linler, 
turmeric, cbiJ1ies and saffron for the ~8St 
three years, State·wise; 

(b) the exports of these spices, State-
wise; 

(c) the amount spent on Rand D, State-
wise on each of the abovc six itmes; and 

(d) tbe precise results in increasing pro-
ductions of each of these commodities? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
BRAHMA DUIT) : (a) A statement is 

. given below (Statement .. I). ' 

(b) State·wise statistics of India's exports 
are Dot compiled. However, export statistics 
on all India basis are given in anotber 
statement given below (Statement-I). 

(c) Another statement is gjven below 
(Statement-III). 

(d) While it is not possible to quantify 
tho increased production as a direct result of 
researcb and development in prpductivity It. 
and the Quality of spices. 
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State 

Cardamom 

Karnatalca 
Keral. 
Sikkim 

Tamil Nadu 

'West Bengal 

AU-India 

Black pepper 

Karnataka 

Kerala 

Tamil Nadu 

AU-India 

Gi~' 

Andbra Pradesh 

Himachal Pradesh 

Kerala 

Madhya Pradesh 

MeshaJaya 

Orissa 

Rajasthan 

Sikkim 

West Bengal 
ICarnataka 

Uttar Pradesh 

Mizoram 

Otbers 

All India 

1982-83 

1.7 

1.9 

3.5 

0.5 

7.6 

0.7 

25.7 

0.2 

26.6 

4.7 

0.5 

32.7 

2..4 

24.1 

5.4 

0.2 

S.9 

5.0 

3.1 

3.8 

1.3 

5.1 

94.2 

• 

1983-84 

1.8 
2.0 

4.0 

0.5 

0.6 

8.9 

0.7 

21.7 

0.3 

22.7 

7.9 

0.7 

36.1 

3.4 

27.8 

12.7 

0.2 

8.6 

5.6 

3.0 

3.S 
5.4 

. S.8 

121.3 

1,984 .. '.5 

1·8 
2.0 
3.8 

O.S 
0.6 

8.7 

0.6 

19.4 

0.6 

20.6 

S.3 
1.0 

34.4 

3~3 

28.6 

12.8 

0.7 

8.7 
5.9 

3.4 

4.3 
8,0 

6.S 

122.9 
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State 1982 .. 83 1983-84 1984-85 
-,'t ",., 

"Turliwi: 

Andhra Pradab 71 .. 0 80.1 79.'6 
AIIim S.O S.~ 5.3 
Maharubtra 13.2 12.5 12.9 ,,. 
Oris.a 22.2 35.4 . 41.0 
Tamll Nadu 35.9 47.6 69.8 
West Bonsai 6.9 1.8 
Bihar 7.0 5.3 7.3 
Karnataka 8.S 8.2 8.9 
Madbya Pradesh 0.4 0.4 0.4 
Others 9.9 10.8 10.8· 

All-India 173.1 212.5 243.8 

Chillies 

Aodhra Pradesh 191.6 179.4 231.5 

Aasam 5.7 S.S 6.7 
Bihar IS.4 15.3 12.4 
Gujarat 13.1 14.6 14.0 
BaryaDa 9.6 9.3 8.2 
K.arnataka 48.4 50.7 43.7 
Madbya Pradesb 15.3 17.0 14.6 
Maharashtra 71.9 69.8 70.3 
Orissa 38.6 '64.0 72.9 
Punjab 10.2 9.9 4.8, 
Rajasthan ' 24.0 32.3 30.t 
Tamil Nadu 46.0 44.7 42.-5 
Uttar Pradesh 20.8 17.8 16.0 
West Bengal 17.8 26.5 28.! 
Otbers 10.S 9.7 9.1 
All-India S38.9 566.' 605.~ 

&11,0" 
production data for Saffron arc not separately compiled. 



, •• , "j' ••• . '7"'~' 1$·4··:· 

Pepper 

Cardamom 
Chillies 

·s ..... t·n· 

1'83-84 
--~--------

Qty. Value 

25787.3 4134.7 

258.1 544.2 

10610.5 878.3 

4629:0 1190.2 

10891.9 t 105.5 

Qt!r. M. tOODiI 
Value : B.s. Laths 

19,84-85 1985 .. 86 --------...... .......~...._--........ 
(Upto Feb. '86) . 

Qty. Value Qty. Value 

25426.5 6051.4 26093.3 11766.6 

2383.3 6480.' 2871.0 4752.9 

81S9.7 966.6 934.8 11'82.6 

7328.9 1872.8 5562.6 946.'8 

12922.9 171S.7 7103.7 980.1 

Ginter 

Turmeric 

Saffron 0.6 2.3 0.3 1.2 0.1 0.42 
• • 

Statement·III 

Amount spent on research In RI. 
State Crop 1983·84 1984-85 1985·86 

Keta)a Cardamom 62,400 1,08,100 11,000 

Kerala Pepper 1.04,900 1,07,900 87,750 

Kerala Ginger & Turmeric 48,300 66,800 58,500 

lC.erala All Spices at CPCRI, Calicut Rs. 119.39 
lakh. for tho 
VI Plan 

. ICarnataka Cardamom 1.44,200 83,900 89,000 (5 Years) 
Pepper 34,000 ••• . .. 

Tamft Nadu Cardamom 40,700 76,600 56,200 

Andhra Pradesb Pepper 69,200 57,100 33.000 

Himacbal Pradesh Ginger & TUrmeric 65.500 78,000 66,700 

Ori .... Ginaer "Turmtmc 17,200 1,36,500 15,000 
--......-..... -~~,---

State-wile statistics of expenditure on research on cbiDies are not eempilod. 
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'342. SHIll SYBO SHABABUDDIN : 
WDl the Minister of PINA~CB be pJeased 
to state: 

<a) whether Government have reviewed 
tho workina of the schemes for promoting 
NOD-resident Iddiao inyestment in India: 

(b) if so, when and tbe main conclusions 
reached after ,the review; and 

(c) the remedial steps taken Cor improving 
tbe wortina of these scbemes ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCB (SHR.I JANAR. 
DHANA POOJARY): (a) Yes, Sir. 

(b) and (e). Government have reviewed, 
tbe working of the Non-Resident Indians 
Investments Schemes quite recently and came 
to the conclusion that investment facilities 
uDder the NtlI Investment Scheme are ade-
quatc and satisfactory, and that the main 
attention should DOW be directed towards 
further improvement in procedures for radli-
tatina speedier and smoother clearance and 
implemcntation of proposals. 

Indian Overseas Bank br.uebes 
In Delhi 

3343. SHRI BANWARI LAL BAIRWA: 
Will tbe Minister of FINANCE be pleased 
to state : 

(a) the total number of branches or 
Indian Overseas Bank in Delbi region; 

(b) the total number of Branch Managers 
in ~he said bank in Delhi region; and 

(c) the number of Branch Managers out 
of them belonging to Scheduled Caste/Tribe ? 

THB MINISTER OF STATB IN THE. 
MINISTR.Y OF FINANCE (SHRI JANAR· 
DHANA POOJAR Y): (a) to (c). Indian 
Overseas Bank (lOB) has reported tbat it . 
has 41 brancbC41 and therefore 41 posts' of 
Brancb MaDagers in the Delhi Region comp-
risinl the Union Territory of Delhi and tbe 
States or Rajasthan and Madhya Pradesh. 
lOB bu rcportod that noao of tbe BtlDCh' 

,,':,' , 

';wrlt,~:~, ",:\~~$"" 

Ma .... ra preseatly posted in. the Delhl 
'IloaiOD belooa·to Scbedulod Cute/Scheduled 
Tribe. 

AppUcablilty 01 relenatloo orden lor 
'SC/8T; to NatloaallMd a.Db 

3344. SaRI BANWARt LAL BAlIlWA: 
Will the Minister of FINANCE be ploaacd 
to state: 

<a) whether it is a fact that the directives 
of Government contained in 'Brochure 00 
reservation for Scheduled Castes/Tribes iQ 
Scrvices' issued by Department of Personnel 
and Administrative Reforms are Dot appli-
cable to banks unless specific orders are 
issued by tbe Bankiog Department; 

(b) if so, whether there are any directives 
contained in the brochure which have not 
been specifically issued to nationalised banks 
and the details tbereof; and 

(c) if so, the reasons for not issuing a 
,general order making the brochure applicable 
to banks 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF F'INANCE {SHRI JANAR-
DHANA POOJARY): (a) to (c). All the 
directives contained in tbe brochure issued 
by tbe then Ministry of Home Affairs and as 
amended from time to time, are applicable, 
in spirit, to the public sector banks' also. 
However. a general order, making 'the bro-
chure applicable to public sector banks can .. 
not be issued as there are se'vera1 differences 
in the categorisation of posts and in the 
methods of recruitment/promotion etc. The 
instructions regarding reservations are exten-
ded to public sector bank,/financial institu-
tions keeping in view their specific require-
ments. 

Retention of forelga exchange 
by exporters 

3345. DR. B. L. SHAILBSH : 
SHRI PARASRAM BHARDWAJ: 

Will the Minister of COMMERCE be 
pleased to state : 

(a) whether Government are considerinl 
proposal to allow IDdfaa cxportm to 
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retalo part of tbelt forciao earcinp ai a 
measure to boost export; 

per' ceot of· the tot... issues UDder-
'. wl'itten of a company and· under-

writjn, by any ODe company aban 
not exceed S pet cent of the total 
issue underwritten of the company. 

(b) jf so, the broad outlines of this pro-
posals; and 

(c) the manner in which the retain~d 
earnings will be allowed to be utilised ? 

THE MINISTER OF STATE IN THE 
MINISTRY ,OF COMMERCE (SHRI 
BRAHMA DUTT) : (a) A proposal to allow 
Indian exporters to retain part of their foreign 
exchange was considered but it could not be 
accepted. 

(b) and (c). Do not atlse. 

Undertaking of public ISlues by 
companies 

3346. DR. B. L. SHAILESH : WilJ the 
Minister of FINANCE be pleased to state: 

(a) whether there is any proposal under 
consideration of his Ministry to permit in-
vestment and finance companies to underwrite 
public issues made by the Companies; 

(b) whether any stipulations are laid 
down in this proposal, if so, what; and 

, (c) the reaction of the Stock Exchanges 
in the country thereto ? 

THE MINISTER OF ST ATE IN THE 
MINISTRY OF FINANCE (SHRT JANAR .. 
DHANA POOJARY) : (a) Yes, Sir. 

, (b) Government have asked for the views 
of the stock exchanges in regard ~to the pro-
posal of permitting investment/finance com-
panies to underwrite public issues of capital 
made by companies subject to the following 
safeguards/norms : 

(i) Such companies sball be listed on 
one or more recognised stock 
'exchanges and shan have a paid up 
equity capital and net worth of at 
least R,., 2 crores and RSi 3 crores 
respective Iy. ' 

(ii) Underwriting by such companies in 
the 8pTe,ate shall Dot c"cced SO 

(iii) The total expenH of such companiel 
due to underwriting shall be Within 
sucb limit as the stock exchanaes 
may fix from time to time. . 

(Iv) The companies must have been in 
existence for atleast 5 years and 
should have made profits in tho 
last 3 years. 

(c) The 'views of all the Stock Exchanges 
in the country are yet to be received. 

Import of edible 011 

3347. DR. B. L. SHAILESH : Will tho 
Minister of COMMERCE be pleased to 
state : 

(a) whether edible oils, including indus-
trial sunflower oil, palm kernal oil and palm 
acid oil, valued at crores of rupees have been 
held up at Kandla port and more of these 
commodities are expected shortly; 

(b) whether these items are canalised 
through the State Trading Corporation and 
cannot be imported by p..civate traders; 

(c) if so, whether any investigation had 
been ordered as to bow the import had been 
done by the private traders; 

(d) if so, the outcome thereof; 

(e) if not how it is proposed to meet the 
situation; and 

(f) which are the parties involved; -the 
c. i. f. value of their imports and the country 
of import and bow the deal had beeD 
financed? 

THB MINISTER OF STATE IN THB 
MINlSTR Y OF COMMERCE (SHRI 
BRAHMA DUTT): (a) and (b). Yes. Sir. 
The KaodJa Customs. have reported that 
clearance of'industrial Degummed Soyabe8ll 
Oil (in edible), Palm Kernel' Oil and Palm 
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Add: Oil imported aaainst AdditiODal Licence initiated AdjudicatiOll proceedioll tal dIeIe 
. ' •. 'lIl8dain Export Housel have' been beld up 
1Moau" . the aforesaid items are C8DaUaed for 
import .under the J~rt aDd Export Policy. 
April, 1985 - March. 1988 (Vol. I). 

. C8&e1. 

(f) Tbe information as ~porte4 b, 
Kandla Customs is aiven in tbe statement 
below. 

• 
(c) to (e). Tho Kaodla Customs bave 

StateDleDt 

SI. No. Name of tbe party Item of impot Quantity/Declared elF Value 
---.- --._.- •.. _._ .. _._--- -.- .. _--_ .. _-._ .. _._-----

1. MIs. M. R. Bhansali & Co., 
Bqmbay 

2. MIs. Vijaykumar aDd Co., 
Bombay 

3. MIs. Rajnikant Bros., 
Bombay 

4. MIs. M. R. BansaJi &. Co., 

s. 

6. 

7. 

8. 

9. 

10. 

Bombay 

MIs. Rajnikant Bros., 
Bombay 

MIs. M. R.. Bhansali & Co., 
Bombay 

.M/s. B. Arunkumar & Co., 
Bombay 

MIs. Rajoikant Bros. 
Bombay 

MIse . Shrenuj &. Co., 
Bombay 

M/s. B. Vijaykumar & ·Co., 
Bombay 

Target of export of chemkals aod 
allied products 

Industrial Degum .. 
med Soyabean Oil 

12S MT Ra. 6,03,71S.17 

-do- 431S MT Rs. 2.11,30,030 

Industrial Crude 
Palm Kernel Oil 999.689 MT Ra. 33,42,613.40 

Crude Palm Kernel S08.79 MT &s. 15,24,803.82 
Oil 

Palm Acid Oil 1757.97 MT Rs. 3S,91.~79.01 

Crude Palm 1946.47S MT Rs. 53.89.864.39 
Stearin 

Palm Patty Acid 46.72S MT R8. 9,84,222.89 
Distillate 

Industrial Palm 499.617 MT Rs. 14,62,984.20 
Stearin 

Industrial Palm 999.215 MT Rs. 29,25,912.70 
Stearin 

Palm Acid Oil, t 994.1 91 . MT Rs. 41,44,099.00 

(b) whether there has been a shortfall 
in the targets fixed for the Jast year; and 

3348. SHRI N. DBNNIS: Will tbe 
Minister of COMMERCE be pleased to 
.,tate : 

(c) Jf SOt the detaits tbereof ? 

THB MINISTER OF STATB IN THB 
MINISTRY OF COMMERCE (SHRI 
BRAHMA DUTI) : · <a> The tarpt fixed- for 
export of chemicals and allied prod~ct. 
duriog the current financial year is lls. 1003 
crol'CS. 

(.) the targets fixed for export of 
.cbomicals and allied products durinl the 
curront financial year; 
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. (b) ~tdin& to the provisional figures 
ftom tho. c()~od· . Bxport' PrOD'lQtion 
Councils. exPort. are expected to be" in liDe 
with ~e tarpt. ' 

(b) tbo ·names of other couotries .whicb 
aro exportiol tbei~ •• riDo. producla; aad 

(c) the step. belUl taken so iDCl'Cate *" 
production of marble products? 

(c) Does not arisc. 

Exa.l,rated de_uti for rubber 
by users 

3349. SMRI K. MOHANDAS: Will 
the Minister of COMMBRCB be pleased ~o 
state : 

(a) whether Government arc aware that 
tbe rubber users often place exaggerated 
demand before Government and compel it 
to imJ)Ort more in order that the domestic 
price of natural rubber falls; 

(b) if so, whether Government have got 
any machinery to assess the actual demand; 

(c) action proposed to be taken against 
companies who baving p1aced a demand for 
higher quantity, refuse to take it; and 

(d) if SOt the details tbereof 7 

mE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
BRAHMA DUTT): (a) and (b). Demand 
and Supply position in respect of natural 
rubber is reviewed from time to time by the 
Ministry of Commerce in consultation with 
the Department of lodustrial Development. 
DGTD, Rubber Board and STC and imports 
are arranged accordingly. 

(c) and (d). There is a provision for 
forfeiture or· earnest money deposit/bank 
guarantee in case of non"lifting by the 
allottees. However, tbe attottees have been 
Hfting the allotted quantities of rubber as 
per"the terms of allotment issued by the 
,STC. 

Production and esport of marine 
products 

33 SO. SHRI CHINTAMANI lENA: 
Will the Minister of COMMERCE be pleas .. 
ed to .~ate : 

(8) the, steps beina taken to locate more 
markets for tbe export of marine products; 

THE MINISTER. 'OF STATE IN THS 
MINISTRY OF COMMERCE ~(SHRI 
BURMA DUTT): <a) Steps taken by 
tbe Government to locate more markets for 
the export of marine products include 
market scrvery, sending stu~y tcams/del.~ 
tions and participation in specialised fairs 
abroad, financial assistance to exporters for 
air fr~igbtinl samples to new market or new 
products and publicity campaign. 

(b) Other major countries exportinl 
marine products are Canada, USA, Norway, 
Denmark, Japan, Korea Republic, Thailand. 
leland. The Netherlands, Mexico, Chile, 
Australisa, Spain, China, USSR, U.K. FRG. 
France, and New:icaJand. 

./. 
(c) Steps taken to Increase export pro-

duction of marine products. include production 
of cultured shrimps, encouragement ·of 
production ·of value-added items like IQF, 
setting up or prawn Hatcheries and measures 
for exploitation of deep sea fishery resources. 

Development of tourist projects in 
Ori&sa 

3351. SHRI CHINTAMANI lENA: 
Will the Minister of TOURISM be pleased 
to state: 

(a) whether Government have taken a 
decision to develop certain projects in Orissa 
to being the State on the international tourist 
map.; 

(b) if so, the details of projects which 
have been approved; 

(c) the steps being takCtl to implement 
the scheme; 

(d) wbether it is a fac~ that tbe develop-
ment of these projects .is very slow and tho 
funds allocated for the purpose are also very 
less; 
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Ie) .hetlter (j,ovemmeot of Orisfa bas 
nqu'ated t.he Cenl,e to allocate· more funds 

.. ,;~ :*0 Implement the projects in Orissa: acd 

THS' MINISTER: OF STAT!! IN: THJ! 
MIN1S1'RY OP. TOUJtlSM (SBRI· 
SONTOS" M'OHAN DEV): <a> .YeS, Sir . 

<n .. if 'so, the details or the funds allotat· 
ed for the ytar .1986-87 1 

(b) and. (c), Tbe Central Department of 
Tourism have approved the following projects 
for central assistance in the Slate of Orissa 
in the 6th Plan aDd 'first year of 7th :Plan ; 

1. Preparation or Master Plan of 
Lali tgiri· Udaygiri -Ratnaglri 

2. Forest Lc~ge at SimiJipaJ 

3. Lion Safari Palk. NandankanaD 

4. Boats for Cbilka lake 

S. Master Plan fOT Chilka lake 

6. Construction of toilet block 
Dear SUD Temple, Kooark 

7. Floodlighting of K·baodsgiri " 
Udeygiri 

8. Fairs &. Festivals Chilka Lake 
Race 

9. Cruise Boat for Chilka Lake 

10. Fibre Glass Boats for Nandan-
tanan Zoological Park 

11. Provision of transport at 
Similipal 

12. P.rovision or toilets and drinking 
water facilities at BhubaDcswar 
& KODark through Archaeo-
loaical Survey of India 

Year 

1981-82 

1983·84 , 
1985-86 I 
1982-~3 

1982 .. 84 

1984- 85 

1983-84 

1984 .. 85 

1983-84 

1985-86 

1985-86 

1985 .. 86 

1985-86 

'------_._-----------_.-_ .. _._. 

(Rupee. in lakhs) 

Sanc:Uoned 
Amount 

4.00 

36.76 

21.30 

2.00 

8.25 

3.49 

8.10 

2.14 

3.94 

LSO 

3.00 

Released 
Amount 

3.20 

10.80 
16.00 

19.23 

1.80 

2.00 

2.61 

7.29 

2. J 4 

1.97 

1.35 

3.64 

2.00 

Monitoring Cells are beiDI' set up at 
State. lever to ensure timely impJrmentadon 
o~ tb. projects. ' 

(d), (e) and (f). Efforts arc beiDa made 
~o ~oQlPlolo ·tboso OD80108 projects· dunn, 

·the year 1986-87. The aHocatiOD of funds 
in the Central Sector for development of 
tourism is not made on State ... wise bas:!, 
but . on inter-se priority and subject to 
a'Vaih,bUity of funds. 



'5'52. SRRI SANAT I("UMAR. 
MANDAL : Will the Minister of FINAN<:.B 
·be plcucd to state : 

(a) whether Government are aware tbat 
tome organised smuII'ers send their repre-
sentatives to Hong Kona, Singapore and 
Thailand for brioaiDI foreian loods which 
are sold in local markets; 

(b) if so. the steps beiDg taken to 
counteract such orpnised· tacket in smuIS-
ling; 

(c) wbether Government have at any 
stage investigated the source through which 
tbese smugglers raise money abroad for such 
heavy purchases and when apprebended on 
arrival in India pay such heavy penalties; 

(d) whether there is any nexus between 
the Customs staff at the Airport and these 
smugglers for the clearance of such contra-
band surreptitiously; 

(e) if so, the steps being taken to stop 
this; and 

(f) whether Government would consider 
referring to Income Tax authorities for 
investigation cases of payment of heavy 
penalties by these smugglers? 

THE MINl~TER OF STATE IN THE 
MJNISTRY OF FINANCE (SHRI JANAR-
DHANA POOJAR¥): (a) and (b). Reports 
received by the Government and seizures 
made indicate that Hongkong. Singapore 
and Thailand are the countries favoured by 
the tourists of Indian origin for the purpose 
of making purchases of consumer goods of 
foreign oriain for import_~ion into India. A 
few instances have been Qoticed wherein the 
tourists act as carriers of smugglers to bring 
consumer goods in trade quantities, into 
India for local sale. Consumer soods brought 
in trade quantities are outrial1tly c·onfiscated 
to Government. Goods which 'are Dot 
declared are also confiscated and persons 
concerned are severely dealt with both 
departmentally and tbrousb prosecution in 
Court of Law. 
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,.,,(c) and. (I). Smuale ... have diwne 
means to finance'. their' 'smullliOl activtdei 
f.rom .abroad. As and ",beG cottcrete ev.idlRC.e 
~aardinl such illeaal aCtivitiol com~ to the 
rlq,~~. appropriate action iI' taken .. aUDIt 
then under Poreilo 'Sxebaosc Ite8ulal.ioD 
Act. As regards tbe bee'V)' . expenditure 
incurred. b) them for payment of dutyl 
penal ty Imposed by the Customs autboritiea. 
intimation regarding such payments of and 
abOve Rs. 2S,000 is sent to tbe Income-
tax authorities for appropriate ncceuarr 
actioD. ... . ~ : 

There exists a system of colse co-
ordination between tbe various EoforQClDlllt 
Agencies under the Department of ReveDu., 
including Income- tax autborities. for rea",!ar 
exchange of information/intelligence which 
are of mutual concern/interest. 

(d) and (e). There is DO aeneral conni· 
vance between the customs staff posted at 
tbe airports and the persons indulgjng jJl 
tbe smu88Hng aCllvlties. However, as and 
when any' specific case is noticed. appro-
priate action is taken ags inbt tbe officers as 
well as smugglers found involved in sucb 
activi ties. 

Appointment of Ombudsman 10 GIC 
and LIe 

3353. SHRI SANAT KUMAR MANDAL: 
Will the Minister of FINANCE be pltased 
to state: 

(a)' whether the appoiLtment of an 
Ombudsman to adjudicate on certain 
personal insurance disputes is under consi-
deration of the General Insurance Corpo-
ration; 

(b) whether Government would consider 
the appointment of sucb an Ombudsman 
for the Life Insurance Corporation of Jodia 
also where time-consuming and complicated 
procedures are foHowed and enquiries made 
before 'settlina payment of insurance claims; 
and 

(c) if not, the reasons therefor? 

THE MINISTER. OF STATE IN THB 
MINISTIlV OF fINANCE (5.H&1 JANAR.-



~~lilA POo~Aa.Y'); (a) to, <c)~ 'Tbo 
~rmnent :,is .eiied of the matter a04 tbe , 
,,,,,,tion ,of.,r~a$ibi1ity or otherwise of aettiol 
w of aD Insurance Ombudsman Bureau bas 
~n rcfet,ed to ,Lie aDd ale for iltir 
vieMjcommonta. 

ModerDlsatloD of Jute IndUltr, 

3354. SHal SANAT KUMAR. MANDAL: 
'Will'tbe Mi'oistet of TEXTILES be plcased 
to I,ate : 

(a) whether it is a fact that the jute 
laduatry is Dot payina adequate attention to 
modernisation, quality control, research and 
clevoIopmont; 

(b) if so. the steps beiDI taken to tame 
~is lanauisbins Industry; 

, (c) whether the Central Left Trade 
Unions in West Bengal have demanded a 
complete ban cn import of raw materials for 
tbe manufacture of synthetic bags as one of 
tbe measures to save the Bengal jute industry; 
aDd 

(d). if so, Government's reaction thereto '1 

THE MINISTER OF STATE OF THE 
MINISTRY OF TBXTILES (SHRI 
KHURSHID ALAM KHAN) : (8) and (b). 
There is an imperative need for modernisa-
tion of Jute industry for achieving cost 
reduction and increasing competitiveness. 
Although a soft loan scheme for modernisa-
tion of JlJte industry has been in operation 
for several years, the response from tbe Jute 
industry has not been encouraging. However, 
tbese mills who had availed of tn~ moderni-
sation programme bave improved the 
performaace considerably. The i1" e js for 
quality control and research and dev~lopment 
are also looked after in coordination with 
various agencies like Indian Jute Industries 
Research Association .. 

(c) and (d). A statement is given. below. 

Statement 

We have been receiving representatioos 
',bout ban on i.mport of raw materials for 

manulactu.lt ()( ,synthetic bap. Slit it is felt 
that there is a need for takina a coordinated 
view abOut development of jute -and >'YIlfbetic . 
bags sectors. It is a fact tha·t jute industry i. 
fa~iDl stiff competition from syntbetic .ubsti· 
tutes. The Government bas been takq 
corrective measures from time to timo to 
aareauard tbe intere.t. of jute industry. The 
measures taken include: 

(i) Purchase of jute goods by Govern-
ment (D08&0) fron' jute industry 
on COlt plus basis;-

(ii) In the prescnt Union budget. excise 
duty bas been imposed on HOPBI 
PP tapes and import duty on 
araaules bas also been marginally 
increaSed; 

(iii) Persuading other user Departments 
to encoursse use of more jute baas 
instead of synthetic substitutes for 
packing fertilizers and compulsory 
use of 100 per cent new jute bags 
by cement industry; 

(iv) Providing higher cash compensatory 
support for export of jute g0045; 

(v) Introducing a Scheme of buffer 
stocking of raw jute so as to ensure 
availability of jute to mins at 
reasonable prices; 

(vi) Improving the competitiveness of 
jute goods vis-a-vis synthetic substi-
tutes through R&D measures. 

Loss or foreign ex.change by undercut-
ting tea ex.port 

335S. SHRI SANAT KUMAR -
MANDAL: Will tho Minister of COM· 
MERCE be pleased to state : 

(a) whether undercutting by Lipton in 
tea exports to Iran bas resulted in a loss of 
forejsn exchange worth a few crorcs of 
rupees to India; 

(b) whetber the Iranian team concluded 
contracts for imports of tea with some other 
lea companies; 



(d) it *" the defaits 'th~eof; and 

(d) the: steps ,tAkCQ by Government to 
prevent such maJprac:tfcea by tea companles 
resu1tioa iD· bUBO lOIS of Carcian excbauae ? 

THE MINISTER OF STATE IN THE 
MINISTR.Y OP COMMEkCE (SHRI 
nAHMA DUTT) : <a> to (d). At the invi-
tation or Tea Board a delesation from Iran 
visited Jodia during JUDc·July 1986. During 
tboir visit the delegation met various expor-
ters and held direct negotiations with them 
for purcbase of bulk and packet tea. 

Unci« the provisions of Tea (Regulation 
of Export Liceaaiol) Order 1 984 contracts 
for export of bulk tea are required to be 
registered with Tea Board witbin 11 days 
from date of such contracts. For packet teas 
exporters are required to obtain shipment 
licences from tbe Tea Board. No request bas 
so fir been received from Lipton India Ltd. 
for registration of contracts under the provi .. 
SiODS of Tea (Regulation of Export Licensing) 
Order 1984 or for shipment licences for 
export of packet tea. Mis. Hindustan Tea 
Exporters, Anup India Ltd •• M. M. K. 
Shrazi and Co. aDd Shah Enterprises have, 
however, approached Tea Board for registra-
tion of their contracts for export of tea to 
Iran. Total quantity involved is 1300 tonnes 
at an averaae price of Rs. 28.50 per kg. 

There is. at present, no minimum export 
price on tea. 

(TranI/at/on) 

Assistance under Self ... Employmeut 
Scheme by Banks at 

Gazlpur (U.P.) 

33S6. SHR.I ZAINUL BASHER: Will 
tbe Minister of FINANCE be pleased to 
state: 

(a) the number of cases under Self-
employment Scheme for grant of assistance 
to educated unemployed persons sent to 
nationalised banks by the District Industries 
Centre. at Gbazipur district in Uttar Pradesb; 

(b) the break-up of cases. bank .. wise; 

'(c) the number of cases in wbich assis-
tance has bCOD ·,rautcd by ~tiooalfsed baaks 

, , ' ''''"- ..... " , ", '" ,', ", :.,,:,:, , .. ' 

.1 al;o the Dum.·of easel in wbleb aSlia-
tance has Dot been araD1Cd by these bant.; 
and . 

(d) tbe reasons for not liviD, atSiatance 
to the ramalnio8 persons whon their casca 
bad been recommended by District Industries 
Centre ? 

THB MINISTER OF STATB IN THE 
MINISTRY OF FiNANCE (SHRI JANAB.· 
DHANA POOJARY): (a) to (c). The pre-
sent data reporting system from banks does 
not generate information in tbe mannor 
asked for. However, as per the information 
received from the Office of the Development 
Commissioner (Small Scale Industries) in tbe 
Ministry of Industty, during the year 1983-
84, out of the 75 1 applications recommen-
ded to the banks by District Industries, 
Centre (DIG), Gbazipur the banks sanctio-
ned 678 cases involving an amouDt of 
Rs. 117.65 lakhs. During the year 1984-85 
as against 1113 applications recommended 
to banks by DIes, 733 applications were 
sanctioned by the banks in"olving ao amount 
of Rs. 143.94 lakhs. For the year 1985-86 
out of the 5 88 applications recommended 
by the DIes to the bariks, 472 applications 
were sanctioned by the banks involving an 
amount of Rs. 8 8.7 S lakhs. 

, (d) In terms of the revised procedure, 
the District Industries Centres have been 
asked not to recommended more tban 10 per 
cent of tbe applications over and above the 
targets fixed for the banks for sanction under 
the Scheme. The ulain reasons for not sanc-
tioning the loans generally are the non .. eligi ... 
bility of the applicants as per the guidelines 
of the Scheme, the project not being econo-
mically viable, the borrowers not coming 
forward to implement tbe project recommen-
ded by the DICs. etc. 

FIBancial assistance to weavers of 
Jaoafa Dhotl/Slrees 

3357. SHRI ZAINUL BASHER: Will 
the Minister of TEXTILES be pleased to 
state : 

(a) the amount of financial assistance 
giveD by Union Government under various 
scbemes ~o Uttar Pradesh during the last 
three years fot providina assiatalUiO CO" 



w_vera ' .naaced in "oura~turjDl JaData 
Dhoti/Satell in tbe State; , 

(b) bow this amount of 'financial assi.-
tance bas been utilisod by. Uttar Pradesh 
Government; 

(c) whetber any other assistance, besides 
financial assistance, bas been provided to the 
weavers; and 

(d) if s~. the details thereof? 

THB MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRl 
(KHURSHID ALAM KHAN): (a) The 
Handloom weavors covered by cooperative 
societies and, State bandloom development 
corporations are given financial assistance 
UDder various scbemes, which are as 
follows: 

(i) Share capital assistance to primary 
cooperative societies and apex co-
operative societies. 

(ii) Assistance for mo~ernisatiop of 
looms. 

(iii) Managerial subsidy to primary 
weavers cooperative societies. 

(iv) Share capital assistance to State 
bandlooIDs development corpora-
tions. 

Since this assistanoe is given to all wea-
vers covered under these two sectors, namely 
cooperativCl and corporations, it is not 
possible to estimate the funds flowing to 
weavers enaaged in manufacturing janata 
dhoties and sarees. However, tbe states are 
entitles to subsidy OD production of jaoata 
cloth at Rs. 2/·per square metre. The 
amount of subsidy paid to Uttar Pradesh 
during tbo last three years is , as follows : 

Year 

1983-84 

1984 .. 8S 

1985-86 

(Ra. in crore.s) 
Am.Junl 0/ subsidy 

Paid 

12.51 

18.78 

19.59 

(b) Tile' financial .ulstinc:e uDder, vari"" ' 
schemes, wbich is' matched by' the' S,,~ 
Government' except in·the cases of janata 
subsidy I is utilised by aU States includiol 
Uttar Pradesh' for tbe implementation or ,the 
concerned schemes. 

(c) and (d). Besides financial assiltaDcc. 
better desianl and training facilities are made 
availablo to the weaver$ throuab the Weavers 
Service ~ntres. 

[Engl/lh] 

HaoclJoom weavers ID West Benaal 
Dot gettiug yarD at reasonable 

rate 

.3358. SHRI PRIYA RANJAN DAS 
MUNSI: Will the Minister of TEXTILES 
be pleased to state: 

(a) whether Government are aware that 
the band loom weavers of West Bengal are 
not getting the yarn at reasonable rate lik.e 
Tamil Nadu, Mabarasbtra and Andbra 
Pradesh with tbe result that the cost price of 
production is uncompetitivc in the market; 
and 

(b) if so, whether any effective measure 
in tune with the textile policy wi1l be consi .. 
dered for West Bengal weavers to enable 
them to get y~rn at uniform rate like in 
otber States in India; 

THE MINISTER OF STATE OF THB 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) West 
Bengal is not self-sufficient in the production 
of yarn and for supply of yarn' to handloom 
weavers it bas to depend mainly on mjlIs 
situated in Western and Soutbcrn India. Tbe 
yarn prices in West Bengal arc, therefore, 
slightly higher than the prices prevaiJina in 
Western and Southern States. 

(b) According to iDfo~mation supplied 
by Government of West Bengal, the State 
Government bas decided to set up two new 
spinniog mills at Bankura and Midnapore to 
aUlment production of hank yarn. Moreover. 
the capacity of We~t Beopl Cooperative 
spinnina mills bas beeD increased subytan .. 
tially aDd a DeW mill hal bccD set up in 



west 'Dinajpur' to 'proclacc 100' Plr,cent ba1lk 
yam.' The Handloorn wetVers Apex Society' 
and the Stato J!a,odloom. Development Cor-
poration have also started procurioa yarn 
from the National Handlootn Development 
Corporation for supply to handlQom wea-
vers. 

Clearance or attears of duel by fusU· 
'lltion of ComIllJ.sioner. of Income 

Tas (Reco'ery) 

3359. DR. A. K. PATEL: 
SHRI O. JANGA REDDY: 

Will tbe Minister of FINANCE be plea-
sed to state : 

<a) whether the (mteome of the institu-
tion of Commissioners of Income Tax (Reco-
very) during last three years of functioning 
in clearing the arrears specially of cases of 
long term dues, has been sbarpJy criticised 
in the audit report of Comptroller and 
Auditor General for 1984 .. 85; 

(b) tbe targets planned for recovery and 
the actual progress made; and 

(c) the effective steps taken to clear the 
arrears in view of the audit objections? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRl JANAR .. 
DHANA POOJARY) = (a) There has been 
some criticj~m of the fUllctioning of the 
institution of Recovery Commissioners in the 
report of the Comptroller and Auditor Gene-
ral of India for 1984·RS. It may. however, 
not be correct to say that the performance 
of tbe institution of Recovery Commissio-
ners was of no consequence in the context 
0(:-

(i) Increase in each coJlection from 
Rs. 12.28 crOfes in 1981 .. 82 to 
R~. 34 44 crores in 198 4· 8 S (1 SO 
per cent incr~ase). 

(iv) 

'1981,.8" to as. 389.14 Clom in 
2984-85 (Increase of 75 per cent). 

R.eduetioll in pendency of recovery 
certificates from 192714S at the 
end of 1981 .. 82 to 1743116 at tho 
end of 19'84-35 and from lla. 
702.93 crores to Rs. 613.54 
crores'ib the C0rrespondiDJ period. 

(b) and (c). Yearly tarpta are fixed (or 
the rax Recovery Officers. The tarset plan-
ned'for recovery during 1986-87 is 55 per 
cent reduction of the certified arrears out-
standing in the Tax Recovery Officers reais-
ters as on 1.4.1986. of whicb the lalltt 
fixed for cash collection is 1 S per cent of the 
outstanding arrears. The actual pfOlress 
made in this regard will be known only after 
the end of tbe financial year. The Govern-
ment is closely monitoring the progress and 
wherever necessary instructjoDSJauidelines ate 
bejng issued for the effective functioning of 
the Recovery macbinery. 

AttractiOD for foreign pilgrims l'lsJtlng 
Tirupati (Andbra Pradesh) 

3360. SHRIMATI N. P. JHANSI 
LAKSHMI : Will the Minister of TOURISM 
be pleased to state : 

(a) whether Government are considerina 
a proposal to develop Tirupati and its 
surrounding areas as a tourist spot with a 
view to attract foreign tourists; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE. IN THE 
MINISTRY OF TOURISM (SHRI 
SONTOSH MOHAN DEY): (a) an4 (b). 
Tirupati is already a very famous pilgrimage 
centre. No proposal for further development 
has been received by the Department of 
Tourism. The 'Government of Andhra Pta .. 
desh, however, proposes to set up tourist 
attractions at Tirupati on the lines of Disney 
Laed of America. 

Abolition of examJa.Uon fee for com .. 
petltive euminatiODI of 8ankinl 

Ser,lee Recrtdtmeat Board.' 

(jj) Increase in the disposal of recovery 
certificates from 189807 in 1981-
82 to 435791 in '1984-85 (13 0 
per cent increase). 

3361. DR. O. VIJAYA RAMA RAO: 
(iii) lncrease in, 'reduction/collection of Will the Miui'skr of. FINANCE be pleased 

arrears from RI. 222.39 crore! in to 'tato ; 



, '11; ,; Wrltt.",·~ 

.(.) whether tbere i$' a persistont cSemaDd 
from the student community that examina-
tion fee fot competitive examination/test of 
)lanldns Service Recruitment Boarda be 

,',abolisbed for socially and economically 
woaker apd middle class people; 

(b) 'if so, the dete,ils thereof; and 

(e) the steps taken by Government in 
tbls reBard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) to (c). ·Candida-
tes belonging to socialJy and economically 
weaker sections namely SC/ST have already 
been exempted from paying examinations 
fees for tests conducted by BSRBs. Ex .. Servi-
cemen and orthopaedically handicapped candi .. 
. dates are also exempted from paying such 
fees. 

NOD-charging of loterest at 
appropriate rates 

3362. SHRI H. M. PAtEL: Will the 
Minister of FINANCE be pleased to refer to 
the reply given to Unstarred Question No. 
28140D 9th August, 1985 regarding nOD-
charging of interest on money borrowed from 
nationalised banks and state: 

(a) whether any case" of non·charging 
of interest at appropriate rates have been 
noticed by the internal audit and statutory 
audit of the nationalised banks during 1984 
and 1985; 

(b) jf so. the details tbereof; 

(c) the total loss on this account during 
this period; and 

(d) whether any responsibility has been 
cast on any of the banks officials and penal ... 
ties imposed ? 

THB MINISTER OF' STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): <a) to (d). The 
information is being collected and will be 
laid on the Table of tbe liouse to the extent 
possible. 

I=- Tax reUe' to ,ubllC ._. 
boada 

3363. SHRI K. S. ltAO: Will tbe 
Minister of FINA NCB be pleased to I state : 

(a) whether there is any proposal to 
extend Income Tax relief Biven for Public 
Sector Bonds to establishment of Coal, 
Mine, Water Resources. Civil Aviation, 
Textile, Chemicals. Fer.tilizers etc.; 

(b) whether there is any Government 
security. for people's money in case public 

'sector industries are unable to honour their 
Jiability: and 

(c) if so, tbe details tbereof '1 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) The proposal to 
extend tb~ facility of issuing ·'Tax Free" 
public sector bonds to establishments in the 
sectors like Coal, Mines, Water Resources, 
Civil Aviation, Textile, Chemicals, Fertilizers 
etc. will be decided by Government on a case 
by case basis. 

(b) and (c). As the Bonds are issued by 
public sector undertakings owned by the 
Government of lndia, the question of inabi .. 
lity to honour the liability on these bonds 
does ~ot arise. 

Constitution of hlgb power committee 
to oversee implementation or rural 

industrial prOKramme 

3364. SHRI NARSING SURYA .. 
W ANSHI: Will the Minister of FINANCE 
be pleased to state : 

(a) whetber it is a fact that the Natio,nal 
Bank for Agri.culture and Rural Development 
(NABARDl bas asked Govem~ent of 
Karnataka to constitute a hip power com-
mittee at district and State .. level to oversee 
the implementation of rural industrial pro-
gramme; and 

(b) if 80 J the reaction of the U.OiOD 
Government tbOreto ? 



.:~',:11:": . WiJ~.~~I . .. ' '':, ·$i~YA~A~>.:,.:."~.·isA&k):~. "rUl..... I·'. 
THB MINISTER OP STATB iN THE 

, MJNISTIlY"OP FINANCE (SH.RI JANAK .. 
DHANA' 'POO'ARY): (8) and (b). NAdonal 
Bank for Agricuhu", and Rural Development 
(NABARD) bas advised, all State Govern-
ments including the Karnataka Government 

. to constitute at the State level; a High Power 
Committee of' Direction and ... Coordination 
exclusively for tbe development of rural non-
f.mt sector. Constitution of such Committees 
at District level bas also been suggested with 
a vie.w to create a suitable mechanism at the 
State/Di6trict level. for providing direction, 
~Qp.trol, coordination and monitoring in 
reprd to credit flow to Don·farm activities in 
rural areas. 

Uoit Trusts in private sector in 
foreign countrif:s 

3366. SHRl AMARSINH RATHAWA: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether Government have received 
any proposal to set up Unit Trusts in private 
sector in foreign co,untries to facilitate 
resource mobilisation; 

(b) if so. the details thereof; and 

(c) the reaction of Government thereto? 

THE MINISTER OF STATE, IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA PODJAR Y): (a), (b) and (c). 
Some NRIs have expressed their desire to 
set up 'Mutual Funds' abroad for mobilising 
investments from NRIs and other foreigners 
into India, For the Unit Trusts/Mutual 
Funds to be set up by non~residents abroad, 
the question of Government of J.ndia's 
·permission does not arise. InveCltment in 
India by these trusts would, however, be 
permissibl~ only under the parameters of 
our foreign/NRI investment policies. 

Removal of Managing Director of a 
Company 

3367. SHRI HAFIZ MOHD SIDDIQ: 
Will the Minister of FINANCE be pleased to 
state : 

(8) whetber Oovernmc.nt are considering 
a propOsal to direct i~s nominee Director·on 

·t~e' Itoard$ of c·opI~~iel to a.t fO.t tlae 
. rem9Val o.f tbe " MaQagins l>ir4ctQ"~.· 
Chairman o.nCQ tb~)' ar~. charted wi~h'_Q 
ecollomic offence: and, 

(b) if so, wbetb~r an), deciai!lD bas been 
taken in the matter ? 

THE MINISTER OF STATe IN TUB 
MINISTRY or FINANCE (SURI1ANJ\a-
DHAN.t\ POOJAR Y): (a) No •• 
proposal is under consideration at pre.,~·. 

(b) Does not arise. 

FloaDclal assistance to Jute industrial 
units in West Denial 

3368. SHRI NITYANA~DA MI~RA : 
Will the .Minister of Finance be pleased to 
state : 

Ca) whether it is a fact that many 
industries particularJy the jute "industry in 
West Bengal bas diverted the financial assis-
tance given by banks for the modernisation 
of the units; 

(b) whetber the jute mills of West BC:l8al 
have also not contributed to the provident 
fund share of the workers; and 

(c) if so, tbe steps taken to ensure that 
funds made available for a particular purpo .. 
are used for it only and Dot diverted ? 

THE MINISTER OF STATE IN THE 
MINJS1RY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (c). Reser". 
Bank of India (RBI) bas rrported tbat term 
)oan~ for modernisation-cum ·rebabilitation· 
for majority of large industries including jute 
mills in West Bengal are sanctioned by term 
lending institutions with very limited partici-
pation by commercial banks and tbey do not 
have information regardjng utilisation/misuse 
of sucb funds. According to tbe guidelines 
issued by RBI from tinle to time, banks are 
expected to ensure proper end· use of funds 
throush adequate follow-up' of proje~ts 
tina.need. They obtain periodical pro.ress 
reports in relation to extent of implementa-
tiOD or moderniSation or rehabilitation pro-
arammes besides carrying out on-tb.-spot 
inspection of units financed. Banks bave 
been advised to loard aaai1lSt diversion of 
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1Ua4s' .by ~rrow¢ r:; for purposes other ,tban 
'for whleb these 'bave" betn iran ted . 'Banks 

I haYe also beeD advised to include .. suitable 
c1ause in Loan Documents' provi~DI for the 
rilht '0 ,recall tbe advances by thero in case 
1berc u reason to believe, that borrower bas 
used loan amount for purposes other than 
that for wbich it was lent. According to 
the information made available by the 
Ministry of Labour. 31 Jute Mills in West 
Bengal were in default in payment of Emp-
loyees Provident Fund dues as on 
31-3-1986. 

Jel refused to purchase all raw jute 

3369. DR. SUDHIR ROY: Win the 
Minister of TEXTILES be ple'ased to state : 

(a) wbether Jute Corporation of India 
has refQsed to purcbase all raw jute available 
in tbe market; 

(b) whether it is a fact that the Prime 
Minister in a meeting held at Calcutta 
assured that all raw jutt! available in the 

,market would be purchased by tbe Jel; 
and . 

(c) if so, the reasons why this stand has 
been taken by the J. C. I. ? 

THE MINISTER OF STATE OF THE 
M1NlSTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) ~ (a) Jute 
C()rporation of India will purchase whatever 
quantity of raw jute is ()ff'ered to it by jute 
,rowers at tbe minimum statutory price fixed 
by the O<?vernment. 

(b) No, Sir. 

(c) Does not arise. 

Companle$ avoiding taxes 

3370. SARt D. N. REDDY: Will the 
Minister of FINANCE be pleased to stat~ : 

(a) 'Whether market prices of shares of a 
larac number of companies listed in the Stock 
Bxcbange are well below par; 

(b) ,if so, whether mnjrtrfty of them are 
Don-manufacturing .finns; 

,,{ '"," 
I' ", ~, ' ': l " .} " 

• ..,." ... .",,"-:,' i ~" <"" ::'17" " 

(c) wbether th~e ~paDiCJ are ,'.",' 
used by the promoters for tax plaDninl a~d ' 
avoiding purposes. rather than for doilll' 
genuinc busincss; and 

(d) if so. action Gpvernment propose to 
take in the matter ? 

THE MINISTER OF STATE I~'THB 
MINISTRY OF FINANCE (SHRI JANAR .. 
DHANA POOJARY) : (a) and (b). Accor-
ding to the information furnished by the 
Stock Exchange, Bombay, which accounts 
for about 66 per cent of the total paid-up 
equity capital of all the listed companies in 
the country, the shares of 655 companies 
were quoted below par out of a total of 
1748 companies listed with that Exchange as 
on 30.6.1986. Out of these 655 companies, 
375 companies are non-manufacturing com .. 
panies. 

(c) and (d). Whenever any such instance 
of tax planning and tax avoidance comes to 
the notice of the Government, appropriate 
action under Direct Taxes Acts is taken. 

Industrial cooperation with Vietnam 

3371. SHRI K. V. SHANKARA 
GOWDA: Will the Minister of EXTERNAL 
AFF AIRS be pleased to state : 

(a) whether Vietnam has shown kee.D 
interest in expanding its industrial coopera-
tion with India; 

(b) if so. whether any comprehensive 
programme bas been agreed upon; 

(c) whether any ~greement has also been 
reacbed in tbjs regard; and 

(d) if so, the details thereof? 

'THE MINISTER OF 'STATE IN THE 
MINISTRY OF EXTERNAL A.FFAIRS 
(SHRI K. R. NARAYANAN): (a) Yes, 
Sir. . 

II< • 

(b) and (c). A comprehensive programme 
ha s indeed been drawn up under the frame .. 
work of the India-Vietnam Joint Commission 
for e~onomic, scientific and technical CO~ 
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operation. The Joint Commission, ,at ,itl 'm:ittee of represent,atl\'es' or, mille :DWners and 
Secobd Session beld ~D HanQi r~om Noven\· '" ,officials of MM'fC is' beiDa constituted to 
her Z~rd to 26th, 19,85, ',.reae,bed agreement wotk out a formula (or settlement of ptoeure,-

',on various fields ,of industrial cooperation meo,t prices every year and tbereaft~r 1001 
between tbe two countries. term contracts for procurement of iron ore 

(d) Among other fields, the two countries 
have decided to cooperate on sbarjng of 
&rxperience and expertise in small scale indus-
tries lndia also agreed to consider Vietnamese 
requests for assistance in providing semi-
me~hanical cottOD spinning machines, smalJ 
scale oil extraction machinery, development 
of semi-precious stones cutting and polishing 
equipment. Vietnam has also sought assis-
tance in modernising textile mills, develop-
ment of tin, graphite and bauxite mining and 
technical coIlaboration in setting up a sponge 
iron plant in Vietnam. It was also mutually 
decided to hold an exhibition' of Indian engi-
neering products and industrial technology in 
Vietnam at a later date. 

Ex port of Iroo ore by MMTC 

3373. SHRIMATI BASAVARAJES-
WARI : Will the Minister of COMMERCE 
be pleased to state: 

(a) the quantity of iron ore procured by 
Minerals and Metals Trading Corporation 
(MMTC) from tbe BeHary Sector in 1985; 

(b) whether there are directions from 
Union Government to MMTC to purcbase 
morc iron ore; and 

(c) the efforts being made by Government 
to help tbe miners of the Bellary-Hospet 
area to get long term procurement contracts. 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
BRAHMA DUTT): (a) MMTC procured a 
quantity ,of 50.04 lakb tonnes of iron ore 
from DcUary Sector in 1985-86. 

(b)' No, Sir,' The Government has direc-
ted MMTC to fulfil it exports target for Iron 
Ore. Procurement of Iron Ore is made by 
MMTC to meet its export commitments. 

(c) MMTC has offered to miQe owners' 
of Bellary-Hospet Secto.r' t~ finalise long term 
Pl'OCIU'omOot contracts tor 5 yoara. A· Com-

arc proposed to be' cooc:luded. ' 

[Translation] 

Agitation by AIJ India Rural Bank 
Employees AssocJatlou 

3374. SHRI KALI PRASAD PANDBY: 
Will the Minister of FJNANCE be pleased 
to state: 

(a) wbether it is 'a fact that AU Jodia 
Rural Bank Employt:es Association is laun~ 
ching a country-wide agitation in support of' 
its demand; 

(b) if so, its main demands; and 

(c) the reaction of Government thereto?· 

THE MINISTER OF STATE IN lHE 
MINISTRY OF rlNANCB (SHRl JANAR· 
DHANA POOJARY) : (a) to (c). The Gene-
ral Secretary of the All Jndia Regional Rural 
Banks Ernployees Association (AIRRBBA) 
had informed the Government of their int~D· 
tion to stage a peaceful Dharna at the Boat 
Club.. New Delhi fronl 9.00 A.M. on the 
29th July. 1986, to press the following two 
demands: 

(i) Merger of Regional Rural Banks 
with their sponsorina banks; 

(ii) Equal Pay to Oramin Bank Staff in 
all the States."" 

As regards the demand for merler of 
·Regional ,Rural Banks with the Sponsorinl 
Banks, Goverment have decided not to m,?rlo 
these banks, and to allow them to continue 
to function as separate entities. Regardins -
equality of pay scales in RRBs functioning 
in ,different States it may be stated that in 
terms of the second proviso to Section 1 ,< I) 
of the Regional Rural Banks Act 1976 tho 
remuneration of Officers and other employcca 
in Regional Rur&.l Banks is required to be 
determined with due regard to the salarr 
structure of tbe employees of the ,St" 
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: '. ,~~ ~4 .tbe 1oe.,) authorities of com~ 
. M~.l~ level and statu$. Since .. ~be pay scales for. Ole same post in various States differ. 
. ~~~ are bound to be differenc~s .in tile pay .. ' 
tP~ of the ,employees of Reaional R.ural 
. Ba.nks 'in various States. 

ladiaa companies. baGned for trade 
link. with Ilraet 

337S. SHRI KALI PRASAD PANDEY: 
Will the Mioister of EXTERNAL AFFAIRS 
be pleated to state : 

<a) whether it is a fact that three Indian 
companies namely Carpono Limited, Kemwell 
~ivate Limited and Gauri Fine Chemicals 
situated in Qatar have been banned and black 
li.ted 00 the cbarge of having trade links 
with Israel; 

(b) if so, whether any action bas been 
takeo to get the names of these companies 
deleted from the black list; and . 

(c)· tbe poJicy followed in this regard? 

THE ~tINISTER OF STATE IN THE 
MINISTRY Of EXTERNAL AFFAIRS 
(SHRI K. It. NARAYANAN): (a) MIs. 
Kemwcll Private Limited and Gauri Fine 
Chemicals have been placed \)0 Arab Boycott 
lilt for allegedly having trade links with 
Israel. 

(b) and (c). A firm placed on tbe Arab 
Boycott 1 ist must send to the Centra I office of 
tbe Arab Boycott of Israel situated fn 
Damascus, the following for taking their 
Dame ott the Boycott list : .. 

(i) Undertaking to stop import of 
hraeli raw-materials; 

(ii) Declaration stating that goods 
manufactured out of Israeli raw-
materials do Dot exist any lonser in 
their stocks; 

(iii) Declaration stating that they do not 
}lave Israeli raw-material any longer 
in their stock. 

These must he attested by concerned 
Chambers of Commerce and JcpJised by an 

.. fP::"' .... ,.".",.. :'. " . 
, ," .... "._"~/,' • , ,,' 1 

, , .... ,~ 

A,.b Bmbassy or their CODiolute fa -Jndia .• 
We are not aware whetber tbe uld an:. 
have approacbed the Centra.l otIice of the 
Arab Boycott of Israel in Damascus for 
remodial action • 

[English] 

SAARC meeting 

3376. SHRI P. M. SAYEED: Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state : 

(a) whether India took part in the 
SAARC meeting he1d at Dhaka in JUDe. 
1986 to combat terrorism; 

(b) if so) the recommendations formula-
ted to suggest legal steps to be taken to fight 
out this menace at international and reaional 
levels; and 

(c) the future planning in this, reaard '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. R. NARAYANAN) : (a) Yes, Sir. 

(b) The following legal steps were recom-
mended by the Study Group : 

0) Member States should consider 
becoming parties to the existing 
international conventions relating to 
various aspects of international 
terrorism; and 

(iil harmonise domestic legislation rela-
ting to terrorism with each other 
and with existing international con-
ventions. 

(c) The recommendations of the Study 
Group will be considered by the SAARC 
Standing Committee and the Council of 
Ministers at their meetings in Dhaka from 
11·13 August 1986. 

Pending Projects or Karnataka Balldlerafts 
Corporation 

3378. SHRI V. S. KRISHNA IYEB.: 
Will the Minister of· TEXTILB be pleased 
to state: 



(.) . the "nUmb"· of projects of Karnataka 
Handicraftl COrporation pending with the 
QSlltral "Handicrafts Development Corporation 
for e'oaraneo; 

(b) whether the project for the setting up 
of an Agarbatbi Factory at MY80te to aid 
artisans bas been cleared; and 

(c) the amount of assistance given to 
Karnataka Handicrafts Development Cor-
poration by the Union Government to boost 
export of Handicrafts during 1986 ? 

THB MINISTER OF STATE OF THE 
MINISTR Y OF TEXTiLES (SHRI KHUR-
SRID ALAM KHAN) : (8) Four, Sir. 

(b) No, Sir. The proposal bas been 
received ooly on 22nd July, 1986. 

(c) Rs. 2,43,750/- beinl 75 per cent of 
the total cost of printing of a detailed cata-
logue on Karnataka Handicrafts have been 
sanctioned. 

Reduction in share of foreign hOlding by 
multioB tiooal cOJn paoies 

3379. SHRI RAM BHAGAT PASWAN: 
Will the Minister of FINANCE be pleased 
to state: 

(~) whether Government propose to 
further reduce the share of foreign holding 
in multinational cigarette companies in India 
by at least 25 ·per cent; and 

(b) if sO, the detai1s thereof '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE! (SHRI JA'NAR-
D~ANA POOJAR Y): (a) No such proposal 
is under consideration. 

(b) Does not arise. 

Proposal to sbift from Pbysical 
Coatrol to FIDanclal Control 

3380, SHRI RAM BHAGAT PAS· 
W,AN: Win the Minister of FINANCE be 
pleased to ,tate; 

·.< .... ~,....,~. 

;I""",~ 1UfI1"'~ 

(,) whether 'Government· propose to 
shift ·from 'Physical Conleol to Financial 
Control; 

. (b) if so, the details thereof; and 

(c) I)rogress made in . the matter? 

/ 
THB MINISTER OF STATB IN THB 

MINISTR Y OF FINANCE (SURI JANAR· 
DHANA POOJAR Y): (a) to (h). In pur-
suance of the recommendations of tbe Nara-
simham Committee to Shift from Physical to 
Financial Cootrols aDd the Abid Hussain 
Committee on Trade Policies, the Govern ... 
ment have constituted a l-ligh-level Inter .. 
Ministerial Committee for reBo-Jar 
interaction among concerned Ministries 
on issues relating to 'harmonisation 
of import licencing with tariffs. Tbe Com-
mittee is assisted by an Expert Group, 
headed by Cbainnan, Bureau of Industrial 
Cost and Prices, to undertake analysis of 
issues and problems as may be required b)' 
the Committee. 

Government have rationalised industrial 
licencing system and ba ve announced a three-
year Import .. Export policy. The Long-Term 
Fiscal Policy broadly indicates the future 
directions of fiscal measures, and has already 
beeh presented to tbe Parliament. 

Import of Raw Silk 

3381. SHRI SRIKANTA DATTA 
NARASIMHARAJA WADIYAR: Will tbe 
Minister of TEXTILES be pleased' to 
state: . 

(a) the total tonnes of raw silk imported 
by Government from different countries 
during last three years. year-wise; 

(b) whether Government have a proposal 
to reduce the imporl of raw silk; 

(c) if so, the steps taken thereon; and 

(d) the details thereof; 

THB MINISTER OF STATE OF THE 
MINISTRY OF TEXTILBS (SHill 
KHUR.SHID ALAlvl KHAN) : (a) ~ total, 



, .. /:~~ty of -1S73 ·Y. toOtlet (prov.)of raw 
. .'~:,:.ilk Was imported durina '1983-84. Import 
, . da.a for the aubsequent years ia y.' to ~ 

QOmptted by nocl and S. Calcutta. 

(b) to (d). The import of silk byexpor-
tort is allowed uDder tbo ALS/RBP Schemes 
foi or against exports duty and for indi-
genous consumption only as a canaJised 
itOl'D throulb Central Silk Board. There is 

, 00 proposal to reduce import entitlements 
under tbe ALS/RBP schemes as these are 
export incentive schemes. However, import 
of raw silk against REP licences under the 
flexibility provisions t which was previousl y 
allowed, is Qot allowed onder the current 
Import Export Policy, 1985-88. Imports 
by Central Silk Board are also Dot generally 
resorted to unless i it becomes absolutely 
necessary to do so. 

ConsultatioD witb State Govemmeuts 
about import of Raw Silk 

3382. SHRI SRIKANTA DATTA 
NARASIMHARAJA WADIYAR: Will the 
Minister of TEXTILES be pleased to state : 

(a) whether Union Government had 
cQDsulted the State Governments to decide 
tho Deed to import raw silk; 

(b) jf so, tbe openion expressed by the 
different silk growing States in this regard; 
and 

(c) the final decision taken by Govern-
ment in reaard to the need to import raw 
silk? 

THE MINISTER OF STATE OF THB 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM' KHAN): (a) to (c). 
The import of silk by exporters is allowed 
under the Advance Licensing/ REP schemes 
for or aaainst exports only and for indigen-
CUI consumption only as a canaliscd item 
tbrough Central Silk Board. The import 
policy on silk is reviewed by Government of 
India from time to time and due considera-

tion ls given to,'tlle opinion .~rostod' by 
si1k~lroWing Sta'tes in .:this regard .. However. " 
in' 'view of the ·fact that Advance Licensms/ 
REP are e~port incontivc sChomes, import 
of silk under tbese schemes bas been conti;;. 
nuod. Imports by Central Silk Board are 
also . not lenerally resorted to unless it 
becomes absolutely necessary t() do I~. 

Forelgo exchange earned through 
visit of Foreign Tourists 

3383. SHRI HUSSAIN DALWAI 
Will the Minsster of TOUR.ISM be pleased 
to state: 

(a) the number of foreigo tourists visited 
India during last three years, year-wi sc; 

(b) which of the foreign countries send 
bulk of tourists to India every year with 
country-wise break-up; aDd 

(c) the quantum of foreign exchange 
earned by India on account of tourist, 
visiting India ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM (SHRI 
SONTOSH MOHAN DEV): (a) The 
number of foreign tourists, excluding natio-
nals of Pakistan aDd Bangladesh, who visited 
India during the last 3 years are as given 
below: 

Number 

----
1983 884.731 
1984 835,503 
1985 836.908 

(b) The names of the first twelve coun .. 
tries wbich send bulk of the t6urists to India 
al~gwith the arrival figures (exclusive of 
nationals of Pakistan and Bangladesh) 
during the last three years are as given 
below: 
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1983 1984 1985 

t. U. K. 136,823 124,205 t 19.544 ' 

2. U. S. At 95,847 95,651 95,920 

3. Sri Lanka 81,716 75,449 69,063 

4. Fed. Rep. of Germany 51.087 47,913 ~4;790 

5. Franco SO, t 58 47, t 48 44,091 . 

6. Japan 26,662 29,566 30,573 

7. Canada 29,857 2S, t 35 29,022 

8. Iran 11,374 15,302 23,305 

9. Malaysia . 25, 7~6 22,993 23,265 
" 

10. Italy 

11. Australia 

12. U. A. E. 

(c) The latest provillional estimate of 
tourism earnings available from the 
Reserve Bank of India is for the year 1984-
8 S and the estimate is Rs. 1300 crores. 

Externa'i debt 

3384. SHRI MOOL CHAND DAGA ! 
WiJJ the Minister of FINANCE be pleased to 
state: 

(a) India's external debt at the end of 
each Five Year Plan; 

tb) the projections for repayment of 
principal and debt servicing charges during 
the ne'Kt five years, year-wise; 

(c) whether they are like1y to pose con .. 
siderable pressure q~ India's balance of pay-
ment position: and 

(d) the precautionary steps being taken 
to avoid future hardship on this account? 

THB MINISTBR OF STATE IN THE 
MINISTR.Y· OF FINANCB (SHRI JANAR. 

27,947 24,570 23,187 

23,436 24,546 22,047 

17.114 14,583 fO,784 

DHANA POOJAR Y) : (a) IndIa's external 
debt at the end of each Five Year Plan in 
in It'"spect of Government loans is as under : 

1. First Five Year Plan ' 
2. Second .. Fi ve Year Plan 
3. Third Five Ye~r Plan 
4. Fourth Five Year Plan 
5. Fifth Five Year Plan 
6. Sixth Five Year Plan 

(Rs. in Crorel) 

111.07 
1242.19 
3709.19 

.6684.37 
11657.38 
24054.39 

(b) The present estimates of India's 
debt repayment liability and interest payment 
in respect of Government loans are as 
follows : 

(RI. In Crores) 
Repayment of PaYmIlnt .of 
p, inc ipal Inl"est 

1986 .. 87 861.64 581.63 
1987-88 854.02 590.27 
1988-89 8 74.09 612.7,6 
1989 .. 90 885.69 595.02 
1990-91 901.41 569.39 
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(c) aM (d). kepayment of de~t is made 
:m~itl}y 'from country's export and j'ovisiblo 
'eamings, Government have baeo followJns 
a ca utious pOlicy of c",ternal borrowinas. 
Th~ 'overall e"ternal debt position at tbe 
moment is ~ithin prudent limits. The level 

,'of country's indebtedness and tbe likely 
burden of debt servicing are being constan-
tly kept in review to ensure that they renlain 
within manageable limits. 

S,tep,s have been taken to redu,ce tbe 
dependency on external borrowings, to 
accel_ate our exports aod to ensure efficient 
import substitution. 

Import of Sugar by STC 

3385. SHRI MOOL CHAND DAGA : 
Will the Minister of COMMERCE be pleased 

! to state = 

(a) whether it is fact that State Trad ing 
Corporation (STC) imported sugar from 
Brazil which contined iron filings m~kjng it 
unfit for human consumption; 

(b) if so, the quantity imported with 
price thereof: 

(c) the details rrgarding the disposal of 
this sugar; 

(d) whether there is dispute with Boa~bay 
Customs in this regard; and 

(e) the justification for import and 
export of suga·r simultaneously by the 
S. T. C., alongwith quantity of sugar im .. 

Year Import 

ported and exported witb price charsed in 
each case during the last two years ? 

THE MIN]STER OF STA.TE IN THE 
MINISTRY OF COMMERCE (SHit) 
BRAHMA DUTT): (a) to (c). A total 
quantity of about 14,700 tonnes of sugar 
(valued at about Rs. 3.72 crores) of Brazi-
lian origin "Wus received in vessel PAPHOS. 
First 8500 tonnes of sugar were unloaded 
at vizag port and the balance quantity of 
about 6200 tonnes of sugar was unloaded 
at Calcutta. While the consignment at 
Calcutta was cleared by Port Health Autho-
rities; the sugar at Vizag was not cleared as 
Port Health Officers found a v~ry sma)) 
percentage of iron filings in the consign-
ment. Department of ,Food is looking into 
this matter jn consultation with concerned 
authorities. A team of senior officials has 
been deputed to segregate the sugar into 
con ventient lots for drawing samples and 
to analyse them for determing the percen-
tage of iron-filings in each lot. 

(d) As the consignment has arrived at 
Vizag port, there is no dispute with Bombay 
Customs in this regard. 

(e) While imports are allowed by the 
Government after taking into consideration 
various factors like ind igenous producti()n, 
availability of stocks, domestic requirments 
etc. a small quantity of sugar is allowed to 
be exported so as to fulfil Indja~s quota 
obligations to EEC and USA and also to 
meet the requirements of neighbouring 
countries like Nepal and J\.1aJdives. Details 
of imports and exports of fugar by STC 
during the last two years are given below: 

Qty. Lakh Tonnes 

Value Rs. Crote! 

Exports ---------- ----------Qty. elF Val. Qty. FOB Va.tue 
--_.,.- -....... ~----. .... ----.--

1984-85 4.96 113.62 l.SS 36.04 

1985-86 20.33 449.28 0'41 19.37 
(Provisional) 



ADtI-llldlau Adh'ltIe. Abrod ' 

33,86. S:HRI MOO}:, CHAND DAGA : 
SHRI BALASAHEB VIKHE 

PATIL: 

Will the Minister of EXTERNAL' 
AFFAIRS be pleased to state: 

(a) the names of the foreign countries 
where cases of anti-lndjan activitirs have 
been noticed during the Jast three years, 
showing tbe nature of such activities; 

(b) the action taken by Indian Govern-
ment and the Government of that country 
in this respect; and 

(c) the expenditure incurred for sending 
delegations and individuals to foreigo 
countries to rebut the activities ? 

THE Mn~lSTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRT K. R. NARAYANAN: (a) to (c). 
The information is being collected and will 
be laid 00 tbe Table of the House. 

[Translation) 

Central assistAnce to Rajasthan 
Tourism Departnlent for promotion 

of Tourism 

3387. SHRI MOOL CHAND DAGA: 
Win the Minister of TOURISM be pleased 
to state: 

(a) the percentage of foreign tourists 
visiting India who Visit Rajasthan; 

(b) whether Union Government provide 
assistance to the Rajasthan Tourism Depart-
m~nt every year on the basis of the number 
of tourists or there is any other criteria for 
providing assistance for this purpose; and 

(C) the financial assistance provided by 
Union Government to the States particularly 
to Rajasthan during tbe la$t three years,' 
year·-wise for tbe promotion of tourism ? 

. THE MINISTER OF STATE IN THB 
MtNISTRY' OP TOURISM (SHRI 
SONTOSH MOHAN' DEV): (a) ,Statistics 

of .'foreil~ ·tourist 8nivtJ. a re compiled Oil ,.0 
All .. IncUa basis . from the.. discmbark_~on' 
cardl~ However, ,.s per ~be '9";10 tourists. 
survey 19S2 .. S3.,about ,15 .. 3,:' t,per . cent of 
the foreign tourists visitiD8 India speDt at, 
Jeast a night in Rajasthan. 

(b) The Central Go~ernment provide 
assistance to vaT ious tourism development 

, projects on tbe basis of the proposals Fe,cciv-
ed from the respective State Governments. 
int~r-se priorities and availability to fundi. .. 

(c) The amount of assistance provided 
by the Union Government' to different Statea 
and to Rajasthan during the last 3 years are 
as Biven below :-

t 983·84 
1984-85 
t 985-86 

{English] 

(Rs. in lakhs) 

All the 
States 

227.59 
194 88 
584.73 

India's per capita Income 

Rajasthan 

14.28 
23.17 
21.09 

3388. SHRI NARSING SURYA· 
W ANSH I : Will the Minister of FINANCE 
be pleased to state : 

(a) whether it is a fact that World Bank 
Development Rep::.rt, 1986 ranks India not 
only below China but even below Pakistan 
and Sri Lanka with regard to per capita in-
come; and 

(b) if so, the reaction of Government 
thereto? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI JANAR· 
DHANA POOJAR Y) : (a) and (b). Accord-
ing to the World Development Report 1986, 
the per -capita GNP of India in t 984 was 
lower than those of China, Pakistan and Sri 
Lanka. 1ft should, bowever, be not~d t.bat 

. it is very difficult to 'achieve reliable cross-
~o\lntr)' comparability of GNP per capita as 
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", .. e'are dltferfDrrs ill netton.l aec4}'ltltq' 
sJestem.' and COWl'S,. amons, count,tes, and 
the conversitJn of GNP data to • coftunOQ 
cuneftcy, the, US ,dollar in this ease, is pro .. 
blemade. 

THE ',Ml~IS1ER OF STATE IN'THE 
M)N1STRV OF"FINANCE ,(SHR,t JANAR· 
DHANA POOJARY): <a) and (b). ReSOlve 
Bank of India had in May, 1984 iss'ued in-
structions to an the Scheduled Commerci.1 
Banks and Reaiona) Rural Ba·nks that tbe bank 
officials should not compel a borrower to pur-

Export of Jute 

3389. SHR1 AMAR ROYPRADHAN: 
Will tho Minister of TEXTILES be pleased 
to stat.e : 

(a) whether Government prppose to ex-
port Jute during the current year; and 

(b) if so, the export targ~t for 1986 witb 
names of importing countries? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) Yes, 
Sir. 

(b) There is no fixed target but efforts 
will be made to export ra w jute. Our exports 
of raw jute are tnainly to rupee payments 
countries such as USSR, Poland, Romania 
etQ. 

Bank loans UDder IR DP 

3390. SARI AMAR ROYPRADHAN : 
SHRI.SOMNATR RATH : 
KUMARI PUSHPA nEVI: 

Will the Minister of Fl NANCE be pleas .. 
ed to state: 

(a) whether Government have instructed 
~anks not to compel borrowers under IR DP 
to acquire assets from particular dealer or of 
a particular braDd; 

(b) if so) the details thereof; 

chase specific product from a particular dealer. 
1t was also mentioned that if there were some 
complaints about the quality and suitability 
of the products these should be raised in 
forums like District Consultative Committees 
in addition to banks conveying their views 
directly to District Rural Development 
Agencies (DRDAs). 

(c) and (d). Banks have been advised 
that applications for Joans under lRDP 
should be disposed of wjthin a period of 
fortnight or so whenever such applications 
are 'cotJ1plete in all respects. In order to 
ensure that there is no bunching of applica-
tions towards the end- of' the year resulting in 
large number of applications remaining pend-
ing with the bank s, Government have pres-
cribed quarterly targets, Banks have also 
been advised to closely monitor the pendrncy 
of applications in their branches and to 
ensure that they arc disposed of within the 
stipulated period. 

Vacancies for sc/sr in Banks 

3391. SHRI K. D. SULTANPURI: 
Will the Minister of FINANCE be pleased 
to state: 

(a) the back log of reserved vacancies 
meant for Scheduled Caste and Scheduled 
Tribe candidates in various' nationalised 
banks as on 31st March, 1986 bank-wise 
and class-wise; 

(b) the rea~ons for heavy backlog parti .. 
cularly in Class-I and n posts; 

(c) the steps proposed to be taken to fiU 
this backlog at the earliest ? 

THE MINISTER OF STATE IN THE 
(c) whether Government have aiso in-

structed the banks to di~poge of within 15 
(lays aU applications pending With them for 
assistance under the JRDP prolramme; and 

'MINISTRV OF FINANCE (SHRl JANAR. 

(d) if so, the number of applicati~ns for 
assistance still pending and t he reasons tbere-
for? 

DHANA POOJARY): (a) A statement 
showing available inforrnation regarding 
bankwise/classwise backlog in tbe vacancies 
reserved for the Scheduled Ca$tes and 
Scheduled'Tribes, as on 1.l.128(j\ ~~' .. iY~Q. 
t>elow, . 



,. . (b) Tho main toason' for ·the ·back1oa 19 
·non·availability of .uitable candidates 

(c). Bankl bave.beo" advised from time 
to time to olear ·tbe backlog in 'the reserved 
vacancies by holdina. through the respective 

Baoklni Service Recruitment Boardt, special 
recruitment· tests exclusi\'cly for tbe Schedul. 
ed Castes and Scheduled Tribes. by rclaldcl 
standards and by irnpartinl pre-reCruitmcat 
and pre·promo~lon trainiog etc. 

Statemeat 

Statem,nt &howing ,he Backlog In R.crultm,nt to 1M vacancies re,erved /01' SC4/ST, 
In the 20 Nationalued BaRk, QS On 1.1.1986 

s. Name of the Bank 
No. 

1 2 

1. Central Bank of India 

2. Bank of India 

3. Punjab National Bank 
4. Bank of Baroda 

s. UCO Bank 

6. Canara Bank. 

7. United Bank of India 

8. Dena Bank 

9. Syndicate Bank 
10. Union Bank of India 

11. Allahabad Bank 

12. Indian Bank 

1 3. Bank of Maharashtra 

14. Indian Overseas Bank 

15. Punjab & Sind Bank 

16. Corporation Bank 

1 7. Oriental Bank of Commerce 
18. Vijaya Bank 

, 19. New Bank of India 

20; Andbra Bank 

Total: 

DATA PROVISIONAL 

Scheduled Caste Scheduled Tribes 

Officers Clerks Sub·staff Officers Clerks Sub·.taff 

3 

8 

24 

24 
163 

36 

76 
20 

47 

NIL 

24 

21 

34 

S 

2 

15 

4 
8 

7 

2S 

4 

13 

368 

293 
122 
222 

406 

120 

8 

56 

35 

106 

214 

133 

83 

15 

53 

10 
77 
67 

543 2402 

5 

78 

79 
33 

1 

7S 
144 

7 

14 

13 

51 

6 

18 

30 

3 

••• 
11 

9 

572 

6 7 

15 218 

24 S18 

45 367 
IS3 283 

28 247 

45 280 
11 164 

39 ' 219 

78 189 

23 97 

45 114 

12 90 

8 11 

10 107 
NIL 58 

28 117 

6 75 
14 82 

8 S9 
17 5 

8 

119 

186 

122 

84 
92 

161 

116 

28 

37 

113 

'81 

3S 
12 

45 
39 

22 

7 
22 
53 
... 

609 3299 1404 
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(r;.q".,lalio n 1 

, . s,.posl- 0'': Int1o-Pak, ,:RelaJloas ' 

. '3392. SHRl' B,ALWANT SINGH 
llAMOOWALI:A • Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether ·it is a fact that a sympo-
'Bum, wu of.anised ,at Harvard University. 
U.S.A. frum 14 to 16 Marc:h, 1986 to dis-
cuss Indo-Pak relations; 

(b) if so, the names of special invitees 
thereto; 

(c) the criteria adopted to select them; 
and 

(d) the total expenditure incurred by 
Oovetnmeat thereon 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. R. NARAYANAN): (a) No, 
Sir. 

(b) to (d). Does not arise. 

(English) 

Rate of ioRation 

3393. SHRI RANJIT SINGH GAEK-
WAD : Will the Minister of FINANCE be 
pleased to state : 

(a) whether inftation rate in India was 
the highest in Asia during 1974 ... 84 decade 
according to the study conducted by the 
International Labour Organisation; 

(b) the country with the lowest inflation 
rate during this t<;!.l year period; 

(c) whether India succeeded in bolding 
tho food prices during tbe Jast teD year 
period; and 

Cd) if so, the factors that were respon-
sible for the bishest rate of. infl~tior.a during 
the de~ade ? 

THE MJNISTER OF STATE IN THE 
MINISTRY OF, FlNANCE,{SaallANAR-
DHANA. POOJARY): (8.) The .I.L.O. Yoar 
Book of Labour Statistics 1.985 provides 
date ,on tbe sener. indices of coniumer 

'. prices for different cou.Qtries. Acc::ordiDl to 
. tbe calculations, the cOlll.p()und aDDual ~

tion rate for India works out to 6.7 per 
cent which is one of tbe lowest in the coun-
tries of Asia listed in the docum~t, with 
Philippines 15.6 per cent, S. Koreal' 18.2 
per cent and Sri Lanka 17.1 per cent .. 

(b) According to the same I.L.O. source, 
the country with the lowest inflation rate is 
China with inflation rate of 2.2 per cent. 

(c) Yes, Sir. The CPI for food group 
increased by 5.5 per cent during this 
period. 

(d) Does not arise. 

Raids In Gujar. t 

3394. SHRI RANJIT SINGH GAEK.-
WAD: Will the Minister of FINANCE be 
pleased to state : 

(a) whether the number qf raids in 
Gujarat b) income-tax and other tax autho-
rities has greatly increased; 

(b) if so, the extent of success achieved 
and the unaccounted assets detected; 

(c) whether some of the highest placed 
tax officers are albo involved in tbe matter of 
tax evasion; and 

(d) if so, whether Government propose 
to put such officer$ in black list in order to 
instill confidence in the minds of general· 
public '1 

THB MINISTER OF STATE IN THB 
, MINISTRY OF FINANCE (SHRI JANAR· 
DHANA ROOJAR Y): (a) to (d). InfoJma-
tion to the extent possible is beiDI collected 
and wiH be laid on the Table of the House. 
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Tradepp 

3395. SHRI llANJI," SINGH 
OAEKWAIl : 

SURI S. JAJPAL REDDY: 
SHltl E. AA Y APU REDDY: " 
DR. CHINTA MOHAN: 
SaRI SATYAGOPAL MISRA: 
PR.OF. MADHU DANDAVATE: 
SHRI K. V.· SHANKARA 

GOWDA.: 
SHR! T. BASHEER : 

taken during the recent past. Tbeie include 
diVersifying otir production base, mOdernisiog 
our productive apparatus, strcngtileniol 01 
institutional support. modification and perio-
dic revision of our 10dustriaI policies and 
fiscal incentives to exporters .. 

Non-availability or safe deposit 
lockers In Bangatore city 

3396. SHRI V. S. KRISHNA IYEa: 
Will tbe Minister of FINANCE be pleased to 

Will the Minister of COMMERCE, be. state: 
pleased to state : 

(a) whether it is a fact that trade gap has 
widened in recent years; 

(b) if so. figures for 1985-86 as against 
the corresponding period of Jast year; 

(c) whether. in view of the widening 
trade gap) Government bas taking steps to 
ensure that there is more and more import 
of Soviet machiliery and equipment and also 
from other rupee payment countries; and 

(d) if so, the other steps being taken to 
remedy balance of payment problem besides 
cutting down imports '? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
BRAHMA DUTT) : (a) and (b). The posi-
tion of balance of trade during the last three 
years is as under: 

Year 
(Rs. in cror~s) 

Balance of Trade 
1983-84 (R) (-) 
1984 .. 85 (R) (-) 
1985-86 (P) (-) 

Source: noci & S. Calcutta 
(P)-Provisional 

(R)-Revised 

5,890.84 
S,318.10 
7,950.91 

. (c) Effor,ts are beioS made to maximise 
Imports frern rupee payment countries. 

(d) With a 'llew to bnost our .exports, 
ViSOfOUI prOmotioaal meum·" ba¥c been 

<a> whether safo deposit lockers in nation-
alised ban'ks are not available to tbe public 
in Ban,alore city; and 

(b) whether Government propose to issue 
instructions to the nationalised banks to make 
provision for more number of . safe deposit 
lockers ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) and (b). The 
Reserve Bank of India have reported that 
they have not receiyed any specific complaint 
regarding non-availability of safe deposit 
lockers in nationalised banks in Bangalore 
City. 

Banks have heen advised to plan for 
providing adequate number of lockers while 
opening branches in view of the increasing 
demand for lockers. 

Indian nationals in foreign jails {or 
violation or immigration Jaws 

3397. SHRI V. ·S. KRISHNA IYER : 
Will the Minister of EXTERNAL AFFAIRS 
be pleased to state: 

(a) the number of Indian nationals in 
jail in Singapore,. USA. UK and other 
countries for violation of immigration laws; 

(b) how. many of them were caught while 
ou social visit; and 

(c) the ~te,.,s Government propose to take 
to tiabten tbe immigration laws. issue or , . 
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pa .. p~rts and visas to curb people loilll to 
fQreilfl cou.otrios ·for employment on tourist vua, ? . 

THB MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHill K. R. NARA Y ANAN): (a) and (b). 
Information in this regard is being collected 
and will be placed on tbe table of tbe House 
as SOOD as posti ble . 

(cl Grant .of passports to Indian nationals , 
is loverned by the Passport Act, 1967 under 
wbich passport cannot be denied to any 
applicant unless. the appHcant attracts any 
of the grounds for refusal of passport men-
tioned in the Act. As regards Indian leaving 
the country for taking up employment abroad 
the government of India endeavours to see 
that only ·those persons who have obtained 
appropriate clearance under the Emigration 
Act, 1983 ate allowed to 'leave the country. 
Taking up employment in a country after 
reaching that country on a tourist visa is a 
matter for tbe country concerned to deal with 
under its own laws. 

Ser,iee ebarges on interest dividend 
warrants 

3398. SHRI V .. S. KRISHNA IYER: 
Will the Minister of FINANCE be pleased to 
state : 

(a) whether nationalised banks are 
collecting high service charges on interest 
dividend wa rrants; 

(b) whether it is a fact that even for a 
small pension of Rs. 40/· a pensioner has to 
p.ay Rs. 2/- as service charge; and 

(c) whether Government propose to live 
relief to the small pensioners and dispense 
with the collection charges on dividend 
warrants upto Rs. 500/- 7 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI J'ANAR-
DHANA POOJARY): (a) and (b). The 
·Public Sector Banks have revised their service 
cbaraes with the objective of ooveriol to 
10m. atollt tbe COlt jDcUtrCd by them in 

" , .. "A .. · .. , 
~., 

fendetinl tbese' .aerv·ices to ,customers. The 
revised service charles are ·related to .cost 
inputs of tho banks in relation to lpOCific 
services hicludina dividend ·warrants. The 
banks are lcvyioa Wliform service cbaraes 
from all ita customers includina pensioners. 

(c) The revised schedule of service cbarses 
is in the process of stabilitation. No charles 
therein are currently contemplated. 

IDBI scheme. for'a_1I onlts 

3399. SHRI K. RAMAM'URTHY: 
PROF. NARAIN CHAND 

PARASHAR: 

Will the Minister of FINANCE be 
pleased to state : 

(a) the details of the schemes evolved by 
the Industrial Development Bank of India 
(lDDI) for the benefit of tiny and small units 
namely, 

( 1) Integrated Term Loan Scheme, 

(2) Equipment Refinance Scbeme; and 

(3) two new speed capital Schemes; 

(b) the methods initiated by the IDBI 
after the Budget of 1986-87 for speeding up 
the flow of credit to the village and small 
industries; and 

(c) the quantum of financial assistance 
so far extended under tbe said schemes ? 

THE MINISTER OF STATB IN THE 
MINlSTR Y OF FINANCE (SHRI lANAR-
DHANA POOJAR Y) : (a) Details of various 
schemes evolved by Industrial Development 
Bank of India (lDBI) for small scale and 
tiny units are given in the statement below. 

(b) IDBI bas taken the following measures 
for speeding up the flow of credit to the 
village and small industries: 

(0 Deleaation of powers to sanction 
refinanco under Equipment Refinance 

· Scheme bas been enhanced consi .. 
derably. Now refinance a&&istaDce 
upto B.s. SO laths is being sane-
tiODOd at. ,reaioD&l/br~ otlices, . 



(il) 'SPCs{SIDCs havo ·beta ad\"l.ted to 
de1elt9.1C powers of sane! Iori under 
Equipment Refinance scheme to 
their Manasins Directors, to teduce 

, delays. 

(iii) ,EIigib'ility criteria regarding, entre-
preneurs under Special Capital 
Scheme has bccn J iberalised so as 
to include those who are not teChno-
crats' or professionally qualified but 
having entrepreneurial traits. 

(iv) Limit of assistance under composite 
loan scheme to viJlage/conage and 
tiny units, loans to SC/ST entre-
preneurs and loan to pbysically 
handicapped entrepreneurs bas been 
raised from Rs. 25,000 to Rs. 
50.000. Population ceiHng appli~ 

cable to village/cottage, tiny units 
otber than artisans has been raised 
from 50,000 to 5 lakhs. The stipu-
lation of 5 per cent minimunl pro-
moters' contribution in respect of 
loans to SC/ST entrepreneurs has 
been removed. 

(v) Limit' of assistance under Special 
Capital Scheme of SFCs has been 
raised from Rs. 2 lakhs to Rs. 4 
lakhs, per borrower. 

(vi) Limit under automatic refinance 
scheme has been raised from Rs. 5 
lakhs to Rs. 7.5 lakhs. 

(c) The total refinance assistance sane--
Honed by lOBI for the benefit of Tiny anq 
Small Units under the said schemf'~ as at the 
end of June, 1 986 is Rs. 83.2 crOfes (Provi-
siona1). 

Statement 

"'" D!'taUs uf schemes evolved by /DB! 
fo, small scale units 

t. Integrated Term Loan Scheme:' The 
scheme operated thr0ugh state Financial 
Corporations (Spes) aDd State Indusrrial 
Development Corporations (SlDCs) is inten-
ded to provided term Joan as well as working 
capital upto Rg, 1 lakh through a single 
window to new small indu~trial UllitS, as such 
units woullJ bav~ limited orsaoisational 

Itreugtl't fo. deal wItb. more than ODe .iastitu· 
ti()Q" It ,is 'intended tba.t after an initia,l pedod 
of 2- 3 years, if oot earlier, tbo unit. would 
obtain reaular working capital limits from. 
commercial banks and 'repay tbe working 
capital component of tbe inte.rated loan. 
The loan carries intcr~st at tbe <=on~sional 
rate of 12.5 per cent per annum and retlo8itce 
at 9 per cent per annum. lDBI provides 100 
per cent refinance against such loans .. No 
commitment charge is levied. Repayment 
terms have been lit)cralised upto 10 yean for 
term loan component and upto S years for 
work ins capital component. 

2. Equipment Reftnanee Scheme: The 
scheme operated througb SFCs and SIDCs is 
intended ·tt) pro\l.ide quick assistance under 
a simplified procedure to sma)) ,and medium 
industries with good track record (specifical1y 
in existence for ov~r 4 years, having earned 
profits and/or declared dividend during the 
preceding 2 years and not in default to any 
financia 1 institution) for acquisition of indi-
genous and imported ca.pital goods and 'equip .. 
ment for !he purpose of modernisation/expan .. 
sion/balancing/replacement, not necessarily 
related to any specific project. Refinance is 
provided on a near automatic basis to the 
extent of 75 per cent of loan. The assistance 
under the scheme to a concern is subject to 
a ceiling of Rs. lO(J lakhs on the outstanding 
loan nmouDt. The borrower bas to meet 20 
per cent of the cost or equipment. The loan 
carries interest at the rate of 14 per cent per 
annum. IDBI Jevies interest at the rate of 
11 per cent per annum on refioanc~. Simpli-
fied procedure ;s followed for sanction and 
disbl.irSement of assistance under the scheme. 

3. lOBI's Seed Capital Scheme: JOBI 
operates its Seed Capital Scheme through the 
agency of SFCs aDd SlOes. The scheme is 
intended to provide fin~ncjal assistance on 
liberal terms to entrepreneurs who have the 
requisite talents and traits of entrepreneur-
ship but lack monetary re~ources ,for settina 
up industrial projects. Assistance is given by 
way of Soft Loan carrying 1 per cent service 
charge or by way of subscription to equity 
shares or 1 per cent cumulative redeemablo 
preference ~hares. the quantum of assistance, 
subject to a maximum of Rs. 15 lakhs is 
determined on the basis of the gap in the 
equity requi~d as also short fall, if aoy, in 
the prescribed minimum promoters' contri .. 
butioo. 
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,,4. Speel.l CapUti Sthtnte. 0' $ Fe', : 
JD,II.contribufes on a m;ltcbing basis with 
.. be .State Governments concerl1ed to 8 special . 
cia ... , of sheree of SPCs under the provision 
of section, 4(A) of SFCs Act, 198~. The 
sp.ccial capital is utilised by the SFCs to 
provide assistance upto Rs. 4.00 lakhs 
(earlier it Wac, Rs. 2.00 lakhs) per borrower 
to meet the, gap in eQuity /promoters' contri~ 
bution under a scheme operated on similar 
lines as lOBI's Seed Capital Scheme. 

Report of the Chakravarty Committee 
on monetary system 

3400. SHRI K. RAMAMIJRTHY: 
SHRI GURUDAS KAMAT : 

Will the Minister of FINANCE be 
pleased to state: 

(a) the salient recommendations contained 
in the report of Chakravarty Committee to 
review the working of the monetary system 
submitted to the. Reserve Bank of India in 
April, l' M5; and 

(b) the action tuken so fa r on these 
recommendations 'f 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR· 
DHANA POOJARY) : (a) The Reserve 
Bank of India appointed a Comlnittee to 
Review the Working of the Monetary Systetn 
under tbe Chairll'lanship of Prof. S. Chakra-
varty in December, 1982, main1y to review 
the structure and operation of the monetary 
system in the context of the ba~ic (.)bj(~ctives 
of the planned development. The Comml ttec:-
submitted its report in April 19ts5, and has 
been published by the Reserve Bank of India. 
The Committee has made a large number of 
observations and recommendations in it~ 
Report. The principal recommendations of 
the Committee relate, inter alia, to the 
setting- out objective~ ()f the Olonetary policy, 
charging tbe definition of budgetary deficit, 
co-operation between monetary policy and 
fiscal policy, revision of yields on govern-
ment securities, regulation of money supply ~ 
and effective utilization of credit. 

(b) 'The Oov~rnment have announced in 
the Budget for t 986-87 acceptance, in 
principle, of thu Committee's recommenda-

. , " , 
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tioos'i~'relard to thaD,e in the 'concept ()f 
b~dgetary deficit and witb "&ltd to settiDJ 

. overall monetary targets. which can be 
monitored, and wbich wUJ help brins about 
better co· ordination betwc-en- fiscal and 
monetary policies. An exercise to develop 
operationa1Jy nleaningful targets is beiDI 
undertaken on an experimental basis. 
Furthermore, in pursuant of the recommen .. 
dations of the Committee that yields OD 
Government securities should be revised 
upward and nlaturity should be shortened. 
Government have stepped-up the coupon rate 
on Government and Govcmmcnt·guaranteed 
securities being issued in the current year 
baving a maturity of 5 to 20 years. 

SC/ST member of de partmeata I 
promotion committee 

340 I. SfIRI BANWARI LAL BAIRWA: 
Will the Mil'ister of FINANCE be pleased 
to state: 

(n) whether Government are aware that 
in nat ionali~ed banks, particularly in Indian 
Overseas Bank. Scheduled Caste/Scheduled 
Tribe member of Departmental Promotion 
Committee/Selection Boards is not allowed 
to be associated with promotion/selection 
process of non-Scheduled Tribe condidates; 
and 

(b) if so, the action taken by Govern-
ment in the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJ A.R Y) : (a) arid (b). Indian 
Overseas Ba.nk has reported that although it 
was withdrawing the Scheduled Caste/Sche-
duled Tribe members on the various inter-
view Committee when the general candidates 
where iDterviewed, it has since rectified the 
position and the Scheduled Caste/Scheduled 
Tribe mf"mber is kept associated with the 
interviews untile· the last candidate has been 
interviewed. Instructions huve heen issue~ by 
the Governnlent to an public sector banks to 
invariably include a member, belonging to 
Schedule Caste/Scheduled Tribes in tbe 
Departmental PCOInotion Committee/Selection 
Boards, 'com: tituted by them and that such 
a member should participate in tbe proceed .. 
inss of the . Selection Board/Departmontal 
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Ptomotioa ,Comcnltteef tUI. the, Completfon, 
of the intervieW. of aU the candidates. inclU4-' 

'iQI the intervieWs of the non-Scheduled 
Caste/Scheduled Tribe candidates. . . 

Sdlemel c1blsed by baHI for ~Gt 
or SC 1ST commonlties 

3402. SHRI ANADI CHARAN DAS : 
Will tbe Minister ot FINANCE be pleased 
to state 

. (a) the schemes devised by various 
nationalised banks for 'the benefit of Scbedul .. 
ed Caste/Scheduled Tribes communities on 
their own besides Government schemes to be 
implemented by banks; 

(b) whether it is also a fact that the unit 
cost standardisation by NABARD bas been 
done only for ·farm activities and not for 
non-farm activities and activities undertaken 
outside village level; 

(c) if 50, the reasons therefor; 

(d) whether it is also a fact tbat the 
standardisation of unit cost by NABARD is 
usually unrealistic and out of date with the 
result that the poor borrowers have to meet 
out the shortfall in bank's finance and market 
price from their own funds; and 

(c) if so, tbe steps Government propose 
to take to make the unit cost more realistic 
to help the poor borrowers? 

THE MINISTER OF STATE IN THE 
MINISTRY of FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) The requisite 
information is being collected and will be 
laid on the Table of the House to the extent 
possible. 

(b) and (c). National Bank for Agricul· 
ture and Rura) Development (NABARD) has 
reported that wherever feasible it has pres-
cribed a unit cost standardisation in the non .. 
farm sector also. In order to have some kind 
of uniformity in approach NABARD bas 
instructed its regional offices to prepa.re pro-
ject profiles on activities predominantly 
obtaining in sPecifiC blocks with the assistance 
Lead 'Banks, ) D!str.ict IndUstries Centres, 
State Government Development.s. local offices 
of t.be I<.badi and Villase Industries Board etc. 

'(4',. and Je). Tb~ Stato Unit Cost -Com-
mittees cotJstttuted .by''NABARD ant required 
to meet, twice in a year in January and July 
for considering revision or the unit COtt of 
varioulll items of investment 'under tbe JQte .. 
grated Rural Dcvelopmont Proaramme (IRDP) 
and other schemes based on proposals recciv;' 
~d from . banks. The Committees arrive at 
the unit cost after taking Into account the 
actual cost estimates on the basis of technical 
parameters and market prices prevalent etc. 
As an additional meas~re. regional offices 01 
NABARD have been ·deJeaated powers to 
revise the cost at their end if the cost escala-
tion is within 20 per C~Dt of tbe unit cost 
approved earlier. 

Complaints about Iod.isn Mi •• ioDl 
abrottd 

3403. SHRIMATI KISHORI SINHA: 
Will the Minister of EXTERNAL AFFA1RS 
be pleased to sta te : 

(a) the type of assistance Indian citizens 
aboard could expect from the Indian diplo-
matic missions abroad; 

(b) whether any instructions in this 
regard have been issued by Government; 

(c) if so, the details thereof; 

(d) whether complaints have been receiv-
ed about our missions not being helpful to 
Indian citizens in United States, United 
Kingdom and the Gulf countries in tbe last 
three years; and 

(e) if so, the steps taken to remove the 
cause of such complaints ? 

THB MINISTER OF STATE IN THij 
MINISTRY OF EXTERNAL, AFFAIRS 
(SHRI K. R. NARAYANAN): (a) Our 
diplomatic. missions abroad render to Indian 
citizens assistance of various kinds wbicb are' 
mostly in the form of Consular services such 
as Passport work, .registration of deaths and 
birtbs, solemni.ing of marriages, repatrjation 
of destitute Indians, locatins missing Indians 
transporation ot dead bodies to India, reali· 
sation of death compensation and other dues, 
settling of labour disputes, advice on legal 
assistance, etc.' In addition, tbe missions also 



',_ Gte bdl_' rntrrinmt!y ·fa eu1tUtal and 
;~li_eTS. 

(I) ,lad (c). Detai1ed iristtuctions oil 
~r.r triatters' have been compiled in 
rit~rmala for easy reference by. Misssons. 
StillP'lctneritary instructions are sent to 
'MISliOril j)er'ioo'icillly. There are also general 
itwstrUctfoos to Missions to be as helpful as 
~Oa'fbJe to Indian citizens abroad. 

(b) Some complaiDts were received from 
Indiao citizens in the last three years. 

(e) Whenever a complaint is received, the 
concerned Mission is asked to enquire into 
tbe matter expenditiously and send to the 
Midistr; a detailed rtport with recommenda-
tion,s for taking remedial measures. The 

. matter is then examined in the Ministry and 
corrective action taken to prevent recurrence 
df such complaints. 

Construction of Asbok Ya tri N iwas 
and five-star hotel in Calcutta 

" , , " 

·~UII:~':, 

'1) Provision of· bomjequipmestt arid 
,·conStnwtien' of mel«to for JUt", .. ' 
duction of river rafti'Da In ltaoceet 
and Tees1a riven. ' 

(2) Floating accommodation in Sunder 
Bans. 

(3) Yatrika at Gangasagar. 

(4) A Yatri Niwas at DarjeeUng has 
been approved at a cost of R.s. 
47.391akhs. An advance of Rs. 10 
lakhs has already been released. 

(c) to (e). Yes, Sir But due to constraint 
on resources, lTDC's Seventh Plan does not 
include a'ny allocation for construction of a 
new Hotel in Calcutta. 

Carpet weaving training scheme 

3405. SHRI LALITESHWAR PRASAD 
SHAHI : wm the Minister of TEXT1LES be 
pleased \0 stet te : 

(a) the number of per~ons trained under 
3404. SHRt AMAL DATTA: WiJI the carpet weaving training scheme at tbe centre 

Minister of TOURISM be pleased to state: . located at Muzaffarpur for the last three 

(8) whether Government/ITDC have any 
plan or propo~al of constructing a Yatri 
Niwas similar to Ashok Yatri Niwas in Delhi at Calcutta; 

(b) whether Oovemnlent/ITDC have any 
proposal plan to provide any tourist fadlity 
in Calcutta or any wherein West. Bengal; 

(c) whether.lTDC ba, e plan to construct 
a five star botel in Calcutt41; 

" (d) wbether the pIa n has now been 
abandoned; . and 

(el if 10, the reasons therefor? 

THE MINTSTER OF. STATE IN THE 
. MlNISTRY 'OF TOURISM (SHRI 
SONTOSH:MOHAN Dl:.V) : (a) No, Sir. 

(b) 'The Centra! Department of Tourfsril 
it proce~,ina tfoe f6notr."ing .,.;roPf'Snl for dive .. 
,opme~f of t9\1rtshl ill Wes* 'on,a, :_ 

years, year-wise; 

(b) the facilitjes provided under the 
scheme to the trainees during the training 
period; and 

(c) whether the trainees are provided free 
\\'ool1(;'n yarn for weaving during the training 
period; 

THE MINISTER OF STATE IN THB 
MINJ<iTRY OF TEXTILES (SHRI 
KHURSHJD ALAM KHAN: (a) The 
information is being collected and will be 
laid on the Table of the House. 

(b) Traintes are provided with looms , 
woollen and cotton yarn and a &tipend of 
Jls. t 00/- per month dudng the training. 

(c) Yes, Sir. 

Purchase of woollen yarn for carpet 
weaving centres 

3406. SHRT Lf,LttSSBWAR PRASAD 
SHAHl : Will the Minister or TEXTILES be 
pleased ,tQ atate. :. 

,; 



,'il) . 

.. <a> .' amoUDt ~ woolleo y .• ,o purohased 
yearly fQt' sivins to carpet weavlo& contrea; 

(b) the names of the suppliers; 

(c) w.hether Government are aware that 
, there bas' develo~d a· VC1ted interest in 
. purchase of woo11en yarn; sod 

(d) if so the steps proposed by Govern-
ment thereon ~ 

THE MI~ISTER. OF STATE OF THE 
MINISTRY . OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) Amount 
of yearly purchase of woollen yarn for giving 
to centres during the last 3 years was as 
under :-

Y~ar 

1983-84 
1984-85 
1985-86 

Amount (in Rs. laklu) 

16,99,305.50 
23,01 198.69 
36,75,033.22 

(b) (1) MIs. Rajasthan Woollen Industries 
Corporation Ltd. (Government 
of Rajasthan Undertaking). 

(2) Mis. Government WoolJen Mills, 
Babina, Srinagar, (Government 
of J & K MiJJ). 

(3) MIs. Small Scale... Industries 
Development Corporation Ltd., 
Sri nagar (Government J & K 
Undertaking) . 

(4) M Is. Bhadohi Woollen Ltd., 
Bhadohi, UP (A Government of 
UP Undertaking). 

(S) Mis. Lavanya Enterprises, Eluru 
(AP). 

(6) MIs Vaishali Woollen and Textile 
Mills Ltd., Patna (A joint sector 
unit). 

(c) No, Sir. 

(d) Does Dot arise. 

P,oJeeted toqr of Ja"uese .t .. ~ts to 
India ' 

3408. SHRI NITYANANDA MISRA 
SHlU SO.M.NATH &A'll:! : 

2i4., 

Will the Minister or· TOUR.,ISM .,. 
pJ.eased to state: 

(a) whetber it is a fact that aD oraaoi-
sation in Japan ~ahcd 4f(inki Nippoa' "' 
advertised in Japanese papers to &pO_Dr • 
team of Japanese students to visit CaI~ 
to see what poverty is; 

(b) whether the Indian residents in Japan 
have stroDlly opposed the move; 

(c) whether the Mioist.rY bas been 
approacbed by the Japanese authorities and 
if so, whether pern'lission has been accorded. 
~nd 

(d) 'if so, on what gronds ? 

THE MINl:~TER OF STATE IN THB 
M1NISTRY OF TOURISM (SHRI 
SON10SH MOHAN DEV) : (a) and (b). A 
Japanese Travel Agency calJed . KINKI 
NIPPON' had initially brought out a 
brochure promoting youth/student travel to 
India. While dCficribing India as a country of 
Non-vklence, land of Buddha and of people 
having warm hearts, wonderful wildlife, 
superb wealth of arcbaeology and beautiful 
Himalayas, it had also made a reterence to 
Calcutta bS a dirfYt poor and noisy place. 
As soon as the mat ter was reported to tbe 
Government of Indian Tourist Office, Tokyo. 
it was taken up in consultation with the 
Consul General of India with the concerned 
travel agency. The brochure was withdrawn 
and destroyed by 'Kinki Nippon'. This was 
replaced by a revised brochure and submitted 
alongwitb a letter of apology to the ConSUl 
General of India. Thus, the matter was 
resolved. 

(c) and (d). T~e Government of Indian 
Tourist Office did Dot sponsor this tour. 
The MinJstry of External Affajrs was neither 
approached by the Japanese authorities nor 
any permission given. Jt is, however clari-
fied tbat .the ~ndian M issions/Polts abroad 
have gene.ral authorisation to grant visa for 
tourism. 

RBI panel coordlna te fiuapctal Jlow, 
in economy 

3409. StiR) ·P. M. SAYEED 
SHRI M1JALlDHAa WANE i 



'wnl ,tbe Mioiste,r of FINANCB be 
pleated '0 alate : ' ' 

(a> whethor'tho Reserve Bank of India 
bas set up a panel with a view to coordinato 
financial ftows in the economy to promote its 

. development in accordance with tbe national 
, priorities; 

(b) the membership of the panel; and 
. 

(c) lQe terms of the panel in brief and 
the benefits envisaged '1 

THE MINISTER OF STATE IN THE 
MINISTRY UF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) Yes, Sir. 

(b) and (c). A statement is given below. 

Statement 

The Reserve Bank has appointed a 
National Finance and Credit Council under 
tbe Chairmanship of the Govemer with the 
following objectives : 

(1) to take an overall view of the flow 
of finances aod credit, both ~hort
term and long-term, for industry, 
agriculture and trade; 

(2) to coordinate policies relating to the 
flow of short-term and lonl-term 
credit; and 

(3) to consider developments in capital 
and money markets with a view to 
enhancing their role and efficiency. 

2. Tbe Council has the following members: 

(1) Deputy Governors of the Reserve 
Bank; 

(2) Finance Secretary, Government of 
india; 

(3) Secretary, Banking Division, Minis-
try of Finance, Government of 
India; 

(4) ChairmaD, Industrial Dev~JopmcDt 
Bank of India; 

(5) Chairman, Industrial Finance Cor-
potation Qf lOGia; 

"",,~,,', ' 

(6)1' Chairman, Industrial Credit IDd '. ' 
lovo.uncol Corpotation of IIlObl; 

(7) Cbairman t Lite Insurance Corpo-,' 
ration of India; 

(8) Chairman, General Insurance Cor"'· 
poration of India; 

(9) Chairman, Unit Trust of Indi~; 

t 1 0) Chairman t Export-Import Bank of 
India; 

( 11) Cbairman, Industrial Reconstruction 
Bank of India; 

(12) Chairman, State Bank of India; 

(13) Chairman, Indian Banks' Also-
dation; and 

(14) Chairman of two other commercial 
banks by rotation once in two 
years. 

Besi,des, selected representatives/officials 
of stock exchanaes, co-operatives institutions, 
financial experts and senior officials of State-
level financial institutions may be requested, 
by special invitation, to attend any meeting 
of the Council. . 

Setting up of Committee on raising 
of funds through equity sbares 

3410. SHRI P. M. SAYEED : Will the 
Minister of FINANCE be pleased to state: 

(a) whether a Committee has been set 
up to suggest raising of funds through equity 
shares; 

(b) tbe composition of the committee; 

(c) the terms of reference and objective' 
set for the committee; and 

(d) the important suggestions madc, by 
the committee and whether this would be an 
ad-hoc or a standing pcrmanent body? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJAgy) :,(a) No, Sir. 

(b) to (d). Doca not ariso. 
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Decline, In .~pcwt of woollen goods 

,3411. saRI YASHWANTRAO 
OADAKH PATtL: Will the' Minister of' 
TEXTILES be pleased to ,tate: 

<a> whether the export of woollen goods 
bas ,ODO down during 1985-86; 

(b) if so, the details thereof and tbe 
reaSODS therefor; and 

(c) the stet)8 being taken to boost the 
exports? 

THE MINISTER OF STATE OF THB 
MINISTRY OF TEXTILES (SHRI 
KHURSHID AL~M KHAN) : (a) and (b). 
Against the exports or Rs. 88.20 crores 
during 1984-(,5, the exports of woollen geods 
during 1985-86 were R9. 86.75 crores, thus 
showing a marginal decline. Non-respont;i-
veness of some markets and disturbed 
condition in some production centres accont- , 
ed for the marginal decline. 

(c) A statement is" given below. 

Statement 

Steps taken to boost export 01 
'Woollen goods 

The following measures have been taken 
to boost export of woollen goods. 

t. As many as 1 J 4 machines necessary 
for garments and hosiery manu .. 
facture have been placed under-
OGL, 97 of them enjoying con-
cessionaJ import duty vide 
Appendix I part (b) of Import and 
Export Policy, 1985-88. 

2. The number of days for packing 
, credit has been increased from 90 

days to 180 days. Interest rate has 
also been reduced by 2.S .,er cent. 

3. Cash Compensatory Support is 
·available on export of woollen 
goods. 

4. Import of essential Inputs for the 
production of woollen, goods for 

the purpose of export is avaUable 
,under Appendices 17', 19 and 2 t 
of the ·Import and Export Policy. 
1985-88. 

S. A Dew Import-Export Pass Book 
Scheme for manufacturer-exporters 
bas been introduced to facilitate 
production for exports. 

6. Additional assistance has been 
allowed for export of woollen goods 
to new markets as per Appendix 24 
of the Import and Export Policy, 
1985 .. 88. 

7. Under the 100 per ceot Export 
Oriented Units and Free Trade 
Zone Scheme, facilities for liberal 
import of capital goods and raw 
m3terials alongwith many other 
concessions have been announced 
with necessary export obligation. 

8. Preparatory step~ have been taken 
for setting up of a fasbion techno-
logy institute in Delhi for education, 
research, service and training in the 
areas of fashion design specially for 
the garment trade. 

9. The Government bas been giving 
liberal assistance. for sponsoring and 
funding several promotional acti-
vities including participation in 
exhibitions and international fairs, 
publicity abroad, buyer-seller meets, 
sales .. cum .. study teams etc. 

Decline in foreign exchange reserve. 

3412. SHRI YASHWANTRAO 
GADAKH PATIL : 

SHRI Y. S. MAHAJAN : 

Will the Minister of FINANCE be 
pleased to state : 

(a) whether Foreign Excbange reserves 
have declined .during 1985-86: 

(b) if so, the details thereof and the 
reasons therefor; and 

(c) its effect on the country's CCODOlll1 '" 



, ,~,.",.,'~" 

THB MINISTER. OF STATB IN THB 
M'lN'rStllY OF FINANCE (SH.R.I lANAR.-

, DHANA PooJARY) : (a) As aPillst foreigo 
e~ftle reserves" excluding ,old and Special 
Drawing _ilhts, of Rs. 6817 erOle. on 1st 
April. 1985. on 31st March. 1986 f the 
l'OIIrves ~tood, If Rs. 7384 crotes. 

(b) and (c). Do Dot arise. 

ICaniataka Government request for. 
locrease In quota all~tme .. t ·of 

c08trgUed clotb 

3413. SHRI H. N. ~ANJE GOWDA: 
SHRI G. S. BASAVARAJU : 

Will tbe Minister of TEXTILBS be 
pleased to s~te : 

(a) whetbcr Government of Karnataka 
baa requested the Union Government to 
enhance the quota of allotment of controlled 
cloth from 1 4.136 million sq. metres to 
34.136 million sq. metres; and 

(b) if so, the reaction of tbe Union 
Government tbereto 'I 

T·HE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) and (b). 
Yes Sir. The request, however could not be , 
acceded to in view of the fact tbat tbe 
Government of Karnataka could not lift 
the entire quantity of controlled cloth 
allotted to them as per Scheme. 

Loan to cooperat-ive sploning mills 
In Karoataka by lOBI 

3414. SHRI H. N. NANJE GOWDA: 
SHRI G. S. BASAVARAJU : 

Will the Minister of FINANCE be 
pleas~d to state : 

(a) whether Goverpment of Karnataka 
have requested Union Government to advise 
lOBI to provide loans to some of the co-

, operative spinning mills of Kar~taka; 

(b) if so, whether Union Government 
have tilken up th~ matter with the IDBI; and 

(c) the steps taken'- by Government ~o 
make available loans to the cooperati ve 
ap~, mUl$ of Kar~a~ka ? 

THE MINISTBR OP STAT! IN TBB', 
MINlSTkY Of PINANCB {SSRl JAMAR .. 
DHANA POOJARY): (a) to (c)~ References 
had been received from Government of 
Karnataka reiardiDI provjdina lO8fts to sOsne 
cooperative. spioning mins of Karnataka. TIle 
matter was taken up with IDBI. IDBI have 
repol'ted that in view of larse capacity already 
created in textile spiDD in, industry and also 
considering the fact tbat a number of 8ucb 
units IilSsisted by the iJ'stitUtiODS have Dot 
been performing well due to prolOllled 
demand recession, the institutions have 
decided not to take up any new IrOs$ root 
spinning projects for processing, for the time 
beina. 

Boostlna export of project aDd 
consultancy services ' 

3415. SHRI SRIBALLAV PANIGRAHI: 
Will the Minister of COMMERCE be pJeased 
to state: 

(a) whether Government have recently 
announced measures to boost the export of 
projects and consultancy services; and 

(b) jf so, tbe details in this reaard 1 

THE MlNISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
BRAHMA DUTn : (a) and (b). With a 
view to providing support to project exports 
and consulta'ncy services, it has been decided 
to 

(i) grant project assistance to the tune 
of tOper cent of the net foreign 
excbange earnings from the service 
portion of the contracts jn respect 
of industrial turnkey and civil 
construction projects as wel1 as for 
export of consultancy services; 

(ii) grant" Market Developtpent Assis-
tance for reimbursement of cost of 
bids for turnkey /constructioD 
projects and consultancy services on 
a grad uated scale for overseas 
markets; and 

(iii) arant enhanced rates of assistance 
on a graduated scale to consultancy 
organisations on the approvod 
recurring expenditure incurred for 
opening and operatiDI overseas 
offices. ." . 



Rewa" to bank em'ployee. 

3416. S'Hlll V~ TULSIRAM: Will the 
Minister of FINANCB be pJea'sed to state: 

(a) the number of cases in which rewards 
bave been gjven to bank employees for 
resi.ting dacoits/robbers from January to 
June. 1986; aDd 

(b) the total amount paid as reward 
during the said period ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) and (,b). Accor-
ding to available information an amount of 
Rs. 2,70 lakhs has been paid as reward in 
respect of two cases during the period in 
question. 

Credit Camp at Jadavpur 

3417. SHRI BASUDEB ACHARIA : 
SHRI PURNA CHANDRA 

MALIK: 
SHRI SATYAGOPAL MISRA: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether it is a fact that in the Credit 
Camp held at Jadavpur, Calcuta from 2nd 
to 6th June, 1986 loans were given to 
persons who never applied for such Joans 

, and to nlost who did not require such loans 
as reported in the Aajkaal dated 19 JUDe, 
t 986; 

(b) if so, whether Government have 
ordered an fllquiry jnto the matter; and 

(c) if. 60, the findings of th e inquiry? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) to (c). United 
Bank of India, the cenvenor hank for Statr: 
Level Bankers Committee for West Bengal 
bas reponed that it is not a fact ,rhat loans 
were given to persons who never applied for 
such Joans. However, it has bt"en reportrd 
that in one case a gWlrantor to the Joan 
applicant, 'was by mistAke Jlsked to attend 
the credit Camp. This WAS a genuine mistake 
which was sabsequcntly rcct'itied, by the 
c()bCCrned bank. 

Irrqularltles 'a' CbslHlDl Cllow" Draadl 
of s~t, Delhi 

3418. SaR) 'NARAYAN CHOUBEY: 
SaRI MANU( SANYAL : " 
PROF. MADHU DANDAVATB: 

Will the Minister of FINANCE be 
pJeased to state: 

(a) whether complaints of irreluJarities 
in the Chandni Cbowk Branch Delhi of 
State Bank of India have been received; 

(b) jf so, whether the said branch bas 
suffered a huge loss of about Rs. 1.50 
croJes due to the failure of some private 
firms; 

(c) if so, whether any enquiry bas been 
conducted into tbe matter and if so, tbe 
deta iIs thereof; and 

(d) the action taken ggainst the officials 
found involved '1 

THE MINISTER OF· STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJAR y) : (a) Yes, Sir. 

(b) State Bank of India has reported 
that it has fiJed a recovery suit against a 
private firm for Rs. 1.5 3 crores. The bank 
bas also reported that the matter being still 
sub-judice, the exact amount of loss wbich 
it may ultimately suffer cannot be assessed 
at this stage. However the process of recovery 
through a Receiver appvinted by the Court 
has started and already Rs. 6.18 lakhs bas 
been recovered. 

(c) and (d). State Bank of India bas 
reported that an interoal enquiry conducted 
by it in thjs matter did not reveal any 
malafide in the sanction and conduct of tbe 
arcount of the firm. 

Take over bid by non-resident Indians 

3419. SHRI BRAJAMOHAN 
MOHANTY : WiH the Minister of 
FINANCE be pleased to state: 

(8) whether Government are considering 
any steps to saf"8 l rard the inlerest of Indian 

. conlpiJoies against the takeover bids by non-
resident Indians; 
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. ,'(b)' tf 80, details tbereof; , 

(c) whether non-resident lodilUlS are 
'clamovdol for removal of' restriction of 
investment to the extent of five per ceot of 
boldine in any company; 

,(d) if so, the reaction of Government 
tbereto; 

(e-) the, steps Government have taken 
to 'guard against tbe ~tleration of black 
money in non-resident Indian investment· , 

(f) whether case!) of violatioo' of provi .. 
sions of fERA have been brought to the 
notice of Government in areas of NRI and 
foreign invest men t; and 

(s) if so, the details thereof '? 

THE MINISTER OF STAlE IN lHE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a\ and ~,b). In order 
to safeguard the interest of Indian (ompames 
against any possible takeover l1ids by non-
resident Indians, GO\f,;!nment have lmpo~ed 
an overall ceiling of five per cent up to 
which Non-Resident can make investment 
in equity shares/each series of convertible 
debentures of an Indian company under the 
potfolio Investment Scheme. 

(c) and (d). Some NRls have represcn(cd 
to the Government for removal of .fiye per 
cent ceiling on portfolio Investment However, 
Government have not agreed to make any 
changes in the existing Pulicy in this regard. 

(e) Regulations have been deSigned to 
ensure that black money is not generated in 
non-resident IQdian investmtnt. However, 
wbere there is violation of taxation laws by 
the NRIs regarding their investments in 
India, suitable action is taken against them 
under the relevant Acts. 

(f) and (g). There are a few cases of 
oon· resident Indian ousinessmen who have 
perbaps violated the provisions of the Foreign 
Exchange Regulation Act. The deta its of 
!bese cases cannot be disclosed in public 
Interest. However, Government will take 
appropriate action under the provisions of 
tbe I$w, 
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. 'I.port of tolDl 

3 4~O. SH1\ 1 RAM DHAN': Will the 
Minister of FINANCE be pleased t~ state: 

(a) whether it is a fact that Government 
ate importing coins because the cost of 
minting in India is higber; and 

(b) if SO~ steps beins'taken' to reduce tbe 
cost and attain self sufficiency ? 

THE MINISTER OF STATE IN THE 
M1NlSTRY,OF FINANCE (SHRt JANAR-
DHANA POOJAR Y) : ~8) Government have 
resorted to import of" coins to supplement 
domestic production. in view of the prevailing 
coin shortage situation. 

(b) Effective steps ate being taken in the 
Mints to ensure efficient cost control 
at every Sl(l~e. Production in the 
exis1 ins Mints at Bombay. . Calcutta and 
Hydersbad is also being st~pped up tbrough 
increase in number of working bours, intro-
duction of incentive !Scheme for higher pro-
duction and n:ptacement of old coining 
ple~~cs and addition of new coininp presses. 
Besi<.les. a New Mint at N01DA, U. P. is 
being Stt l'P with a capacity of 2000 mi11ion 
pieces rer ilnr.l!m, tc)be c()mmissiot1ed t-y 
1988. 

Non- pSlment of in('~m~ and wealth tax 
by Ministers 

3421. SHRI RAM DHAN: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Ministers iQ the Centre 
and States file their income tax returns 
regularly; and 

(b) if not, the number of those who 
have not filed their returns duting the last 3 
years an j the amount of Income Tax and 
Wealth Tax due from them as on 31.3.19861 

lBE MINISTER OF STATE IN THE 
MJNJSl R Y OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) and {b). Having 
r~gard to the large number of Central and 
State Mini:;ters, the information will bave to 
be gathered from the field formations spread 
all over tbe country which will take conside-
rable time and labour. Howoyer, if the 



IDformatkm h deslted abodt' any . particular , 
C..,tral Or' state Minister the lame can 'be· 
Collected and furnished. 
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eoaferenee 'Of lIttoral State. OD 
ludlan Ocean 

3422. SHRI T. BASHEER: Will the 
Minister of EXTERNAL AFPAIRS be 
pleased to state : 

<a) the present steps of the proposal to 
bold a conference of littoral countries Qf 
Indian Ocean regarding maintaining Indian 
Ocean as a zooe of peace; 

(b) the reasons for the delay in 
boJdi.o8 such a conference; and 

(c) the steps taken . by Government for 
moving tbe concerned countries for holding 
the conference? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFA1RS 
(SHRI K. R. NARAYANAN): (a) The 
recently concluded session of the Ad-Hoc 
Committee on the Indian Ocean adopted by 
consensus a draft resolution for consideration 
by the 41st UN General Assembly.- This 
requests the Ad .. Hoc Committ~ to complete 
preparatory work relating to the Conference 
on the Indian Ocean as a Zone of Peace 
during 1987, in order to enable the opening 
of tbe Conference not later tban 1988. 

(b) and (c). Certain countries in the Ad-
Hoc Committee have been insisting on 
bringing in issues extraneoua to the main 
focus of the Co·nfereace, viz, militarisatioo 
and presence of great powers in Indian 
Ocean areas. These and other related diffe-
rences have been used as a justification for 
repeated postponement of the Conference. 
India, bowever f continues to support the 
proposal and has voted consistently in favour 
of the original resolution 28/32 of 1 97 1. ' 
calliq for the establishment of the Indian 
Ocean as a Zone of Peace. 

. ' . 

NOI'IIlI for .~t.iaa 'eposla If .. public 

3423,' saR.I B. AYYAPU tumDY : 
WiU',tho Minister of FINANCE ·be pleased, 
to state ! 

(a) wbether any normt have been fixed 
for an the public sector undertak in .. as well 
a8 private companies for mobilising depoait, 
from the public; 

(b) steps taken to enforce unirormi,ty' ib 
tbe rates of interest on deposits by 'tbe public 
undertakings and rrlvate companies; 

(c) the tota] amount (if income tax 
deducted at source accrued on deposits for 
the period from 1 st April, 1985 to 31st 
March, 1986; 

(d) whether income tax deducted at 
source on interest is promptly credited to 
the Union Government; and 

(e) if not, tbe steps taken by the Union 
Government for prompt 'payment of ipcome 
tax deducted a t source ? 

THE MINISTER OF STATB IN THB 
MINISTRY OF FINANCE (SHRI JANAR.-
DHANA POOJARY): (a) The norms for 
mobilising deposits for the non-banking nOD-
financial companies have been fixed under 
tbe Companies (Acceptance of Deposits) 
Rules 1975 and Section S 8·A of the 
Companies Act 1956. 

(b) Rule 3(1) (c) of the Comapniel 
(Acceptance of Deposits) Rules only imposes 
a ceiling on interest rate of 1 5 per cent for 
acceptance of deposits by nOD-banking non-
financial campa·nies. Hence the question of 
enforcing uniformity in the rate of interest on 
deposits by the public Undertakings and 
private companies does not arise. 

(c) The total amount of income tax 
deducted at source is as follows : 
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020.C~fporatioft T •• , 02 t",lflCome .. Tu 
~ ....... ----------,.........,.,. -_._--------
Piptres Fiaures as 
.. per General Total 'per CCA/ Gener·al Total 
CCA/ T.D.S. CSDT T. D. S. 
CaDT Account 
Account 

---
(Rs. in crores) 

1,,. Deduction from iott. 
on 'IOC\lritiel un40r 
Sec. 193' of I. T. Act 
1961. 

234.~S 23.55 58.tO 77.67 216.70 294.37 
(upto (upto 

~', Deduction from Intt. 
payment other tban 
Jott. on securities 
uDder Sec. 194-A of 
I. T. Act, 61. 

122.93 

3/86) 

122.93 

3 .. 86 

117.15 0.03 117.18 

----------------.. -----------~'~ ............. _........ ..... ' 

These fig,ures are provisional 

Cd) It cannot be categorica11y confirmed 
whether the Income-tax deducted at source 
from interest is promptly credited to the 
Ceptral Government or not, because it is the 
duty of a person deducting tax to credit tbe 
same to the account of the Central Govern-
ment with in the prescribed time 

(e) In ordor to safeguard the interest of 
revenue Section 20 1 of tbe I. T. Act rrovides 
that If the principa I Officer or the Company 
of which he il tbe principal officer after· 
dedoctinllt tax f&ilA to pay tbe same to the 
Cftdit of the Central Go\'ernment he shall 
be deemed to be an aSge~see in default in 
respect of tbe sa.id tax. The said 
section further provides that the said person 
shall be liabJe to pay simple interest at tbe 
rate of 15 per cent per annum on the amount 
of such tax. The tax so deducted and the 
ill.est payable there on shall be a charge 
upon al1 the assets of the person or tbe 
company. as the case may he. According to 
Section 221, when an as~ssee is in default 
or i8 dee'med to be in default be sban, in 
addition to the amount of arrears and the 
amoont 'of interest payable tbereon, be lie hIe 
to pay pena1 ty al'o. These provisions witt 
ensure tbe prompt f)aymen't of the dues to 
the C~ntr.l 09vcrDlllept, 

Lice~e ror manufacture or 
Vi!;cose fibre 

3424. SHRIMATI JAYANTI PATNAIK : 
Will the Minister of TEXTILES be pleased 
to state: 

(a) whetber Government have granted 
further licences for tbe manufacture of Viscose 
fibre; 

. (b) if so, its impliC,ation on price front 
and on spinning mills; 

(c) Dumber of manufacturers of Viscose 
fibre in the country; 

(d) whetber Government have a proposal 
to expedite the creation of fresh capacity for 
the manufctcture of Viscose staple fibre in tbe 
country; and 

(e) if SOt the steps takt"n in this matter '1 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI kHUR-
SHID ALAM KHAN): (a) to (e). There are 
at present 7 units with licensed capacity for 
manufacture of viscose Staple fibres. In order 
to increa!e tbe availability of fibres at reaso~ .. 
able prkes to meet the projected requirements 
of spinning mills, Government have from time 
to time j!;sl:1~d ~ettcr's <?f Illte~~ fQ.t fre.h 
capacity, 
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EXPort or wlaeat to NertII K_ . 
3426~ SHR.tMATI JAYANTI PATNAIK: 

Will tbo Minister of COMMERCE be pleased, 
to state : 

(8) whether North Korea pro,posos to 
import. wheat from India; 

(b) if SOt the quantity of wbeat proposed 
to be exported; 

Cc) whether afty agreement bal been 
signed between North Korea and India for 
that purpose; and 

(d) the steps proposed to be taken to 
increase the export of wheat? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SaRI 
BRAHMA DUTT): (a) to (c). Agreements 
bave been signed by the Minerals and Metals 
Trading Corporation (')f India for export of 
t.OO,OOO tonnes of wheat to D. ·P. R. Korea. 

(d) The Stale Trading Corporation of 
India Ltd., aDd Minerals and Metals Trading 
Corporation of India Ltd. are exploring tbe 
possibilities of exporting wheat as part of 
special trading arrangements. 

Development caDlPS organised by 
Bank of ludla 

3427. SHRIMATJ JAYANTI PATNAIK: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether Bank of India has been 
organising development camps in different 
States; 

(b) if so, tbe number of development 
camps organised by Bank of India in Orissa: 

I 

(c) the purpose of organising such camps; 
and 

(d) the reasons to such camps? 

1'82 MINISTER OF STATE IN THE 
MINISTRY OF pI-NANCe' (SaRI lANA-R-
DHANA pOOJARY): (a) aad (bl. Balik at 

I 

India bas reporteiJ that'they lllve '*0 orp-
ni$lng credit camps 'm varioui State. 10 tbo 
country. In. tbe State, of Orissa these campI 
'are' also known as development camps~ The 
blok bas already oraanIsed one such camp 
on 3rd June, t 986 at Badjore village detr 
BARIPADA .in Mayurbhanj District of 
Orissa. 

(0) and (d). Credit cablps are o'rpDised 
by Public Sector Banks as a part of overatt ,. 
moasures to increase the ftow of credit to 
weaker sections and to motivate tbe eUaitife 
beneficiaries for taking up small productive 
ventures with the help of bank finance. ' 

(Trans/at Ion] 

KaiJash·Mansaro'er route 

3428. SHRI BARISH RAWAT: Win 
the Minister of EXTI:RNAL AFFAIRS be 
pleased to state: 

(a) tbe amount spent by Government for 
jncre~sin8 the facilities on KaiJash .. Mansarover 
route since its reopening; 

(b) whether he is aware that this route 
is still extremdy difficult and inconvenient; 
and 

(c) jf so, tbe steps proposed to be takeD 
, by Government to make it a more convenient 
and easy route ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. R. NARAYANAN): (a) Tbe 
rcq ubite information is beina collected from 
various agencies and will be laid on the table 
of the House in due course. 

(b) Altbough some hardship is still evi-
dent. Government ,is taking every feasible 
measure to make the Yatra as comfortable 
as possible. 

(c) Government is taking steps to im .. 
prove accommodation and other fac.iJilioa fot 
Vatris enroute. Yatris are provided .with 
wireless, medical and security cover enroute 

, as well as air avacuation faciUU*s for tho 
seriously ill. 
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'~A#9. SHR,l HARtSH RAWAT: Will 
, tho Mf~or of FINANCE be pteued to 
ltato : 

(a) the DameS of the places (0 PJtboraprb, 
dittrict in Uttar Pradesh where the State Bank 
of lodia" carried out survey to open its 

"branches and the names of tbe places where 
the branches of the bank are proposed to be 
opened as a resat, of this survey; 

(b) whether branches of the bank have 
been ope,ned at any of the proposed places 
durina the past one year; and 

(c) if so, the names of such places and 
the time by which brancbes are likely to be 
opcaed at the remaining places? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (8) to (c). Reserve 
Bank of Jodia (RBI) has reported that under 
the current branch expansion programme for 
1985-90, tbe followins centres were identi-
fied by the Lead Bank Group and finalised 
by tbe Government of Uttar Pradesh for 
opening bank branches in Pithoragarh· 
Dilnict: 

1. Baluwakot 
2. Tawaabat 
3. Baram 
4. Guma 

S. Jakbpuram 
6. Paleta 
7. Madmanle 
8. Cbabaj (Duni) 

9. Seragbat 
10. Bankot 
11. Jorasi 
12. Chaumel 
13. Bardakhan 
l4. Kviti 
IS. Madkot 
16. Bao.tabaadb 
17. Pansu 

18. Chaudmaay. 
19. Dhunas~at 
20. Bhinarada 
21. Pipli 

'22. Mowani 
23. Bbaaichaura 
24. Narayan Naaar 
25. Dialicbaud 
26. ChaIt hi 
27. Amodi 
28. Sukbidhang 

The allotment of eligible centres would 
be made to ban,ks by Reserve Bank of India 
as per the norms laid down in the current 
branch licensing policy. It is, . therefore, not 
possible at this stage to indicate the names 
of tbe places where bank branches arc likeJy 
to be opened and like)' date of opening such 
branches. 

[English1 

Fixation of efficiency norms for 
allowing increases 10 administered 

prices 

3430. SHRl BALASAHEB VIKHB 
PATIL : Will the Minister of FINANCB be 
pJeased to state : 

(a) whether the task of fixing efficiency 
norms for allowing increases in administered 
prices is proposed to be entrusted to an 
appropriate public agency by Government; 

(b) jf so, the details thereof; 

(c) whether tbe new policy in this regard 
Is likely to provide for some corrective 
measures to deal with inefficiencies in the 
public sector; and 

(d) if so, the details thereof '1 

THE MINISTER OF STATB IN THB 
MINISTRY OF FINANCB (SHRI JANAIl-
DHANA POOJARY): (a) to (d). A discus-
$ion pa.per 00 administered price policy has 
been tabled in the botb tbc ·House$ of Padia· 
tnebt on 4.8.1986. 
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'431. SHR.IMATIOBSTA MUKHBk· 
JBJ,3 : Will the Minister of FINANCE ~ 
pleased to state : 

(al whether it i8 a fact tbat Government 
bave relaxed tbo Dorms reprding the ceiling 
on royalty or lumpsum payments to foreign 
collaborators; and 

(b) if 80, th~ details and reasons tbere .. 
for? 

THB MINISTER OF STATE IN THE 
MINISTRV OF FINANCE (SHRI lANAR-
DHANA POOJARY): (a) and (b). No such 
relaxation .in tbe Dorms bas been made. 
However, higher payments are considered on 
merits 00 a case to case basis. 

MODVAT coUeetioDS 

3432. SHRI SATYENDRA NARAYAN 
SINHA: Will tbo Minister of FINANCE be 
pleased to atate : 

(a) whether the officials of his Ministry 
havo held several workshops and other discus-
sions with the manufacturers regarding the 
working of MODVAT Scheme; . 

(b) if 10, the results thereof; 

(0) whether MODVAT collections so far 
appear to be better than the previous excise 
duty scbemes it replaced; and 

(d) if 80, details tbereof ? 

THB MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR· 

. DHANA tOOJAllY) : (a) and (b)4 PoUowiDa .. 
the itatroouctioD of MOD VAT 'in this yo"r'. 
Budaet. officers of tbe csse have part.ici-
pated . in . several work,bops on the lubjec, 
bold by the Collectors of Contra I Bxcite and 
Customs as well as by the industry and clari-
fied the various aspects of the Scheme. 

(c) aDd (d). The MODVAT Scbeme 
allows for credit of tbe duty paid OD a wide 
variety of inputs used in several final products, 
whereas under the earlier scheme of proforma 
credit, the benefit was restricted only to a 
few commodities. The excise duty rates 
applicable to the finaJ products covered undet 
the MODVAT Scheme bave been so revised 
as to ensure tbat the effect of MODV A T on 
revenue is, by and larae, neutral. 

Amount spent on rene'VatioD of ofllce 
and guest house of Central Silk Board 

3434. SHRIMATI BASAVARAJES-
W ARI : Will the Minister of TEXTILES be 
pleased to state : 

(a) the total cost for the renovatjon with 
interior decoration of the Office of Central 
Silk Board and other guest houses connected 
with the Board in Bangalore for tbe last 
three years; and 

(b) the details thereof? 

'tHB MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI KHUR-
SHID ALAM KHAN) : (a) The total expen-
diture incurred was Rs. 24,45,395. 

.(b) Details of expenditure incurred during 
tbe last three years arc as under: 

(i) Interior decoration of Board's office at M. O. Road. 
(ii) Interior decoration of BOard's office a Mysugar· 

Commercial Complex; J. C. Road. 

Rs. 1,65,257.00 

Rs. 13.02,805 .. 00 
Rs. 2,85,811.00 
Its. 3,82.522.00 

(iii) Eloctrical fittings at JC Road, Office 
(iv) .Furniture for the above office. 
(v) Details of expenditure on Board's Guest House at 

Indira Napr, Bansaloro : 
8. Fumitare &. Bqu.ipments 
b. Electrical items luch as air conditio~ers, rerri .. 

. prator t etc. 
e. Kitchen Ware 

Rs. 2, t 2,000.00 

Rs. 68,000.00 
RI. 29.000.80 
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. lee to "UZI Fit :IIleHee 
3436. SH'aIMATI BASAVARAJE-

3435. SHRIMATI .BASAVA1\AJES- SWARI: Will the Minister of COM,MBR.¢E 
WAltl: Will the Minister of TEXTILeS be' be pleased to state: 
pleased to state : 

.(a) the total estimated lOIS due to the 
UZl Fly menace to the ,mulberry plants in 
KArnataka State since 1981 upto 19,85; 

(b) the fall (percentage) in productivity 
per hectare; and 

(c) steps taken by Government to do 
away with UZI Fly menace. ? 

THE MINISTER OF STATE OF THB 
MINISTR.Y OF TEXTILES (SHRI KHUR .. 
SHID ALAM KHAN) : (a) and (b). UZI Fly 
affects ailkworms/cocoons and not mulberry 
plantation. During 1981-82 to 1985"86, 
due to UZI Fly infestation, the fall in cocoon 
production per hectare and percentage there-
of was as under : 

Year 

1981-82 
1982-83 
1983-84 
1984-85 
1985-86 

Fall in produc-
" lion per hectare 

(kgs.) 

56 
55 
32 

16 
7 

% fall in 
production 

20 
18 

10 
S 
2 

(c) The steps taken -to contain UZI in-
festation include : 

(1) Supply of wiremesh and HOPE nets 
to sericulturists. 

(2) Installation. of hot air driers iu 
. major cocoon markets. 

(3) Application of levigated China clay 
on the body of silkworm before 
mouDting. 

(5) Conducting ,of experiments/field 
'trials Cor application of Chemicals 

, like Dimillin, Benzoic Acid, etc. 

( 4) Educating tbe scriculturists about 
tbe methods to control U Zl Fly 
menace .. 

(a) the total production. of coffee in tbe 
country; 

(b) the percentage of coffee produced by 
Karnataka: 

(c) whether it is fact that thete has been 
decline in the production of coft'ee in recent 
years; and 

(d) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
BRAMHA DUTT): (a) and (b). The total 
production of coffee and Karnataka's share 
in it during the last five years was as 
under: 

Season 
(July.June) 

1981- 82 

1982 .. 83 
1983-84 
1984-85 * 
1985-86* 

* Provisional 

Tolal 
Production 

J ,50,000 

1,20,952 
L05~OOO 

1,95,800 

1,20,000 

Percentage of 
share 0/ 
Karnalaka 

67.9% 

77.8% 
75.6% 
72.6% 

68.6% 

(c) and (d). Coffee crop is cyclical in 
nature. Therefore production fluctuates from 
year to year. Besides, the behaviour of the 
monsoon affects production. 

Development of 'Nayyar Dam' as tourist 
. centre in Kersla 

3437. SHRI A. CHARLBS: Will the 
Minister of TOUR.ISM be pleased to state: 

(a) whether ther~ is a proposal to develop 
'Nayyar Dam' in Kerala as a tourist centre; 
aod 

(b) if so, the details thereof? 

THB MINJSTBR Of STATE IN THB 
MIJSISTB. Y OF TOURISM (SHlU 
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$ONTOS,H W»IAbl DSV} :,' '(a), ,.act, (b)., 
The Ministry of Tourism bee rceceived, frolxl 
the Government of Kerlla 8 proposal for 
purchase of'" mini buses to be used' in the 
P'rsmbJ Kulam Wild Life Sanctuary and 
Nayyar Dam Area.· The State Government 
bas been asked to submit cel tain details wbich 
are still awaited. 

Flttina of electronic time loek system 
In baDks at Pune 

3438. SHRI LAKSHMAN MALLICK: 
Will the Minister of FINANCE be pleased to 
state : 

(a) whether Government have decided to 
fit a new 'electronic time lock system· which 
would prevent anyone from opening the 
strong room of banks for an hour at the 
press of a button in banks at Pune; and 

(b) if so, the dets its thereof? 

1 HE MJN1STER OF STATB IN THE 
M1NISTRY OF FINA1:'l CE (SHRI JANAR-
DEANA POOJARV): (a) and (b). Govern-
n',ent had C()flf.titutcd a High Po\\er Working 
Group to examine security arranBeme1'ts in 
Banks and to ~ugcest further measures for 
~fTengthening the ~ecuTity arrangewents in 
banks. The Working Group had, inter plia 
recommended introducfion of time lock 
devices by banks to permit opening of vaults 
only at the pre·set tillIe. The report of tbe 
Working Group has been sent to al1 pub1ic 
sector banks fOT implementing the recommen· 
dations contained therein, No separate 
decision for fitting Uelectronic time Jock 
system" by banks in Pune only bas been 
taken by Government. 

O~nlng of bank branches In Orissa 

3439. SARI LAKSHMAN MALLICK: 
SHRJ ANANTA PRASAD 

SETHI: 

Win the Minister of FINANCE he plf'3sed 
to state: 

(a) whether Government of Orissa have 
approached the Union Government for open .. 
ing more nationalised banks branches in 
that State during the current financial :year; 
and ' 

.(b). Jf '9, ,t,be, ,~n of Union Oovom ... , 
ment thereto? 

THE MINlSTBIt OF STATE· IN THE 
MINISTRY OF FINANCE (SHRI JAN.AR. .. 
DHANA POOJAR Y): <a> and (b). Under 
the Branch Licensing Policy for t 985 .. 90. 
the task of identifyinl potential srowth 
centres requiring banking facilities has been 
entrusted to the 9roups st:t up for the pur-
pose by the Lead Bat'ks, The lists of identi-
fied centres are then required to be finalised 
by the State Government and forwarded to . 
the Reserve Bank of India (RBI) for its 
consideration for issue of licences for opening 
bank offices in accordance with the Branch 
Licensing Policy. RBI has reported that tbe 
Jists of identified centres for opening branches 
in various districts in Orjs~a wtre received 
in two instalments jn February, 1986 and 
May, 1986. RBI has also reported that 
allotments in respect of 15 centres included 
in the list received in February J 1986 have 
already b~eD made and the eligibility of the 
centres included in the list received in May. 
1 986 is under ~crutjny and allotment of 
centres V ould be n·lcH~e ac,ording to the Dorms 
hdd down in the curre Co t Bra flC h Licensing 
Policy. 

Public debt of Government 

3440. SHRI BHATTAM SRIRAMA 
MURTY: 

SHRI E. A YY APU REDDY: 

Will the Minister of FINANCE be pleased 
to state: 

(a) the public debt of Union Government 
at the end of March, 1985 and its estimates 
by March, 1 987; 

(b) the proportion of the Public debt to 
the national income in the year (i) 195 1, 
(ii) 1978 and (iii) 1984- 85; and 

(c) the results achieved in the direction 
of curbing wasteful and unproductive ex-
penditure during the previous and the current 
year? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITU~E 
(SHRI B,. K. GAD,HV): (a) Tbe boC'k, 
value of public debt at ,at the end of Marcil. 
1985 was.,Rs. 7S.t74 crolts. while at tbe 
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1.01.. S 91 crorcs. 

'(b) Tho Public debt in, 1951-$2, 
1"918-19 and 1984-85 as per ,Accounts. 
cOtUpare 'with the Na~ioDal Income in those 
year. as follows: 

Year 

19$1-.52 
1978 .. 79 
1984·85 

Increase in 
public debt 
during the 

ytar 

-9 
1243 
9812 

@ Provisional 
* Quick. 

estimates. 

(Rs. crOf.') 
National Perce,,-
Incomt tage 

9,500 .... 
87,058 @ 1.4 

' 1,88,459 • 5.2 

(c) AU items of non plan expenditure are 
subjected to close scrutiny and only essential 
,and unavoidable expenditure is allowed to be 
incurred. The results achieved in the etJ:orts 
to contain expeodHure are reflected in the 
Revised estimates for the last year and 
Budget estimates for the current year. 

Indo-French agrf'cment on transfer of 
bigh technology 

3441. SHRI V. TULSIRAM ~ Will the 
Minister, of EXTERNAL AFFA1RS be 
pleased to state : 

(a) whether Governrn-ent of France has 
agreed to the transfer of hjgh technology to 
India; 

(b) if so, the details of tbe agreenlent 
reacbed between the two countries; 

(c) the fields in which this bi"h techno-
logy will be utilised and the time by which it 
win be provided; and 

(d) to what extent Indian technology wil1 
improve further as a result of induction of 
French high technology? 

.,THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL, AfFAIRS 
,(SHal K. It. NARA. YANAN) :' (a) No 
Sir. 

"" "," "j' 
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. (b). to -(d). Does .801:.n... ' 

. MJ,rltfon of Indian .atlOllAl. froa 
Soutb Aftka 

3442. PROF. NIRMALA, KUMAR.I 
SHAKTAWAT: Will the Minister, of 
EXTERNAL AFFAIRS be pleased to 
state: 

(a) whether it is a fact that Indian 
nationals are leaving South Africa to other 
Countries; 

(b) if so, the reasons thereof; 

(c) the number of Indian nationals mil-
ra ted so far; and 

(d) the countries to which they have 
migrated '1 

THE MINISTER OF STATE IN THE 
MIN2STRY OF EXTERNAL AFFAIRS 
(SHR J K. R. NARA Y ANAN) : ,(a) to (d). 
The Government t~as seen newspaper reports 
of people of Indian origin and other coloured 
families in South Africa migrating to countries 
such as Australia. As India does Dot have 
any kind of contact with South Africa. it is 
difficult to ascertain as to how many families 
are involved and the exact reasons for their 
migration. However. tbis Ministry is in 
touch with our Missions in tbe neighbouring 
countries to ascertain the actual position. 

Violation of FERA by Reliance Textile 
Company 

3443. SHRI N. VENKATA RANTAM : 
SHRI PRIY A RANJAN DAS 

MUNSI: 
SHRt NARSING SURVA· 

WANSI-II: 

Will the Minister of FINANCE be pleased 
to state: 

(a) the . number of violations under 
Foreign Exchanlc R.egulation Act committed 
by the Reliance Textile Company and the 
amount involved: and ' 

(b) the action taken or beina takeD 
qsinat tho Company? 



Ta~ MlNlSTBll OF STATE IN THB 
MINISTRY OF FINANCB (SHRI JANAR· 
DHANA POOJAR. Y) :' (a) No case for 
violation or the Fore ian ExcbanBo R.eButatioD 
Act asainst Reliance Textile Company bas 
boon htvestilatOd by the Directorate of 
Eo(or.cement (FBRA). 

(b) In view of <a) above, question does 
Dot arise. 

DlscODteatmeDt amongst baDk employees 

3444. SHRI G. M. BANATWALLA : 
Will the Minister of FINANCB be pleased to 
state: 

(a) whether Government are aware of 
'the stir and discontentment among bank 
employees, including their proposal to observe 
a bandb all over the country; 

(b) if so~ the cause'l for tbe same and 
tbe demands of the bank employees; and 

(c) the rcaction of 9overnmeot thereto ? 

THE MfNISTER OP STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR· 
DHANA POOJAR Y): (11) to (c). It is not 
quite clear·which particular stir the Hon'ble 
M. P. has in mind. In view of this it is not 
possible to confirm or deny the question. 
However sUSlgestions received from all areas 
including employee's unions are examined and 
decisions taken on merit. 

{Translation] 

H. R. A. to Central Governm~Dt 
employees in Ranikbet 

3445. SHRt HARISH RAWAT: Will 
the Minister of FINANCE be please to state: 

(8) whether Government are aware of 
the fact that the Central Government emplo· 
yees workins in Ranikhet (Uttar Pradesh) 
are Dot paid House Rent Allowance while 
those working at BbawaIi (Uttar Pradesh) . 
are paid 'House Rent Allowance inspite of 
the fact that both these places are situa ted 
at the aame altitude; 

(b) whether Government have received 
any memorandum teprdiol payment of 

Jl(r.lttl:II AllNl!fs 

House Rent Allowance to tbe Central 
(Jovernment employees working at B.an~kbet; 
and 

(c) if so, tbe dtc.ilJon taken tbereoa ? " 

THB M1N1STER OF STATE IN THE· 
DEPARTMENT OF EXPENDITURB (SHR! 
B~ K. GADHVI) : (a) to (c) House Rent 
Allowance at specified rates is admissible to 
Central Government employees only in those 
cities which are cla~sified for .the PUlPOS, on 
tb" basis I of their p()pul~tion. However, 
HRA to the Central' Government emplo)ees 
posted at certain hHl stations includioJ 
Bhowali is being paid under special orders 
purely on ad hoc basis. Representations were 
received by the Government for ,rant of 
H. R, A. to Central Go'vernmcot employees 
po\teJ at few other hill stations including 
Ranikhet. A Final d~cision could not be 
taken on the propJsal as. in the me:lntime 
setting u;> of 4th Pay Cotn'nission was an-
nounced. The reco:nmendations of the 4th 
Pay Commission have sin:e been received 
by the Goverement. The 4th Pay Commis-
sion ha~ recommended, inter-alia, paymen, 
or H. R. A. to Central Gov~rnment emplo· 
yces working in unclassified places also. 
Ranikhet is covered under this recommen-
dation. Howcver, the recommendations of 
the 4th, Pay Commission arc und~r examina-
tidh of the Government •. 

{EngU,fh) 

Production and export of marine 
products 

3446. SHRI LAKSHMAN MALLICK: 
Win the Minis'ter of COMMERCE be 
pleased to state : 

(a) the targets fixed for production and 
e'lport of marine products during the last 
three years; 

(b) the details regarding the proposed 
central schemes ,and Centrally sponsored 
schemes with C'utlay thereof in the Seventh 
Five Year Plan to meet the targets; and 

(c) whether there bas been ,increase in 
marine and' inl!}od fish production in the 
country. and if so, the. annual growth rate 
during 'the Sixth Plan pcriod,against the 
tarset fix.ed ? 



THE, MINIS 1 ER (>P STATB IN THE 
MINJSTll Y OF COMMERCE ~HR.l 
BRAHMA Dum: (a) Taratts or produc-
tion 4Gd ,.ports of marine producti rOT last 
three years are as follows : ' 

PrrxiuCJ/OIt 

f,ar Marin' Inland TtUDl 

1913·84 17.13 11.80 28.93 

1984 .. 85 11.50 12.09. 29.55 
1985 .. 86 t9~OO 11.00 30.00 

Expo,t Targets 

Year (21]. (Tonne,) Value (Rs. era.) 

1983·84 

1984·85 

1985 .. 1.6 
(Revised) 

850()() 
93800 

86550 

360.00 
400.00 

'402.68 

Cb) The details of Ccnlral and CentraUy 
Sponsored Schemes with oullay thereof in 
thc Seventh Five Year Plan is given in the 
statement below. 

(e) Yes, Sir. Fish Production during tbe 
6th Five Year Plan bas registered an annual 

. growlh rate of 3.1 per een t • • 

Statement 

Scheme-wist break up n/lhe Seventh 
Five Year Pfan outlay in ,espect of 
Celttral. and Central'y Sporuor,d 

Scl'fmel Relating to Fisheries 
Seclor 

(Rs. in ·lakhs) 

S1. Name of the scheme Revised Appro .. 
No. ved Seventh 

Plan Outlay 
1985~90 

2 3 

J, Central Sector SCbeme 

J. Fis"ery Survey of I~dja. 2425.00 

2. Inttgr8led Fisheries Pro .. 
)ect. 10().OO 

1 

3. Contral 'Instituto of 
Fisheries Nautical & 
Bl1IineeriDI'Trainiq. 

. 4. Central Institute of 
Coastal :.EnainccrlD8 for 

, Fisherios, 

S. (a) Trawlec De'Velop" 
ment Fund. 

(b) Building of Woo .. 
den HuH Trawler. 

6. (a) Project Preparation 
aDd strensthcnins 
of Technical Wing 
at tbe Centre and 
Technical Wing of 
Stat~ and U. Ts. for 
survey Investigation 
and Conservation. 

(b) Training/Seminar/ 
Workshop etc. 

7. (a) Fhbing Harbour 
fa.cilities at Major 
POrts. 

(b) Construction of 
Dry Dock. (C. S.) 

(c) Development of 
Botanical Garden 
(C. s:) 

8. Enforcement of Mari-
time Zones of ,India 
Act. 

9. Development of Inland 
• Fi!heries Statistics. 

10. Rasttiya Mats),a Nigam 
(National Fisheries De-
velopment Board). 

11. Cost Harvest Support 
to Fisheries Develop .. 
ment. 

700.00 

75.00 

9400.00 

30.00 

160.00 

50.00 

1700.00 

Nil 

80.00 

500.00 

Nil 

To~J (Central Sector Schemt:) t5840.0~ , 



.... ' 
,"'~,I 

(R.I. In I_hi) 

81. Name of the Scbemo 
No. 

Revised Appro" 
ved Sovetltb 
Plan Outla, 

1915-90 

II. Ceatral~J Spoalorect· Scbemes. 

12. Infrastructural Develop-
ment for Fisb Seed 
Production. 

13. (a.) Development of I 
Aq~cultur~ (FP .. I 
1)j\·I) , I 

(b) Inland Fisheries I 
Project with World I 
Bank Assistance I 
(FFDA- II). I 

14. Development of Reser-
voir Fisheries. 

1 S. Development of Dere-
lict Water bodies and 
utisiation of organic 
waste for Aquaculture. 

16. (a) Fishing Harbour I 
Cacilities at Minor I 
Ports. I 

(b) Establishment of I 
Industrial Estate. I 

17. Brackish Water Aqua-
culture. 

18. Introd\lction of Beach 
Landing Craft and up .. 
gradation of small mec-
hanised sector. 

,"'elf.r. Scheme. for Fishermen. 

19. National Welfare Fund 

550.00 

1SS0.00 

400.00 

165.00 

1900.00 

500.00 

300.00 

fo,r Fishermen Society. 4QO.00 

20. Group accident Insura-
nce Scheme for Active 
Fisbermen, 1 50.00 

Total (Centrally Sponsored ----
Schemes) 5915.00 

Orand' Total (Central & Cen- ---
, trally Sponsored Schcmos) 217 3S. 00 ' 

C. S. -Centrally Sponsored Scbem~. ' 

Aare.eat 'or .. apart of ,,_t ".,.' 
lodla.by' USSR 

3447. SHRI 'PR.AKASH V. PATIL: 
Will tho Minister ofCOMMERCB be pleased 
to state ': 

(a) wbether tbe Soviet Union hal &arced 
to import wbeat fro'm India; 

(b) if so, details of tbe agreement with 
regard to quantum, price etc; 

(c) whether similar orders have been 
bagged for export of wheat from other 
countries; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMBRCB (SHRI 
BRAHMA DUTT) : (a) and (b). A contract 
was entered on 9 .. 4· I 985 between the Food 
Corporation of India and Exporkbleb. 
Moscow, for expOl t of S lakh tonnes of 
wheat to USSR. The oontract was conclu-

... ded at the then ruling international prices. 
The total quantity shipped against this con .. 
tract so far is 2.07 lakh tonnel. 

(c) and (d). Agreement have deen ente-
red into for export or -1,00,000 tonnes of' 
wheat as commodity loao to Vietnam and 
for sale of wheat of 30,000 tonnes' to Nepal; 
50,000 toooes to Jordan and 1,10,000 
tonnes to D. P. R. Kor~a, Further negotia-
tions are in progress. 

Theatre Festivals Abroad 

34,48. SHRI BALASAHEB VIKHE 
PATIL: Will tbe Minister of EXTERNAL 
AFFAIRS be pleasd to state : 

(a) how many theatres have been- sent 
abroad during the last two years to take 
part in the Theatre Festivals; 

(b) the amount Government have spent 
in that regard; and 

(c) whether Government propose to 
continue the practice ? 

THE MINISTER OF STA1~ IN THE. 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI' K. R. NARAYANAN): (a~ Seven 



Wrltt.If '''''',, IdJOUST ,8., t .'.," 

tllea:tfe 'PODPS wert"HDt abrQld, 4uriaa tbe 
laat two ),Olrs. 

(~), Ils. 12,49,140/'" 

(c') Yes, Sfr. 

IJfienIea .r ,.... allocated for 
flood alid droulld relief 

3449. SHR) BRAJAMOHAN 
MOHANTY Will the Minister of 
FINANCE be pleased to state: 

<a) Whether Union Government are 
aware of. the large scale diversion of funds 
allocated for flood and drought relief during 
tbe last four years by some SUites and Union 

. Territorie$; if so, the details thereof; 

(b) whether Comptroller and Auditor 
General has found some irregularities and 
if to, tbe details thereof; and .' 

(c) tbe action Governmen t propose to 
ta'ke for violation of the norms 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPEN DITURE (SHRI 
B. K. GADHVI): (a) Government of India 
is not aware of larae scale diversion of funds 
allocated for floods and drought relief 
during the last four years by some States! 
Onion Territories. 

(b) The Comptrol1er and. Auditor 
General of India has not reported in any of 
his Reports large scale diversion of funds 
for fiL)ods and drought relief during 1982 .. 86 
so far. 

(c) Does not arise. 

F ... acial a8.lstaDce· to cooperative.' 
.,I08lna mills lD Kefala ' 

3450. S'HAI MULLAPPAU"Y R.AMA~ 
CHANDR.AN:Will tbo Minister of TBXTJLBS 
. be pleased to' state : 

(a) the financial assJstance liven to 
.different cooperative spinnioa mills in Kerala 
during the last tbree years, year-wise; 

(b) the partIculars of tbe milJs and the 
amounts paid to each of them; 

.(c) whether Government have prescribed 
guidelines to the mills to ensure profitability 
and productivity; 

(d) if so. the details thereof; and 

(e) the measures adopted by Government 
to revive the sick cooperative spinning mills 
in Kcrala ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRt 
KHURSHID ALAM KHAN) : (a) and (b). 
A Statement is given below. 

(c) No, Sir. 

(d) Does not arise. 

(e) Regular monitorins visits are under-
taken by officers of the Government/National 
Cooperative Development Cooperationj All 
India Federation of Cooperative Spinning 
l\<1 ills Ltd; and Financial Institutions like 
Industrial Development Bank of Indja, 
Industrial Finance Corporation of India for 
reviewing the working of assisted cooperative 
spinning mills and for sUl8esting measures 
for improving their performance. 

Statement 

(Rs. In lakhl> _____ ~_~ ____ ~ __ . J._'. __ _ 

Name of the Unit 1984 .. 85 1985 .. 86 

Share capital Loan Share capital Loan Share capital Loan 

-
1 2 3 4 5 (; 7 8· 

I. Cannaridre Coop. 7.1 (i Nil 20.0 30.0 Nil Nil 
Spinning MilJs 
Ltd. 
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1 . 3 4 s 7 8 

2. Malappuram CoOp. 
) 

.SpinniDl Mills 30 .. 31 25.0 3.0 7.0 1.0 21.0 
Ltd. 

3. Qullon Coop. 
SpiDnilll Mills 36.0 Nil 7.0 10.19 Nil Nil 
Ltd. 

4. Trichur Coop. 
Spinniog Mills 25.0 S.O 50.0 70.0 1.0 1.0 
Ltd. 

S. Alleppey Coop. 
Spinning Mills Nil Nil 20.0 30.0 1.0 1.0 
Ltd. ' 

--_._------------ ._.,..---'",,_ .• _--- --~ --- ,_ .... '. __ . - _ ... _ ._,--------_ .. _._- ---_ ... _._---

Simplification in small savings 
schemes 

3450-:-A. SHRI K. V. SHANKARA 
GOWDA: Will the Minister of FINANCE 
be pleased to state : 

(8) whether the small savings schemes 
operated by the Department of Posts bave 
been considers bly simplified on tbe recom-
mendations of tbe Department of Administra-
tive Reforms; 

(b) if so, the main changes made to 
simplify the schemes; 8 nd 

(c) to what extent these measures will 
encourage people to open niore accounts 
under the small savings schemos in the 
Department of Posts? 

, 'r, 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
D.HANA POOJAR.Y): (a) Yes, Sir. 

(b) The maio' chanaes made to simplify 

of legal proof of succession in the 
case of a depositor in small savioas 
schemes who dies without making 
any nomination, has been raised 
to Rs. 20,000/ ... 

(ii) Depositors of five year. Recurring 
Deposit can prema turely close their 
accounts after one 'year of opening 
the account without having to 
furnish any reason .. 

(iii) Premature withdrawal from Post. 
Office Time Deposit will l?e permit-
ted after lix months of opening of 

. the account witholit tbe depositor 
baving to assiin any reason. 

(iv) The procedure of field enquiries by 
the Post Office officials for prema-
ture clo~ure of Post Office Cumula-
tive Time Deposit accounts with 
balance upto Rs. 10,000/- bas been 
dispensed with. 

tho. small savings schemes aro tbe fOJlOWJDI : (c) The Simplified procedures should 
encourage people' to open more 

0) The limit of Rs. S,ooo/- for settle-· accounts, Howevor" it is not pOI.ible to 
~e'Qt of olaims without production quantify the I~pact of these cbansee. 
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Esportofwlleat 

3450·B. SHB.I BIRINDJ!R. 'SINGH: 
Will the Minister of COM MeR.eS be plea-
sed to ltate : 

(a) whether the Indian wheat for export 
.utters from" certaiD deficiencies Uko less 
protein; aDcS 

(b) wbether kecpiol ili~view ,the surplus 
stoCk. of wheat in the country Governmont 
bave eatered ioto any fresh deal to export 
whoat to maD couDtries, if so, names of tbe 
coUDtfiea and the quantity to be exported to 
each of tbem ? 

THE MINISTER OF STATE IN THE 
MINISTR.Y OF COMMBRCE (SHRI 
BRAHMA DUIT):" (a) Indian wheat for 
export does not suffer from any deficiencies. 
Protein content in our wheat is as per inter .. 
nationally acceptable standards. 

(b) Agreements have been entered into 
for sale of wheat of 30,000 tonnes'to Nepal; 
'0.000 tonnes to Jord~n. and 1,10,000 
tonnes to DPR Korea. 

12.00 bra. 

[English) 

--..._ 

SHRI SAIFUDDIN CHOWDHARY 
(Katwa) : Sir, I have given a privilege notice 
ap.inst Mr. K. K. Tewary for the y.rrons in-
formation be gave. 

MR SPEAKER : J will look into it ••• I 
will see to it. 

PROF. MADHU DANDAVATB 
(Rajapur) : I have given notice under Rule 
lIS on the same issue, wro~a statement 
made by Mr. Tewary. 

MR.. SPEAKER ! I ha ve already refer-
r,d it. 

(lnt."uplion~) 

SHRI R. S. SPARROW (Jullundur).: It 
is • bout a problem in Punjab. A sorious aDd 

.1ariaa example has been brouakt out io 
today·, newspaper in relatloD to the serio. 
problem of misuse of Govol'DtllOnt autbority 
and tQt is indeed Very VCl')' serious. I want 
to draw )'our attention to it. if you, bear 
with mo only for two minutes. 

MR.. SPBAKER: 1 have no two miDu-
tel; wbat is tbe point of order? 

SHRt R. S. SPARROW: I want to 
'raise the point in relation to the arrest of 
Harcbaran Singh Hcro's son 4ue to political 
vendetta. 

MR. SPEAKER : It' is a law and order 
problem. It will be takeD care of by tbe 
State Government as I have said yesterday 
in reply to Mr. Reddy. 

(Interruptions) 

~Translationl 

SHRI BALWANT SINGH RAMOO ... 
WALIA (Sangrur) : It is a State subject. 

MR. SPEAKER : It is a State subject. 

(Interruptions) 

MR. SPEAKER: Madam, I cannot do 
anytbing. 

(English) 

SHRI R. S. SPARROW: I urge upon 
the Ho~e Minister to make a statement. 

PROF. N. O. RANOA (Ountur): You 
may kindly draw the attcntion of thc Home 
Minister. 

MR. SPEAKER: That is not his 
domain. This belongs to the State Govern-
ment. Yesterday when Mr. Reddy raised tbis 
question about tbe arrest of one person 
belonaiDI to a certain party, i said, I am 
Dot con~rned "with parties, I am not concer-
ned with anybody. Bverybody is aD Indian 
and accordjns to that Penal ,Code, be baa to 
be arrosted, challaoed or pro$CCutcd if he is 
suitty and tbo same is regardiaa yours also. 
Tbe Homo 'Mtilister dolS Dot come ioto it. 

" . 



PlOP~ N. G. ,RANOA: You 'bow, 
Sir, h9w'the polic6 bave boon bobaviol in 
punja". ' 

, _ SURI S. JAIPAL RBDDY (Mabbub-
naaar) : The Hon. Speaker. was good enoulh 
to promise to 'us that _ discussion would be 

,arranged on the allelatio'ns of irregularties 
. committed by many companies in the coun .. 

try. 

MR. SPEAK.ER : That is coming. Why 
do you repeat it? When I say I mean it. 
Why do you g~t doubtful about that ? 

SHRI S. JAIPAL REDDY: The time is 
getting short. 

MR. SPEAKER: It is on the 13th. 

SHRI G. M. BANATWALLA (Ponnani): 
There is urgency to resolve the controversy 
about Babri Masjid. 

MR. SPEAKER: T disallowed tbat, 
because it is sub Judice. 

SHRI G. M. BANATWAtLA: There 
is a serious agitation goins on about that. 

[Tran 1/01 Ion] 

SHRI BALWANT SINGH RAMOO-
WALIA: Today. in the morning, a Member 
or Rajya Sabha was held up at the border. 

[English] 

MR. SPEAKER: We cannot take tbat 
case here. You give it to Ole; if it is our 
aifa-ir, I will look into it. 
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ita offiCialt not to meet the 'Minister for 
To.urism, M'r. Sontosb Mohan Dev without 
prior permission., That i. asaiDst the eons-
titution of India. 

MR. SPEAKER: I do Dot know. The 
Governor is there to take action apinst 
un~onstitutioDaJ matters. 

[Trails/at/on] 

SHat SYEO SHAHABUDDIN (Ki~han
ganj) : I have given Dotice of a eaUiDg atten-
tion. 

MR. SPEAKER: Such notices come 
everyday, we cannot admit all of. them. 

SHRI SYED SHAHABUDDIN: Many 
Members had raised the issue of Babri 
Masjid, but no discussion was beld on this 
subject~ 

Engli.,h] 

MR. SPEAKER: It is a sub Judice case; 
I cannot take it. 

(Interruptions) 

MR. SPEAKER: Mr. Misbra, do Dot 
interrupt roe. 

[ Translation] 

SHRI SHAMINDER SINOH (Faridkot): 
By the orders of the Delhi Police Commis-
sioner Shri Gurcbaran Singh .Tobra, a Rajya 
Sabha Member, has been banned from enter .. 
ing Delhi for ODe month. 

[Eng/Ish) 
(7):anslalion] 'MR. SPEAKER: This is something I 

am not concerned with. ' Rajya Sabba J;1as to 
If it fans under the jurisdiction of Rajya' take notice of it. We are not concerned with 

Sabba. then we will inform them about it. it. It is for ~the Rajya Sabba. 

'SHRI BALWANT SINGH RAMOO· 
WALIA: We were harassed for one bour. 

[Eligllsh} 

SaRI SHAN1'ARAM NAIK. (Panaji): 
Assam GoverJ)Mont baa' issue<11ostructions to 

[Translation) 

SHRI SHAMINT)BR SINGH: Mr. 
Speaker, Sir, a sitting M. P. was not allowed 
to enter Delhi. 

(Interruptions) 



tE",II,ltl 
MR, SPEAKER.: Whether be is a mem-

ber'or Dot, law is applicable to aU. 

12.05 bra. 

(Sltrl $hammier Singll Dnd fOmlf olMr 
HOlt., Membel'l then left th~ 

House.) 

SHRIMATI SUKHBUNS KAUR : 
(Gurdaspur) : Sir, the Hon. Home Minister 
is bero. You please ask him to make a 
statement ••• 

(InterruptioIU ) 

MR. SPEAKER: "I cannot ask him. It 
is, upto him. I cannot ask. 

SHRIMATI SUKHBUNS KAUa: We 
·cannot be at the mercy of the State Govern-
ment. You ask the Home Minister to make 
a statement •.. (Interruptions) 

MR. SPEAKER: I cannot. Jt is not in 
my power Madam. 

SHRI R. S. SPARROW: The Home 
Minister should make a statement. 

MR. SPEAKER: If he is willing he may. 
I am not soing to ask him. I am not to ask 
him to do it nor 'am 1 going to ask bim to 
do it. 

(Interruptions) 

12JJ6 brI.' 

PAPERS LAID ON THE TABLE" 

(English) 

ADnual'Report and Audited Accounts 
of All India· Bandloom Fabrics 
Marketing Cooperative Society , 

Ltd. Bombay for 1984-85 
and statement delay in 

laying these papers 

THE MINISTER OF STATE OF THE 
M'INISTRY OF TEXTILES (SHRr KHUR-
SRID ALAM KHAN) : I bea to lay on the 
Table~ 

(1) (I) A eopy of the Annual· Report 
(Hindi and Bq1iah veraions) of· ' 
the All India Handloom . Fabrics 
Marketing Cooperative Society 
Limited. Bombay. for the year 
1984-85 along with Aud.itcd 
AccoQnts.' 

(ii) A copy of the Review (Hindi 
and English versions) by ttao 
Government on tbe' working of 
the All India Handloom Fabrics 
Marketinl Cooperative Society 
Limited, Bombay. for the year 
1984-85. 

. (.2) A statement (Hind i and English 
versions) 'showing reasons for 
delay in laying the papers men-
tioned at (1) above. 

[Placed in Library. See No;'LT-2889/86]. 

Report etc. of Rani l.laxml Bat Kshe-
'rlya Gramln Bank, Jhansl for 
period ('oding 31 st Deeember 
1984 and Reports of Various 

Grameen Banks 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRl 
JANARDHANA POOJARY): J beg to lay 
on the Table-

( 1) A copy of the Report (Hindi and 
English versions) of the Rani 
Laxmi Bai Kshetriya Gramin Bank, 
Jhansi, for the year ended the 31st 
December, 1984 together with the 
Accounts and the Auditor's Report 
thereon. 

[Placed in Library. See No. LT·2890/86]. 

(2) A copy eacb of the followiDB Reports 
(Hindi and English versions) :-

(i) Report of the Nagarjuna 
Grameel1a Bank, Kbmmam 
for the year ended the 31st 
December 1 Q 8 S together , . 
with the Accounts and the 
Auditors Report thereon. 

{Placed in Llbrary. Sfe No. LT .. 2Sg1/86]. 
, ", " 
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(ii), Il.Poft of tbe ~yalaseema 
.,. OralDfO.oa Bank, CudclapaIt 

. for the year ended tbe 31 st 
Decembe~, 198 S toptber 
with"the Accounts, and tbe 
~CCOUDts aDd the Auditor's 
R.eport thcr~on. 

[Placed in Library.·&1 No. LT .. 2892/8~.). 

(iii) Report of the Visakha 
G.rameen. Bank Srikakulam 
for tbe year ended' the 31 st 
December, I 985 tosetber 
with the Accounts and the 
Auditor's R.eport tbereon. 

(Placed in Library. S~~ No. ,LT-2S93/86). 

(jv) R.eport of the Sri Anatba 
Orameena Bank, Anantpur 
for the year en4ed the 318t 
December, t 98'S tosether 
witb the Accounts and the 
Auditor's Report thereon. 

(Placed in Library. See No', LT -2894/86] 

(v) Report, or the Saolamcsb· 
wara Grameena Bank, 

, Mehboobnagar for the year 
ended tbe 3.1 5t December. 
198 S together with the 
Accounts and the- Auditor's 
R.eport thereon. 

(Placed in Library. Se. No. LT-289S/86). 

(vi) Report of the Manjira 
Gramcena Bank, SaDgareddy 
for tbe year ended tbe 31 st 
December, 198 S together 
with tbe Accounts and' the 

. Auditor', Report tbereon. 

(Phlced in Library. Ste No. LT ·2896/86]. 

(vii) Report of the Pinakioi 
Grameena Bank. NcUorc. 
for the year ended tbe 3 I at 
December. . 198 S tOlctber 
with tbe Accounts .aDd the 
Auditor's Report tbo...:oo. 

[Placed in Libr~r~. See No, LT-2897/-86j. 

(v,iill Rep9r, of th, ".katbiya 
~r~a Bank. 'Waraopt 
t()f ·t'~"y'e~.·~. ended the 31st 

; 1. 1" Dt:cember, J 91 S t08cthcr 
with' tbC Accounts and tbe 
J\ud,~(or'. Report tbereon. ,,' '" . 

[Placed in Library. Su No. LT-289S_/86]. 

Ox) Report of the Chahal'la),. 
GTa mt-ella Bank, Ttnatli lor 
the ye~~', ended the 31 st 
December, J 985 10aelher 
with tll.c Accounts and tbe' . - . 
Auditor'. R~port ther~on. 

[Placed in Library. Set' No. L T "2899/8'61. 

(x) Report of the Golconda 
Grameena Bank~ HydeJabad 
for the' year \ ended the 31st 
Oecember, 1985 together 
wilh she Accounts and ·the 
Auditor'S Report therron. 

(Placed in Library. See No. LT"Z900/86). 

(xi) Report or the Srj Rami 
Grameena Bank. Nizama-
bad for the year ended the 
3 I st December. 1 9 8 S 
together with the Accounts 
and the Auditor's Report 
thereon. 

[Placed in Library, Se~ No. LT·290J/86]. 

(xii) Repor t' of the Langpi 
Dehangi Rural Bank, 
North LakhimpuI for tbe 
year ~nd~d the ] 1st 
December, J 985 together 
with the Arxoonts and tbe 
Auditor's Report tbereon. 

(Plated in Library. See. No. LT-2902/861 

(xiii) Report of the Bbojpur 
Robts. Oramin Baok, 
Arrab f ~r the year ended 
tbe 3 t st December, 198' 
together with the Accounts 
and the Auditor·s Report 
thereon. 

tP1Jced in Library. St!~ No, LT-~903/~6J. 



:(xiv) R:cporf of the Champaran 
K ~hetr1ya Or-min Ba nk, 
Motibcui for the year ended 
the 3 tat December, 1985 
to-ether' with tbe Accounts 
and. the Auditor's Report 
tlJe:rt:o,n. 

[Placed in Library. See No. LT-2904j86]. 

(xvY Report of the Magadh 
,Gramio 'Bank, Gaya for 
the )'tar ended the 3 t st 
December. t 98S together 
with tbe Accounts and the 
Auditor's Report thereon. 

[Placed in Library. See No. LT-290S!861. 

(xvi) Report of the Kosi Kshe-
triya Gramin Bank, Purnea 

1 fot the year ended the 31st 
December, 1985 together 
with the Accounts and the 
Auditor'~ Report thereon. 

(Placed i~ Library. See No. LT-2906/86]. 

(xvii) Report of the Madhubani 
. Ksbetriya Gramin Bank, 
Ma~bubani for 1he year 
ended the 31 st December, 
1985 tllgctncr with the 
Accounts and the Auditor's 
Report tht'reon. 

[Placed in Library. See No. LT-2907/86]. 

(xviii) Report of the Nalanda 
Gramin Bank~ Bihar-
shariff (or the year ended 
the 31st December, 1985 
together with the Accounts 
and the Auditor's Report 
thereon. 

[Placed in Library. See No. LT· 2908/86). 

'(xix) Report of the Samastipur 
Kshetriya Or.min Ban'k t 

Samastipur for the year 
ended the 3 I st December, 
1985 together Wifh the 
Accounts and the' Auditor's 
Report thert'"on. 

lPlaced in "~ibrar)'. See No. LT-2909!86]. 

,(xx) ~eport 'of tli. Palamau 
~ 'Kshetriya Gramin Bank.,Dal-

ton.anj for ,the year ended 
tbe :Jist December. 1985 

. together with the Accounts 
and the Auditor's' Report 
thereon. 

(placed in Library. Se4r'No. LT-2910/S6). 

(xxi) Report or the Ranchi 
Ksbetriya Oramin Bank. 
Ranchi for the year ended 
the 31st December, 1985 
together with the AcCounts 
and tbe Auditor's Report 
thereon. 

[Placed in Library. Stt No. LT-2911/86]. 

(xxii) Report of the Saran Kshe-
triya Granlin Bank. Chapra 
for the year ended the 31 st 
December, 1985 together 
with the Accounts and the 
Auditor's Report thereon. 

[Placed in Library. See No. LT-2912/86] . 

(xxiii) Report of the G iridih Kshe· 
triya Gramin Bank., Giri-
dih for the year ended the 
31st December, 198' 
together w Hh tbe Accounts 
and the Auditor's Report 
thereon. 

[Placed in Library. Ste No. LT-2913/86}. 

(xxiv) Report of the Hazaribagb 
Kshetriya Oramio Bank •. 
Hazaribagh for the year 
ended the 3 hl December,. 

. 198 S together with the" 
AccouDts and the Auditor's 
Report thereon. 

(Placed in" Library. S" No. LT-29 J 4/86]. 

.. (xxv) Report of the Jampagar' 
Gramin Bank. larnnaaar 
ror the ycar ended the 31st 
December. 198 S t<>sether 
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with the AccoUnts and the 
Audiior's Report thereOD. 

,[Pl~d il;\, LibraI}'. See l'lo,~ LT~29:f15l86). 

;(x"vJ) , Report of the Kutcb Ora-
"min ~k, Bbuj for the 

r, ,year ~ded the 3 t st Decem-
,~r. 1985 together with the 

, Accounts and tbe Auditor's 
~o,rt thereon.' 

[Placed in Library. See No. LT-2916/86]. 

" 

(xxvii) Report of the Daoaskantha 
,Mchsana GJ;.amin Bank, 

• I fatan for the year ended 
the '31st December. 19,85' 
t()sctht!c with the Accounts 
and the Auditor's Report 
thercoo. 

(Placed in· Library. See No. LT .. ,2917/861. 

(xxviii), Report of the Panchmabal 
Gramin Bank, Oodhra for 
the year, ended the 315t 
December, 1985 together 

. with the Accounts and the 
Auditor's Report thereon. 

[Placed in Library. See No. LT"2918t..86]. 

(xxix~' Report of the Surendra .. 
nagar-Bhavnagar Gramin 
Bank, Sureodranagar for 
tbe year ended the 31st 
December, 1985 togetber 
with the Accounts and the 
Auditor's Report thereon. 

[Placed in Library. See No. LT-2919/861. 

(xxx) Report of the Valsad· Bangs 
Oramin Bank, Bulsar for 

"' tbe year' ended the 31st 
December. 1985 together 
with the Accoun,ts and the 
Auditor's Report thereon. 

[Placed in Library. See No. LT-2920/86]. 

(Xx.xi) Report of the Surat Bharuch 
Oramin Bank. Baroach for 

, . the year ended the 3 '1 st 
December, 198 S, ·tosetber 
with the Accounts and tbe 
Auc1Uor's R.eport thereon. 
~ 

[Plac:cd, ';,g Library. See No. L~.292t/861. 

I ~ 

" (xxxii)': "~epori or the'S_barkantba-
l " 'Gan6bio._ar Oram;n'Bank. 
, " . Jijmat~ar ,for' the year 

" end~d the 31 st Dccember, 
1 9.'85, toaet)ler with the 
Accounts and tbe Auditor's 
Report iliereon. 

[Placed in Library. &e No. LT-2922/861. 

(xxxiii) Report' of the Haryan4 
Kshetr;ya Gramin Bank, 

'Bhiwani for tbe year ,ended 
the 31 st December, 19'85 
together with the Accounts 

. and the Audit~rt5 Report 
'thea'eon.' " 

[Placed in Library. &e- No. LT"2923/86). 

(xxxiv1 Report of the Gurgaon 
Gramin Bank, Gurglon for 
tt':e year ended the 31 at 
December, 1985 together 
with the Accounts and the 
Auditors Report thereon. 

[Placed in library. See 'No. LT-2924/86] . 

(xxxv) Report of the Hissar-Sirsa 
. K~hetriya Gramin Bank, 

Hi£sar for the year ended 
the 31st December: 198 S 
toge~her with the Accounts 
and the Auditor's Report 
thereon. . 

'[Placed in Library. See No. LT·2925/S6]. 

(xxxvi) Report of the Ambala-
KUfuksbetra Gramin Bank, . 
Hissar for the year ended 
the :l1st December. 1'985 
together with the Accounts 
and tbe AwJ.itor's Report 
thereon.,' . 

(Placed in Library~ S~e No. LT .. 2926/86) .. 

(xxxv' H) Report, of tbe Himachal 
- Gramin Banki Mandi for 

the year ended the 3 J st 
December, 1985 together 
wlth the A~ounts and tho 
Auditor's Report thereon. 

~Placed in Library .. See ~o~ LT-29l7/8(J). 



(xxxviii) Report 'of, l~ Parvatiya 
, G'ramin Bank, Cbamba for 

,1ihe yeat ended the 31st 
I)eCember. 19l55 t()letber 
with 'the Accountl and tbe 

, . Audito,', Report thereOD. 

(Pla",-ed io t.;lbrary • .$e. No. t.T-2928/86). 

(xxxix) R.eport of tbe Jammu R.ural 
Bank, Jammu fot' the year 
ended the 31st December, 
t 98 5' tOBcther wi th the 
Accounts and the Auditor's 
Roport thereon. . 

. {Placed in Library. See No., LT-2929/861. 

(xt) Rttport of the Malaprabba 
Orameena Bank" Dharwar 

, for tbe year cnded the 31st 
. December, 1985 h~8cther 

with the Accounts and tbo 
Auditor's Report thereon. 

(Placed in Library. See No. LT-1930/86]. 

(xU) Report of the CauvelY 
Grameena Bank. Mysorc for 

. the year ended tbe 31st 
December, J 985 together 
with tbe Accounts and tbe 
Auditor:'s Report thereon. 

{Placed In Library. Se. No. LT .. 2931/86]. 

(xlii) Report of the Krishna 
Grameena Bank, Gulbaraa 
for tbe year ended tbe 315t 
December. 1985 together 
with the A~ounts and the 
Auditor's Report thereon. 

{PJaced in Library. S,e No. LT .. 2 fj 32 i ~ ( ]. 

(.xliii) Report of the Kol.lr Gramin 
Bank, Kolar fvr the )car 
ended the 31st De~,,:mbcr, 
198 S together with the 
A<xounts and tbe Auditor's 
'Report thereon. 

JPJaced'ta Libra,)'. See' No. LT-2933/86]. 

(xliv) Report of tbe Bijapur 
Grameena Bank, Bijapur, for 
tbe ,year ended the 31.t 

December. 198 S toaeta,er 
'with t_ Accounts and the 
Auditor·, Report thereou. 

[Placed in Library.' 3_ 'No. ~T·2934/861. 
(xlv) Report of the' Cbikamaplur-

'·Kedagu Gl'lmcena BaQk. 
'Cbfkamaaalur for the year 
endtd tbe 31st Docomber, 
1--985 topther with tbe 
Accounts and the Auditor·s 
Report thereon. 

[Placed in Library. S~6 No. LT·29~5/86). 

(xlvi) Report of the Sabyadd 
Gramin Bank. Shimop for 
tbe year ended tho 31 at 
December, 1985 to,ether 
witb the Accounts and 
Auditor's Report thereoD . 

[Placed in Library. Sle No. LT·2936/86). 

(xlvii) Report of the Netravati 
Grameena Bank, Manaalore 
for the )'ear ended tbe 31st 
December t 1 985 together 
with the Accounts and 
Auditor's Report thereon • 

[Placed in Library. See No. LT-2937/86]. 

(xlviii) Report of the Varda 
Orameena Bank, ,Kumta rqr 
the year ended the 31 st 
December, 1985 together 
with tbe, Accounts and 
Auditor's, Report thereoD. 

[Placed in Library. 51, No. LT-2938/86]. 

(xlix) Report of the Visvesbwaray& 
Orameena Bank, Mandya 
for the year ended tbe 31 st 
December. 1985 together 
with. the Accounts and 
Auditor's Report thereon. 

(Placed in Library. See No. LT.2939/86). 
I 

(I) Report of the South Malabar 
Gramin Bank, Malappuram 
for tbe year ended tbe 31'1 
Decetnber, 1985 together 
with the Accounts and 
Auditor's R.eport thereon. 

[Placed in Library • .s,e No. LT-2940j86]. 



, SllAVANA 11, 190' ($AKA) 266 

(1,1) Itopert 'of tbe/ North Mala," 
bat ,Oramin Bank, canoa-

,. DOte for the year ended tbe 
31st December, 1985 
toptber witb the Accounts 
and Auditor's Report 
thereon. 

{P!ieee in Library. See No. LT.2941/861. 

nii) Report of the Bilaspur-
Raipur' Kshetriya Gramin 
Bank~ Bifaspur for tbe year 
taded tbo 31st December, 
1985 toacther' with the 
Accounts and Auditor's 
Report thereon. 

{Placed in L'ibrary. Se, No. LT-2942/86]. 

(Iiii) Report of the Rewa Sidbi 
Gramin Bank. Rewa for the 
year ended the 31st Decem-
ber, 1985 together with the 
Accounts and Auditor's 
Report thereon., 

(placed in Library. See No. LT-2943/86]. 

(liv) Report of tbe Bundclkh8nd 
Ksbetriya Gramin Bank, 
Takarngar for the year 
ended the 3 I st December. 
1 98 S toaethcr with the 
Accounts and Auditor's 
Report thereon. 

[Placed In Library. S,e No. LT-2944/86]. 

(Iv) Report of the Sbarda 
Gramin Bank, Satna for the 
year ended the 318t 
December, 1 985 together 
with tbe Accounts and 
Auditor's Report thereon. 

(Placed in Library. See No. LT.294S/86). 

(lvi) Report of the Bastar 
Ksbetrlya Oramin Bank, 
Ja:ldaJpur for the year 
ended the 3 1 at December t 
t 98 S toaether with tbe 

,ACcounts and, ~ditor-8 
R.eport 'thereon. . 

tPIated in'Libracy. &tJ, No. LT-2946/S6) 

(lvii) &epQrt of tbe Dura-Raj-
nandpon Oramin Bauk, 
'Raj~aDdpon for the year 
ended t~ 31st December, 
1985 toaether with' the 
~~ountt and Auditor's 
Report tbereoD. 

(Placed in Library. &~ No. LT-2947/86) 

(lviii) Report of tb~ Jhabua-Dbar 
Ksbctriya Gram in Bank. 
Jbabua for the year ended 
the 31st December, 1985 
toaetber wjth the Accounts 
and the Auditor's Report 
thereon. 

[Placed in Library. See No. LT-2948/86] 

(lix) Report of the Shivpuri 
Guna Ksbetriya Gramin 
Bank, Sbivpuri for tbe year 
ended the 31st December, 
1985 together with tbe 
Accounts and the Auditor's 
Report thereon. 

]Placed in Library. See No. LT-2949/861 

(Ix) Report of the Damob-
Panna-Sagar Kshetriya 
Oramin Bank, Damoh for 
tbe year eoded the 31st 
December J 1985 toaether 
with the Accounts and tho 
Auditor's Report thereon. 

[Placed in Library. S~, No. L'f-2950/86) 

(lxi) Report of tbe Dewas Sbaja· 
pur' Kshetriya Gramin Bank, 
Dewas for the year 
ended tbe 31st December, 
1985 together with . tho 
Account. and the Auditor's 
Report thereon. 

[Placed in Library. ,4ke No. LT .. 29S1/S61 

(Jxii) Report of the Nimar Kshe-
triya Gramin Bank, Khar .. 
gone for the year ended the 
318t December, 1985 to-
lether with tbe Accounts 
and the Auditor's Report 
thereon. 

(Placed in Library. &e No. 'LT"29S2/86) 
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(lxiii) R.eport of the 'Mandala-
.alqbat Ksbetrlya Gramin 
Bank, Biaora for the year . 
endod ,tbe 31st DeCember, 
1'98"5 toaetber with the 
Accounts aDd the Auditor's 
Report thereon. 

[Placed in Library. &e No. LT-29S3/86] 

(bdv) Report of tbe RaJaarb 
Ksbetriya. Gramin Bank, 
Biaora for the year ended 
tbe 3 l-st December, 1985· 
together with the Accounts 
and the Auditor'~ Report 
thereon. 

[Placed in Library. See No. 'LT .. 29S4/86} 

(lxv) Report of the Shabdol 
Kshetriya Gramin Bank, 
Shahdol for the year ended 
the 31st December, 1985' 
together with the Accounts 
and the Auditor's Rep (.>r t 
thereon. 

[Placed in Library. See No. LT-2955/861 

(lxvi) Report of the RatJam-
Mandsaur Kshetriya Gramin 
Bank.' Mandsaur for the 
year eoded the 31st .Decem .. 
bert 1985 together with 
the Accounts and tbe 
Auditor's Report thereon. 

[Placed in Library. See No. LT-29S6/861 
.' , ~ 

Oxvii) Report of the Cbambal 
Ksbetriya Oramin Bank, 
Morana for the year ended 
the, 31st December, 1985 
t4)gether with the Accounts 
and the Auditor's Report 
thereon. 

,{Placed in Library. See No. LT .. 29S7/861 

(lxviii) Report of tbe Mahakausbal 
Ksbet~iya Ora min Bank. 
Nars.inghpur. for the year 
ended the 31st Decembor. 
1985, together with the 
Accounts and tbe Audi tor'. 
Roport tbereon. 

(Placed in Library. See No. LT·29S~J86) 

(lxix) Report of the Jndore. UjjaiD 
KShetriya Oramln Batik, 
Ujjain, tot tbe year ended 
the 31sJ December, 198' 

"toptbet with the Accounts 
and the Auditor's Ntport 
'thereon. ' 

[Placed in Library. See No., LT-29S'!8-6] 

(1xx) Report of ,tJle Gwalior-
Datia Kshetriya Gramin 
Bank, Datia, for the year 
ended . .fiE 318t December, 
1985 'fBietber with tbe 

, Accounts and the Auditor's 
Repolt thereon. 

[Placed in Library. See No. LT-2960/86] 

(lxxi) Report of ~.faratbwada 
Graroin Bank, Nanded, for 
the year ended' the 31st 
December, 1985. together 
with the Accounts and tbe 
Auditor's Report thereon. 

[Placed in Library. See No. LT"2961/86} 

(lxxii) Report of Chandrapur. 
Gadhiroli Gramin Bank. 
Cbandrapur, for the year 
ended the 3l st December, 
1985 together with the 
Accounts and the Auditor's. 
Report thereoD. 

[Placed in Library. Se, No. LT .. 2962!86] 

(lxxiii) Report of Alcola Gramin 
Bank. Akola, for the year 

, cnded the 3 I st December t 
1985' together with the· 

, Accounts and the Auditor's 
Report thereon. 

[Placed in Library. ~ee No. LT-2963/86) 

(lxxiv) Report of Ratnagiri-Sindbu-
durs Gramin Bank, Ratna-
siri, for the year' ended .tbe 
31st December. 1 985, to.:. 
gether with the Account. 
and tho Auditor'S Report. 
tbercoQ. 

tPlaced'in Ubrary. See No. LT-2964}86l 



(1~x~) Report ·of Solapur Gramio' 
. Sank, Solapur. for the yetf 

ended tbe 3 tSl Pocelllber, 
198 S together with the 
Accounts and tbe Auditor's 
Report thereon. 

(Placed in Library~ St!t! No. LT-296S1861 

(lxxvi) Report of Bhandara Gramj~ . 
Bank, . Bbandara~ for the 
year ended the 31st Decem- . 
bert 1985, together with the 
Accounts, and .the Auditor's 
Report thereon. 

[Placed 'in Library. S~i' No. LT-2966!86] 

Oxxvii) Reporter of Yavatmal 
Gramin Bank, Yavetroa1, 
for the year 'ended the 31st 
Decem ber , 198 S, loge ther 
with the Accounts and the 
Auditor's Report thereon. 

{Placed in Library. See No. LT-2967/~6] 

(Ixxviii) Report of Butdhana Gramin 
Bank, Buldhana, for the 
year ended the 31st Decem-
ber. t 985, together wit h the 
Accounts and the Auditor 9s 
Report thereon. 

JPJaced in Library. See No. LT-2968/86] 

(Jxxix) Report of Manipur Rural 
Bank, Imphal, for the year 
ended the 315t December, 
1985, together with the 
Accounts and the Auditor4s 
Report thereon. , 

{Placed in Library. See No. LT .. 2969/S6] 

(1xxx) Report of Ka Bank Non-
kyndong Ri Khasi Jaintia 
ShiHong, for the year ended 
the 31st December, 1995, 
together with the Accounts 
and' the A uditor's Report 
thereon. 

[Plac~d in Library. See No. LT-2970/86] 

(1x""P ,Report of Cuttac~ 'Gramin 
,BaRk .• Cuttack, for the year . 
ended the 31 at December. 
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1985·" tOI~tber with the 
Accounts" and the Auditorfs 
Report thereon. 

, ., 
[Plaeed in Library. &e No. LT .. 2971/86] 

(lxxxii) . Report of Balasore Gramin 
Bank. Balasore, for the 
year ended the 31 st Decem-
ber. 198 S, togetber with the 
Accounts and the Addftor's 
Report thereon. 

[Placed in Library. See No. LT·2972/S6] . 

(lxxxiii) Report of the' Dhcnkanal 
Gramya Bank, Dheokanal, 
for tbe year endtd the 31st 
Decem ber, 1 9 85, together 
with the Accounts and tho 
Auditor's Report thereon. 

[Placed in Library. See No. LT·2973/S6]· 

(lxxxiv) Report of the Shivalik 
Kshetriya Oramin Bank, 
Hoshiarpur, for the year 
ended the 3 J st . December, 
1985 together with the 
Accounts and the Auditor's 
Report thereon. 

[Placed in Library. Sc.·e No. LT-2974/86] 

(lxxxvY~1leport of the Kapurthala 
.Fcrozepur Ksbetriya Gramin 
Bank, Kapurthala, for the 
year ended the 3 18t Decem-
ber. 1 985, together' with 
the Accounts and Auditor's 
Report. tbereon. 

[Placed in Library. See No. LT"297S/86] 

(Jxxxvi) Report of the Jaipur 
Nsgaur Anchalik Gramin 
Bank, Jaipur, for the year 
eoded the 31st December, 
1 985 , together wi tb the 
Accounts and the Auditor's 
Report thereon. 

[Placed 10 Library. See No. LT-2976/S6) 

(lxxxvii) Report of the Marwar 
Oramin Ban:k, Pali. for the 
year ended the 318t Decem-



ber,. 1985, toptber with tbe 
Accounts and the Auditor's 
l\epprt thereon. 

(Placed in Library. Se, No. LT-l977186) 

(Ixxxviii) Report' of Sbekbawati 
~ Oramin Bank, Sikar. for 

the year ended the 31st 
December, 1985, together 
with the Accounts and 
Auditor's Report thereon. 

[Placed in Library. See No. LT-2978/861 

(lxxix) Report' of the Marudbar 
Ksbetriya Gramin Bank, 
Churu~ for the year ended 
the 3 J.t December, 198', 
together with tbe Accounts 
and the Auditor's Report 
thereon. 

[Placed in Library. S~e No. LT-2979/86] 

(xc) Report of the Alwar-
Bbaratpur Ancbalik Gramya 
Bank, Bbaratpur. for the 
year ended the 31st Decem· 
ber, 1 985, together with the 
Accounts and the Auditor's 
Report thereon. 

[Placed in Library. Ste No. LT-29S0/86] 

(xci) Report of the Aravali 
Kshetriya Gi-amin· Bank, 
Sawai Madbopur. for the 
year eoded tbe 31St D~em
bet, 1 985. together with the 
Accounts and the Auditor's 
Report thereon. 

[Placed in Library. See No. LT-2981/36] 

(xcii) Report of the Hadoti 
Kshetriya Gramin Bank, 
Kota, for tbe year ended 
the 31st December, 1985, 
together with tbe Accounts 
and tbe A.uditor's Report 
thereon. 

(Placed in Library. s,~ No. LT-Z982/86) 

(xciii) Report 01 tbo, Mewat 
Ancbalik Gramin Bank, 
Udaipur, for the year ended 
tho 31st December, 1985. 

toaetber ,wlth tbe Accounts 
aDd tb~ Auditor's R.epon' 
theroo~ 

{Placed in ,Library. s" No. LT.298S/86) 

(xciv) Report of' the Subansiri 
Gaonalia BaQt, NO,ftb 
Lakbimpur, for the year 
ended the 3 tst Decomber, 
1 985 II togetber witb the 
Accounts and tbe Auditor's 
Report thereon. . 

(Placed in Librury. See No. LT-2984/861 

(xcv) Report of tbe Bundi .. Cbit· 
toraarb Ksbetriya Oramin 
Bank, Jodhpur, for the year 
ended the 3 t st December, 
1985, together with the 
Accounts and tbe Auditor's 
Report thereon. 

[Placed in Library. See No. LT-2985/86) 

(xcvi) R.eport or tbe Bundi·Chit-
toraarh Kshetriya Oramin 
Bank, Dundi, for tbe year 
ended the 3 tst December, 
198 S, toaetber with tbe 
Accounts and • Auditor', 
R.eport thereon. 

(Placed in Library. &~ No. LT-2986/86) 

(xcvii) Report for the Bbilwara-
Ajmer Ksbctriya Grandn 
Bank, DUDlarpur, for tbe 
year ended tbe 3,1 st Decem-
ber I 1985 • tosether with 
the Accounts and Auditor'. 
Report thereoD. 

(Placed in Library. See No. LT·2987/86] 

(xcviii) R.eport for the Sriganla .. 
nagar Ksbetriya Oramin 
Bank, SrigaD8anqar, for 
the year ended tbe 311t 
December. . t 9 85.' together 
with tbe AcCounts and 
Auditor's Report thereoD. 

[Placed in Library. See No. LT·~988/861 ' 

(xcix) ,Report of the Dunprpur-
,~D.war. ·Ksbetriya Gramin 
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B.,Ctk, ;l)ullgarpur for' tbe 
year ended the 3 tst Decem-
ber f ' 198'. to,ctber with'the 
Accounts and Auditor·s 
~eport thereon. 

[PI~ced io Library. Sse No. LT"2989/86] 

(c) Report of (be Paodyan 
Grama Bank, Sattuft for 
the year ended tbe 31st 
Decem~rt 198 S, together 
with, the Accounts and 
Auditor's Report thereon. 

(placed in Library. See No. LT-2990/86] 

(ei) Report of the Sarnyut 
K~betrjya Oramin Bank. 
Azamgarh.. for the year 
ended the ,31st December, 
1985, together with the 
Accounts and Auditor's 
Report thereon. 

[Placed in Library. See No. LT"2991/861 

(eii) Report of the Barabanki 
Gramin Bank, Barahanki 
for the year ended the 3 t st 
December, 1985, together 
with tbe Accounts and 
Auditor's Report thereon. 

lPlaced in Library. See No. LT-2992/86] 

(cHi) Report of the Farrukhabad 
Oramin Bank, Farrukbabad, 
for the year ended the 31st 
December. 1985, together 
with the Accounts and 
Auditors' Report thereon. 

. {Placed in Library. See No. LT-2993/86j 

(civ) Report of the Hardoi .. 
Unnao Gramin Bank, 
Lucknow, for the year end~ 
ed the 318t Decem ber, 
1 98 S. together. with tbe 
Accounts and Auditor's 
Report thereon. 

[Placed in Library. Ste No. LT·2994!86] 

(cv) Report of the Kanpur 
Ksbetriya Gramin Ban,k, 
Kaupur. for the year eD~ed 
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, ,the 31st Doe»mber, '1 985, 
tosetber with tbe Accounts 
and A~ditorts Report tbere-
OD. 

IPlaced in Library, Se ~o. LT .. 299S/861 

(cvi) Report of tbe· Srawasthi· 
Gramin Bank, Bahraicb, for 
the year ended the 3 18t 
December, 1.985, 'together 
with the Account,s aDd 
Auditor's Report thereon. 

[Placed in Library. See No. LT·2996/86] 

(cvii) Report of tbe Kashi 
Gramin Bank, Varanasi, 
for the year ended tbe 31 st 
December. 1985, together 
wit.h the Accounts and 
Auditor's Report thereon. 

[Placed in Library. Se~ No. LT-2997/87] 

(cviii) Report, of the Faiza,bad 
Kshetriya Gramin Bank, 
Faizebad, for the' year 
ended the 31st December. 
1985, together' with the 
Accounts and Auditor'S 
Report thereon. 

[Placed in Library. See No.-LT·2998/86] 

(cix) Report of the Bare illy 
Kshetriya Gramin Bank, 

,. Bareilly, for the year ended 
.... the 31st December, t 985, 

together with the Accounts 
and Auditors' Report tbere-
Oh • 

(Placed in Library. See No. LT-2999/861 

(ex) Report of the DC"ipatao 
Kshetriya Gramin Bank. 
Gonda, for the year ended 
the 31 st December. 1985. 
together with the Accounts 
and Auditor'S Report there-
on. 

[Placed in Library. See ~o. LT-3000!86) 

(cxi) Report of tbe Tutsi Gramin 
Bank, Banda, for tho year 
ended tbe 31 8t December, 
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1 " R 5.' together 'with tbe 
Accounts and Auditors' 
Re'port thereon. ' 

{Placed in Library. See No. L T - 300 1/86] 

(cxii) Report of the Etab GramiD 
Bank, Btah. for the year 
eoded the, 3 I st December, 
198 s. toaetbcr with tho 
Accounts and Auditors, 
Report thereon. 

(Placed in Library. See No. LT-3002/86) 

(cxiii) Report of the Gomati 
Gramin Bank, Jauopur, for 
the year ended the 3 J st 
December, 1985, together 
with the Accounts and 
Auditors' Report thereon. 

[Placed in Library .. See No. LT- 3003/86] 

(cxiv) Report of' the Chhatrasal 
Gramin Balik, Orai, for tbe 
year ended (he 3 t 5t Decem-
ber, 1985, together with the 
Accounts and Auditors' 
Report thereon. 

(Placed in Library. See No. LT-3004!86] 

(cxv) Repor t of t he ~hahjabanpur 
Ksbetriya Gramin Bank, 
Shahjahanpur t for the year 
ended the 31 st December, 
1985. togethc.r with the 
Accounts and Auditor's 
Report ther con. 

[Placed in Library. See, f'o. LT-300S/86] 

(cxvi) Report of the Vindhaya-
va"lini Gramin Bank, Mjrza~ 
pur, for the year ended the 
315t Decl?tn her, 1985, to .. 
gether with the Accounts 
and the Auditors'· Report 
thereon. 

'" 
[Placed in Library. See No. LT .. 3006/86) 

(cxvii) Report of the Saryu Gramin 
Bank. l.akhimpur, for tbe 
year ended the 31st Decem-' 
per, 198 ~ ~ t061etber witb 

, . 
the' Accouftts and Auditor-, 
Report thereon. 

{Placed in Library. S~" No. LT-3007/86] 

(cxviU) J{eport of the Jamuna 
Gramin Dink. AIM, for 
the ~car ended the 31 st 
December, 1 98 S J toaether 
with the' Accounts and 
Auditors' Report thereon. 

(Placed in Library, See No. LT-300S/86) 

(cxix) Report of the Muzaffar-
, n81ar Kshetriya Gtamio 

Bank, Muzaffarnagar, for 
the year ended the 31 st 
December, 1985, together 
with the Accounts and 
Auditor's Report thereoD. 

[Placed in Library. See No. LT-3009/86) 

(cxx) Report of the (ianan .. 
Yamuna Gramin 'Bank, 
Dehradun, for the year 

. ended the 31 st December, 
J 985, together with the 
Accounts and Auditor's 
Report thereon, 

(Placed in Library. See No. LT .. 3010/86] 

Ccxxi) Report of the Gaur Gramin 
Bank, MaIda, for the year 
ended the 31 st December, 
1985. together with tbe 
Accounts and Auditor's 
Report thereon. 

[Placed in Library. See No. LT-301Ij86]. 

(cxxii) Report of the Mallabhum 
Gramin Bank, Bankura. for. 
the year ended the 31st 
Decem ber, 1 98 5, together 
with the Accounts and 
Auditor's Report thereon. 

tPlaced in Libraty. See No. LT·30 12/861 

(cxxiii) R.eport of the Mayuraksbi 
Oramin Bank, Suri,' for tbe 
year ended the 31st Decem-
ber. 1985 t together with 
the Accounts and Auditors', ' 
Report thereon. 

(Placed in Library. See No. LT .. 3013/S6) 
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·(cx·xw) lteport of the Uttar BaJlaa 
I{sbetriy. Oramin Bank, 
Coocb Behar" for the )'car 
ended the 31 st December. 
19·85. together witb the 
Accounts and Auditors' 
Report thereon. 

[Placed in Library; Set No. LT .. 3014/861 

(cxxv) Report of the Batdbaman 
Otamin Bank, Burdwan, 
for the year ended the 31st 
December, t 9 85. together 
with the Accounts and 
.Auditor's Report thereon •. 

[Placed in Library. See No. LT .. 30 1 5/861 

(cxxvi) Report of tbe Mursbidabad 
Graroin Bank, BClhampore, 
for the year ended the 31st 
December, 1985, together 
with the Accounts and 
Auditor'S Report thereon. 

[Placed in Library. See No. LT-3016/86) 

National Policy on Education. 1986-
Programme of Action 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT AND MINlS-
TER OF HEALTH AND FAMILY WEL-
FARE (SHRI P. V. NARASIMHA RAO) : I 
beg to Jay on the Table a cop)' of the 
'National Policy on Education, 1986-
Programme of Action' (Hindi and English 
Versions). 

[Placed in Library. See No. LT -3017/86] 

12.07 hri. 

MESSAGES FROM RAJY A SABHA 

[English) 

SECRETARY GENERAL: Sir, I have 
to t'cport· the fOllowi.ng messages received 
from the Secretary General of Rajya Sabha : 

. (j) "In acco:rdance with th~ provisions 
.of sub-rute (6) of rule 186 of the 
llules of Pr~edure and Conduct of 

"~II"'" htN!6In 
. ·B"JIineu fn tbe R'Jijya SBbba, J am 
. directed to ret~rD herewith the 
Researcll and Development Cess 
B.ill. 1986 which was passed by ·thO 
Lot. Sabba .t its siUio, held on the 
28th July 1986 and transmitted to 
the Rajya Sa bha for its recommen:. 
dations and to state that tbi. House 
has no recommendatioDs,to make 
to the Lok Sabha in resard to the 
said Bill. 

(ii) 10 accordance with the provisions o.f 
Rule 127 of the Rules of Procedure 
and Conduct of Business in the 
Rajy. Sabha, I am di.rectcd to in-
form the Lok Sabbs that the .Rajy. 
Sabha at its sittioa heJd OD the 7th 
August 1 986 passed in' accordance 
with tbe provisions of article 368' 
of the Constitution of India, with-
out any amendment the Constitu-
tion (FiflY Third Amendment) BiU, 
1986 whkh was passed by the Lok 
Sabha at its sitting held on tbe 5th 
August 1986. 

(iii) In accorditnce witb tbe provisions of 
rule 127 of the Rules of .Procedure 
and Cund uct of Bu~jncss in the 
Rajya Sabha, I am directed inform 
the Lok Sabha tbat the Rajya 
SCibha, i.tt its sitting hdd on 7th 
August 1986, agreed without any 
amendment to the State of M izoram 
Bill, 1986, which \\as passed ,?y 
the Lok Sabha at' its shU!",a held on 
the 5th August, I 986. 

12.08 hrs. 

STATEMENT RE: CHINESE IN· 
TRUSION IN SUM.DOR9NG CHU 
VALLEY AREA OF ARUNACHAL 

PRADESH 

THE MIN-)STER OF STATE IN tHE 
MINISlRY OF EXTERNAL' AFFAIRS 
(SHRI K. R. NARAYANAN): The House 
win recall that in respon~e to a Calling ht- . 
tention Motion in the lok Sabba on Auaust 
1. 1986Fon Chinese intrusion in tbe Sum-
dorong Chu Valley area of' Ar.unachal 
Prade~h. the External AtTain Minister stated 
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tba* '~aS rgards' tbe matter of existence 'of a under Rule 193.' Sir. ' it mould be dJ~sod 
beUpad saiQ. to 'have been built by tbe Cbinese under 193. 
m the area, our information is tbat DO 'Iueh 
beUpad exists as on, today. However, 
OQvernmoot 'are keep ina a close watch' on 
development. " 

2. ' It came to the notice of Oovcmmeot 
on AUlUst 4, 1986 tbat the intrudiol Chinese 
J)er8onnel bad improvised a belipad in 
Wangdunl in tbe Sw:ndorong Cbu Valley and 
tbat a Chinese belicopter had actually landed 
there. The Hon'bJe Members would be 
a ware tbat there is relatively easy accessibi-
lity of the ·area to the Chinese from tbe' 
Tibetan side of tbe international boundary. 
Besides tbe nature of the terrain being such 
that it is also not di~cult to clear tbe ground 
to serve as a make-shift heJipad. It has also 
been noticed that the Chinese are setting up 
tents and building huts in the area. 

3. These developments are a cause for 
deep concern to the Government of India. 
As tho' House is aware, we had taken up 
diplomatical1y the issue of this intrusion with 
the Chinese authorities both in New Delhi 
and in Beijing aod intensively during' the 
Seventh Round of official talks beld recently 
in Beijina. 

4 •. We have continually stressed that both 
the· sides should maintain peace and tranQui-
Hty on tbe border and that any problem tbat 
may arise should be resolved through consul-
tations. The Government of the Peoples' 
Republic of China has also accepted Jhis 
approach. It is tbe intention of the Govern-
ment of India to' seek a solution to this latest 
intrusion througb consultations and nClotia-
tions in pursuance of our policy of finding a 
peaceful and negotiated settlement to tbe 
border question with Cbina and to improv-
illl rclati ons between the two couotries. 

SHRI S. JAIPAL REDDY (Mahbubnagar): 
The other day, the Minister for External 
Affairs, Sbri Shjv Shanker spoke. Some 
Members· pointed out that a helipad was 
constructed. The present statement of the' 
Minister is only a bid to cover up the lapse 
••• (TnterrUplion$). 

SHRt P. NAMOV AL (Ladatkh)': We 
should bave" tborouab discussion on tbis 

(Translallon) 

.MR. SPBAKER : Please aivo it to me 
in writinl. I shall look into it. 

. (English) 

SHRI S. JAIPAL REDDY: The Chief 
Minister of Arunachal Pradesh lave a state· 
ment to the presa ••• (lntlrruptlon,)* 

MR. SPEAKER: No. Not now please. 
Nothing will go .on record. 

(/nte.rruptions)· 

SHRI S. JAIPAL REDDY': Sir, it is a 
matter of ,supreme national importance. 

MR. SPEAKER: That is why I allowed 
it. That is why I allowed the discussion 
earlier also. We can look into it. 

SHRI S. JAIPAL REDDY': That is true. 
••. (Interruptions) But the House was taken 
for a ride, Sir. 

MR. SPEAKER: .Mr. Reddy, you must 
realil,e that there are rules; and under tbe 
rules, you cao also ask for another discussion 
at any given time. I cannot do it at tbe 

. moment. Why do you persist with it, when I 
cannot do it at the moment? 

. SHRI S. JAIP AL REDDY : It is a 
border State, and concerns the security of 
the ~ountry. 

MR. SPEAKER: You can give notice. 
I can consider it. There is no problem. 

SH RI S. JAIPAL REDDY: The Minis· 
ter is here .. 

M·R. SPEAKER: What bas the Ministc.r 
to do' wltb it? When the time bas to come. 
it wiH come. So simple it is. 

SHRI S. JAIPAL REDDY : The Cbinese 
have come without notice. They have not 
given notice to Intlia. 
--------------_. 

• Not recorded. 



Mll. SPEAK.: Nfl. J.eddYt ~y your 
• .houtina I am not loins to bud,e.· 1 am 
bound to do thinp according to rules, . and 
the rules 'say tbat you bave to giv~ DoUet. 
~t i. all. 

SHRI S. JAIPAL REDDY: You' want 
me to aive DOtice, but the Chinese have' not 
given notice ... 

MR. SPEAKER: Might be but I can Dot 
do anything. It is an simple as that. 

SHRIMATI SUKHBANS KAUR 
(Ourdaspur) : The Punjab incident is a very 
serious matter ••• 

MR. SPEAKER: Might be for you. But 
I cannot do anytbing. So simple it is. Now 
take your seat. That is al~. 

SHRI T. BASHEER : Not only on the 
India-China border, but on the Indo· •. )ak, 
border also, the situation is serious. 

MR. SPEAKER:' You can also give 
anq.ther notice, if you like. There is no bar 
on you also. You can give a notice, and you 
are welcome to do it. 

Now Mr. H. K. L. Bhagat. 

--"'1--
12.11 brl. 

BUSINESS OF THE HOUSE 

[English) 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF 
FOOD AND CIVIL SUPPLIES (SHRI 
H. K. L. BHAGAT) : 'Vith your permission, 
Sir, 1 rise to announce that Government 
Business in this House duriDi the remaining 
part of the Session' will consist of : 

1. Consideration and passing of : 

(a) The Constitution (Fifty-Fourth 
Amendment) Bill, 1986. 

(b) . The . Higb Court and Supreme 
. .-- Court Judges (Conditions of 

Sorvh;c)·Amcndmcut BiIJ, 1986. 

24 Consideration of any item of Govern-
men·, Busineu carried· over f~om 'today's 
Order Paper. 

3. Consideration and passing of : 

(a) The- National Security Guard 
BiU. 1986. 

(b) The Tamil Nadu Leaisiative 
Council (Abolition) Bill, 1986. 

Discussion under Rulo 193 regarding 
situation in Sri Lan·ka. 

[Translation] 

SHRI K. N. PRADHAN (Bhopal): Mr. 
Speaker, Sir, the following matter may be 
included in the next week's Agenda :-

Every year the floods create havoc in 
various parts of the country. This year the 
floods have caused horrible destruction in tbe 
begining of the rainy season itself. 

)0 Madbya Pradesh, tbe floods have 
dest~oyed crops on thousands of acres of 
land. It bas aggravated tbe sufferings of the 
people of Bhopal who were already affected 
by gas and more so because it bas become 
the worst affected area. Hou~es aDd huts 
have been destroyed. VaJ'i~us diseases have 
broken out and specially the eye diseases are 
on the increase. 

Bbopal has became dangerous Dot only 
for its own residents but also for adjoining 
districts like Raisen and Vidisha. 

The depth of the big lake in Bhopal has 
decreased by more than half due to which its 
capacity to hold water has been reduced 
considerably. Therefore.. it becom"s essential 
to release large quantities of water all of a 
sudden into the rivers which originate from 
this lake, and as ij consequence there is 
heavy flooding of tbe rivers. Kalia Saut and 
Betwa and thereby Bhopal, Raisen, Vidisha 
and other districts are inundated. 

Similarly t tbe bridge constructed over tho 
Patra rivor t which originates from the ~mall 
lake in Bhopal and which was constructed 
during the reign of Raja Bhoj. is in sucb a·' 
dilapidated condition that it can collaplO any 
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moment and if it happens tben obt only .-' the ~is& 01 busJJleas of .the House for the next 
Bhopa'· "b~· also several 'huDdred vin... week:-
would 'be flooded. 

Therefore, the Central Goyernment must 
immediately asaist the State Government of 
Madbya Pradesh in .improving the envireu ... 
ment, in providi~g housing facilitie1 to the 
gas victims, in increasing the depth of the 
bill ~ake and in cODs~ructiog a bridge over 
the small la~e. 

(English) 

SHRI P. KOLANDAIVELU (Gobichetti-
palayam) : Sir, I want to ma.ke a sub. 
mission ••• 

MR. SPEAKER: Not now . .If your name 
is there. I·will caU you ••. Yes, your name is 
there. Now Mr. Syed Shahabuddin. 

SHRI SYED SHAHABUDDIN (Kisan-
gani) : 'Sir, the fonowing items may be inclu-
ded in the next week~s business commencing 
on 11th August 1986 : 

No report has been submitted to tbe 
Parliament about the progress of implemen-
tation of the t 5·point programme for the 
welfare of minorities since the programme 

. was announced in May 1983 by the late 
Prime Minister, and subsequently endorsed 
by the Prime mioister himself. The minori· 
ties are anxious to ~Jearn of its impact. Hence 
the Minister of Welfare should submit a 
report to the House which should be discus .. 
sed by the House. 

.' The Gopal Singh Panel's final report on 
Minorities was submitted in June 1982· It 
bas not yet been' laid on the Table of the 
House. The Report is under considera-
tion for tho last four years. The Report 
should be tabled and ,discussed without 
awaiting detailed consideration of . its recom-
mendations by the Government, as was done 
in the case of Mandai Commi.ssion Report, 
80 that it may lead to a nation-wide discus-
sion, and evolution of a consensus_ Hence it 
is requ.:sted that this item be included in the 
agenda of business for the coming week. 

SHRl SHANTARAM NAIK (Panaji): I 
suaaest that toUQwio& items be includc~ in 

1. It is no doubt that the .·HousodllCusse8 
from time to time economic situation prev-.il..; 

. ing in the country. Although the discussion 
tends to be useful. It becomes too aener.Jised. 
We bave at present 22 States and 9 Union 
Territories. Economic situations in each of 
these areas have distinct aspects. problems al$o 
vary from State to State, an4 Union Territory 
to Union Territory. 

I. therefore. suggest tbat House discusses 
economic situation in each of tbe States and 
Union Territories, one by one. alphabatical)y, 
and that economic situation in Assam or 
And.hra 'Pradesh be taken up in the. next 
week, to begin with. 

2. Law Minjst~r has sometimes back, 
stated in the House that tbe Government is 
considering to introduce a Bil1 on common 
civil code in the House. It is Dot a very 
much known f~ct that at least in one part of 
this country, namely. in the Union Territory 
of Goa. Daman and Diu, theJ"e is already a 
Common Civil Code, enacted by tbe Portu .. 
guese 'Government, in force for the last 
several decades. The' people of this territory, 
be they Hindus, Christians or Muslims, are 
all governed by one common code to tbe full 
sat isfication of all. 

As most of the prOVISIons in this code. 
sptcially the ones which give equal status to 
men and women, are ideal one, 1 suggest 
that a preliminary discussion on the subject 
of Uniform Civil Code be made in tbe 
House in the light of the Code in force in 
Ooa. 

(Trani/otion] 

PROF. NIRMALA KUMARI SHAKTA .. 
WAT (Chittorsarb): Mr. Speaker, Sir, tbe 
following matter may be included in the next 
week '8 Agenda. 

I would request the Government of India 
to briDg necesSary )esislative measures- to 
eradicate the social evil like child marriaae. 
Such an evil practice bas not been curbed by 
the' enforcement of the Sbardtr AoL Thousands 
Q,f child marriages are - tak'i~& place even 
today. In Rajasthan CfPecially. durinB tho. 
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a'UsPtcious . day' of the • Ak,ltya trltlYfl, 
marriqel of even jntant, are petformed~ 
This harms the society in two ways.' 

1: It is harmtul' ,for health' and loads to 
an increase in population. 

2. It .causes obstruction in enforcing 
compulsory education. 

. Ttierefore, the Government should pay 
immediate' attention to' it. Either the Sharda' 
Act should be amended or some special 
legislation enacted so that tbis evil could be 
curbed and pro~r steps taken for tbe deve-
lopment of' a healthy so~iety in the 21st 
century. 

(English] 

SHRI CHINTAMANI JENA (Balasore) = 
The following matter may be .included in the 
next week's business :-

1. Due to constraint of resources as 
indicated by the- p~anning Commission, the 
Communication M;nistry has bet:n handicap-
ped in providing telecommunication network 
according to genuine demand, which is abso-
lutely necessary. The Government of India 
under (he leadership of the presen t Prj~e' 
Minister Shri Rajiv Gandhi, is very keen to· 
cover remote areas, hilly and inaccessible 
areas, where poor tribal and scheduled caste: 
people generally reside, under- the telecomm-
unication network. But due to Jack. of 
resources, this pious intention is not being 
'implemented as new prcos of excbanges 
cannot be opened. To provide telecommuni-
cation facilities to such remote areas in place 
of open~wire carrier systems. mult ichannels" 
UHF or VHF system need be provided which 
ca~ cover more areas at a time with Jess 
e~ penditure on these systems which wou1d 
81so be the safest systems in the areas 
cbronicaUy affected by na tur'al calamities. 

This very important matter need be 
. included in tbe list of business for next week. 
specially when the JX1onsoon has started and 
these areas are exposed to such elarnities like 
flood cyclones etc. 

2. The Inter-Slate Subarnarekha mlJHi~. 
purPose irrikation projec,t bcins funded bJ' 

the World Bank, wat tobe comp1eted by 
1987:"88. But due to lack. of required efforts 
by all the. three (tbree) Statealike Bihar. 
West Bengal and Orissa, the progress of its 
execution is very badly higging behind and if 
the . execution of the project is allowed to 
proceed at this snail's progress, then I am 
afraid, this project cannot be completed 
before 2000 A.D. and tbe ~scalation increas-
ing day by day which ,results not only in the 
wastage of national wealths but a]so many 
mH~ions of people of these 3 (thr~e) States 
continue to suffer due to the floods of the 
mighty Subarnarekha River and Jack of 
irrigation facilities for their chronically 
drought affected cul·tivated lands. 

Thi.s very important subject may be 
included in the next week's business. 

DR. CHINTA MOHAN (Tirupati): I 
request that the following may be included in 
the next week agenda :-

Due to landing of foreign ships in Trim-
coma les base, unrest in Sri Lanka, and 
vulnerability of South oase, there is every 
need to start, a coast guard academy or nava'l 
defence unit at coastal area of Sullurpet. ' 

2. Handloom weavers in our country are 
facing lot of proplems due to modernisation 
of industry and j·ntrodUClion of power)ooms. 

These peoples are earning not even Rs. 
10 per day \\-hich is not enough for them to 

have 'one ~Quarr meal a day. Madanambedu 
of Satyavedu Mand~'l in any constituency get 
filariasis etc. and in the old age they arc 
facing lot of problems. Hence, I lequest the 
Government of Jndia to give the handloom 
workers some pension of Rs. 100/- P. M. 
after retirement from their work .. 

SHRI SRIHARI RAO (Rajabmundry): I 
request that the following matters may be 
included in ·the next weck~s business: 

( 1) Sri Bhimeshwara Swamy Temple, 
Draksharama, East Godavari District, 
Andhra Pradesh is an .ancient temple witb 
mythoJogical, historical and archeological 
importance. It is situated at a distance of 
SO kms from Rajahmundry and 28 km 



etc_. This' will .,undcrmino,· the stability. 'of 
these , familics ,and will cause· social , attd 
economic problems. 'Wbile the .. verdict of the 
Supreme Court aiviD, equal riptl for son. 
and daugbttrs is welcomed. its rctrospectJ-
vity is of dangerous consequences" 

,rro~ 'KaJdoada. This 'temple" which ,is b~ 
lined to bave been, constructed in the eiabtb 
centurY is one of tbe major pilgrim centres in 
tbe South India and' pilgrims from far and 
wide vi$it the temple througbout tbe year. 
This tempie assumed national importance, 
which was notified by tbe Ministry or Edu-
cation as a Cprotected ancient mom,tots, on 
22-7-1964 under ,the, Ancient Monument Therefore. the Government should study 
and archaeological Sites and Remains Act, the whole problem urgently and bring for .. 
1958. This temple is, however, completely ward a new legislation giviJig equal rights to 
neglected in the matter of renovation and is men and women and also annulling the re-
in a dilapidated condition. The tank in which trospectivity caused by tbe latest verdict of 
tbe devofees bathe bas become silted. The State ,the Supreme Court. This subject may be 
Government provided some funds to repair discussed in tbe House in the next week and 
and reconstruct and create mwimum com- hence is to be, included in the list of business. 
forts like drinking water, dress changing 
cbambers to the devotees. J, tberefore, re· 
quest the Archaelogical department to give 
the permission to the State Governm~nt for 
these repairs. 

(2) The Regional Filaria Training and 
Research Centre was set up at Rajahmundry 
in' Andhra Pradesh about 25 years back by 
Dr. Col Raju, who y. as then the, Central 
Health Minister and al~f) the resident of Rajah· 
mundry. No building for this Reasearch 
Centre has9 however t 'so fa r been constructed 
and there is no regular doctor in the Centre 
and therefore the patients are suffering very 
much. At present one doctor is deputed 
monthly to Rajahmundry. No doctor is in-
terested to come to Rajahmundry because 
they enjoy more fElcilities and prospects at 
Delbi. 

It tberc;:fore, request that a regular doctor 
may be posted at Rajahmundry and the pro~ 
posa] for securing a suitable site and con-
structing a building at Rajahmun~ry for the 
Regional Filaria Training and Research 
centre may also be considered urgently. 

PROF.' P. J. KURIEN (Idukki) . The 
ronowing subject may also be included in 
the list of business for next week in the Lok 
Sabba: 

The latest verdict of the Supreme Court 
of India repealina the Travancore Christian 
Succession Act will ba ve far reaching implica-
tions. 'the verdict will lead to thousands of 
litisatioDS in Cbtistian families between 
brothers . and sisters, f~tbQrs and daushters. 

SHRI P. KOLANDAIVELU (Gobicbetti .. 
palayam) : The rollowina item may be in· 
cluded in the next week's business:- . 

'Bhavani in Periyar District, Tamil Nadu, 
is a place' of historical importance. ]t is also 
known as Dhakshina Prayag like Allahabad 
beeD use of its situation at the co"nvence of 
two livers CQu\,eIY and Bhavani. The famous 
terr,pte of Lcrd Sangameswara which is one 
thou~and y~vrs old, is situated in between 
the hillocks Vedagiri. Padrrlsgiri, Nagagiri 
and Mangnlagiri. Since it is situated a~ tbe 
river bank of Cauvery it is called as Sab1ha-
giri Madhya Pradesh. It needs to be deve .. 
loped n s a religious tourist and pilgrim centre. 
The Railway junction Erode is situated 
within 12 krns. The national higbway No. 
47 is very near to this tourist spot. This 
has got a natural attraction of tbe hillocks 
confluence of Tivers and surrounded by paddy 
fields. The Postal Department has already 
introduced on 25.8.77 a special cover de-, 
picting the beautiful confluence caned 
"KUDUTHURApt with the beautiful back-
ground of the Tower Sangameswara and the 
grand Hillock Urachikottai. The Hon. 
Minister for Tourism i$ requested to anooUJ\cc 
• 'KUDUTHURAl" in Bhavani, Tamil Nadu, 
as a national tourist centre in order to attract 
international tourists. 

SARI H. K. L. BHAGAT: Various state 
ments made by the HOD. Members show .. 
again ,the interest taken by them i.n tbe pro-
ceedings of the 'House. 1 shall bring to the 
notice of the, BAt all these points. 



. BUSINBSS ADVIBOJt Y COMMmBB· 
£Blttlt.rJjJ 

Tw.t,.Slxth Report 

THE MINlST£R. OF PARLIAMBN. 
TARY AFFAIRS AND M1NJSTER OF 
FOOD AND CIVIL SUPPLIBS (SURI 
H. K. L. BHAGAT) : 1 bes to move: 

"Tbat this House do aaree with the 
Twenty .. SJxtb Report or the Business 
Advisory Committee presented to tbe 
Houae on the 7th AUJust, 1986." 

MR. SPEAKER : The Quest jon is : 

"That this HOu8e do agree with tbe 
Twenty·Sixth Report of the Business 
Advisory Committee presented to the 
House on the 7th August, 1986. It 

The motion was adopltt/ 

11.161 hra. 

CONSTITUTION (FIFTY· FOURTH 
AMENDMENT) BILL- 1986 

[English} 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 

(SHRr H. R. BHARDWAJ): I btg to move 
for Jtave to introduce a am further to amend 
the Constitution of India. 

MR. SPEAKBR: The question is: 

"That leave be granted to introduce a 
Bill further to amend the Constitution or India." 

Tltt motion wa,~ ar/opted 

SHill H. R. BHAROW M: Sir) J 
introduce'· the Bill. 

.. Published in Gazette of lndia Extra .. 
. ol'dinary. Part~JJ Section 2, ..dated 

8.8 .. 1986. 

..... Introduced with the recommendation of 
the President. 

. TAMIL NADU LBGISLATIVB COUNCIL 
(ABOLITION) BILL. 198. 

(E",lllll) 

. THB MINISTBR OP STA TB IN THB 
MINISTR Y OF LAW AND JUSTICE 
(SHRI H. R.. BHARDW Al): I bel to 
move for leave to introduce a Bill to provide 
for the abolition of the LelisJative Council 
of tbe State of Tamil Nadu and for matters 
supplemental. incidental and consequential' 
thereto. 

MR. SPEAJ(.ER: Tho questioo is : 

"That leave be granted to introdu« • 
Bill to provide tor tbe abolition or lhe 
legislative Council of tbe S\at~ of 
Tamil Nadu and for maUers supple-
mentaJ, incidental and consequential 
tbereto." 

The motion was Qdqptd. 

SHRI H. R. BHARDWAJ: Sir, 1 in· 
troduce the BiH. 

12,28 hrs. 

,NATIONAL SECUR1TY GUARD BILL-
1986 

[english) 

THE MJ~HSTER OF HOME APf,uR& 
(S. DUTA SINGH) : I bel to move' for lta.,~ . 
to jntroduce a Bill to provide for tM,.~ 
stitution and regulation of an armed fofCt· of· 
the Union for combating tcnoris\ ac.dIa{ties 
with a view to protecting States against in-
ternal disturbances and for matters conllectt4 
therewith. 

MR. SPEAKBR : The question is : 

t'Tha.t leave be aranted to introduce a 
Bill to· provide for the COA,titUtioa 
and rqulation of an armed for" of 
tbe Union Cor combado, terrorist 

* Published in Gs.zette of India extra-
ordinary. Part·lI, Section 2J dated 
8,8.1986. . 
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actl'llties with • view to prottettng 
,Sta~ .... ain,t : lQ~m" ,,; d.i$tFbanoes 
ao~ for mattora con~: therewith." 

71, Mot/on wai iJdopttd 

, & JJUTA SINGH: Sir. I introduce the 
Bill. 

HIGH COURT AND SUPREME COURT 
JUDGES (CONDITIONS OF SEa. VICE) 

AMENDMSNT BILL. 1986 

{Englilll) 

THE MINISTER OP STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H R. BHARDWAJ): On behalf of 
Shri A. K. Sen, I bee to move for leave to 
introdutc a BiJJ furlher to amend the H igb 
Court Judges (Condi lions of Service) Act, 
19S4 ~nd tbe Supreme Court Judges (Con-
ditions of Service) Act, 1958. 

MR. SPEAKER : The question is : 

"That leave be granted to introduce a 
Bill further to amend the High Court 
Judges (Conditions of Service) Act, 
1954 'and the. Supreme Court Judges 
(Conditions of Service) Act, 1958." 

The ~tiQn was adopted. 

'. SHRI H .. R. BHARO\VAJ : Sir, I intro .. 
duce·· tbe Bill. 

DISCUSS10N ON RECENT RAILWAY 
. ACCIDENTS . 

[English] 

: ·PROF. MADHU· DANDAVATE 
('Rajapur) : On 6th Au,ust when the House 
,,~jd . ~omaae to the' tragic victims of 
Hlloshlma unfortunately, the same day we 

•• Introduced witb tbe 'Te~()Jllmendation of 
~be .Pre8id~ntr 

. , 

lot a lustly'. n·ew. aboUt tho .cctdellt in . 
'Bibar near Palamau .. whero Amdt8ar;'Tata.· 
nagar EXPTCSS coltided' with a fow, W3aop. 
on the bridae and as a result of that tbere 
was bca vy loss of lifo and injury to several 
people. Still we do not know bow maoy are 
dead. Only the dead and tbe God know lloW 
,many have died. But I am sure, in cour~ of 
time all the details will come out. 

With my involvement with the railway. 
for two years, J bave always developed an 
emotional attachment to tbe railways and, 
therefore, whenever I bear of a ghastly rail .. 
way acCident, 1 always reet as if mv own 
house was shaken. And with .that feeling 
today I rise to initiate discussion on the re" 
cent railway accident. 

While giving a physical analysis of various 
railway accidents that have taken place re· 
cently, 1 will. at the same time, try to offer 
to this House some positive and concrete 
suggestions by which safety can be ensured 
in future and at least such calamities can be 
minimised. They cannot be totally eliminated 
for the very simple reason that we have a 
vast system' of railways which is 61,000 
route kilometres with t 0,000 trains every-
day covering about 7,000 stations. a Clore of 
people on the suburban and non·suburban 
trains travelling everyday and a large freight 
traffic also travelling on these Jines. 'So, 
with such a vast expanse, accidents would 
not be totally ruled out but we must try to 
prevent as much' damage to tbe system as 
possible so that we may be able to have 8 
proper sDfety on the railways. 

U you anaJyse tbe various accidents that 
have taken place in the course of last several 
years~ you will find that there are various 
categorics of accidents and they bad to be 
daelt with in a slightly different way. We 
have the accidents due to human failure. we 
have accidents due to failure of equiprnen1s, 
we have the accidents due to collision of 
trains as in this particular case, then we have' 
accidents due (0 derailment of trains caused 
by the fractured rails on which they run, 
then we have som~tjmes the accidents due' to 
Don-visibility as a result of fog on the railway 
track. We have also the railway accidents-
and not few-due to unmanned railway 
eros,tinas of the railways. We also have c~r" 

ta in a ~4~~~$ d~ to inad~quate inspection 
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, ~r' tile IklckJ aDd ttte ", t,rain formatlOa.; AAd " circUit" is :oompJote4' tliroUlb the 'ti_~ ,,.. 
laet1)'~" t~ro are' certain aec,ideots d~ ,tq m~eilt there i$ the, red sianal, ,the "ID", 
.'botaae, removal of fisb·plates either by anti... current panes tbrotip tb~ track'm.qoet: It 
social ~Iements or by the extremists in the i. actually mllnetiscm.,' When thO ichamber 
count!)'. We must take cognisance of aU juSt comes abOvo it, tNt ~rate. '~'D'~' 
these forms of accidents and devise the neces· magnetic' current in the' chamber mapot _4, 
sary ,safety measures. that by some device Yi converted, IDto a ahrilJ 

whistle. Therefore at one kilOmetre 'or batt' 
As far as the recent accident near 

Palamau is concerned, it was essentially an 
accident by collision and I will request the 
Hon. Minister for ,Transport, I will crave ber 
indulgence, 'that some of tbe steps I had 
sUI,ested, wbich were there but which were 
discarded, if they are revived, probably the 
accidents by coHision can be a voided. 

So, let us try' to find out how the 
accidents by collisjon take place. If we have 
either a fatigued railway drh'er on an absent-
minded railway driver, he sees that there is 
a red sianal because there is a stationary 
r~J.iJway train or a wagon beyond that signal. 
He sometimes does not take cognisance of 
that red signal and the entire train rams 
into another stationary train and a~ a result 
of that the collision accident takes place. 

1 am very proud that Indian railwaymen 
have devised certain device called automatic 
w~lroing system. AU bats off to the railway 
scientists, those working at the. RDSO at 
Lucknow. They bave devised a very interest· 
ing instrument called automatic warning 
system and it is mainly to avoid accidents 
by cQllision. They were formerly introduced 
on the high-density routes like Gaya- Mughal 
Sarai and Howrah- Burdwan because they 
were extremely bigh-density routes. The 
wotkins of this device is extremely interest .. 
ins. I would like to share with the House 
and also with you, Sir, the novelty of that 
particular device. Sometimes the driver sees 
the red signal and neglects it. He doc~ not 
apply tbe brake. Now our railway scientists 
have devised a device called automatic 
warning system which is fixed up below the 
chamber of the railway eogine and also a 
track fhagDet is fixed only half a kilometre 
away from the signal. The entire apparatus 
works on the basis and principle of electro .. 
magnetism. The track magnet is fixed up 
near the rail and when tbe ensine comes 
just above the track magnet, the two m8gnel~ 
are, just ono over the otber and tbe electric 

a kilometre from the red lip.l, if .., b,s 
nOt appJ'ied the break he .eia 'thi. shtlll 
whistle. ~If the driver is' very mucb abteDt~ 
minded ']ike an absent-minded professor 'fot 
instance and he does Dot even listen to· the 
shrill whistle and does not a.ppJy thc'breit, 
the beauty of this instrument js tbat Within 
a fixed length of time, if he does oot, apply 
the break, the break is then automatically 
applied and that is how acclden't by colJo.ion'·· 
is' avoided. When on tbese two bigb dC~lity 
r6u~es the automatic wam~1 system ··""1 . 
introduced ••• 

MR. SPEAKER: But how about the 
detached bogies stand ins on, th~ rails ? 

PROF. MADHU DANDAVATB: That 
does not matter, Sir. Whenever somothjlll 
is standing beyond tbe signal, tbe red 'siaoal 
is always given. Whether it is train or 
detached bosgie, it does not matter. 

MR. SPEAKER:' It was not there 00 
the track, it was beyond. 

PROF. MADHU DANDAVATE: Of 
course jf there was tno silnal nearby this 
cannot be done. It is only within tbe vicinity 
of a signa!. •. (Interruptions). Very often. at 
sensitive bridges, some distance aWlY from 
that, tbere is a signal arraDlcmeot that 
becomes vulnerable. Of course, all bridges 
do not have tbat. But there ·are certain' 
vulnerable bridget Hke that and beyond 
them, some sort of sipal element is always 

'there. When these t)pes of automatic warn-
ing systems were introduced on hiah density 
routes-on tb~se 2 routes to wbich 1 made 
a mention-not a single accident or eoUisioD:, 
has taken place. From tbat we have to tako 
a lesson tbat oot only they ate not to be 
discarded but the automatic warniDa system 
should be introduced in aU tbe hiah density 
routes. It is my humble request to the BOD •. 
M,ini.ster tha't tbis abouJd be taken DOto ,of 
and this ,bould ~' introducod. 
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',< Tbero ,is a ,probJe~ of track renew" 
lam sorry tbat the Finance Minister is not 
bON • .l would hl,ve liked to belp the Minister 
of Transport b:; making this plea to the . 
Fia&DaI Minister on behalf of tbe entiro 
Houo. Sometimes there are baQk.lol of 
primary renewals of raUs to tbe exent of 
6,000 to to. 000 kilometres and this is a 
"" daoaerous phcoolDlDon. Just as in a 
Ii ... accident, sometimes tbe bones underao 
mwtiple fractures, similarly,. sometimes due 
to overuse of the rails. they are likely to 
uod,fIO multiple fractures. PortuDately in 
tbe Railways we bave a device called ultra-
sonic: device which is to be kept on a trolly 
aM it is to be moved OD the rails. At any 
place wbore there i. some sort of fracture 
OD the rails, immediately an indication is 

, livcD and tbere is a ftash on the ultrasonic 
device. It not only finds whether the rail is 
fractured, but it finds what is the depth of 
tbe fracture. Even that can be located OD 
tbe' aallibrated ultrasonic device. With tho 
help of this it was found out that 6000 to 
10000 kilometres ~outd require primary 
renewal. Otherwise multiple fractures take 
place, wben heavy vehicles move in. I will 
request tbe Finance Ministry who is not 
pr~Dt in tbe House, through you, that in 
tbe allocation of funds to the Railways, top 
priority may be given to the renewal of 
primary rails so that these rails which are 
likely to be fractured can be replaced and 
tbis b~klog caD be removed. 

There is a question of sabotalc, due to 
the recent activities of extremists in different 
parts of the country. Sometimes we find that 
by removal of fisbplatea. accideDts take place 
due to this sabotage. But for tbat there is a 
very fine device. I would request the: Hon. 
Minister to take coanisancc of tbat. If the 
saboteur wants to remove a fish plate, I 
would request the Hon. Minister, don't leave 
that job to tbe saboteur. You younel f 
remove the fish plate. I am not suggesting 
that sbe should indulge, in the activities of 
sabotap. But what I suggest is that scieotists 
ha.e dev;sed a method by which the fish 
plate system can be completely rep!aced by 
abort and Ions welded tails. The rails are 
just ,fixed )ike tbat. No fish plates are 
nocessary. The long welded and sbort welded 
rails eliminate the fish plates completely. 
ADd if this pattern i, accepted' on a larlle 

lcallo aDd tbe· fish ,plates are ,completely 
eJi91ioatod you will find tha' major. accidoots 
by sabotaae can be totall, eliminated. . 

Sir. as far as tracks are concerned, tbe 
safety device' is ensured. The oUD;lber of 
interestiDI devices which the tracks arc 
lettinl arc automatic sianal system and allO 
axle' countries. Sometime. what happen. 
ia, - you just referred. Sir-tbat traia is 
movin. and on the way some accident has 
taken pla~ J sometimes the couplers between 
the two have broken and therefore. some 
wagons or some bogies are detached.. One 
does not know when they are passina across 
a particular station or a particular rail. Sir, 
there is a system called axle counters. By 
that device you can count how many axles 
and wheels have passed across one particular 
point, and for ins,aoce, jf )OU just imasine 
ODe bogie has four wheels and two axJes. 
10 that case the record will be tbere and 
from tbe 8xle couDter jf ),ou find that tbe 
counts arc less tban what they ought to have 
been if the tntire train was intact, then you 
can locate immediately tbat some wagons 
have been detached. 1 very much insist OD 
tbe Transport Minister to try to introduce 
the system of axle counters effectively so tbat 
you caD count. So, if you get one count, 
that means two wheels .apart, four counts, 
that means two four-wheels apart. It is 
something like that when onc scientist is 
asked wbat is the principle of an axle 
counter, he said that the principle of axle 
counter is, count the number of counts that 
have passed by counting the number of legs 
that bave passed. So, four lep means one 
count, like tbat how many axles one boaie 
bas. I f that particular formula is there, we 
can find out safeJy whether tbe entire train 
bas arrived or some bogies have been detach-
ed and immediately you can go on flndin, 
out where the wagons or the bogies have 
been detached. 

Then tracks are getting automatic signal-
ling system. In the suburban areas of 
Calcutta, Bombay and Madras the automatic 
signalling system is there, it is very old and 
tberefQre, a complete ration~Usation and 
rehaulias of tbi. system is abso)utely 
necessary. Adequacy of brake power is a: 
'must~ Sir. We are going in for vacuum 
br(,kes. The brake power is .to be increased. 
10 fact, very "ften even under advor. 
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coqditiQD, . if the driver 'is able to have the·,' 
adequate brake ptWIer. and be is able to' 
bdn. tbo ontire Crain' to a bait, in that C810 
by iocrcasina tho brake power ,of every train 
it would be pOssible for us to see tbat by 
iDcreasina the brake power of tbe traia we 
can ensure better safety. So, that also sbould 
be attended to. 

Sir, some accidents had taken place 
because of neglect of certain rules and 
procedures. Aareement was made about 
10 hours' duty. But then that is not 
effectively implemented everywhere. I would 
like tbe Hon. Minister to take note of what 
I am saying about the steam engines. Very 
often the firemen workins on the stram 
eOline alons with the driver are given a Iso 
training for rucning that train for emergency 
purposes. Sometimes, for instance, an extre-
mist or a terrorist attacks the engine drjver 
and the engine driver is killed. How will the 
tr.in move? Therefore, tbe fireman in the 
engine is also given emergency training to 
drive the engine. But taking advantage of 
that, in some regions of the Indian Railways 
some of our authorities are making the 
firemen work as regular engine drivers tak ing 
undue ad\'antage of the emergency training 
tbat is given to tbem. But sometimes 
emergency is very misused. Just as it can be 
misused politically, it can be misused 
administratively also and this is onc instance 
of that and therefore. it should be completely 
eliminated. Sometimes the goods trains are 
running withollt guards. Therefore, that 
should be attended to. 

12.44 brs. 

[MR. DEPUTY SPEAKER In the Chair] 

Sir, some of the goods trains in the 
South are runnins without the guards. This 
has created problems. Then intermediate 
inspection of train formations sometimes is 
discarded. You cbeck it in the beginning and 
cbeck it in the end. But intermediate 
inspections are Dt'Cessary and that should be 
done al.so. . 

Some accidents had taken place because 
of the follY conditions. In that case tho 
detona tors can be used on tbe liries and in 

. tbe course of fog you can find ·that it. can 
. be ,avoided" The most daD80fOus situation 

is tbat of unmanned, level, crOSlin •• " If 'l 
nl'ltake ,note, out ,of 40.000 level crosamas' 
in the country. about I ~,OOO Jevel. ctosaiDJ' 
are unmanned rai1:way crossings. Tbere js DO 
staff member to attend' to that. Out of 
40,.000 railway crossing in JDdia, about 
15,000 are unmanned Jeve1 crossinp. Now, 
what is the difficulty? AccordiDI to the law, 
if an unmanned leveJ-t;:rossina is to be 
converted into a manned level-crossin., for 
tbat purpose, the responsibilit, is to be taken 
by the local body, the pancbayat or tbe 
municipality in whose jurisdiction, the 
unmanned crossing faIts. Not only for con-
version of unmanned crossing into maoned 
crossing, but even for recurring expenditure 
of tbe unmanned crossing, they bave to take 
the expenditure. That is why, our experience 
is, majority of the local bodies are not 
spending tbat amount. lherefore, I suggest 
that let the Railways conduct a complete 
survey of vulnerable unmanned crossings-
leave aside others-- which have been proved 
on the basis of statistics of accidents, as 
vulnerable unmanned crossings, and they 
should be converted into manned level-
crossing with the exrenditure of tbe Indian 
Railways, Then 'only, they will be converted 
into manned level-crossings. 

Regarding the enquiry of accidents, for 
very valid reasons, Railways have evolved 
a very good system tbat when accident bas 
taken place in PaJamau, an enquiry will not 
be made by the authorities of the Railways 
because they may try to defend their own 
position. Therefore, the Commission on 
Railway Safety functions not under tbe 
Railway Ministry but under the Ministry of 
Civil Aviation and Tourism. Of course, I 
do not know, whether at present, Civil 
A viation and Tourism are together or tbey 
are separate. Now·a·days, after every two 
months there a re so many permutations and 
combinations of Ministries, not only we do 
not remember the MInistries, we do not 
remember which Minister belonp to which 
particular Ministry. 

MR. DEPUTY SPEAKER: Whoever is 
there, there is a Cabinet responsibility and 
they will look after. 

PR.OF. MADHU DANOAVATB: 
Therefore, once I suggested that put a board 
here, the latest position of Ministors and 
their portfolios. Whenever we write to tbem, 
we ·know wbat il tbe position. 
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, "THB "'MtNISl1!R' Op' STAYS 'IN THE: 
DBPtdtTMBNT OF 'SURfACB'TRANS .. 
.MIlT (SHRI BAlESH ,'PILOT): '~Tbere 
abauld be a board for' 'latest pOSition: of 
Opposition al~o. 

PROF. MADSU DANDAVATE: Any-
way. that is a suggestion made in a lighter 
vain. But that is not your hand. It is ,for 
tbe 'rime Minister to decide. 

There il one more tbing. The Commis-
sion OD Railway Safety which is under tbe 
Ministry of Civil Aviation and Tourism 
undertakes the job. Then the compensation 
is to be paid. For that, there is the Claims 
Comm,issioner. This machinery must be made 
more effective, because when the nearest of 
kith and kin died, tbose who survive should 
be paid something before they die also. 
Therefore. the machinery of Claims COOl-
missioner should be made Olore effective. 
In serious cases. e'Yen judicial enquiry 
is necessary. I will come to that point 
later OD. 

There were various committees and 
commissions appointed to go into the 
problems of railway safety and accident. 
Very fine reports have been prepared and I 
would request the Hon. Minister to go 
through them agaim and try to implement 
as mant' recommendations as possible. On 
the question of , railway safety, try to take 
full assistance and cooperation of the trade 
union otgaoisations in the Railways. AU over 
the world, it is done. In JapanJ they are 
the foremost in takin, full cooperation of the 
trade union organisations for railway safety. 
That should be done. 

1 make a suggestion about couplers of the 
train. Couplers connect two bogies together. 
Unfortunately in our country we still have 
outdated system of screw couplers. Many 
countries of the world have already cbanged 
from the screw couplers to the centre buffer 
couplers which withstands greater haulage 
and' greater safety. Therefore, I feel that the 
coupler system should be changed from the 
existiDI screw system to the centre buffer 
coupt"r system. 

There is ,one more, sugcstion regardina 
tbe lottlra) Coacb Factory. Sir, you come 
from Tamil 'Nadu and )'ou should be proud 

I' ,~:~' 
~,It~,': . (;)Uu .. 

tht tlt,' I'eratt1b~t, we; 'bJve 'the " J,ntislral' 
,Coach F'~lo,y which is prod~jDg 'ODe or tbti 
bolt coaches : for 'which there is export order' 
from different parts of' tbO world. They b.ve 
lot a particular metbod of CODstr,ucting the 
entire coach struc.ture. They have got a 
metal sbell and rest of the material is fixed 
upon that. It is not only that. In bet'wccn 
two coaches and two bogies. there have been 
tubes which bave tbe strcnath of material so 
that. whenever there is a collision. they are 
able to absorb the shock and as a result, of 
$8t, one particular damage in one compart .. , 
ment is not communicated to the other 
compartment. 1 think. ICF type of bogies 
are most suited for our railway safety pur-
pose and they should be strcnsthcncd so 
that the shocks can be absorbed. 

Patrolling of tracks is very important. 
Whenever disturbances take place, Railways 
are the first to be attacked: Because tbose 
who want to express their wrath against the 
Government at tbe Centre find tbat this i. 
the moving provocation. When there were 
some pro-reservation and anti-reservation 
riols, the Railways in Bihar were always 
attacked; so, 1 asked some agitators in Bihar, 
•• \\/ by do you attack the Railways?" They 
said, • 'The only representative of tbe Central 
Government that is available at our door is 
the moving train and, therefore, we attack 
then)''. Once 1 was askod the question, 
't.\Vhy is it that the reservationists and anti-
reservationists attack railway trains duting 
agitation?", and 1 laid humorusly, "Because 
on our trains both reserved as well as un-
Jeserved compartments are available, both 
reservationists and aoti-reser'Yationists who 
want to express their wrath against the 
Government go on attacking them". Under 
such circumstances of civil commotion, I 
would suggest to die HOD. Minister, if about 
20 to 2S'thousand men are kept to petrol 
the tracks which are vulnerable, the mornt:nt 
you see that patrolling is there, the mischief-
mongers are kept under check. You can 
have RPF men, you can bave gans-men, 
and if you put ~Dough Dumber of men for 
patrolling, no doubt, it will mean ao ex-
penditure, but to tb~t my reply to the Hon. 
Minister is this : rather tban allowing people 
to dio and pa),ins compensation of .R.s. t 
Jakh per dead, it is better to spend on petrol-
ling and prevont the expenditure 0.0 comp . .,o· 
sation. It ;'i8-:bot'tor to sec that, prevention is 
blttor ;,tban ··OGre. 1 am Dot staodi", for ' 
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, IIroveotlve dbteutloD.' but prevention is ,~ner ' 
mao cure. Thl't should be ·tbe general law. 
If that is followed, tben petroUiog· wIll 
suceed. ' 

Lastly I bave only one sunestJon to 
make. I am not one among those who 
Immediately on an accident taking Plac~, 
would' demand tbe resignation or' a Minister. 
because I know the t in such a vast system 
accidents are bound to occur, but then i 
would not be satisfied with the Mini$ter 
sayinl .•. (lllterruptions) Is it that some of 
them want resisnatioD, Sir? 

. What 1 was saying was this. With such 
a vast system of 61,000 route kilometres, 
accidents can be of different types' but they 
can be of a serious nature. I wou1d Hke to 
ask ,the Hon. Minister in charge of Rai1ways 
that tbis particular acddent is of such a 
serious nature and peop1e have a such mis-
givings that merely tbe Commissioner for 
Railway Safety under Civil Aviation and 
Touri5lm will not be a ble to satisfy the people 
of Bihar and the people in the country. 
Therefore, I strongly demand that a judicial 
inquiry into this 8C'cident should be insti-
tuted. Only a judicial inquiry will be able 
to satisfy not only the people of Bihar but 
the people in the rest of the c01.mtry. 

. Therefore, in the. end, J will say this. 
The dead are dead and gone. But at least 
such calamities should not recur. Just as one 
Hiroshima was ~ufficient to roose the con-
science of the world to take a pJedge that we 
wiU not allow anotber Hiroshima to take 
place, let us take a pledge here tbat we shnIl 
adopt the safety measures on tbe Indian 
Railways that one Palamau is sufficient and 
we sban now allow tbe repetition of this 
experirnent to take place and an ow inDocent 
Jives to be lost This assurance has to be 
given, and that can be given only through a 
judicial inquiry into this particular episode; 
that", only wiU crease confidence among the 
people that no' bureaucratic niceties are 
coming in the way of railway accident inquiry. 
Th1'!refore J judicial inquiry aloJ'le will satisfy. 

I . have nnt on1y offered my critical 
analysis' but ,,)so 8ogge!,tecl concrete meDsurcs 
to ensure ,.railway . saf~ty. I hope ~and trust 
that tile 'Hon. Minister,' durin, reply)' will 

take " cOBoI"nee ' of 'tbf' concrete measures 
s.ugested and not mere~y tell us tbat 'the 
'Qlatter is 'under considerat.ion' Of, if' pressed 
",otf, then -the' mattet is under active consi· 
deradon· , tbea 'tbe matter is under further, 
active comlidera'ti(tr1'" rather than living • 
reply •••. 

MR. DEPUTY SPEAKER 
consider it. 

He will 

P~OP. MADHU DANDAVATE : Let 
them give concrete1y in a timebound mann'e .. 

. which of the steps the railway administration 
is g()iog to implement, so tbat safety OD tbo 
railways can be assured. 

[Translation] 

PROF. NIRMALA KUMARI SHAK .. 
TAWAT (Cbittorgarh) : Mr. Deputy Speaker 
Sir, the railway accidents move us deep1y. 
1 oday, in this scientific age 'When the entire 
country is marching forward, such accidents 
are a D1attf'r of ",hame for us. Recently, 
during the last few weeks, some terrible 
fa il\\ ay ac .. idents he d occtlr(d. J do not want 
10 go into the details of all those accidents, 
but I just want to submit that the railway 
accident at Palarr,au on tbe 6th August was 
very tragic. In that accident, several mothers 
lost their sons, severa1 women lost their 
husbands and several parents lost their 
children. Such accidents do not speak we)) 
of our country. According to official records. 
44 ptC'pJe had been killed in this accident. 
Howe,,'er, it is unofficially reported that more 
than hundred persons had died. Severa1 dead 
bodies were extricated. but many bodies are 
sti1l buried under the d., bris. 

What was the cause of this accident ? It 
could have bappened tither due to technical 
fault or due to human failure. However, the 
cause of this' accident was entirely human 
failure. Because. if sorre wagons of a goods 
train get detached and the driver as well as 
the guard neither intin-ate it nor do they 
display any danger sirnaJs then it is evident 
that the accident j!j man·made and bas been 
causrd due to negliaence. The Gauri Express 
also met with 8 similar accident 288 kms. 
away ftom Hawrnb and 10 people were killed 
in that accident. Similarly. the Bombay-
Howrab Mail met with a similar accident 
near Raocbi. One COlnmon element in all the 
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three accident. was tbat they bad acourred 
due to collision with a aoods train. Because 
of these accidents which take place due to 
negligence of the Railway omployees. tbe 
'oommon people ,have developed a feeling that ' 
it is unsafe to travel by train The Railway 
Ministry must look into it. If such a feeling 
of insecurity is erea ted among the common 
'people then how will we move forward? 

I would also request that although some 
'compensation was paid to the victims of the 
rail accidents yet lllore payment of com pen-
satio! is not enough. It was pos~jb]e to 
identify onJy 30 dead bodies and compeo-
sation was paid in those cases, but what 
measures are to be taken in respect of tbose 
victims whose bodies have been mutilated 
beyond recognition 1 I wC'uld like to put 
this question to the Hon. Minister. Besides, 
tbe amount of compensation is also very 
meagre, You pay only Rs. 5,000 to the next 
of the kin of the dead in case of a railway 
accident, whereas you pay Rs. 1 lakh to the 
next of kin of a victim of an air-crash. Death 
bas occurred in both th\~ cases (Interruptions) 
There are several anomalie~ here. Till today 
only Rs. S 000 are paid in respect of the 
-dead. 

PROF. f\.lADHU DANDAVATE: The 
compensation is Rs. 1 lakb. 

PROF. NIRMALA KUMARI SHAK-
TAWAT: It is, of cours~. adequate but on 
making inquiries I discovertd that in several 
accidents the victims have not received com ... 
pensat;oD. The families of the victims of the 
accidents afe running from pillar to post. 
Therefore, I would urge you to streamline 
the procedure in this regard. 

I would also submit that through scienti-
fic methods, high technology has been 
adopted in railway ~jgnalliDg system and it is 
being furtber deveJoped for whkh you 

'deserve congratulations, but the railway 
machinery cannot be mechanised to ensure 
safety and the human factor would always 
be there. But special efforts will bave to 'be 
made to avoid accidents. It is. therefore, 
sUsBcstcd that efficjency and capability must 
be kept in view at the time of fresh reoruit .. 

, E>l'~, tJ,iI,::,#CIJtI,' :',ltJ:,.'; .,.", 
ment. It you are not careful about these 
upects them similar accidents would recur. 

13.00 hra. 

Secondly, medical cbeck .. up of the raUw&y 
crew should be conducted from time to time. 
Generally, it is seen that many of the drivers 
of the goods trains and the passenger trains 
are often found drunk. Under such circum-
s tanceSt accidents are bound to take place. 
Therefore, I would suaest that surprise 
medical check-ups shou1d be conducted. 
Again. ,age of retirement of the railway eogine 
drivers must be reduced. There are trlaoy 
~ucb drivers as are not pbysically fit for the 
job. Their eye sight bas become weak. You 
must consider such cases. Therefore, I would 
urge that their age of retirement should be 
reduced. Besides, their working hours should 
be reduced, as too much fatigue becomes the 
cause of accidents. Therefore, arrangements 
must be made to reduce their working hours. 

Besides, another cause is non-renewal of 
the track as pointed out by Shri Dandavate. 
The tr acks are quite overagtd which are in 
need of renewal. I want to tell you especialJy 
about Rajasthan. The track from Delhi to 
Udaipur which passes througb Jaipur, Ajmer, 
Bhilwara and Chittorgarh is overaged. When 
we travel 00 this route we come to know 
that trains get late by 13 to 14 hours. The 
Chetak Express sometimes sets late by 13 
hours. It results in .•. 

(Interrupt Ions) 

you cao call it even a mule. (Interruptions) ••• 
and sometimes I bave asked your Depart-
ment about the reason for not increasing its 
speed. The same reply is continuously re-
peated that the track is very old. Many 
Ministers have been changed during the past 
six years but the reply has remained tbe 
same without even a change of word. Diesel 
engine cannot be used due to tbe same 
reason. Your Department has acknowledaed 
that the track is in bad shape. I want to 
tell you that accidents will occur jf this track 
is not replaced. The accidents may occur in 
futur.e. if not at present. So, 1 storoa1y 
request the Hon. Minister that at least the 
overaged track between Ajmer and Jodhpur 
should be checked and replaced, otherwise 
terrible aCcidents can take place. There ia 'a 
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I want to poin·t Out that roany accidents 
ar.e cause4 by tbe' terrorist,··also. We should 
1tIY'speeiaJ' attention to this matter. Remova) 
of 6th-plates ~Iso causes accidents.' As soch, 
there should 'be proper arranaemc:nts ,to Jook 
afrer the ·track., Several railway cro8si,ngs are 
BOt manned and' if some· of them. are manned. 
the aaternen do not perform thei'r d'uties 
ptoperJy. The result is ,tbat accidents are 
quite frequent at those: places also. I would 
utilise this opportunity to point out that at 
the manned level crossings, your employees 
close the gates eveo when no train is expect-
ed acd it results in great inconvenience to 
the villagers ,oing to the nearby places. If 
the lates are closed in tbe morning then 
they remain so throughout the day and are 
oJ'.)ened only in the evening. If some perscn 
gets ill he cannot go across and when be 
tries to jump over the gates. it results in 
accidents. This aspect also must ~e looktd 
into to rrevent accidents and Joss of hurr'an 
lives. I hope the Hon. Minister will see to it 
that accidents are not caused by tec1.nic.:al 
fauJts or through human failure. Strict 
action should be taken against inefficient and 
careless officers. It bas been proved beyond 
doubt that the accid~nt near Palamau had 
~en caused due to carelessness. Such guilty 
persons should not be spared. 

With these words I conclude my speech. 

{English] 

MR. DEPUTY SPEAKER: Hon. Mem· 
bers. the Hon. Minister is going to reply to 
tbe debate around 2.30 P.M.. Therefore, the 
time Jeft at our disposal is only 1.5 hours. 
There are 'many members who want to speak. 
Therefore. I request that each member 
should take 5 .. 6 minutes so that we can 
accommodate aU the members. I request the 
members to be brief and give only sugges-
tions. 

(Tr .. ,/atlon) 

'SHItl V. TULS1RAM (Nalarkurnool): 
Mr .. Deputy Speaker, Sir, today we are 
discus'sin, the train acci4e1t wbich ·occurred 

. Ia'Blbar'on the 6th. initard, no .• -.PI'" 
Ilave reported that 52 penon, were" killed 
and hundreds were ijuted •. Silrl Janp'''odd~ 
estimates the number of 'i'ojured ':persons . 'fO 
be in thousands. 1»emapa this is his oWn 
information. I had 'spoken about it yesterday 
also during the Zero' HOUt. Mr. Deputy 
Speaker, Sir, I -am surprised to 'know \bat 
the compensation of 'Ill. 1 lakh is paId tD 
respect of a person killed in an air cra~h but 
very low compensation is paid in respect -of 
'a person 'killed 'in a train accidetu. Is the 
,person kilJed in a train accident not 1Jll1J~an"? 
How is it tbat only the air travellers ate 
deemed human beings and not the train 
passengers ? 

Mr. Deputy Speaker, Sir t tbe poor 
persons travel in trains ~nd when they are 
k i11ed in accidents, very little comperisatiOD 
is paid. I have read 10 the "newspapers that 
they were given only Rs. S ,000 and in no 
case R s. 1 lakh was paid. Is it justice? Can 
you please tell me if anywbere compensation 
of Rs. 1 lakb was paid in respect of train 
accident victims? It may be on paper only 
and not in practice. Can you give us even 
8 single example? We will be satisfied to 
know if a single example is quoted. I wou1d, 
therefore. urge that proper compensation 
should be paid to the train accident victims. 

] want to point out one more tbing. I 
ba'le not been able to understand bow in 
every train accident, the, train hits a 
stationary'goods train either from rear or 
from the front. )t is simply beyond com pre-
hans"ion. You see your previous records and 
the same thing happens everywhere. In every 
actident it is reported that the tra n rammed 
into a stationary goods train. When a goods 
train has stopped at a station, the train 
running on the same line should be diverted 
to the other line. This line is not changed 
and as a result accidents occur. The approa-
ching train should be diverted, to a line 
other than the one on which the lood~. tt-aln 
has stopped. Who is responsible for it? Is 
it due to the person who gives the &ian aI' at 
the last station or due to DOltiJCDce of 
someone enroute ? 

In case, in an lnquiry the responsibility 
is pin pointed, bas any punlshment b«n 
8iven and,.: if so, in how many cases '1 If you 
do(:not punisb tbe guilty then wbat, is tbe 
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lneanina of tbe enquiry? To what extent will 
yOu cenduct enquiries. Notbll\l can be 
achieved if tbe guilty are not punished after 
tb~ enquiry. Without punishment, the luiJty 
person.s will not be careful and then wby 
sbould they work properly and monitor the 
movement of trains? If you do not punish 
them tben at least the Minister should resign 
and accept the responsibility. You have a' 
look at the previous records and you would 
find that tbe Ministers bad admitted their 
failures and had offered their resignations. 
The-y resigned and owned the responsibility, 
whereas you neither punish anyone nor offer 
your resignation. 

If the same responsibility is entrusted to 
our Chief Minister, Shri R::tma Rao, he will 
show you how thing~ are managed. You are 
here to do work and to look after the 
administration. (T"ttr,uptlnnv) J do not say 
that a11 of you are inefficient or all the 
officers are not working p:-operly. I do not 
think that all the persons are not working 
properly, but it is only a few who are doing 
their duty. But the question is how much 
work is being done properly and how 
many persons are doing their duty. 

(In ter,upt ions) 

Personally, I am not against anybody. 
If our young Prime Minister Shri Rajiv 
Gandhi runs the Government efficiently and 
watches the interests of the poor, we in the 
opposition, would coope l ate with him. I 
have already said that if there is an) danger 
to th~ nation, the Opposition would support 
him. 

There have been 300 accidents from 
January to June. I would give you zonewise 
figures : 35. in the Cen~rnl, ·33 in the 
Eastern. 48 in the Northern, 19 in the 
North Eastern. 49 in the North East Fron-
t;er, 19 in the Southern. 27 in the South 
Centra1. 39 in the South Eastern and 31 ;n 
the Western Railway. 

This is the detail of the 300 accidents 
which occurred during the last six months: 
What b~ve you done in rc!\pect thereto? It 
means that you and your Government are 
JOJctive. You should have taken interest in 

Db. DilNNnt .1". 
Meidl"" 

your work and ensured that· .lhere was no 
recurrence of such accidents. I want ,to wartJ 
you. in this regard. 

saRI D. P. YADAVA (Monabyr): Sir t 

we express our sorrow for the rail accident 
and a.lso pay our condolences to the bereaved 
families. In any accident, the Members of 
Parliament are affected one way or the other. 
Recently, S members of the family of a 
Member of Parliament. Shri Ram, were 
killed in an accident. It sbows that such 
accidents affect all of \IS directly or indirectl),. 

Rail accidents have been discussed in tbe 
House a numher of times and several sug-
gestions have been given. Perhaps it may not 
be possible to give a ~ew suggestion as most 
of them have already been given. An action 
plan should be chalked out by systematically 
analysing tbe suggestiolls received so far so 
as to minimise the rail accidents and aJso 
to cbange the mode. of functioning. 

In 1980, I vi'iited Japan and out of 
curioc;ity I enquired about the working of th~ 
railways there. I asked the· guide about the 
railway system. He told me that a particular 
train had been running with a speed of 2 S (1 
kms. per hour for the last twenty years and 
there bad been neither a single accident nor 
the train had been late even by a second. 
This is ar. example of efficiency. which was 
revealed by ao ordinary guide, ..•.• 

(Interruptions) 

This is eflkiency. I would, therefore.., 
urge tbe Han. Minister to pay attention 
t(')wrrds Management Control System in the 
RailVt/ay Ministry. I come from an area 
where the first railway factory was establi-
shed in India. There has been a steep deterio-
ration in its working during the past 20 to 
30 years. When the working of a factor! 
can dderiorate ';0 mush, there would defi-
nitely be deterioration in the entire rail 
system. Previously, the number of the skilled. 
workers was higher but these days the posts. 
of· the officers like Additiona] C. M~ E." 
C. M. E., Deputy C. M, E. and sp("cial C~ 

M. B. are being iucreased and the number of 
the workers is becom ing less and if the 
nUlOagement function'S in this manner it· 
would certainly increase the accidents •. "~ '. .• 

I 
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ThO second point, I felt is that. you are 
'Dot able to effect co·ordin~t1on between tbe 
worklc:>ad and tbe manalemcnt programme. 
You bave failed to assess the workload in a 
particular factory and see how to utilise it 
properly. The Dumber of the factories is 
increasing but no factory is competent enough 
to make a copula. The manufacturiDI of the 
circular copula is not a difficult task. It is a 
simple work of casting for which you have 
factories in Lilua. Jamalpur and Coimbatore. 
You caD get gaod equipment if you manu-
facture them in any of these factories in a 
planned way. 

Tinsukhia mail is ,8 Ions train, but the 
door- plates, which connect the compartments 
bave been out from underneath. Shri Rajesb, 
believe me, if some person or a child passes 
tbrough it. he may falJ from the train and an 
accident may occur. Not a ~in81e 1 st .class 
compartment is in good shape. You may 
make an inquiry. There are a number of 
factories on the route on which the tinsukhia 
mail runs where a coach can be repaired in 
10 to 12 cays. There must be some thing 
wrong somewhere in the management. due 
to which you are not able to do the needful. 
I request you to improve the condition of the 
coaches. There is bungling in the matter of 
recruit to the new posts. The recTuitmt'lH is 
not made on the basis of efficiency and 
qu:.lification. Physically fit, alert and efficient 
pel son!!; should be recurited.. If you re;ruit 
efficient people you will get better results. 
The need of the bour is to introduce scientific 
management, better control system, and to 
ensure alertness and fitness of mind. My 
colleagues have alreaey said a Jot about the 
signal equipment but I must say something 
about the track. At present, these accidents 
occur the due to the fault or negli~ence of 
two to four persons. But if we do· not take 
preventive steps and the work of track rene-
wal is not done rapiJly' then a big accident 
may occur about the magnitude of which we 
cannot imagine. You will have to seek the 
Cooperation of the State Governments in this 
regard. SomeJimes the Ministry of the Rail-
ways advances the plea of non·avaiLtbility of 
funds I agree to it, but you should ask the 
State Governments to provide a part of the 
R.. L. B.·G. P. and N. R. E. P. funds to the 
Ministry of Railways .••... (Interruptions) 

PROF. NIRMAL~ KUMAR1 SHAK .. 
TAW AT: Wbat will bappen to the village, 
...... (Inte'1'llplloll8) 

SHRI D. P. YADAVA: lllisean be lour. 
opinion, Tbe. villages are a pan of tbe 
country. The trains pass tbrouab the vi1laps 
alto. Mostly it is the viUaaers who die in the 
rail accidents. Tbe~fore. there' should be 
some coordination with tbe scbemes of the 
State Governments .•.••• (lnlerruptlonl) 

THB MINISTER OF URBAN DEVE-
LOPMENT (SHRI ABDUL OFlAFOOR) : If 
the people of Bihar start purchasinl tickets 
for travelling in trains, this in itself would be 
helpful in mobilising funds. Nobody in your 
area purchases a ticket .•.. ,. (Inttrruptlons) 

SHR.I D. P. Y ADA VA: If yoU improve 
the management, it will decrease the acci-
dents. These are my suggestions. With these 
words, I conclude. 

[English] 

SHRl BAS UDED ACHARIA (Bankura) : 
Mr. Deputy Speaker, Sir 1 rail travel nowdays 
bas become unsafe. Ihis year in 1986, till 
today there have been eight serious accidents 
in which more than two. hundred passengers 
were killed. Most of these accidents tbat 
took place were due to mechanical failure. 
Previously, one year back, the number of 
accidents due to mechanical failure was Jess 
but now the accidents due to mechanical 
failure and due to the failure of rolling stock 
are increasing. When the Sixth Fi\c-Year 
Plan was started, we were told in this House 
that we should not ask. for new lines, we 
should not ask for new trains. The Sixth 
Five-Year Plan was called • reba bilitation 
plan'. When the sixth five-year plan ended, 
which was called rehabilitation plan, 14,000 
km. of railway track weN sick or over-aged. 
Tbey needed immediate replacement. After 
5 years ()f this rehabilitation plao, this 
n~l!nb~r of sick tra~k increased from 14,000 
to 22.000 km. Out of 61,000 ktn. 22,000 
k.m. arc sick. It means that 1/4 of the total 
track of tbe Indian ra.ilways is sick. Tilis 
needs immediate replacement. When tbis 
rehabilitation plan started the number of rail 
fractures was 2500· After S years of this 
rehabilitation plan the number of rail frac-
tures increased from 2500 to 4S00. The 
number of overaged engines has also increas-
ed. These overaged or sick enginos particQ-
lar Iy steam tngitH~s ure being used. Al pi esen't 
\be llailw,y bp adopted a polic)' to pb_K 



·. il,t' . Du# .,r~"nl Rq. AJ:p_,: 
t"r~ ... {.AObatlaJ· 

0.:'. aU f steam' ealioos by lb. turD of tbe 
cfllltUJ1l. '10., t_ Z .. t.t century tbe· Iteam 
·eftIlaes·wiU not,be seen on the railway track. 
SiaIle J:97!'.oot a sinllo steam. enlioe camo 
out of ehiUapjan locomotive' worb. But 
wbere is the plan? How io replace them? no p,toductioq... of olectric engine.s bas .Dot 
iQCteaMCl tQ replace· or phase out the stea~ 
elJliaes. rt is the same case with diesel onaines, 
Sir, OveraiJ~d coaches are beina used. You 
c8oDOt'ttavel in I Class compartment because 
I Ctass compartment coaches production is 
reduced. And \\lith these 22,000 k.m. of 
sic.t track, accidents take place. We have 
b-.D. time aDd again, assured in tbe House 
t~. thcJ are takioB certain steps likc-

1) Introduction of mod-ern technological 
aids like ultrasonic testing of rails; 

2) Prolrammed rehabilitation of rolling 
Itoek,; 

3) Progressive manning of unmanned 
level crossings; 

4) Educative publicity througb posters 
aad otber media; 

.5) Patrolling of track to detect rail frac-
tures and aduptioD of anti-sabotage measures. 

6) A 10 point action plan aimed at in-
depth 6eld inspections at different levels. 

7. Four high level multi-disciplinary 
safety task force teams constituted to conduct 
detailed inspections; and 

8) High level safety team constituted on 
zonal railways to sUdest specific measures 
for improving sarety in the identified acci-
dent-prone areas. . 

There have been several committee which 
were constituted like the Kunzru committee 
It_atly ther~ has been tbe Sikri Committe~ 
wbich submitted its rep.ort in t 978. And this 
committee has also stated that the recom .. 
mendations of the previous Accident Enquiry 
Committees were not implemented and the 
safety rules were violated. I told in tbis 
BOusc ~veral times bow the sa rety rules are 
vlo'8,t~. Now examin.ation of traiDs is not 
done after runnina three hundred kilometres, 
which was previously done. Now, artor run-
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nlDa I 000 IdlOmet~ tM.D ,the. tr~. it".' 
examined. ~fore runnin, tho train' i~. it' \Ct¥.r 
necessary tb8t a vacuum ccrtiilcate. i. Ity.,! 
for tbe runnina of tbe tl:ain. TJlis.i$llO.t,~". 
required. Now. without this cer.tif}cato ·tbO" 
train is allowed to run even witbout tbo 
headlight. . Tbrce or four year. b.ct tbore 

. was a serious accident in Hyde~bad,' wh~. 
20 pilgrims were killed by the traiD, that 
train was allowed to run witllout the head~ 
light. The tail lamp is also quite necessal'Y~ 
But · the train is. allowed to rUD witho\lt tb4'-
tail lamp. 1 can cite one example of how a 
railway employee who insisted on these safety 
rules was removed from service, Mr. M.L.N. 
Murthy of Anara under the South-Central 
Railway refused to run tbe train becausc 
there ' was no tail lamp in tbe loods train. He was charge-sheeted, tben he ~as suspen .. 
ded and dismissed because he insisted on tbe 
tail lamp which is quite necessary. So, you 
listen to the railwaymen. don't blame' the 
railwaymen always. The Loco Running Staft" 
Association represented how tbe safety rules 
are violated, and how the vacuum certificate 
is not llOW necessary. Three years ba.ck there 
was a serious accident near Howrah station .. 
In the motor van of the train there was 'only 
one driver. At tbat time, Mr. Ghani Khan' 
Chowdhury was the Rail way Minister. He 
immediately ordered that there should be an 
Assistant motorman and this was complied 
with for some months. Now, this is done 
away with. Now Mr. Cbaudbury bas gone 
and with him the system of putting a second, 
motor man also is done away with. In this 
way the safety rules have been violated. Next, 
about tbe duty hours of the running statf~ 
there was an agreement in t 973 with the 
Loco Running Staff Association that driver 
and Assistant driver will not be allowed to 
work for more than 10 bouf!l. The lLO 
Convention is also there. Our Government 
have ratified it and this was to1(\ in this very 
House, but tbis has not been implemented up 
till DOW. The drivers are forced to work for 
more than 10 hours, even more than 20 
bourse The accident of the Maurya Express. 
took place near t~e Garno station because 
the driver of that train was to work for more. 
tblO 10 bours Even some drivers are forced 
to work for more than 10 bours if they are 
n()t willing, Those who refuse, they an· 
charge-sheeted. they are suspended, and they 
ate dismi$scd from .the sefvice~ So, the policy 
bas to be chang.ad. You have to replace all 
the oyor .. aacd tracks. You sbould live pdo-
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rill, to, tbls., work. '.QU"have, ~o r~place ~l1be/ . -dead bodies are 'till b\l,ri9d' ~~et the, debns: ov. ... ,.od eUtoes" the locol.noti ves, now, btio" tbe same should be extricated and. handed 
~.,' ~d, you replace all the oycr·aied ,pver to their relatives. Tl)e people do not I~t 
~ ; 'and' jDcro~ ·the production of, the compensation in.: time and thOY have to 
~0I.D4 onaine., . run ftom pillar to 'post. Therefore, I r~quost 

. tb",t ,tbe COm~D&ation should be paid ib' 
13.~, .... 

Is'Sa.I, SO~NATH RATH In the c/ullr) 

Sir. yo. barye circulated one Railways· 
Bin, I do not know whether tbis Bill will be 
considered in this SessioD, whether it will be 
palsed in tbis Session or the next session. 
But you have introduced it in the last 
Session. I have made some suggestions 
reprding the constitution of .the Safety 
Council and Safety Commission and all tbese 
thiDI'. My request is, you refer this Bilt to 
tho Joint Select Committee. Don't rush 
througb this Bill. It is because for the last 
several years, be have been demandiDB and 
in the Railway Accidents Committee, they 
l1ave recommended that tbere should be one 
federation and that should be secret ballot. 

MR. CHAIRMAN: Please conclude. 

SHRI BASUDEB ACHARIA : So. you 
do not rush through this Bill. You refer it to 
the Joint Select Committee. We want to 
discuss it thoroughly before passing it, because 
you want to cbange the existing Railway Act 
tborQughly. 

With these words, I conclude my speech. 

[Trtmslatioll ) 

SHRIMATI MADHUREE SINGH 
(Purnea): It is regrettable that accidents are 
on tbe increase in tbe Indian Railways. 
Recently» a ghastly accident occurred near 
Garbwa in Palamau district of Bihar. Such 
accidents occur because the requisite pre-
cautionary measures are not adopted. We 
QlUlt find the causes of these accidents. If the 
cause' is the overaged track, it should b(' 
replaced even if additional provision has to 
be made for that in tbe Budget ]f an acd-
del'lt OCcurs due to the ncsJigence of the 
employees' their services sbould be imme~ 
diately' terminated and future . recruitment 
must· be made on the basis 'of ,efficiefley' and 
• bUity of the ,employees. All the victims of 
tho '1ccidmt ha'Ve been identified. aUt several 

titue. 

SMRI ,RAM PYARE PANIKA. (Rabat.-
ganj): Mr. Chairman, Sir, tbe Hou. i. 
deeply moved because of this serious railway 
acdd~nt and. I am m.uch distressed bee.use 
most. of the passengers who were killed in 
this accident belon&ed to my constituency. 
Tbe maximum number of passenaers entrain 
and detrain at Ranukut Station in my consti-
tuency. I am deeply shocked by tllis accident. 
But I have this satisfaction tbat the lIon. 
Minister for Railways had visited that a,rea" 
and showed sympathy towards the people .. 
We bad watched this on T.V. yesterday. She 
also visited the hospital and made necessary 
arrangements. ,When she visited the Garhwa 
Road Hospital, she found that the arrange-
ments were not satisfactory. As such sbe 
immediately sanctioned a sum of Rs. 50,000 
from the Railway Department funds and the 
instruments were ~upplied from Calcutta. 

Sir. I have often been speaking about the 
operation of the railways on the, Chopan .. 
Garhwa-Dhanbad section, I feel that the 
Railway Department has no control on this 
section. Although you have posted an 
A.D.M. in Chopan, but it is not of much 
help and the tribals travelling by this train 
are being exploited. They do not issue them 
the tickets and cbarge n10ney from them. 
Therefore, I would request the Hon. Mini~ter, 
to deploy a special squad on this section 
from Oarhwa to Dbanbad to find out the 
factual position. Sirt the condition of the. 
railway rolling stock is ,deplorablo. T~c 

atations are small and do not have any faci-
lities. As I told you just DOW, no proper 
medical facilities were available at tbe 
Oarhwa Hospital and the Hon'. Minister bad 
to issue instructions for special arrangements 
for tbe treatment of .. the victims of the acci-
dent. This itself clearly shows tbat there are 
no proper medical facilities.· There is no 
hospital-between Cbunar and Garbwa. It'is 
ei~ber at Cbunar or at Garhwa. Therefore, I 
request you to make arrangements of medical 
facilities in this area. You should also copsl .. 
d~r the cOndition :of the railway rollina siOck~ 
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The stations should be biuer as it is a tribal 
and hill area. Now. two main traina, Cbandi· 
,prb Express and Tata Express bave also 
started runnins on this route. I would like 
that in the prevailing situation, action sbould 
be taken first alainat the bigb officials and 
traDlfor tbe A.D.R.M. and R.M. of tbat 
station immediately. 

1 sball tell you about t.he state of affairs 
prevailina tbere. You will be surprised to 
know that the telephone of Ranukut, station 
was disconnected because the Railways had 
not paid its duos for two years. When I took 
up the matter with tbe Railway Minister only 
then the telephone connection was restored. 
This is an example which I am giving you to 
sbow wbat the situation is. 

In the previous years ten point action 
plan in regard to the safety measures was 
taken up by the Railway Department but 
this year it bas ~en discontinued. 

THB MINISTER OF TRANSPORT 
(SHllIMATI MOHSINA KIOWAI) : It is 
still in force. 

SHRI RAM PYARE PANIKA : I would 
like that tbis action plan should be imple-
mented vigorously. 

So far as tbe Question of track renewal 
is concerned, work OD 19,000 kilometres is 
still to be undertaken. At present 3,500 kilo-
metre looa track bas been taken up for 
renewal. I would like that fund1 should be 
provided for this purpose whether by curtail .. 
101 expenditure on other items .or by aslting 
tbe Planning Commission or the Finance 
Minister to provide funds tberefor. 

Tbe Railway Service Commission is also 
not function ina properly. Selection is not 
done in a proper way. Candidates get them-
selves recruited on tbe strength of money 
and other candidates are Jeft out. You must 
a.dopt a stern attitude in tbis respect and 
revamp the Railway Servi~ Commiasion. 

Because of tbe rampant trade unionism 
In tbe Railways, the officers cannot transfer 

bad workers~ It some transfer is ordered, the· 
office-bearers of the union ·intorfere iQ the 
matter immediately and stall the transfer. 
You should point it out to the Railway 
Board that tbe a,reetnCDt reached with tbe . 
uniun that the traosfers of the railway 
employees shall not take· place is not proper. 
Some of the officers of the Railways have 
been ,etting tbeir transfer stalled for tbe last 
lO to 12 years and tbe bad workers continue 
to work at one place. You should reconsider 
this matter. 

I would like to know what OUf checkina 
staff is doing 'I Where was the suard when 
bogies were detached and left behind 'I When 
this information reacbed there, the train 
should not have been allowed to move. May 
1 know why it was allowed to move 7 Train· 
iog should be imparted to the employees and 
the procedure of selection should be stream-
lined so tbat tbe railway accidents caused 
due to human failure are checked. You will 
have to curb trade unionism in the matter of 
transfers. Besides. you will allo bave to 
approach the Planning Commission for allo-
cating funds for the rolling stock and for 
renewal of 19,000 kilometre track. Other-
wise, accidents wi1l continue to occur. 

[Englishj 

SHRI NARAYAN CHOUBEY (Midna-
pore) : With deep anguish J 1 take part in 
tbis debate. The accidents in the Indian 
Railways have become incidents. Only 
recently witbin one month, in Kharagpur divi-
.ion, Utka) Express would have fallen in the 
river Subarnarekha. An accident took place 
in Bilaspur division. An accident took place 
in Cbakradbarpur division. Bombay Mail 
rammed into a goods train. At Gomo, the 
goods train rammed into ao Express train. 
An accident took place at Daltanaanj where 
an Express train rammed into some wagons 
left on the railway track. Even today again 
aD accident bas taken pJace in Andhra 
Pradesh. Only a few accidents are reponed 
but innumerable accidents are daily takiDg 
place over Indian railways and they are not 
reported in the press. It only sbows that the 
health of the Indian railways is very bad and 
that tho health of Me. Scindia is very good. 
He has lone to Mex.ico on pleasure trip. I 
am glad tbat Mrs. Kidwai bad been to that 
place but our State Minister for railways ia 
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missina from the scene just noW. He Is m'ia-
sinl just DOW. You must realise' that the 
condition of tho India" Railways is bee,omiDI 
wone day by day. We said that if you d,o 
not take measures now l accidents wou1d 
grow. Railway officers know that accidents 
are bound to occur if they do not take any 
measures from now. 

Accidents arc caused main) y due to long 
neg1i,ence. It is not the fault of this Minister 
or that Officer. The long negHgence on the 
railways is responsible for all these accider.ts 'f you do not take steps, accidents will 
further arow. What wiJI happen then is that 
aD enquiry win take place, post-mortem win 
be done punisholents will be awarded, we 
stand in silence for a while and another acci-
dent takes place. 

Why these accidents are happening? It 
is because these days the !=afery rules have 
been given a goodbye the Indian Railways 
Why they are given a goodbye? It is because 
the Railways have neither men nor, material 
to absorb these safety rule~. If you kindly go 
through them. if you kind1y understand, you 
know the true picture. These officers will ~ive 
a good picture whenever they come to Parlia-
ment. When we meet them in their chamber 
they give us the true picture. 

How the accident took place in Gomo? 
It is' because the brake failed. The hrake f.Jf 
the goods train failed, the driver of the goods 
train gave whistle from one kilometre ahead, 
it could not he1p and it just rammed into it. 
These things are takin; place because safety 
rules have been given a goodbye. You can 
ask the officers. You have no material, you 
have no men in the loco sheds and in the 
wagon depots. Your tracks are missing and 
you have no proper track of it! Your locos 
are not running properly. How C3D you stop 
accidents? It will be increa\ina day by day_ 

Officers are sometimes giving good figures 
and grapbs tbat work is progressing well. )t 
is mostly fraIse. Sometimes they give you 
false reports and you believe them. May I 
ask you a question? You have a route 
relay syste:rn. In the route relay system 
the operators are hound 10 get 90 
days training in· the Secuoderabad college. 
Then tbey are bound to get a certificate from 

tho OOa and DSTE. I cballenge that there i. 
Dot a lioSIe operator in the eastern and 
$Outh·eastern raUways who bu paaaed tbi. 
,course. You take untrained moo, put them 
on job and these thinas ha.ppen. You ha vo 
stopped recruitment. You are ICttlOI the job 
dODe at SOme pJaces by retired railwaymen. 
Many ASMs and SM& who have retired and 
attained the aae of S8 are re-emplo)'ed at 
the rate of Rs. 44 or Rs. 45 a day. Vou 
have no recruitment policy. 

Railwaymen have lost their morale. How 
can tbey have morale jf you stopped recruit-
meDt jn the Railways for three )ears '1 The rail .. 
waymen's sons want tbat their falhers should 
die while on duty He goes to Sravan Mela 
to put water on Mabadev and pray that bis 
father sbouJd die while on duty. so tbat he 
gets th'c job. Otherwise there is no chance of 
employment. Railwaymen are full of debts, 
they have no quarters and they have no 
morale. But officers are increasing day by 
day. 

Naturally jf you want to stop these 
things, kindly talk to these officers in your 
chamber, know from them what are the 
realities, chalk out programmes on the basis 
of priority. Otherwise you are going to face 
another accident within a week or so. Every 
week we are getti ng the ne\\- s of one major 
accident for tbe last one month. Kindly put an 
end to it. Do Dot give us a reply tbat this is 
being done or being looked into. Be serious, 
look to the problem of railw8ymen if you 
want to solve the problem of railway 
accident. 

SHRI N. 10MBl SINGH (IDner Mani-
pur) : The Indian Railway system, the second 
largest system in Asia. is under one adminis-
tration. It requires a lot of organisational 
acme to run it. It is a colossus by itself, 
administratively, financiaHy and otherwise. 
In tbe Review of the safety perfonnancf' of 
Indian Railways given aJong witb the Budget 
this year, it was stated tbat there was Dot 
much headway made in the maintenance and 
replacement of certain tracks and other 
roHing stocks due to want of funds. 

About the safety measures tbe report says. 
"~It requires large inputs. It cannot be taken. 
up and bas necessarily to be postponed 
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1,)eea,$te' of resources pauci(~ t ,. T'bit is a very 
"Ieri()US':~M8ttet. We :bave t\V() a~t! one ,is 
'1M" accidents bappen ,due to 'buman failure. 
¥be ,other aSpect is tbat accidents ba,ppen 
.000 to ',be o~olete nature and tbe oIdalO of 
til. stocks' and rolls, that are being used. 

. Tbe recent accident ha~ created a lot of 
concern in the area, The concern is not 
merely felt by the people of that area but by 
the people in the country because they are 
using the whole railways. 

Psycbological insecurity bas been created ' 
all over tbe country. This bas to be restored. 
Tbe psycboloaica 1 ins~urity bas to be 
removed. The ooe as,peet that I Would Hke 
to ,emphasize here is with regard to punitive 
aspect. The Commission of Railway Safety 
bad made enquiry, They have got some func· 
tions - inspection. regula t ion and a Iso 
enquiries. After the enquiry is over we would 
like to know from the Hon. Mmister as to 
what are the punitive action taken In 1984* 
8"5, tbe report· says that only 5 1 officers 
have been removed from service. Was it 
enough? Another 908 employee were given 
different kinds of punishments. Since this was 
Dot mentioned whether they were simply 
removed or charged fine, we take that they 
had been liven very lIght punishment. In this 
connection the. reports had said "accidents are 
never caused deliberately". The first 'sentence 
of the report under the heading Punitive 
Action is tbat accidents are never caused 
deliberately. With thi~ kind of attitude from 
the authorities, while inquiring into an acci· 
dent or a failure some marain has been given 
to erring officials. erring technicians or erring 
drivers. 'Just find out whether the h\lman 
failure is caused deliberatelY or not. If they 
~ave failed in their duties, then removal or 
some pun.isbmeot by way of fine should not 
be sufficient. They sboul~ be given more 
stringeDt p.unishment. Only tben can we see 
tha.t human iaHules can be aborted. 

In tbis connection I would suggest that 
tbe Commission O£' Railway Safety should 'be 
more on serious work because so far we do 
not lee much ,effect of the operation ()f the 
railway commission on safety. As I.said ear· 
lier the coDatra-iut 0,' fuods sbo~d be removed 

aod the" oommi'Moa OIl rilllwa" .fety, tJ\\lIt 
'be strenghtoned. ' ,pueidVI, ~eatura au.·be 
"iDcreased. so that:everaU ait_dOD of ,::,~~ 
dents' in 'ille whale country illlprov •• 

With these words 'I coDdude Sir . 

[Translation] 

SHRI SHIV PRASAD SAHU (Raoebi): 
Mr. Cbairman, Sir, 00 tbe 6th instant aDd a 
few weeks earlier als'o serious railway acci-
dents bad taken place in several parts of 
Bihar .••••• 

AN HON. MEMBER 
usually take place in Bihar. 

Such accidents 

saRI SHIV PRASAD SAHU: All of 
you are aware that Maurya Express met with 
an accident near Gomoh, Howrah .. Bombay 
Express near Sikandarpur; and recently. Tata 
Express met with a ~erious accident on the 
6th instant near Garbwa Road. We pray to 
God that may their souls rest in peace and 
their famiJy members may have the strenltb 
to bear the loss. But the thing is that all 
the accidents that occur~d in Bihar are of 
similar nature. The moving train collides 
with a stationary goods train on the track ••. 
(Interruptions), This happened in Sikandarpur, 
Garbwa Road and Gomoh. It stems that 3 
to 4 wagons get detached from tbe moving 
goods train and the driver remains ignorant 
of it. Sometimes it is due to vacum failure. 
Jf some wagons get detached, there sbould be 
some system to detect it. I would request the 
Hon. Minister that some arrangclll¢ut should 
be made whereby a warning siana' is ftashed 
in case the waaons get detached. ,Somethina 
must be done in this respect. 

Besides. we ba\'e come to know that there 
has been no renewal of track (or the Jast 
several years on tbe line on wbicl\ this a'cci-
dent took place. This should be investigated 
and the work of the renewal of .the track 
TTlay be undertaken. We shan have to see 
who is ,responsible for such accidents which 
are occurriDI so frequently 1 It is a matter 
of shame for the depa.rtmeot. Tbe auilt)' 
emp.loyees must be punilbed. It seems to me 
that such mishaps take place due to the 
negligence of tbe high officials ()f the R"aUwa)' 
Department. 
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I would' like to 'caution, you that in 
Cbc,tta ,Na,pur. _tinei of the 1911 mako ato 
belQa uled ,for baulitlJ 00 tbe metro •• aao 
Une from a.aacbi ,to" Lbbardaaa. A" distance 
of three bours from Ranch!, i. covo,red ,in 
8 to 1 0 h~rs and if the coglne breaks dowD 
OD the way. one will have to wait for qne or 
two days. When the train starts from Rancbj, 
tbe enaioe hal no fauJt. However despite 
your 1000 intentions, unlo$! you bring 
improvement in it, misbaps cannot be .topped, 
We must make aU efforts to save human 
Hvcs. Our Prime MinistC't is very anxious to 
develop new technology for enterin, the 21st 
century. The Railway Department must be 
streamlined and we sball have to do work on 
war footina to cbeck 8ucb accjdents~ We are 
all, whether belonging to opposition party or 
the rulinl party, prepared to extend our full 
cooperation. 

SHRI KALI PRASAD PANDEY: (Gopal-
ganj): Mr. Chairman, Sir, the Amritsar-
Tata Nagar Express met with an accident at 
Garhwa on ti. 8. J 986 and today tbe subject 
matter of discussion is how to check such 
accidents. Discussion on the raiJway 
accidents have t~ken place a number of times 
in the House, May I know what are the rea-
sons th,r the number of railway accident is 
increasing ? I m),self visited Ranchi and 
Garhwa yesterday. That was a heart rending 
accident. In accidents other than train accj· 
dents, an ex-gratia payment of Rs. 1 lakh 
to Ra .. 1.5 lakhs is made to the next of kin 
of tbe dead. Most of the dead persons in this 
accident were labourers who were travelling 
in search of jobs. I would like to know that 
when insurance scheme is in force in other 
cases, why this cannot be implemented in the 
Railway by increasing S to J 0 paise in tbe 
fare so that if, unfortunately, some accident 
takes place, compensation may be paid to the 
family members of the persons killed 10 the 
accident? Sometime back an accident had 
taken place at 'Dhanbad. The brother of an 
Hon. Member, Sbri Ram Babadur Singh aod 
other .persons were killed. But no immediate 
action is taten to know the main cau~es of 
such accidents. Not only one but several 
accidents of similar nature have occured but 
we faU to take any concrete action in the 
matter. A few days back Maurya Express 
collided with tbe Vaisball Express but no 
action was taken in the matter. A few days 
later. Mlurya Express again remai,ne.d 
into tbe Va,ishali Express but PO aQtion 

. 
was taken. On. the tb~d oceassiOtl when 
tho family members of an HOD. Mem-
ber and other persons were killed in the 
accident, only then. the 'matter was raised 
beret An Hoo. Member w._ sayJQI that 
people travelled without ticket' in the traiol. 
,) wo'uJd Ukt'to know wbat bave you done in 
'the matter 1 In the meetio. of tbe':Consulta-
tive Committee, 1 had made a \;demand that 
one more Vaishali Express should be rUD 
because in this Vnishali train about 2200 
people travel against the capacity or 1100. 
When the train is overloaded accidents are 
bound to Occur. People are very much ansi-
our to reach theit desdnation. SbortaBe of 
train services in the main cause of tbe accj· 
dents. If you want to check accident, you 
will have to seriollsly consider increasillg the 
train services here. 

I would like to submit that sometimes 
railway crossing is not dosed in sp1te of the 
gateman being 00 duty. The ,atemao 6Jceps 
at night while on duty. I represent GopaJganj 
Thousands of vehicles pass daily through 
tbat bighway. Accidents have occured there 
as many as nine times. I would like to ask 
as to whdt your Ministry has done in the 
matter? 'You shouJd take immediate action 
in the event of an accident taking place. In 
the case of the railway accident at Garhwa, 
you bave suspended an employee. This is no 
solution of the problem. Yeu must create an 
atmosphere in which every employee should 
be conscious of his responsibility aDd tben 
no accident will take place. If some accident 
takes place, you should fix the responsibility 
for it on the employee and prosecute him 
under section 302. Suspension is no punish-
ment. In ode accident 300 to 400 people are 
killed. You should take strict action against 
the person responsible for it. 

14.00 hrs. 
Shrimati tvfohsina Kidwai is' present htre 

and she is the Minister of Transport. She 
should not ignore our suggestion and should 
take immediate action on it. ,She was saying 
in the T. V. programme yesterday that it was 
not possible for her to bring the dead to life 
but sbe would increase the amount of com-
pensation. But only Rs. 5000 are proposed 
to be granted as compensation. I wou1d 
request that the next of kin of the persons 
killed in the accident should be granted Rs. 
50.000 as com~nsation so as to help tbe 
poor lal;>o\1r~r, it) ttli$ h()ur of distr~t 
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SHRI LAL VI~AY PRATAP SINGH 
(Satluji): Mr~ Chairman. Sir. if we look at 
the official figures. we find that in 1985-8'6 
71.7 accidents had oc:cured, in which about 
208 persO.ftS had been killed. I am not talk· 
ill8 of the dea.th of some few hundred people 
aDd thc .. Joss of some few crores of rupees. 1 
want to say that tbis makes the position of 
the Railway Department a littlo awkward. 
There is a ' 61 GOO kilometres route network 
of tbe railways in OUT country and thousands 
of trains run daily. It is a good thing. It. is 
al90 correct that wherever railway services 
bave been extended, development bas been 
faster there. It will also t,e right to say that ' 
the Railway Minister has done a good job 
alld administration hss been geared up but I 
~hall take this opportunity to say that there 
are certain areas where one feels that there 
is no administration or those areas have l'le«'n 
tota1)y neglected. I want to bring to your 
notice the happenings of the 28th instant of 
the last month. In my constituency, a terrible 
nlajor rail accident occured in which about 
II persons died and hundreds were injured. 
1 twas tbe most terrible accident on this 
branch line which oc:urred between Vishran1-
put and Anuppur about which full informa-
ti.Jn, perhaps, is not 2vu:labJe with the 
Government because in the official re~ords 
on1y'9 persons have been shown to have 
died and a few injured: hut this is far from 
the actual position. Severa 1 personc; have 
come to me from my constituency and accor-
ding to them 5 to 6 b('gies were so much 
damaged that it will perhaps be not po~sibJe 
for me to describe their condition, You can 
yourself imagine the numhf.'f' of casualties. 

I would like to draw \h~ attention of the 
H ~n. Minister to certain or her bitter facts. I 
have alre'1dy stated that 1n so far as the 
functioning of the Hon. Mir~:ster is concerned. 
it is heyond doubt that he h:1S done n good 
job but when we glance at the branch'Une, 
we find that if you want to get a tra.in 
stopped ,at any place you can do so by paying 
two rupees or by giving two corncobs'. 

I would request the Hnn. Minister that 
it f~ almost two ye~\rS when Shiv Prasad 
N:-.tgar Railway Station was completed but 
no arrangement has heen l1)sde for stClT'ping 
the trains at that station. In spite of my 
repeated requests, trains do not stop there' 
~nd th3t stiJ,ti<>Q is not beins used. 

Mr. Chairman. Sir, COlI is toun4' ft\ 
abundance In our area and you are aWl..e 
that coal is a \!omm~ity "hicb 'Is n6t easny 
available but if you establish COD taCt with 
some driver of the train, you ean bave u 
mud: coat as you want in any cornet of the 
country where there is a tail Jino. 

About travellinl without ticket 1 have 
stated tny view-point earlier also at M41lY 
occasions. At the booklna window tickets a'1'6 
not issued but in the matter of seat allotment'~ 
priority is given to the people who are 'With-
out tickets. Similarly, other irregularities are 
also resorted to. Attention is paid more 
towards earning money than adopting security 
measures and adhering to other rules. I would 
like to request the Hon. Minister, thtouah 
you, to pay more attention towards these 
things In future and adopt strict measures so 
that the rail services may function smoothly. 

With these words, 1 conclude. 

SHRI RAMSWAROOP RAM (Gaya) 
Mr. Chairman, Sir, today we are discussing 
a very serious matter in this House. A major 
accident took place on 6 August l:etwcen 
Garhwa Road and To1ra stations in Palamau 
district of Bihar. Through this House we want 
to convey oue heartfelt condolences to the 
families of the deceased. I would like to 
submit to the Hon. Minister that tbe rail acci-
dents are fast increasing. 

Tn reply to a Question of July 17, you 
had stated that between January and June '86 
there were 300 train accidents 18 due to 
collision of trh ins. 234 due to derailment, 
2 Q accident!ll on the level crossing and 19 
due to bor,ies catching fire. We have observed 
that as compared to 1985 there have been 
le~ser numher of accident!'; this year. This; 
show~ how v:gi1an t we are to prevent rail; 
acddents, Th~s reflects your de~ire that trains:. 
should run smoothlv. But tbe more you want 
to ensure these things, the greater is the 
Dumber of accidents. 

It is very unf<:'rtunate that vvithin a span 
of one month, Bihar bad to witness two major 
rail accidents-onc at Gomoh and the other 
at Garhwa. One particular cours~ of this is 
tha t the tracks were laid during the British 
regime. When Shri Pandey was the Railway 
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Minister, :M batt obserwd while COlJB'l'tentiDl 
on Use increasiD, number of railway accidoots 
tb.at our traeR ;bad become obsolete. and 
were, in need of modernisation and that they 
woulG DK'IC1erniao thorn. But I do ,not ,know 
why hit sQUeStiqns 'and the suncstiona given 
by the .Safety . Commissioners bave been 
ignored and are Dot :beins implemented ? 

{English} 

Tbe Palamau misbap once again under-
scores the Railways' safety management failures 
and their poor record in respect of track 
renewal, rolling stock maintenance. signalling. 
routina and the overall open\tiooal 5y~tems 
followed. 

(Translalion) 

One crore passengers travel every day in 
tbe trains and if we cannot provide them 
security and safety t then I think it will pose 
a big question mark against the efliciency of 
the Government. Regarding Garhwa accident 
it bas come to our knowledge that 6 wagons 
of the goods train had been detached and left 
behind and the driver of the train was unwarc 
of that. I consider it as derailment and n(.)t 
defect in the track. When there is derailment, 
all the high otliciaJs like the General Manager 
or the Deputy General Manager should abo 
be held responsIble for such a lapse. lhete 
should not be any rail accident due to 
administrative Jap5cs and for this better 
persons should be put on the job. 

I also want to submit that when someone 
dies in a train accident lesser compensation 
is siven for him whereas for persons killed in 
air accidents com()ensation of Rs_ 1 I~\kh is 
paid. Whether one travels by plane or by 
rail, human life is equally valuable. There-
fore. I request the Government that the 
families of the persons killed jD~'rail accidents 
should be pa,id compensation of 1 Rs. lakb 
each and one member of the family of the 
deceased should be given employment. Only 
then I feel sonle relief will be provided to the 
bereaved families. 

You should also ensure that DO accide n t 
OCCurs in future but 1 feel that Ule more you 
ere takins steps to aver, accidents the greater 
,. the Dumber of accidents. 

Act:.IdMII 

With these ·word., J conclude. 

,SRa! ·OIRDHARI· LAL VYAS 
(Bbilwara) : 'Mr.' Chairman. Sir, the rail 
accident·in Palamau is a very serious matter. 
You will recall tbat in the load old days tbe 
railways enjoyed very aood reputation and 
late Lal Bahadur Shastri, the tben Railway 
Minister, had resigned wben a rail accident 
occurred during his tenure. I am not askin'l 
the Hon. Minister to resign but thjs much 
I want to say that because of that, tbe 
officials of the Railway Board had also been 
transferred and changes were made in the 
administration. Nowadays accidents are 
occurring daily but neither the -Minister is 
cbanged nor the Rai!way Board's officers are 
changed, nor any cbanges are made in the 
administration. This is the position at 
present. Sir, I want to say that at least 
actioD should be taken against the Railway 
Board officials who an: looking after the 
traffic so that tbey may ensure thC\ t the 
accidents do not occur again. There is aD 
urgent need to take such an action and set 
tbe things right. Similarly. you should also 
meet the requirements of the railways, e·8, 
there is immediate need to replace the old 
tracks. This shou td be done immediately 
so that accidents dO not occur. In my 
constituency, Manckl, there have been 4·5 
case, of derailment of goods trains. Once 
when I was travelling In Ahmedabad Mail 
from Delhi, my bogie' caught fire.' Why 
such substandard bogies are attached to the 
trains? With alJ this mismanagement, the 
Dumber of accidents cannot be reduced. Why 
are you playing with our lives" We travel 
by train but your big officers go to Bombay 
and Calcutta by air _ They should be asked 
to travel by rail so that they may also come 
to know the difficulties, inconveniences and 
disor(kr existing in the trains. There is need 
to know about a1l these things in a definite 
way. The railways help in the deveJopm.ent 
of the country_ They can accelerate the pace 
of development in the country. Thereforet 

the prestot· mismanagement should be 
removed. Unless you overhaul the admini~ .. 
tration from top to bottom, the things will 
not move smoothly and accidents wiIJ continue 
to occur day in and day out. Th~re is urgc:nt 
need to improve the adminhtratioD. 
Immediate steps should be taken in this diTec-
tion. With these words, J conclude, 
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·SHR.I MANOJ PANDBY ~ttiab) ~ 
Mr. Cbairmaa. Sit. we are aU moved by, tho 
tail a=ident which occurred at Garbwa ia 
Palamau district of Bihar. Tboqb raU 
accidents occur Quite often. yet tbe House 
baa taken note of tbis faU accident in parti-
culat. Thorefore. I al.o want to say some .. 
tbins 00 this accident. I want to say some-
tbina .about tho renewal of the rail track •• 
10 Bihar. tbe required ,amount is not beinl 
:.pent on the renewal or tbe tracks. It is 
truc tbat tbe Ministry of Railways does not 
let more runds from the Planning 
Commissioll. Provision of only Rs. 1650 
crores bas been made" whereas about Rs. 
$ ,SOO crotes are required for track renewal 
and repla~mcnt of the roUing stock. 

14.19 hr •• 

[MR. DEPUTY SPEAKER in ths Chai,) 

This point is repeatedly raised here. 
Sir, througb you, I want to submit to the 
Finance Minister. who is at the momeot not 
present bere, and also request the Planning 
Commission that tbe Ministry of Railways 
should be provided adequate funds so tbat 
the entire rolling stock renewal work. is done 
is ono instalment. Only then we can bring 
down the Dumber of accidents. Unless we 
have a good track and other facilities, bow 
can we reduce the number of accidents? 
Accid'ents occur due to human errorrs also but 
unless replacement of track and rolling stock 
takes place, tbe number of accidents cannot 
be brouabt dowD. We should complete' this 
work with a time-bound programme. Track 
renewal and rollins stock replacement work 
sbould be completed in a period of two years 
or under some other time-bound programme. 
Unless this is d.one, the accidents will continue 
to occur. The condition of tbe branch lines 
h still worse. If the accidents do nOl take 
place on brancb lines, it is because of'the 
mercy of God. Otherwise maximum accidents 
should take place on the branch lines. The 
tracks being used at present are averaged. 
The trains are runninl on them with the 
mercy of God. The bogies you are attaching 
to tbe trains are also obsolete. At tbe 
moment the only way to bring down the 
number of accidents is that the Planning 
Commission should graot lump-sum payment 
to tbe Ministry of Railways for imtmdiate 
replacement of the rolling 'tock and ftx·;·the 
responsibility of tbe, Mi,ni.,ry of ,Railways 

that thl. work . ·should be· compl«eci,;· at: tilt 
oarUeat. ' T1;ao Department should 'be blamed 
for ,the accidents only· a·ft~, thi' baa 'bQn 
accomplished. At tbo .mOment the facUities 
ate lackilll. We sbaU have to chaoao our 
attitude towards the paISODP" also wbJeb at 
present is not a happy ono. Evon a petty 
officer of your Minister does Dot show 
courtesy to tbe paSSeD.en. 10 tbis way, we 
should do away witb tho Jack of faci1itiet. 
Only tbon we, can stop the rail· accidents. 
With these words, I conclude. 

{E"glish] 

SHRI SOMNATH RATH (Aska) : 1 am 
sorry for the accdient, mishap and tbe 
tragedy. Many perSODS died and many 
others have also been injured. This is one 
of the eighth accidents in the current year 
and the number of deaths bas increased to 
over 100. To my uDstarred question no. 
1060, answered on 24.7.80. the Minister 
of State in the Department of Railways 
answered: "During 1984-85 and 1985-86 
61 2 and 71 7 consequential train accidents 
respectively took place in Indian Railway •. 
Of these-this is important- 61 1 and, S 40 
accidents r.spective)y arc attributable to 
human failure, both rf4Uway staff and other 
than railway staff." 

PROF. MADHU DANDAVATE: The 
former Rail\\<ay Minister is not involved. 

SHRI SOMNATH RATH: So. from 
this answer, we can visualise tbe magnitude 
of the accidents caused owioa to the buman 
failure. Even the aggregate accidents ia as 
high as 1.S per million train kml durio. tbe 
eighties; and for this human failure, Itrinacnt 
steps should be taken and action taken. 

. Exemplary punishment should be given to 
those who ar: responsible for such accidents. 

Prof. Madhu Dandavate bas ur.ed for 
judicial enquiry. This matters a little whether 
it i~ a judicial enquiry or enquired otherwise. 
The most important factor is not tbat there 
is no enquiry on similar accidents but. what 
aU needed is what 'are the recommendations 
of those enquiries and whether' tbose 
recommendatioDs bave been implemented or 
not. 
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, PR.OF. MADHtJ DAJ-IDAVATS: Tbf 
'advaotqe ~t t~ judicial enquiry is that no 
def'aultor' ,witt be tolerated. 

Dl\. O. '8. ftAJHANS (Jbaujbarpur):' 
Tbis is very I.ious. Two accidents occuned 
In one montb. 

SHRI SOMNATH RATH: When, we, 
the membcn. are requesting the Railway 
Mioistry for extension or a few railway Hnes 
or conductiD. a survey of a few kms .. of 
new nilwa, lines to know the feasibility, it 
was said. It was said that it was not possible 
becauSft of the constraint of funds. But I 
do not think tbat tbe same theory can be 
applicablo for providins safety measures, 
8.fety of passengers aad I would request the 
Hon. Minister to see tbat steps are taken for 
safety arranlements and to strengthen the 
safcty machinery and take stringent action 
against the penODS wbo are responsible for 
this mishap. 

I havo gone to Japan and seen the 
railways tbere, where tbey have got railways 
OD tbe around underground, and over the 
ground as usual Tbere the accidents are 
rare, not that there are no accidents; but 
accidents arc very rare ~ere. 

So, under these circumstances, thc ques-
tion is, why not take swift action to see that 
tbe accidents are reduced? I am thankful 
to tbe Hon. Minister, Sbrimati Mohsina 
Kidwai who has gone to the spot and she 
has also gone to the hospital and seen her-
self tbe accident victims. Sbe b.s also 
sanctioned Rs. S O~OOO for the treatment of 
the Injured passengers and also given direc-
tives to tbe Railway department to see tbat 
tbe relatives of tbe injured persons are taken 
free of cost to tbe spot of tbe accident to 
the Hospital and then or return journey. 

SMR] NA.RAYAN CHOUBEY: Mr. 
S cindia also went. 

SHRI SOMNATH RATH : Yes, be also 
Went. 

I also 1UJ8C8t that a compensatioo of one 
lakb of rupees should.be liven to the victims 
•• per the· Act. 

StopS should be taken to see that bow 
best these accidents QD be averted in future. 
And for tbat, I cbiak the HOo. Minister 
d~nl her r&ply wiD menttoo about. the 
action soing to be taken. 

SHit} ATA·UR. RAHMAN (Barpota): 
Mr. Deputy-SPeaker, tbe prevaniDl 'rate of 
accident. is a sad commentary on the per-
formance of thc Indian Railways, and I do 
not want to go into tbe dctaUs, as it is not 
possible for me to develop even ono point for 
want of time. But one thina is there, 'bat 
there is "something wrona in the-' State iof 
Denmark" as they say- in respect of our 
Railways which is a premier public sector 
organisa tion. 

It is indeed in a very sad state of affairs. 
The Indian Railways bas one of the highest 
fates of accidents in the world.' As much as 
60 per cent of the railway accidents are as-
cribed to human factor. 

Now, why should it bappen? We have 
been ad\'en promises repeatedly here on the 
floor of this House that the, Railways were· 
going to take action to prevent the accidents, 
but alas in spite of all tbe suggestions mado 
by differcnt legislators and Members of 
Parliament nothing happens and I do hope 
that suggestions made by Prof. Madbu 
Dandavate this time will be taken serious 
note of. He bas made certain very very 800d 
suggestions, as be bappened to be a former 
Minister of Railways. 

And what is friabtening particularly for 
the people coming from Bibay and other 
North Eastern States. 1 say tbis is on tbe 
basis of Railway Records that the North-
Eastern area. I repeat, Nortb-Eastem-
Frontier Railway bas the hiahcst rate of acci-
dent in India. The next is the Northern 
Railway. Tbat means the state of affairs in 
the North Eastern and the Northern Railways 
in the Northern and the North-Eastern parts 
of the country'is indeed frigbtenina and there-
fore, not at all satisfactory. 1 would demand 
that the R.ailways Set up a $pecial study sroup 
to 80 into various aspects. of these sbort-
comings. The Railway Minister present here 
may kindly take serious note of tbe courses 
as to why tbeae accidents are oecunilll rep_ • 
todl, almost evel1 week. . 
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~\)F"MADft(JnANDAVATE: Acei-
ctI'Nt.: att abhb .. oriented. 

gSaIATA-UR llAHMAN: Record 'of 
North-eastero R.ailway.,' however, ,is Inot tbat 
bad. There wore ooly 19 railway accidents as 
... _ 4t of:tbe 'N. B. Frontier Railway. 

There are two' factors 'reSponsible for 
aeeidOnls'-one 'is human factor and the other 
is 'mochaoiC&J. The ,human factor cah be 
t~leD_;;.cue of if the supervisory rallway 
otl:iciala atke serious notice. As one Han. 
~embCr-has pointed out, -the Iln;onbaz; is 
ODe of'the tactors . responsible ror accidents. 
11le -railway accidents will 80 down if the 
railway officials and the union officials are 
asked to travel in the bOlley next to tbe 
eDJriflc. 

We are proares&inl in the field of electro-
nic (lcvites. I 'was wondering if our Railways 
could briDI in electronic ~vices to' fore warn 
them of aoy locomotive coming from the 
opposite direction. 

As suaacsted by my Hon. friend here 
1\ext to 'me that we should go in for insurance 
coverage because railway travel bas become 
as risky' as travel by air. The railway acci-
dents are bccomioa so frequent and are laking 
place at the rate of two or tbree times a 
week. This is indeed a very very serious 
situation, a matter for the Government to 
take note of. 

[Translotion) 

SaRI SARFARAZ AHMED (Girldih): 
Sir, first of aU I pay my homage to' those 
who died "in the rail accident which occurred 
on the 6th or the last month. 10 'fact, it was 
a very(iad and tragIc 'incident for 'tbe whole 
of tbe country and' you might bave' observed 
(that immediately after tbe accident the entire 
country was enau'lfed'in a 'wave "of sbock and 
·SOrrow. I EVery jdne was stunn~d.; Pelot t;o tbis 
accident, 'the Maurya E"press : had met with 
an accid6t1t and even earlier one' : more 'train 
'bad met 'the saine fate.' 'We should serioosly 
tffilnk as'to ~by :these accidents -'Ire i takina 
place. We1Sbotlld try to find' out tbe caUses 
behind tbem, and al$o 'who' is at fault. We 
shouid ai)"rdbend the guilty. After'tbe accj· 
dodt.' aDDoundbment about tbf "com&f6blation 

Ai:c.,_", 

i8 Made---padly !-by'>~~ 'Cedtial G~moDt 
and :plrtJy by the Stlfe '(jorithD1ottt. BUt "I 
feel. it is of DO use btca'use wbatever ttre 
quantum of tbe compensation. the man who 
bas lone cancot co .. :back. His 'life Clnnot 
'be evaluated in terms of mOsey. We' mutt 
find out the causes 'of rail accideots in, o\lr 
country; maybe nejUaence is mainly responsi· 
ble for tbem. Wby oor employee. are Dot 
doing tbeir duty wen ? After tbe announce-
ment of the compensation, the entire atten-
tion is diverted towards tbat aspect and 
process of filling up of the forms and com-
plet,ing other formalities and identifying tho 
successors of tbe 'deceased starts. But utmost 
attention. should be paid to the aspect of 
finding out the causes of the accidents. We 
do not pay attention to this aspect. I want 
to drew your attention to it because I travel 
mostly by trains •.. (Interruptions) 

SHRI NARAYAN CHOUBEY: Never 
travel by train. 

SHRI SARFARAZ AHMED: I travel 
by train only. In the matter of payment of 
compensation also, a lot of bungling is done. 
There also Pflople start indulging in illegal 
activiti.:s. I will not go into details but I 
must narrate an incident in which I was in-
volved. I was sitting in a bogie. That bogie 
was attac,hed next to the engine. When the 
train left Kan.pur, I felt that the train was 
running very fast. I peeped out and saw that 
ooly our bogie and tbe eogine were rUDnioa 
on tbe railway )joe and tbe remaining bogies 
bad been left behind on the platform. Why 
do such tbings happen ? We should find out 
the reasons for these thi-ngs. This thing I had 
said in my last speecb on tbe Budget also and 
once aga in 1 want to repeat, tbat Chota 
NalPur and Santbal Pargana areas of Bihar 
arc v.ery backward. Some special allotment 
should be made for this area. Old and obso-
lete traoks sbould be replaced. With these 
words, I conclude. 

SHRI DAMODAR PANDEY (Hazari-
bagh) : Sir, most of the people wbo died in 
the train accident which we are discussiDIt 
belonged to my constituency. It is obvious 
that I ha vo some expectations from tho 
Government on behalf of them as wen as 
tbejt fami1les and I am 'fully tdnfldent that 
'evet1'ietfort"'will be made'to provid'e .com~ll· 



sation .to t.hem" We are disCUssin, jult one or ·.the several accidents tbat have oCcurre.d 
but there :have been severat a~jdent. in that 
atea wbicb have noither been d1scussed beni 
nor have t"'ey been repot.led in the news-
pa,,~rs. J usually travel on that branch line. 
'therefore, I know the deplorable condition 
of the Jioe. Wherever you go you wiJl find 
wasons lyi"1 near the railway track. Between 
Bomo and Oaya the rail accidents af4 quite 
cOmn1on. After every accident it is said tbat 
tbe Internal Security Organjsation of the 
Railways is boldlng an enqoiry. After the 
enquiry, sometime signalman and sometime 
cabinman is suspended . This shows tbat these 
enquirie\ are not done in depth. This is the 
reason that these accidents are occurring fre-
quently. Therefore, I demand that these acci-
denh should be investigated in detail and in 
depth. These enquiries should be held not 
by the Railways but by some independent 
body or by some Parliamentary Committee 
or there should be judicial enquiries because 
this superficial enquiry is not going tD satisfy 
tbe peL'ple. People feel tbemselves insecure. 

Sir, I want to know why accidents occur 
in the Dhanbad Division so frequently? It 
is not my contention; you can verify it from 
the records and figures available with you. 
The records wiJ) reveal that not on1y the 
maximum flOods traffic but also tbe maximum' 
passenger traffic is on this track and it also 
bri·nls you maximum revenue. It contributes 
a lot to tbe nationa' exchequer. Then why do 
you not pay attention towards sucb an impor-
tant railway line, on which the maximum 
good~ traffic and passenger traffic in India is 
carried and through which t he maximum 
revenue is earned ? The offieers there have 
been working for the last 10 to 20 years. 
Their experience should be helpful in improv-
ing the working of the railWayS. But, what 
is haOl)ening is just the reverSe of it. Is it 
not gO that this very reason btU contributed 
to the development of vested interest and as 
a result attention is not being paid to improve 
the work ina? We do not want to blame anyone 
but want that the matter should be fully in .. 
vestigated ahd tbe ghilly officers suitably dealt 
with by taking proper steps. If we 'feel that 
there hal·been ~tJTne nea1i~ce in the system 
in 'th~ admir1istiation 8'Nd tn purcbase' 8f'd 

sale;1his' should be looked into. It is strange 
tbat the co~t11at thrtpt. 'Have we newt tt.lf:tad 

. ill •. oft rdlft It/,. 
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the Deed to ,have a system to took .rter the 
purcbase and testing of tbe equipment? In 
case there is DO JUch system, 1lccideuts are 
bound tD OCCUr every now and then. Copula,. 
wUI snap and brakes wilt fail. If the equip-
ment is' faulty this is not due to the failure 
of the signalman or the brakeman. Thii may 
be due to the failure of the hip.hest echelons 
of the management. Therefore, I want tbat 
this sbould be investigated and only after 
thorough investiaatfon, the Hon. Minister 
should think what futW'e steps can be takeD. 

SHRI C. JANGA REODY (Hanam ... 
konda) : Sir, I have to raise a number of 
points. The Hon. Minister of Railway, whilo 
replying to a question on 17.7.86 in this 
House had said that during tbe last six 
monthS, 300 railway accidents had occurred. 
He also told that out ·of them, 119 accidents 
were due to the failure of railway statt, 33 
accidents were due to the failure other than 
that of the railway staff and 93 were due to 
the failure of equipment. It reveals that onc 
third of the accjd~nts occurred due to the 
failure of the railway staff an4 another one 
third accidents occurred due to tbe failure of 
railway equipment and railway mechanism. 
The rest of the accidents ate minor and acci-
dental. This much we know tbat 66 per cent 
of tne total acCidents are due to the depart .. 
mental failure. 

PROF. MADH U DANDA VATE : Is 
thel"e no quota for the Minister? 

SHRI C. JANGA REDDY: It has 
caused a loss of at least Rs. 4 crores to th~ 
Railways. There is no meration in it about 
the compensation paid. You. have told tbat 
a compensation of Rs. 500() bas been paid 
but it is not enough, 

Please state What remedial steps are 
going to be taken by you to remove the 
causes of the accidents. The Hon. Minister 
i~ not listening to our points and is engaged 
in conversation. We want tbat the )tailwa), 
Minister'most deal with tbe points raised by 
us while giving the' reply. You have stated 
that a number of steps have been taken, then 
how is it that so many accidebts are sun. 
occurring? Out of these aecidents, 76 a~i· 
dents were due to' defecti"fe takes, 30 per . 
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cent due, to faulty railway, equipment and 26 
per cent due to the railway track. Attempts 
sbould be made to improve tbl, situation. 
Wbat steps are being taken by the Govern-
ment in tbi. regard? How much funds have 
been earmarked ror this purpose? 

It will be regrfttible iF details of the 
compensation paid durina the Jast six months 
are DOt revealed by you. You bave given the 
reply only to part (d) of tbe question stating 
tbat the information is being collected and 
wiIl be laid on the Table of tbe House. How 
much compensation have you paid is not 
knowQ to you. It is regrettable tbat the 
details in tbis respect are not available with 
you. We want that compensation should be 
paid in respect of tbe passengers killed in the 
accident. You must at least pay from Rs. 
50,000 to Rs. 1 lakh for this. 

THB MINISTER OF TRANSPOR T 
(SHRIMATI MOHSINA KIDWAI): Sir, I 
am Irateful to Prof. Madhu Dandavate for 
initiating a discussion under rule 193 on the 
subject of railway 'accidents. I am also grate-
ful to those wbo have participated in tbis 
discussion. They have all given very good 
sugestions. 

Whenever any accident occurs, it is a 
cause of distress and sorrow for all of us. 
It is specially so for those who are in charie 
of the Department. Prof. Madbu Dandavate. 
a very experienced person t bas made my 
work very simple. It is fortunate that he 
also bas tbe experience of tbe Railway 
Department, due to which he i. very much 
interested in this matter and bas given many 
valuable sllIgestions. Action on almost all' 
his SU.lostions bas been initiated. 

If we divide these incidents which are 
lakina place into three parts, tben I think we 
can understand the mater in the right pers .. 
peeti'\lO~ There are several kinds of railway 
accidents which I do not want to repeat. 
Prof. Madhu ".Dandav.ate bas tlaborated UPQ8 
tbose types of incidents which come unde.r 
tho plJrview of railway accidents. 

The Brst cateaoJ')' is of those accidents 
wblc;h . occur within the limits of a station. 
The second cateaor)' is of ,those whicb occur 
between two stations. for example. tbe' one 
that happened recently Deat Oarbwa station. 
The third ~teaory is of tbose accidents wbich 
occur when the driver of a train bypasses the 
sipals. In all types of accidents tbe sarety 
of tbe passengers is of paramount importance. 
It js true tbat three committees have been 
constituted so far to Jook into sucb mattors, 
and tbey are the 'Sikri Committee, the 
Wanchoo Committee and there was a third 
committee. The recommendatioDs of all the 
three committees are sim.nar in nature. 

[English] 

PROF. MADHU DANDAVATE : Sikri 
Committee was the last committee. 

SHRIMA TI MOHSINA KIDWAI : Yes, 
Sikri Committee was tbe last Committee. 
But there were two other Committees before 
that. One was Wanchoo Committee and I 
can give you the name of the other 
Committee. but I am not getting in Imme-
diately. 

(Translation] 

The recommendations of these committees 
are being implemented. However, due to 
resource constraint all of them cannot be 
implemented simultaneously in spite of our 
efforts. Whatever is esscntial is being done. 

So far as the safety of passeDlcrs is 
concerned. many suggestions have come. I 
want to take them up one by one. As 
regards accidents within tbe station limits 
Prof. Madhu Dandavate bas sU8acsted that 
track circuiting on pla tform should be 
ensured to avoid such accidents. By this 
process, the StatioD Master Icts the neces-
sary information as to whether the railway 
line is clear or. not in his room itself and 
gives the required slaoal accordlDlly. 
However, sucb circuitiol is possible on 
electrified routes a·nly. This work has beeb 
taken up an busy routes like Ddbi .. Bombay, 
Delhi-Calcutta, . Delbi .. Madras, Madras-
Bombay, Madras-Delhi, Bombay i,etc. Out 
of the 1600 stations, work on 216 statioDs· 
and loop lines ,has beeD. started. 30 statioDl 
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IQI~ too loop Jines are tak,en in hand every 
ye8r' for track .. cireuitmg. Efforts witl be 
made to complete tbis work witbin t~e 
Seventh' Five.·· Year Plao. 

The next: point of specia1 significance j" 
tbat there is '8 system caUed axle counter 
\Vbic~ is used for averting accidents between 
two Itations. In spite of our best efforts. we 
cOUld ImplemeDt this system on a very 
small scale because it is very expen!'ive. It 
eosta Rt. t S lakhs per block, section. There-
fore, the Northern Railway bas spent is. 33 
lakh~ for installing it on Ambala .. Bikhera-
MOll Section which is a very sman bJock. 
The work was completed in March, 1986 
and it is functioning smoothly. 

[Entlishf 

This is quite expensive, a~ I have said, and 
costs Rs. 15 hkhs per block set;tion. 

[Translot;on) 

This is our difficulty and it is a financial 
one, but we are not gOing to abandon our 
work becau~e of such difficulties. 

Thirdly, it is an open fact that renewal 
of the railway tracks is a colossal work. 
19.5 SO kms of overaged railway track needs 
renewal. We plan to ,enew all tracks during 
the next ten years and much of its work ha~ 
already begun. Nearly 4.400 kms will be 
renewed every year wbich would cost about 
Rs. 6000 to 7,000 crores. But it is a 
gigantic task and also very expensive. How-
ever, we would make our best efforts to 
ren ew tbe tracks. 

PROF. MADHU DANDAVATE: 
Wbatever amount you have earmarked for 
it is not enough. 

SHRIMATI MOHSJNA KJDWAI: 
What you are sayina in true. You shou1d 
plead (or us, $0 that tbe Planning Commis .. 
sion i-ncreases the allocated amou nt. They 
have their own difttculties. but this work. is 
also ver), important and it would be our 
effort to complete this work at any rate. 

PROF. MAI>HU DANDAVATB: We 
will plead, no doubt, but you mould'inform 
your lordship as well; ... (InterruptiOn,) He 
is' tbe CbalrmaJi of the PlanolDI Commis~ 
sion. 

(Interruption,) 

SHRIMATI MOHSINA KIDWAI: He 
is making all efforts for it. Prof. Madbu 
Dandavate win concede that our Prime Mioi.~ 
tor bas been interested in it and that is 
why such a large amount was earmarked, 
for the first line for track renewal in the 
last budget Had he not. beeo interested., 
could be allot so much of money 1 So. 
there is no disagreement on this point and 
the people sitting on those benches have 
also agreed on this point. There are no two 
opinions about it. 

SHRT NAR'YAN CHOUBEY: Let 
tbe departmental Jabour do the work. and 
you should dispense with the contractors. 

SHRIMAT[ MOHSINA KIDWA!: It 
is not possible to know who is the contractor 
for whom. 

Another thing has come to light. Peof. 
Madhu Dandavate while talking about 
judicial inquiries bas himself said that it is 
only in the Railway Ministry that inquiries 
regarding railway accidents are cOO'ducated 
by the Commi!'.sioncr of Railway Safety, 
This system does not exist elsewhere. It i, 
only in the Railway Ministry that the Com-
missioner of Railways Safety conducts the 
enquiries. A judicial enquiry wonld ooly fix 
the responsibility as to who is responsible 
for a particular accident. But the Commig .. 
sioner of RaiJawy Safety, which is a totally 
independent body, not ooly fixes the respon .. 
siblity but also points out all tbe deficiencies 
and lacunae for the consideration of the 
Railways authorities. Therefore, I think, 
the way inquires a re being conducted at 
present shou1d continue. It has yielded good 
results. As Prof. Madhu Dandavate knows, 
the inquiries conducted so far bave been 
impartial and tbe reports of the Commis .. 
sioner has also been implemtnted. 

Anotber point raised by the Members 
relate.s to claims There is a misconception 
about it R.s. 5000 are given to the fanlily 
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of tbo .d~ aDd Rs. t 000' to the inj~red 
.. 'Z*r"_. payment only, and Dot as com-
peosation. Tbe 'appointment or' tbe claims 
commissioner is 'made in ,consulta tion with 
tlte coacerood State Governments wbere the 
'accident occurs. You may be aware tbat 
fa cue of a death in an accident. there may 
be fraudulent claims for cOlDpeni.tion and 
la a way these are leaal proceedinas with 
wbich· the Railawy Ministry is in no way 
connected. So, naturally payment of claims 
fl delayed. An Hon. Member bas said tbat 
.e have Dot paid Rs. 1 lakb, but according 
to the filum avai1~b)e w,ith, me, we have 
paid it to quite a number of people. In 
1982-84. we. paid Rs. 96 lakhs and in 
1984 .. 85 we paid Rs. t 23 lakhs. We have 
already given compensation to ~8 victims of 
the Railway accident which occurred near 
Raja Mandl in Agra ; similarly in regard to 
the accident at Byculla in Bombay, in 1984, 
2S people have been given compengatioo. 
We agree that our work is delayed due to 
It,ll proccedin,s, but I cannot say that 
wecan belp it, because th is work requires the 
placement of evidence and witnesses. Heoce, 
delay is natural. 

The Members have raised two or three 
points re.ardiDI railway track in Bibar. 
An Hoo. Member bas also stated that there 
have been more deaths in that accident in 
Bihar, than what is officially reported. I 
want to reiterate tbat 1 am not in favour 
of concealing even minor facts. You are all 
responsible Members of the House and you 
ouaht to .know tbe facts. According to our 
reports 44 person have died and 37 have 
been injured. I myself went there and law 
the railway engine lying on one side. More-
over. the drain did not ba ve more than two 
fee·t of water, ao one cannot say U at some 
dead bodies have been washed away. But 
the body of tbe engine driver must be trapped 
somewhere. We summoned a crane also but 
it could not lift the engine from such a 
depth as it is so heavy. We have come to 
know that tbe engine bas not been puned 
out so. far, So the exp~cted number' of 
casualties is 45. (Interruptions) 

J5.00 ..... 

You have a180 said that the number of 
&eeid~n~ b~. i~s~d v'#t1'mucb. I h8~ 

lOt Blares wIIlcb prove that th.'Dutnber 'ot 
aeckleat. and deaths bu' decreased d,,"oJ 
tbe last 'few years. Porb •. pS, ···ibe Members 
are Dot in a mood 'to know but J want to 
tell you that the efforts made previously 
bave lessened the numbor of mi •• pI. My 
predecessor, Shri· Danai Lal bad initiat,d '. 
ten point propamme in wbicb senior officers 
did monitotina. patrolling. chd:tinJ of tracks 
and all other rolated thin,s and all theu 
things have brought down the ~umber or 
accidents. The total Dumber of 'accidetJtI.- in 
1961-62 was 1131. It bas been 1019 in 
1980-81, 1130 in 1981·82, 797 in 1982-
83, 768 in 1983·84,812 in 1984 .. 85 aDd 
717. in 198 S· 8 ft. There has, therefore, been 
a decrease of 1 1.7 per cent. As far as livea 
lost are conCerned. their number bas also 
come down. In tbis way it bas been our 
effort to minimise the accidents, In tbis con-
nection we are trying to obtain Jatest equip· 
ment and electronic devices from other 
countries. (Intel'ruptlo11i). We have stopped 
recruitment and the' resultant shortage of 
employees would not be more than marginal. 
We shan manage to do with the sbortage. 
I assure the House that tbe guilty persons 
will not be spared and will certainly be 
punished. In future we shall try to implement 
Your suggastions so as to streamline the 
system. I conclude by expressing roy grati .. 
tude to you. 

SHRt V. TULSIRAM : Sir, I would 
like to know how many persons have been 
punished after the appointment of the first 
committee. 

SHRIMA TI MOHSINA KIDW AI ; The 
wrongdoers have been ptinishcd. 

SHRI NARAYAN CHOUBEY: You 
punish the subordinate staff. How many 
officers bas been punisbed ? 

SHIlIMATI MOHSIANA KIDWAI : It 
does not matter wbetber one is an officer or 
a subordinate employee. All the guilty penona 
will bo punished. 

--
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H •• IIr.. areas. The GoverarDlD' baa earmarked. 
-, adequate fUDda· -'ot the welfare aad tho 

COMMITTSB ON PR.IVATE MEMBBRS' development of tbe rural &reU .throuah 
B~:LLS AND ReSOLUTI~NS . 'proarammea like: NRBP, .B.LBGp. lRDP or 

Special Compoocnt PlaD. After the Fifth 
(..".II.h) , and tbe Sixth Five Year Pla.s, tboM pro-

.timmel are beiDa implemeated in' a pbased 
Tweaty.;.Secoad R~port manner. The lItsired rate of prOll"eu bu 

n'ot beeD achieVed even after speadiDI so 
SHkI PIYUS TJRAK Y (Alipurduara) : much money. 

,Sir, I bq to move: 

"That this House do aaree with tbe 
Twcntysecond Report or tbe Commit-
tee on Private Mombcrs' Bills and 
Resolutions preseDted to the House on 
tbe 6th August, 1986." 

MR. DEPUTY SPEAKER: The ques-
tion is : 

"That this House do agree with the 
Twentysecond Report of tbe Commit-
tee OD Private Members' Bill and 
Resolutions presented to the House on 
the 6th August, 1986. n 

The motion was adopted. 

IS.021 brs. 

RESOLUTION RE: GROWTH OF 
RURAL ECONOM Y -Contd. 

(Engl/lh] 

MR. DEPUTY SPEAKER: The House 
will now take up further discussion on the 
Resolution moved by Sbri D-. N. Reddy on 
the 25th July, 1986. 

Shri Barish Rawat to continue his 
speecb. 

{Translalion] 

SHRI HARISH RAWAT (Almora): 
Mr. Deputy Speaker, Sir, last time I had 
stated that the officers aod employees work .. 
ing in tbe rural areas did not bave the 
feeling of commitment, devotion and attach .. 
~ent for the implementation of tbe prOgram .. 

'mes for tbe (Ural areas. We do not Jack 
money for ai'\y. proarammc tor development, 
welfare •.. and .. economic -uplift of the rural 

Roads are beiDI constructe" under 
NREP aDd RLEOP but their coodition is 
such that a single rainfall washes away tbe 
earthwork and their condition becomes still 
worse. All the developmental activities are 
being carried out in a halfhearted manner. 
Corruption is rampaDt io the implementation 
of these programmes and as a result the 
weaker sections of tbe rural areas are beiDI 
exploited. The Jural workers ha've also 
adopted the ways of tbeir urban counler-
parts, so much so that the leaders in tbe 
rural areas depend on these proarammes. 

Mr. Deputy Speaker, Sir, we have 
promised dr inking water in every viUaae by 
t 990. According to a 5urvey of 1972, 
many villaaes are still facing drinking water 
scarcity. Our national average in the rural 
electrification is also only 5 1 per ceot. There 
are some States like Uttar Pradesh, Bihar 
and Bengal which have still not achieved tbe 
target of even 40 per cent. The Planoioa 
Commission should do something to change 
this situation. l'he Plarining (..ommission 
should also issue guidelines to tbe various 
ministries engaged in this task. The PlanniDJ 
Commission should not only mako allocation 
of funds but sbould also sec to it ibat 
money is spent on the public welfare 
programmes for wbich it is allocated and' 
must monitor the results of these pro.ram-
meso As an Indian I am v.ery proud of tbe 
fact that our country has made' considerable 
progress after independence. It is a matter 
of pride for us to compare' the present 
situation with tbat of 1947. But when we 
take stock of the entire situation we find 
that a sizeable portion of our population i.e. 
about 40 pet cent people are livinl below 
tbe poverty line. We bave n.ot been able to 
provide tbem wjt~ tbe basic necessities of 
Ufe. They do not bave a house' to live, 
clothes to we.r and nutritious food to eat. 
But we _ cannot remain cont~Dt ~U~ ~. 
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acIHe~ts Which I .would liko to .nume-
'rate as .• n.'Jnd.jan .. We sbalLbavo to see' and 
,m'.k~ e,iforts to ·ltft a sizeable section of our 
4;\~atiog ,above the povel1y line to . enablo 
lhem to .appreciate •. nd ,Jccl proud of the 
ac~ieYetnents of India. tbey should also . 
know about the steps taken by Government 
for their welfare. We must integrate them 
in' tbe mainstream of life. I doubt to what 
extent tbe Hon. Minister will be able to 
'cODvinee the members of the Planning 
.coosm,ssion and the different ministries in 
this regard but I know tba t our Planning 

· Minister being a young man has the eothu· 
',siasm and will to do it. I would like tbat 
our fceJinp reach the persons who can 
"iDflueDce the programmes. We cannot 
tolerate for loog the miserable condition of 
the rural population. If this t;ituation 
continued, it would not only create economic 
disparity but would also vitiate our social 
and political life wbich in turn can prove 
very harmful for the whole edifice. Our 
agricultural produ\:tion has certainly increas-
ed and we feel proud of the overall increase 

· in agricultural production. But it is only 
tbe biS farmers who have benefited by it. 
Tbe small and marginal farmers, harijans 
aDd other weaker sections who have small 
holdings are not the beneficiaries and their 
condition has, rather worsened. There: are 
two reasons behind it. The first reason is 
that land reform laws have not been 
implemented strictly and honestly. Even 
today no State-whether ruled by a Govern-
ment followiol our ideology or some otber 
ideology-is in a position to claim that it 
has strictly enforced land reform laws. Tbe 
influential people have nullified these land 

,reform Jaws by taking shelter of legal 
technicalitie .. , Tbere is need to check it but 
the more important thing to note is that 

· previously the rural economy was self 
dependent and inter-dependent. Th'e villagers 
themselves could do most of the work but 
has the situa fioo is not the same. When I 
was a student tbe peopJe in the villages used 
to spin on the spinning wheel and many 
people used to Spitl cotton on 'takU·. Now 
no one in the villages spins cotton. Many 
people were engaged in small trading 
activities to earn their livelihood. Toda~ all 
those tbing~ have vanished and the big 
industries have taken the,ir place. H is 
correct tbat a commodity made from hind 

spa'D cotton will be co.t),. Now we have 
set up tria industries and I •• ,:,.tllt .twal 
Industries have almost Yallhi~. J request 
the Hon. Minister throuah )'ou to find out 
wbat industries can be set up in rural '.reas. 
Aarobased industries can be set up tbcro. 
Tbese should be set up in rural areas. For 
this ,purpose you may take the belp of tbe 
cooperatives. I wHI not ta1k about the 
cooperatives of Uttar Pradesh. But alro 
based industries should be set up in those 
states where the cooperatives are wotkins 
properly and where this cooperative move .. 
ment hal flourisbed so that people may 
start' their own cottage industries. They can 
set up dairy farms, agricultural farms, Sugar 
Mills or small weaving MiUsw thereby 
creating employment opportunities for tbe 
rural population. ADd in this way misration 
to the cities can also be checked. It is 
necessary to check this migration to urban 
areas, so tbat the condition of cities. like 
Calcutta and Bombay may not further 
deteriorate and make the city life more 
difficult. 

Besides. Khadi Gramodyog commission 
and several similar organisations have been 
entrusted with the task of the development 
of cottage industries. But I do not think. 

,that Khadi Gramodyog Commission bas 
done any remarkable work in this regard. 
It has just done the work of loan disburse-
ment. It is benefitting only a small group 
by providing subsidy and thus giving risc to 
vested interests. It has not played any 

,significant role in creating employment 
opportunities in rural areas. It is the 
responsibility of the district Industrial 
Centres to set up cottaae industries in rural 
aod backward areas. How many such indus-
tries have been started by tbe District 
Industrial Centres? Tbe loan is gra~ted to 
new entrepreneurs to set up industries. They 
take loans, but after two to three years they 
face difficulty in refaying their loans and 
ultimately they have to sell their lands and 
prop~rly .. to repay the loan .. 

You have directed the Banks to b~lp 
new enterpreneors. But how many Banks 
are foJ]owing your directives and how .maoy 
people are getting loans under the self 
En\plQyment Gu.arantee Scheme? You can 
see in the villages that loans have been 
aranted to a family havina cDouab rclOur(;Ol, 
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or .viQl a .,cd bQsin_ .establishment with 
,~h employmcmt poleotial. 

'Mr. Deputy Speaker, Sir. I would like 
to 18Y tbat efforta sbould be ma(ie to bene8t 
tbe section of soCiety for, whicb tbe program-
mo bave been stated. Besides, we have to 
preveRt concentration .of wealtb in a few 
hands. Today, I do Dot feel besitant to say 
'that slowly concentration of wealth in a few 
hands is takina place. We. had made a 
commitment that we would usher in an era 
of economic sclf·rc=liance, equality aDd 
removal of disparities. But the disparities 
among tbe individuals as well as regional 
disparity is gradually increasing. 

There bas been tremendous increase in 
tbe personal assets of the partners of big 
industrial houses, who had limited caoital 
car Her • The value of their declared assets 
bas also increased manifold. Similarly, 
certain areas are developing very fast where-
as certain other areas are lagging far behind. 
You may take the case of Maharastra, 
Karoataka and Punjab. Can you co~pare 
tb~se States with Bihar, Eastern Uttar 
Pradesh, Bundelkhand or hill areas. Can 
you compare Punjab with West Bengal 1 
You cannot. These disparities at the indivi-
dual level as wen as at the regional level 
should be removed. Active efforts should. be 
made to remove regional imbalance. 

The social amenities have not been 
provided in our villages on the same scale 
as it should have been. Many of our villages 
have no facility of electricity, drinking water 
or link roads. The schools and post and 
telearaph services arc at a very long distance. 
Even the basic facility of health is not 
provided. In my own constituency, I can 
definitely say tbat 80 per cent of the hospitals 
are without doctors. in my constituency I 
got a hospital opened and after six months 
I visited that place thinking that people 
would welcome me. I went there and the 
peoplo aarlanded mc. But when I was about 
to return. Jbey loaded a stool on my car. 
When I enquired from them wby they bad 
loaded tbe stool on any car, they told me 
that tbe 'stool constituted the' bospital which 
was opened six months back on account of 
my efforts- Tbe watdboy used to sft on tbat 
Itoo1 aDd' no bod)' else came tbete~ Similarly J 

so many similar hospitals are there. We 
have opened hospitals in rural areas but 
wbat to say of doctors we could Dot send 
even· compounders.' there. In the ,bill areas of 
Uttar Pradesh, in 40 per cent schoOls there 
are neither principals nOr teacbers. Tbe 
condition in Uttar Prcldesh .is very bad. I 
would request the Hon. Minister tbat at 
least we should provide social facilities in 
the rural ar-eas. We must find oUt whether 
basic amenities are beins provided in the 
rural areas or not. The condition in our 
vilJages is so appealing tbat not only men 
but women also have to go in the fietas to 
ease themselves. In villages, the women 
still use firewood for cooking purposes which 
badly affects their eyes. -What are we doing 
for them? The life in villages is stin hard 
and difficult. We should Jook into tbesc 
problcrns. The .employment opportunities in 
rural areas are far less as compared to urban 
areas. We must make provision for payment 
of pension to the old, the widows and poor 
disabled persons in the rural areas. Some 
annual target should be fixed for the pay-
ment of pension so that we may confidently 
say that so many persons will be benefited 
in so much period. But at present we are 
not in a position to say so. 

Mr. Deputy Speaker, Sir, I am thankful 
to you for allotting me time. I congratulate 
the Hon. Member who moved a good 
resolution .on which we got an opportunity 
to express our views. I hope that the Hon. 
Minister of Planning will think over it. 

*SHRI B. N. REDDY (Miryalguda): 
Mr. Deputy Speaker, Sir, I welcome tbe 
re~olution moved by Dr. D. N. Reddy OD the 
growth of rural economy. The growth of 
rural economy is mainly dependent on three 
factors. The first factor is the liberation of 
forces of production from clutches of land-
lords and capitalists who monopolise the 
entire agricultural sector. This is possible 
only by strict implementation of radical land 
reforms. Second factor that helps the arowth 
of rural economy is that of providing remu-
nerative prices for tbe agricultural produce. 
The last but not the least factor which belps 
the growth oil rural economy is that of pro .. 
viding assured irrigation water supply. 

*The speech was originally delj:vered iQ 
TclulU. 
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Sir. let me deal with' the first faotor .. e. 
the liberatioD of production forces, from tbe 
vicious bands of landlords bold 'monopoly of 
qdcuJtural land.. ' Thouah land reforms are 
beiq implemended from the Second Five 
Year, Plan onwards. there is bardly aGY 
visiblo proarcss. The performance bas been 
dismal. The implementation of land reform,s 
is not only tardy but has become a shameful. 
force. The 7th PJan document mc,otions this 

. point. 

The Seventh Plan tells us that under all 
existing laws belioniDg with fifties, only 7.2 
million acres have been declared surplus and 
out of it 5.6 miJlion acres have been taken 
over and only 4.4 million acres actually 
distributed. This, as we know, is about 7 
per cent of the surplus estimated-63 million 
acres by the Mahalanobis Committee in 1976 
after the first round of ceiling la ws were 
enacted and about one· fifth of surplus esti .. 
mate on the b&sis of date made availabie by 
NSS 26tb round. But the Seventh Plan is 
not worried about this howling failure of our 
Government to undertake radical land reforms. 
They only tell us that out of 2.0 million. 
acres declared surplus, but not distributed, 
i .06 million acres are involved in litigation, 
0.89 milJioo acres is reserved for specific 
public purpose and ooly O· 3 million acres is 
left for distribution. In tbis way, the land 
reforms 'plan has failed completely and it has 
become a disgraceful drama. That is why 
monopoly on land continues. Agricultural 
Census 1980· 8 1 revealed t ha t between 
1976-77 and 1980·81, number of opera-
tional holdings of sizes upto 1 hectare in-
creased by about 6 million (from 44.52 
minion to 50.52 minion) and their propor-
tion to total number of operational holdings 
was 56.5 per cent of land bolders in 1980. 
8 t as compared to 54·6 per cent in 1976 ... 
77. In this way, the number of small and 
tiny land holders is increasing and some of 
the small land"holders are merging into 
6aricultural labourers by becoming landless. 
That means poverty is increasios. How can 
we expect to eradicate Qr reduce poverty in 
this way? How can we expact' development 
in Jural economy 1 Productive foroes in 
aaticulture sector are not released tully aad 

RM,'ill' ·ECtHIIJIII1-Cq_, 

that' is wby SO' per cent of lalld is ,owned b1 
a mere 5 per cent landlords. R,'ural econorn1 
cannot be· expected to deVelop as lon, ,as it i. 
under the monopoly control and dOnlin.don 
of tbe capitaliststic landlords. .. 

Mr. Deputy Speaker Sir, I would like to 
mention about assured itription facilities in 
OUf country. Though we have vast water 
resources in fndia, assured irrigation suppl, 
is only 29 per cent or 30 per., cent of tbe 
total cultivable land. How can cultivation 
be improved if this is the position ?" Not only 
that. Many proj~ts are pending and not 
sanctioned from Second Plan onwards upto 
now. Major irrigation p'rojects remain in-
complete. 

Tbe third point that I would like to 
mention is about the remunerative prices. 
The support price of wheat was Rs. t 17 per 
quintal in t 960·81, Rs. 157 per quintal in 

, 1985- 86 and has been raised to Rs. 162 per 
quintal in 1986· 87. I would also mention 
about the position of othc{ commercial crops. 
The cane growers after a wave of struggles 
won a price ranging betwen Rs. 23 and 26 
per quital in different States. But there is 
no iostitution or organisation to assure the 
purchase of these products of the kisans. 
Now let me tell you about yet another com-
mercial corp, cottOD. The cotton srowers 
also are paying beavy penalties for producing 
bumper crop in 1984-85. The prices in 
mid"June 1985 were lower by 17 to 30 per 
cent as compared to mid-June 1 984. The 
Economic Times wholesale price index for 
cotton which was 2 91. 9 in 1984. fell by 
1 2 per cent to 255.9. . 

In this way if remunerative prices for 
agricultural produce are Dot available, how 
can the peasants be encouraged to produce 
more? How can we develop agriculture 1 
You cannot expect tbis. There is no 
8uarantee of remunerative prices for aaricul· 
tural produce. So. now the peasantry aDd 
agric~1tural labour are not eocouraged .to 
produce more. In this manner,. they are 
paying heavy penalitiel. 

About indebtedness, I would like to 
mention. that in 1983, it was claimed that 
institutional credit of about Rs. S S 00 croros 
in round ftauros supplied .bout 40 per ~, 
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of the rural credit needt. " 'Prom fbi., we can 
infer' 'that rara'f, indebted,ness was somewbat 
around Rs. 13,000 oror.. In 1951~32 the 
firs.t Rural Credit 'SurVey reported an i,nde-
btedness 0" about Rs. 7S0 crares, whicb 
meaDS that indebtedness has gone up by 
about t 7 times in a little over three decades. 

So, iodebttdness and poverty are growing 
amona the rural people This way, we can-
not expect development of the rural economy. 
Seventy per cent of our population depends 
upon agriculture. But agriculture itself is 
under tbe domination of a minority. viz. 
landlords and bi; capitalists. Wben this is 
the position, economy cannot be developed 
in the manner we expect ;t to. Witb these 
words I, tbank you· 

1527.rs. 

SHRI RAJ MANGAL PANDE (Deoria): 
It is really very painful. that since 194711 

even though it is the villagers who have 
brought us into power-barring three years-
we ha\'c Dot so far bt:en able to heJp people 
Jiving in villages etfectivdy, and discharge 
the onerous duties cast on us to provide 
them their basic needs. How painful it is. 
that even after 39 years of independence, life 
in villages )ISiS not cbauged appreciably!: 
There has been a little bit of change, no-
doubt; but the appreciable change tbat was· 
demanded from the Government, has not 
been there. 

There is no power. there is no food, there 
is .no light, there are no dwelling houses and 
there are no transport facilities. They suff .. r 
from almost every kind of ailment. It is a 
very pitiable and pathetic sight : LO see how 
they are Jiving. This is one (If the matA 
reasons why aft.er the Partition, the popu}&... 
tion in the villages has risen only two-fold,. 
whereas in the cities, it has' riseo eight-fold., 
because people felt that they were more 
secure in chies. More employment oppor-
tunities \\fere available in the cities. Tlley 
could have' a better life in the cities. Witb 
less number of hours of work. tbey can get 
more wages in cities. . So. it has been more 
attractive for ru.rat people to come to cities. 
thereby creating .. new problem in the cities. 
Tbe influx into lhe cities bas been tremen-
dous. It is estima1ed that in Delhi, by 2000 
.A.D. wc sbalJ »iv,;" pop\JfadoD of morc 

than 100 .milliou'.· What will bappen thea? 
It is 8 question ~f providina people with 
drinking water an'd basic amenities. People 
wOuld not be able to . set th~ 'basic: facilities 
-which was our objective wbile ftamlng our 
Constitution, Our forefathers were coos-' 
cious that we should discharge our duties in 
this manner towards the people who have 
elected us. They are tbe people wbo have 
suffered a lot even for 'giving us indel'endence 
or they have'suffered so much for giving us 
all that we are here for. Honestly speaking, 
this resolution is so, laudable that I could 
only appreciate Mr. Reddy who brought it 
and I could see he bas the real feeling to 
bring in this resolutIon demanding that each 
one of us here must endor~e this resolution 
irrespective of party lines. 

The people in villages, will you believe, 
do not have work for 8 months in a year. 
Jf there is an agricultural 'season or planta .. 
tion or harvesting, then they have some 
work; after that they do not have any work. 
Now the per capila income in the villages. 
I don't think it is hardly above Rs. 400 to 
Rs. 500 annually. Many of the people and 
many of the children do not have even two 
square meals a day. They do not bave bare 
clothing in winter. So, what kind of eco-
nomy we have? We have gone through Six 
Five Year Plans and this is the Seventh' Five 
Year Plan with all big and tan claims that 
we are going to achieve them. We are pro-
nouncing that we shall generate about 12.7 
per cent more electricity; we are investing 
about 3 t per cent of the targeted public 
sector· investment in power generation; we 
'shall be able to give more power to the 
·peo,.,le and so on. But the n~al management 
is so defective, the bureaucratic functioning 
is so defective that it is beyond the reach of 
common man to get aU the minimum Q8sic 
needs which are requied of them. 

My friend has right ly said about village 
health services ]t is not a question of the 

. viUage health services. Even 00 tbe district 
headquarters, when we gb and find out we 
will be able to know that there is no medicine 
eyen or there is no doctor or even when 
there is a doctor, t here is no allocation of 
the medicines from the private stores; tbey 
are asked to go and make purchases. How 
ridiculous it is? Wben a pationt soca to a 
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hospi'al, he is told tbat there is 00 medicine 
available in that hospital: be it asked t() go 
to a private firm and purchase medicine from 
there. By that time, he loses his life.' So. 
his very faith is cshaken in the. government 
and in the very social order that we crave 
for. ' 

J5.32 In. 

(SHRI SHARAD DIOHE in the Clrair} 

The resolution reads like this: 

"fn view of the growing disparity 
between rural and urban incomes, re-
sulting in overcrowding of suburbs of 
towns and citje~, and Jack of incen-
tives and opportunities for growth of 
seJf .. generating rural economy through 
rural industries, crafts and arts, 
this House urges upon the Govern .. 
ment to allocate rupee'i ten thousand 
crores for the growth of rUfnl econom y 
during the Seventh Five Year Plan. 

Therefore, there are many alternatives to 
serve tbe rural economy in their right pers .. 
pective. But I don't think the people are 
serious about it because even in the rural 
economy, there are many small and cOllage 
industries which Can be really allotted to that 
sphere, and tbe capitalist industry or other 
industries or heavy i.ldustrjes could b.: re-
frained from using those kinds of anicles 
which they generate. Even from ordinary 
soap to tbe tractor, all the big factories 
manufacture them not Jelving any sphere to 
the private Or (0 the rural or small people 
who are going for that. How could YOU 
tbink that this industry could generate a kind 
of confidence in tbe mind of the rural people? 
But they find every day, instead of haviQg 
richer life, more brighter life poor life dark 
l '~ " he; they do not see any brignt day; they only 
expect tbclt tbeir bright day has yet to come. 
Now, of oourse, we cannot say that this 
hu.e amOuDt, jf invested in the rural eco .. 
nomy, could give that much of benefit as we 
envisaged. 

Some sw:h efforts should be made 
to see to it tbat the rural economy is brousbt 

Rural'BcollO.,--CO/fld. 

on par with the urban ecODO~Y :So ,tbat tho 
people may Dot feel tbat the liP between the. 
rural and the, urban people ia vory wide or 
so wide that it creates a kind of disenchant-
mCDt in their minds, and tha,t may load to 
some kind of frustration and desperation in 
their minds. Ultimately this may also lead 
to a division of the two societies or create a 
kind of wedse between tbem. . 

I want tQ say one thina in this context. 
If we want to preserve our national int~lrity 
which is one of the best features of this 
country then the rural economy bas to be , . 
strengthened and the people .have to be liven 
tbe basic needs like dwelling houses, trans .. 
port, their children should be given the best 
of education tbat can be given and alt tbe 
facilities that to dweller of the city obtains. 
We are doing so many things for the urban 
peopJe, but in fairness we have to do more 
for the rural population. We should not do 
anything which will create some conflict. 
between tbe two which wiH hinder the basic 
unity or national unity. )t is in our own in .. 
terests that we must generate a kind of rural 
economy and create an impetus and that may 
give a home to rho rural people who also 
feel that they are not neglected. Otherwise, 
if they get feeliug that they are neglected, 
they will ask us why they are being neglec-
ted. 

So, I would say that if more and mare 
. rural people start feeling Hke this, then our 
present policy is not going to solve this prob-
lem. The problem of regional imbalances 
will be there. In the Seventh Five Year 
Plan we have made an attempt. as in the 
Sixth Plan the regional imbalances could not 
be removed. Even in the Seventh Plan the 
regional imbalancrs are there. We hope that 
in the Seventh Plan we will be able to do 
more for the rural masses and also remove 
these regional disparities or regional imba-
lance~. Lalit time we could not do much, 
but may be thili time we wiJ) be' able to do; 
or the people hope that something· is loins to 
be done. 

I am just reading a few lines from the 
Seventh Five Year Pllm document : 

"The proposed pattern of resource 
allocation is designed to. CIWlte that 
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'dae OOWttry will remain '. 'selC"auf6.cient 
'iD fOod and that .ilPiticaot pl'OJfOll 
will be made 10 incr~'iD," the produc .. 
tion of vegetable oill. pubes, VOP-
tablea and horticulture. Tbe objective 
, is to build an expanded system of 
food security, at rising levels. 'qf per 
capita consumption. As part or the 
strategy of a more regionally balanced 
aaricuitural development and prC'Jduc-
tion special emphatis bas been laid on 
increasing the productivity of rice in 
the Eastern Statt's and OD tbe develop-
ment of dryland aariculturc. The Plan 
also lays considerable stress on en-
hancing the productivity and incomes 
of shall and ,marginal farmers. The 
agricultural programmes of the plan 
would arcatly benefit from the creation 
of an additional irrigation potential 
of about 13 million hectares. Since 
variations in the rate of growth of 
agriculture are a major factor account-
ing for regional differences iD the pace 
of development, the agricultural stra-
tegy of the plan, with its emphasis on 
more even and balanced distribution 
of agricultural growth, will also help 
to reduce regional disparities." 

So, in order to remove the regional dis-
parities this amount of Rs. 10,000 crares is 
not loing to solve the problem. So, it is the 
Plan and tbe effort which make a commit-
ment and a declaration 00 behalf of tbe 
Government. We are hopeful tbat tbis Plan 
is going to achieve the desirable resu1ts. Let 
us hope that this will instil an amount of 
hope in the miDds of the people SO that they 
know that something is coming to them. 
They will also think that this country belongs 
to them also but not only to the others. or 
any particular society. For this it is equally 
essential tbat the administration should in-
crease tbe empha41is OD the agricultural 
sector. and irrigatiotl should be provided to 
the needy at,as. and tbe bureaucratic machi-
nery should be tightened to see that the 
rural people are made to believe that they 
are not beiDa neglected. 

[ Trtl1Jalatioft) 

SHill R.. S. KHIRHAR. (Sitamarbi): 
Mr. Chairman. Sir, tbe ResoJution points out 

the di.parity between the rural and the urban .rea. aad a demand for as. 10,000 ~rores 
for tbe economic development or tbe rural 
areas bas been made thorein durina tbe 
~ventll F,ivc Year PJaD. It is roally a praisc-
w()rthy Resolution. 

A look at the dovelopment reveals tbat 
after independence. Government paid ".(ten-
tiOD to. rural ,development under the fiv.e 
Year Plans and allocated huge sums therefor. 
Some development has also been 'made. I 
belong to North Bihar on the Nepal border. 
Even after a lapse of such a long period of 
independence, a look at the livins standard 
of our villagers reveals that the development 
is quite negligible.. Shri Pandey has rightly 
said in his speech that it is an unbelievable 
tbing. It' is true that 80 per cent or our 
ropulation ljves in th~ villages and we are 
here with their mandate but it is unjust if we 
fail to do something for betterment. 

So far as irrigation is concerned, nil the 
irrigation projects whether tbe Bagll1a Ii pro-
ject or the Gandale project- I am talking . 
about Bihar in particular-are Iyin, incom-
plete for the last 15 to t 6 years. Crores of 
rupees have already been spent on them but 
still bundreds of acres of land of Sitamarhi 
is not being put to any use because of these 
projects. Against a demand of Rr. 10 crores 
Government provides only Rs 85 lakbs. ]n 
this way bow can the work be compk te '1 
Withour irrigation facility whatever is pro .. 
duced in the fields is eigtber being destroyed 
by floods or by drc;>ugbt. In this regard what .. 
ever we way say or discuss here but, as said 
by Sbri Pandey, nothing can be done so 100g 
a~ the attitude of the bureaucracy and their 
way of functioning remains unchanged. 

Now I talk about electricity. Wrong 
reports are submitted to our Government. All 
the statistics regarding the rural etectrificati(~n 
programme in Bihar are totally wrong. 1 he 
villages shown as electrifiede are not UClUHlly 
electrified. If poles are there, electric lines 
are Dot there, if electric line is there, bulb is, 
not there and if bulb is there, the transmitter 
is lying burnt. If you look at. the villages, 
you will still find them in dark without any 
power supply. 

Under such circumstances, I would like to , 
draw the attention of tbe Central Oovernlllcnt· 
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'tlutt the fUlWl 'development 'proaramtnel lite 
:RlEOP_ NRBP' afO '&lot pro.~)' monitored. 
:'ilf tlioJ :are pjopeflY morritored atid 'periodicaU, 
Ohocted, it wGold 'fOVeal the lapstl ~nd 'In 'the 
implementation of there proarammot. It is 
oeceuary for the Central Governt;n_t to 

. take ~r, stepa in case the State Govern-
meots are found·' incompetent. it should . be 

, looked into otherwlae whatever the aJlocation 
for tbe rural deveJopmeo~ no benefit will 
accrue, to the rural areal if no attention is 
, .,.id. 

With these wor4a. I request the Govern-
ment to make adCqQate allocation for tbe 
rural areas and the schemes sbould be moni-
tored peri~~ca1Jy. 

(English:) 

SHRI SYED SHAHABUDDIN (Kishan-
I.nj): ~r. Chairman, Sir, no statistics are 
required to prove tbat the process of deve-
lopment has been unl~dr to the rural m~lSses. 

T..be problem is that we hive someJl~w :bec:1l 
'tJvenabn 'by 'a certain' rneatati~, l~ 'which the 
'tic:h alway' :haYe t~ 'u~r lland. ,~ dicho-
tomy' in 'i~6iMY con,ftpues. to' ~per~tlt~ Some-
·be.· tbe ef.t.c ba Vc .Iot' a b~~ on lbe

j 
lever 01 

. po. ami' 'behind aU t~se· ve~ ·happily 
sout)cUna .lolant tbc)' Cbntipue. to.' rule' tbo 
roost. 

We ,forlet. 8S J said, fbat '(be eapital Is 
aenerated by tile 8,plic8tion of available 
technology. through human beiD~, capital is 
aenerated by our capaCity 'to transform 
natural resources. Therefore. wealtb is beiq 
generated and being produced even today 
l'a1181y in wbat we can the rural seClar and 
yet when it comes to distributing it, when 
it comes to distributing it. when it comes to 
admfDisterinl it, it is 'the dite and tbe urban 
elite wbo form a' closed ,roup They 
may make certain concessions from time to 
time but. by and large, they remain in fuJI 
possessioo and control of the distributive 
powers of the state. This is the basic prob-
lem. It is not merely a question of a few 
tbousattd crores more to wipe a few more 
tears, it is a question of making a basic 
structural change in our economy t in our 
way of thinking. in our society, in the d istri-
bution pattern of our wealth and therefore, I 
feel that certain basic questions need to be 
lone ioto . 

We have to look at our planning system 
&aain. What is the planning system after all ? 
Planning system essentially is a que,tion of 
determination of priorities. Now, wbat are 
our priorities. We have succumbed to a ma.,d ... 
ness in India which constructs huse towers 
whose maintenance consumes crores of rupee .. 
and we are not able to. feed our b.unIJrl 
masses. 

[TrQIII/OliQlI] 

" In ract, if we. look at' it in the perspective of 
space and time, t~e nation today finds itself 
divided into w~at bas been .called two cultures 
or two n.tions. two communities which live 
tb~ir lndepend:nt lives in their own milieu 
where tbey are born, tboy grow and they die 
.. nd their lives tOlo1ch each otb~ at Qnly very 
fixed points, p~rbaps only on points of 
exchaolC but an exchange which is always 
unfair to one si~e and ,is always at the behest 
or the ,other. It is always the urban partner 
wbicb has the qommanding position. It com-
mands the economy, it commands t.be .tate, 
it commands power, it commands wealth, it 
commands. resour~es, it commands tbe imple. 
mentation machinery, it commands tbe 
a~ministrativc system but, if I may say so, 
it""oven commands the Parliament. And that 
is wby ~ always pay lip service ~o tbe 
POverty of the rural masses, to the state of 
denial ,and deprivation, to the illiteracy, to 
tbe lack or basic facilities in the rural miUeu, 

·to our incapacity to meet tbe basic needs or 
th~ oeopie to live as human beinas and then 
we faf'lliJent and the system of pJabninlloes 
on merrily di.tributing an,d divfdina the 
wealth' which is laraely produced by' tbe 
rural rna'lses in • manner wbich, COntinue. 
t~ r~ma·jn unfJir. to the rqral 
mili~\J. A~4 J~j~ i, t~ b4li~ prQ~l~. 

'We say that tbe ordinary needs of the-
people ,of India sbould be fuUUJef:f. We 
should provide food to tbe hunarYt water to 
tbe 'thirsty, cloth to the naked, medicine to 
the ailina and roof to' the roofless. Alon, 
with tbis, we also say that every child sh()u.td 
be given a chance of education to.becOt8e,.a 

, good citizen and every street should be liven 
some" lilbt_. IDdia ; will ; BOt ,chante 'by fUttni-
~tiQB"J)~hl. T.ho COIIDtry wiU ...... '''eft' 



yOUdmDle'·'bf. vBlQ ... But,tbls 'we' 40 .. 
do ... 

'Por Yeats, we:,Cbatked out a pt~e 
in "bleb it wu eDVi.a.ed that ,at leatt 40 
P«I1 :aent, of 'the Wealth of" tbo 'COUDtry will' be 
spent ·on ltlte 'villalet. Por how lana this' pro .. 
grmtne wa,'· 'im,pleraeoted? We all foraot 
that. It Ibould bate been our natibnallQal. 
It doald baw·heeD oar tarpt. Por tbis our 
Parliament and ·the (Jo\1emmcnt sbould. bav'e 
been made accourltabJe. But we loti« tbe 
rest of tbe dark world in the slitter. Wben 
we look hiah we forget the seamy side of life 
an4 'tlie' bltler realiiies on the land. We foract 
the poverty and the pang of hunger of tbe 
poor. We should' feel a'shamed tbat jn spite 
of S(j many years or independence, one out 
of evety fbur villages In the country does not 
have dtinking Water. We should feel a'shamed 
that; ~en after 40 years of independence the 
number of hospitals and doctors is negligible. 
The schools are also in namesake as educa-
tion is not imparted in tbem. In hospitals DO 
treatrrtent is given. 1 wonder how India is 
going on? How is it that people do not 
rebel 1 Why people do not rise to challenge 
this sy.tem? 1 fail to understand all t~is. 
They say that the people in our country are 
fult of feeling of love and tolerance. We 
repeatedly say there is a lot of tolerance in 
ou'r people. But there should be some limit 
to tole'ranee. 

That is wby I say that unlec;s you take 
tbe planning system out of tbe ivory tower 
of the Planning Commission. and so Jong 'as 
you go on plann'ina for the coUntry from 

"Delhi, the country is not goinS to cbange. 
That is wby we say tbat the planning sbould 
start ftom the grassroot level and it should 
not be imposed from a'hove. Assess the need 
of overy village. Everyth1l18 cannot be pro-
vided to tbe villases in one year or five years 
but what can be done sbould be decided by 
tbe viUa.ers themsel yes. A con~IOOleration of 
villages should form the basis of a block 
scbome. Simiiarly, Block schemes sbou]d 
fOf"m ,the basis of the District s.cheme~. 
Di.ttict schoenes for the State scbemes aDd 
tbe State ~beme.s shOuld form the basis of 
the National schemes. Only tben the conai. 
tion or the 'poor win improve in rcal'sense. 
Only theta tbo face Of tbe vitiate will ~hatlge 
in real teftlC. ' Then I the ",eels Of' ; ... tle, viUaBes ' 

witl' have somo light. n.a I1laJl ·will be able 
to ·lIve Jike a human beiDl_ But tbis does not 

. bappea. We .• iinl in Dolbi. iIaue,: __ • tbat 
ODe. tbousamd .villa.. fIIIl b, eIoctrl~ed. 
Which villlles. will be . e1ecViied ? What is' 
tbC ultimate Dumber of VW.I which ia 
oleotriti04 ? How much IDQ1Je)' is ..,.t aad 
whero·? Where leakap tak .. place ao4 how 
mucb ? How much is pocketed by tbe Minis ... 
tors. tbe leaders. tho contractors and tbe 
politiciaDs'l In tbe lona rlJe aueh poor r,oads 
are constructed tbat tbey are washed a.a, in 
tbe very next 8000. Well. are sunk but on 
paper ooly. If you try to find tbem on land, 
you will Dot find them ,at .aU. Schools too 
are opened on paper. Hospitals also are'coo" 
structed on paper. All this happens because 
first. you do not allocate tbe funds properly 
and then they hav~ no riabt to d-ecide to do 
somethinl for their own we1faro. lbey do not 
have the power to dismiss a doctor who does 
not treat people, demands money for trent-
ment, for doing operation. for providing 
medicines and demands money for visiting 
the villages. They do not bave power to 
dismiss a teacher who does not teach. 

[Eng/;,h} 

Mr. Chairman, 1 am pleadins today that 
you devise a new system of distribution of 
national resources. ,Give at Jeast 40 per cent 
of the resources OD wbic.h there was a 
national consensus for the deveJopDlent of 
the rural areas. But more than tbat, mOle' 
than providmg the resources, give them the 
power tu choose what they wish to do for 
themselves. Give each village the right to 
choose whether this year it wants to have a 
school, a b9spital, or a road because they 
canDot have everything at the same time. 
And finally give them the rjaht to manaac, 
to supervise, to administer. Give them the 
financial authority, give them the administra-
tive authority. You will say, they arc illi. 
terate but they are not fools. You will sa"y. 
somebody will eat if up. Even today some-
body is eating' it up, The only dift'trence is 
that' somebody from the outside' is ~atinl it 
up. At least that much of money will remain 
in the viUales. And 1 am. sure if any of us ' 
bciie\lc in the principles or democracy, if any 
one beli~v~$ iri the 'principles of direct demo .. 
cracy, Mr. Chairman, then, the lesser' .tlie 
diltincc binvcen' the decision 'makiDa :f~U$ 
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an'd Jho people 'whose fate is beioa decided 
upon, (h~ less the possibility, of corruption 
the less the possibility.of leakage, the greater 
sbaJi be the superintendence and supervision 
of the people. And. thorefore, Mr. Chairman, 
in one word, what I want is Gram Raj. I 
plead with you today on basis of this Reso-
IUti~D that not only should we speak about 
allocation of a few thousand crores of rupees. 
If we .are reany sincere about cbangiol the 
rural scene. jf we are really sincere in trying 
to bring about an egalitarian society in our 
country, if we are really sincere, in Gandbiji's 
words 'to wipe the tears from tbe faces of 
the poor' then let us make a begginniog. Let 
us give power to the people. Let us give 
power to the Pancbayats. Let us have Gram 
Raj. Let UfJ bave Gram Sarkar. 

Thank you. 

[Trans/at ion) 

SHRI BALASAHEB VIKHB PATIL 
(K(1pargaon) : Mr. Chairmao, Sir, the Re-
solution relates to our rural areas: 

(Eng!i\h] 

In \'iew of the growing disparity bet-
ween rural and urban iocomes-

(TranfiationJ 

-and alons with it-

(English) 

- growth of self generating rural eco .. 
nomy through rural industries, d afts 
and arts .•• 

[Trans/at/o,,) 

Several of our colleagues have said th,\t 
even after 40 years of idependeocc we bav~ 
Dot done in the country what should hav~ 
been done. But prc$ently certain schemes 
are going 00, some new cities have also come 
up, our population has increased· and per 
capita income has a!so increased. How is it 
80 1 The ernplclyment opportunities have 
incre:l')ed due to programmes like JRDP • NREP and unemplC?~aleot has reduced to 

some· extent. Iti the Slxth Pive Year PlaD. 
Rt. 16.000 crores were provided but in tbis 
Plan Rs •. 33.000 crores have been allocated 
for the f\lral areas. ' While thinkiDI ot. nttaJ 
areas we should keep this thin. also in miod 
that in urban areas also there are jhuaaia 
and jbonpris, where the poor people live. 
We tthould pay attention to them also. We 
should see that socb fa~ilities are provided 
in the rural areas that the people do Dot 
migrate to the cities because influx to cities 
creates problem of buraeoniDI population. 

An HOD. Member has stated tbat we do 
planning while sitting in Delhi. I would 
like to make a mentioD of Maharasbtra. 
There District Planning Boards have been 
functioning for tbe last 1 S years, Employ-
ment Guarantee Scheme too is in vogue but 
even then we are unable to solve the pro-
blems. Last year Rs. 250 crores were spect 
on Employment. Guarantee Scheme but uptil 
now only 2 t per cent rural areas have been 
provided emp)oYJ;Dcnt. In spite of this people 
from the' villages migrate to cities like 
Bombay and Pune? The reason is that all' 
the facilities are Dot available in the vill.sea. 
Nowadays what happens is that whosoever 
becomes a leader comes to the city from the 
viJJage and gets his house constructed tbere. 
Some people construct their houses in the 
Capital but aive sermons for living in tbe 
villages. There are people who construct 
their houses in the planes but ask people to 
construct their houses. in bill areas and they 
talk of brinling about improvement in tbe 
bill areas. How many people are there who 
continue to reside in their place of birth? 
Everyone after becoming a leader misrates 
from tbe village to the cities-in tehsils or 
district he~dquarters... (Interruptions) Some 
p~oplc even misratc to foreign countrios.. It 
is another thing that their language also im-
proves thereby. but 1 am not taking up that 
issue. I want to say how many people are 
there who try to ameliorate the condition of 
the rural people, be it in Bihar, Maharashtra, 
Punj..lb or Orissa? How much work to 
beautify the village or tbe surrounding 
villages has been done by the leaders who 
hlve been born in the villages and Jjve in the 
villages? What effort have they made to 
give shape to Gandbiji·s idea of '!telf support-
ing villascs'? Jt is said that t.he Gove.rnment 
has not ·done this or that. In addition to tho 
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Coaares$ party" all the poUticat parties like 
CPl. CPM, Janata, BJP are., or have been bi 
power in ODe Stale or the other but it cannot 
be said of any region- that unemployment 
bas been removed there: Wbenever the issuc 
of UDemploymont comes up,' it is said that 
the Centre has not dODe anytbiDS. But wben 
the States. demand funds from the Centre, 
tliey should also mobilise some 'funds on' 
their own. I have also becD told that ,there 
are States whose Hon. Members talk of land 
ceiling but there are no land records in those 
States. In sucb a situation there cannot be 
any urban ceiliD8. Therefore, I want to s.ay 
that first set your house in order, and only 
then advise others. First, they t;bould open 
schools and colleges in their own villages and 
make arrangements for impartll1g educution. 
A complaint is often made that health services 
are not available, the doctor cbarges Rs. 2S 
for injection and the traders fleece and in· 
dulge in illegal trade practices. But I "ould 
like to know whether you have ever demon-
strated against them? We call that docter a 
good one who charges more. That scbool is 
considered good which charges higer tution' 
fce. 

J6.00 brs. 

OUf way of thinking ,is d.angiIlg. Who 
is responsible for this? The Government is 
respons,ibJe, we are not responsible, We 
make certain promises to the peopJe and on 
that basis we are elected. Then does it not 
become our duty to do SOD'le work? We 
mislead tbe voters for small things. At the 
time of elections we mak e all sorts of pro-
mises but after we are elected-whether it is 
for the Legislative Assembly or the Lok 
Sabha-we do Dot do anything. The Opposi-
tion blames the Government tbat it is not 
doing Bn)thing. When people are provided 
jhugai .. jhonpris under the 20 Point Progra-
mme, loan under IRDP, they take all the 
credit but when the funds faU sbort they say 
the Centre does not provide us funds. Many 
people are looting us today. It is not the 
question of any Party. It is the people be-
loosing to the Scheduled Castes or the Sche-
dule Tribes, or the farmers or labourers, who 
are poor. We talk of the bonded Jabour. In 
Delhi rallies are beld but in villaaes no one 
Works for them. We do not take any action 
against the people who exploit, be thoy 
doctors, lawyers or the traders. In TV 'pro-

arammes it is beiq told that they are not 
,etting justice for the last 10 to 1.5 years. 
The lawyers charle exorbihmt fees from the 
poop.le but do notbing for them. Thert is tbo 
talk of liberty, human liberty and human 
rights. But for whom? It is only for those 
wbo have nloney and not for the poor. We 
sympathetically talk about the workers and 
farmers. We fee] sorry when we see at the 
c:ondition of the poor. You caD see their 
condition at the Delhi Railway Station also. 
When we think about them and want to do 
something for them then it becomes our rcs-
ponsibility. 

In Maharasbtra, Employment G:uarantee 
Scbeme has been started but even tben tbe 
pe(lpJe are mialating to the cities. Why? 
Because iofr8stl ucture facHlt;es like health 
and education facilities are not available 
there, In viJJages problem of drinking water 
is also there. Therefore, there is need to 
take up'these protlclTls ~e&:arateJy. I have 
the experience of the problems of Maharashtra 
and not of the other States. Some leaders 
y,.'hen tbey 80 to the "mages tell the farmers 
that they should get better price of their pro-
duce and the same leaders when they go to 
the workers in urban areas, they demand in-
creased wages because of the pri\;e-rise. 
When the) Vi5it tbe biB areas, they tell the 
inba bitants (,Ir of those areas that everything 
is being done for the farmers and nothiDg is 
being d()ne for them. When tbis i:; the situ-
ation, how can tbe country mske progress 1 
Everything is being po]iticised. Why do you 
poJiticise all the programmes ? It is causing 
harm to the people and poverty is increasing. 
The gap between the rich and the poor is 
widening. We drag minor things into politics 
••. (Interruptions) 

[English] 

'SHRI D. N. REDDY (Cuddapab) : Sir, 
whatever he was speaking, it is nothing to do ' 
with politics. The subject bas nothing to do 
with politics ••• (Interruption.!) 

(Translation] 

SHRI BALASAHEB VIKHE PATIL: 
Mr. Cbairman~ Sir, 1 am ,concluding. Wo 
should not drag minor things jnto politics. 
When a dam bas to be constructed, it is said 
that land is being acquired from the people 
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10 '" aU ~Dot ,11ow its construc:tioa. Wbea 
we dO, 'Dot .int 'auy -work to be done, we 
make ft a ,oUticat iaue. 

~n ~~, too, I' would like to ,raise one 
mdfc point': 

.tEri61(Ih] 
"lluraJ progammes al'e made more 
etl'ectJve in the Seventh Plan.~' 

Trll1l8k1llo1l} 

, They h&ve said so many thinss and I do 
not want to repeat them. They hllkcd about 
input. arid while talking a.bout inputs 
tbey refehed to irrigation. Tliere is 
shortage of waler in famine prone, drought 
prone amt' deSert areas. Our Hon. Prime 
Minister, visited, the drouiht hit areas and 
observed'that there was improper manage-
ment of ana \\-here it 'was available and, 
wbete it was not available they demand more 
water. What are you going to do about 
drift itrigation and sprinkle irrigation. Drift 
irrigation costs R.i. 3S thousand per acre. 
The equipment Deeded for drift irriaation 
will have to be mantiractured in the public 
sector becauQe subsidy gives dse to corrup-
tion. I am against subsidy. We can do some-
thiDS for the vi118ses it we 'set up tbc indus-
try in the public $ector for producing equip-
ment n~ded for drift irrigation and sprinkle 
irription. If there is increase' in agricultu'ral 
production and the farmers get remube'rative 
price of t'heir produce; the farmers with tbe 
help workers, can set up [leW industric's ~n 
the villages and tbat will brlo8 about meta .. 
morpbasis in the village life. And then some 

, solution of the problem, under discussion can 
be found. 

Sir. I thank you for living me an oppor-
tunity to speak. 

SHR:I D. P. YADAVA (Mongbyr): Mr. 
Chairman, Sir, the Hon. Metnber bas deman-
ded a arant of Ila. 10.000 crore! for rural 
development ,"ad ba $ btauatit a Bill 'to) this 
effect in d •• HOuse. If it were only the 'ques-
tion or 1s lo',OOO crore& 'we would bave 
reque'stCd 'the Hon. Miribur Of PJenina to raise 'it to 'as. 1.'S;OOO crom. ' There iii :nb 

II, ._ 

qu.tioa -'of moaer. As' pel' my.~ , 
tho rural development it not poUItA ... witB 
R.I. 10.000 crores or as. 20,000 cro~., 
We' ,propose, to IJ)Ona about lls.-1,80,OOO 
crotes OD rural do~l()pmeDt in the, Seventb 
Five Yea,r PlaJ:l. If we look 'at -the ,ditreNOt 
beads. we would, come to know tlJa!t foDow-
ina allocations are bei"a made : Ill. 1-6,573 
crores for apiculture, as. 9.0 74 crores for 
rural development, Its. 3144 crores lor 
special Area Development Pro,ramme, lU. 
t 6.978 crares for' Irrigat'ion and flood 
control, Rs. 54.82 t crores for "electricity, 
Rs. 22.971 crores for transport, Rs. 2.466 
crotes fot science and techDOlosy and Rs. 
29.3 SOcrates for socia) services which has 
the greatest bearing on rural development. It 
means that tbr re is no sbortaae of money. 
You can get an allocation of Rs. 20.000 
crores instead of Rs. 10,000 crores because 
f\Cryone wants rural development. In my 
view the'main drawback in tbe non-involve-
ment of the people's representatives in the 
impIcmentetion of tbe plan. The Minister 
have a little in\lolvement but the memberss 
of Panchyats, MLAs or M.Ps have no 
in,-'olvement in the implementation of the 
plan. J would request the Government in tbe 
first instance to involve the pcoprs represen-
tatives in the implementation of plan, delegate 
powers to thenl and strengthen their bands; 
only then you bring about some cbangC in 
the rural scene. 

Secondly. it is importan t to develop the 
infra~tructure. The Government bas to pay 
bonest and sincere attent ion towards tbe 
development of 'roads, electricity. irrilation, 
and drinking water system etc. Where actually 
the fault lies? About 20 to 30 years back 
an Executive EDsineer bad the financial power 
to'it1cure an expenditure of Rs. JO lakh. per 
year, but he bad to CODstruct a SO to 70 
kma. IOD8 road with this amollDt. Today 'the 
cost of tbe material bas increased by 4 to 1,0 
times but the bureaucracy bas Dot increased 
the financial power. The prices b'a ve coasi· 
derabJy increased and witb it the Dumber of 
Ensi'tlecrs has also increased irrespective of 
tbe work load 'and as a result 'the executiOB 
of work bas been reduced proporion~uely. 
Tborerotc,' you sbowd not increase the Dumber 
of ell,inters ;'metely on tbe basis of allocations 
but that shoUld be 'based '00 physical devclo" .. 
merit and'actual work. The Work load' on tbe 
en.l_ra Jabodld be' ,the Hme al it was 10, 
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20 ·or·50 :~.r_ ·\ba~k.. ib,' iAe~_ lia.. tb~ 
.nutnb«l:of: lbe: p~ts. ()f ,~lDeers; OQ0·tbe :bpii 
of allocation, is ttt, 'bill-t $.,o,rt~i .• ' of 
tbe pial. .. 

. cbanle Dames but pay Iflere :attention :tew..... it.. jlDJ)1«Deu"'·tio~. TheN is DO 
'Deed to cbao" the name •. 

We are al.o at fault .. I .;$It..,uddin 
who was just speakiq, vociferously recounted 

, Secondly, as I baft repea,edty said our the tbi:oas whicb .beve not 'been 4~ne by 
manpower planniDI is defective. Retently, we Government. I would request him not to 
eonducted a 'Techno Administrative lurvey' ',II, like that.. Jostead.· he sbould ao to his 
Jo District MooSbry. I tried to find ouf·bow COllstituencyand find o,ut ehe averaBe of the 
Many officers in the administration are work' done aod the progress repOrt of the 
enaaled in the plannin, work. The education work should be submitted to t~e MiD.~~er of 
department. the police det18rtmont and tbe Plannin.. Then be will reaJise tba.t f~ts 
judicial services were excluded from the were contrary to wl1at be bad s.aid. 
purview or this survey. We found that there 
were 14,008 persons in a district who had 
a sala1)' of more than RI. 1,000 per mon1h~ 
Previously, tbere used to be one district 
which now bas been . divided into three parts. 
Previously, there used to be one ~istrict 

M 8gistrate and one ADM but ~ow it b8S 
been divided into three parts and as a result 
there are three district Magistrates and t~re 
are four ADMs under eacb district Magis-
trate. Most of the plan money is being spent 
on tbe salaries and perks and the actual 
development is Dot taking place. Without 
conducting tbe .survey of manpower, plannil1g 
cannot succetd and there will be DO develop-
ment. Tberefore, in my view, it is very 
important to 8ee the hnpact of utilisation of 
tbe resources and development of infrastrl1C-
ture on the coming generation. 

The officers in the Planning Commission 
and the Rural Development Ministry 8re 
much worried about mandays. You may pay 
attention to tbe creation of D1andays but I 
would urge you t~at road construction is 
more important. You can develop road net-
work in tbe rural areas and thereby facilitate 
the villagers to carry fruits~ vegetables and 
other agricultural produce to tbe market. 1f 
we do not undertake this work rural deve-
lopment is not possible. 

We sit 10 the Plannina Commission ~nd 
live ornamental names to the schemes such 
as ,Food for work, Intergrated Rural Deve-
lopmcJlt ,scheme, Intensive Agricultural 
DevelOJ)lneDt etc. Tbe funds e~\rmarkC'd for 
t,llo.. ~bemOi are ;Qot. aotu. lJ1 spent and 
after tho completiQn of five years. the Plan 
~: ·it coDv.ted ioto D·on···PJan Fund and a 
ml!jar ,b..a .b ,cr:eat«i. TherefoR do Dot 

In the end, I would like to raise one 
more point. 10' the new education policy. 
'Vocationalisation of edU(ation' has been. 
mentioned. I want a alight chaD8e in the 
wordiDg to .be e~tct tbat in relation to rural 
de\'eJopment inste-ud of vocationalisation of 
education there should be 'Educationalisation 
of vocation'. Vocation should remain where 
it is but educational and technoloaical 
methods sbould be adopted therein. We 
must develop it. R ural development should 
be our aim. It is not only the question of 

. r~sources but of dedication as well. The 
Hon. Mini~ter of Planning, who is present 
in tbe House, is a dedicated person and I 
reque~t bim to come forward as a sanyansi 
e\'e-n if he may have to don safforn robQs. 
On the one side, the TeJugu Desam leader 
dODS satTorn robes ar~d on the other band 
our Hon. Minister of l)lanning ;should were 
them. 

With tbese words I thank you for .alJot-
ting me time to spe91<. 

[English] 

MR. CHAIRMAN: The time aUott~ 
for this Bill will be over at 4.l9 . p., ro. 
What is tbe wish of the Ho.J.tSe? Shell we 
extend by one. hO,ur ? 

SOME HON. MEMBERS: Two );lours .. 

SOME HON. MEMBERS: OJ}c hour. 

. MR. CHAIRMAN: For tbe presept, 
we .hall ex:~nd by, Q~ h,o.ur. After one hour, 
we "ban see. 
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MR. ,CHAIRMAN : -S~ tbe time is mills should be started in that area 10 .that 
'extended' by one . hour. At the end ot one' there is no difficulty in procuriftl raw mate-
bour, we shall sec. rials for ruuning the mills. 

Mr t Shaomugam. 

saRI A. c~ SHANMUGAM (Vellore) : 
Mr.Chairman. Sir on behalf of A.I.A.D.M.K., 
I support tbe Resolution brought forward in 
this House by the Hon. Member, Dr. D. N. 
Reddy. In his Resolution he has sought for 
a sancJion of Rs. 10,000 crores by the 
Centre for the upHftment of the poor and the 
downtrodden in the rt1ral areas of the country. 
Sir, agriculture is tbe backbone of our 
COu(ltry. Our country is primarily based on 
8ariculture. We cannot forget the fact that 
only when the farmers do bard work in the 
field, the urban elites can get food. The 
Hon. Member~ wbo spoke earlier mentioned 
about tbe urban rich. But we have to find 
out why this is happening so. The fact is 
that the agricultural produce is not getting 
remunerative price. If the agriculturists work 
out the cost of production of their products 
and the price they get for the same, there 
will hardly be . left anythil1g for the agricul. 
turists to sustain themsdvcs. The middle-
men are benefited. They purchase their 
produce at a very low price and after hoard. 
iog them for about six months, they sell their 
produce in the market at a very high price. 
In this way, they get a high profit. 1 would 
tberefore request the Government to enact a 
stringent law for this purpose and punish 

. Sir. we sbould try our beat that each 
viUage should be converted into a sman. town 
with a II the. basic facilities. Tamil Nadu 
is an example for this. For tbe upUftment of 
the poor and down-trodden living in tbe 
rural areas, many scbemes have been intro 
duced .and implemented and Tamil Nadu 
stands first 8q'long al1 tbe State in Jndia iD 
this resreet. Sir; our late Prime Minister, 
Shrimati indira Gandhi bad announced 20-
Point programme for raising the living 
standard of the poor and weeker sections of 
the society. In this connection, I am happy 
to state that these programmes have been 
implemented by Dr. M. G. Ramachandran, 
Chief Minister of Tamil Nadu, in Jetter and 
sririt. One of the important schemes of the 
20· Point Programme is tbe slogan of 'small 
family·. especiaHy in the rural areas.' The 
Family Planning Programme has been strictly 
foJlowed and implemented in Tamil Nadu 
and I am glad to mention in this august 
Hou~e that Tamil Nadu stands first in succes-
sfuJIy implementing 'tbe Family Planning 
Programme and the people in the rural areas 
are leading a very happy life. 

-these erring middJeme n. 

In this connect ion, I would requeM the 
Hon. Minister that the Government sbould 
consider starting agro- based industries in the 

.. rural and backward areas so that the migra. 
tiOD of people from the rural areas 10 urban 
areas can be discouraged. ]f the Government 
comes forward and start agro-based industries 
in thtt rural and urban areas, the agricultural 

labourers and the landless labourers can get the 
opportunity of employment in these industries. 
Moreover. during tbe otr·season also. these ru-
ral people, instead of sitting idle in the villag- . 
os, can get employment opportunity in the ag-
ro .. bascd industries. The basis for starting these 
small industries in the rural areas should be 
according to the availability of raw materials 
in a particular area. Wherever sugarcane is 
available. sugar mills should be opened in 
those area!, wherever rice h produced, flour 

Sir, there is a good p1an worked.out and 
impl(rnent~d in Tamil Nadu. This is about 
the provi~ion of irrigation facilities. Accord-
ing to this, each di~trict has been divided into 
three parts and a small dam was constructed 
in ePoch part at a cost of Rs. 50 to Rs. 70 
lakhs. So, for providing irrigationaJ facilities 
in all tJ-!e districts of Tamil Nadn about Rs. 
250 crores have been spent so far. Sir. 
(luriJ1g 198 0-19S 4, various schemes for 
tlttaining self-sufficiency have been implemen-
tc d in Tamil Nadu by which the basic 
amenities like drinking water supply. metelle'd 
roads in rural areas distribution of nutritious 
food to the poor cbildren, provision of 
med:cal facilities and maternity centres, 
provision of school buildh'gs ~n~ educational 
facilities, etc. have aU been provided, parti. 
cularly in rural areas. Sir, a11 the vilJaacs in 
Tamil Nadu are linked with the towns and 
cities by a good transport system~ An tbe 
villages in Tamil Nadu have been electrified. 
Tamil Nadu; stands first in this respect also. 
The principle of one lamp per .hu t i. followod 
in the villages in Tamil Nadu. Apart from 
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this, tho Tamil Nada Government bas a 
proposai, to distribute sarees and dhods to 
tho poor and do.n-trodden in the vilJaaes. 
Thoro is also a prQpoIal to introduce old~aae 
peaaioo in the viUqes or Tamil Nadu. 
Already. tbe Tamil Nadu Government is 
providina 'reo electricity to tbe small farmers 
bavinlless than , acres of Jand, for funning 
their pump-set •• 

The Co-operative Banks have liven loans 
to the agricultural farmers and other landless 
labourers to aet themselves self~employed, 
These fanners could Dot return the Joan due 
to continued drought aod famine conditions 
prevailiog in Tamil Nadu. The Tamil Nadu 
Governmcnt bas understood tbe precarious 
situation faced by these people and very 
sraciously written off the Joan amounting to 
Rs. 2'0 crores. Now, another instalment of 
loan amounting to Rs. t SO crores disbursed 
for meeting drought situation in the State has 
also been written off. Sir, the Hon. Prime 
Minister, Shri Rajiv Gandhi, has mentioned 
that those States which have been allotted 
funds for jmplementing the JRDP, RLGP. 
RLEGP. etc. under 20-point programme 
should carry out tbese schemes and spend the 
money allotted for tbis purpose. He bas also 
said that in case the (uods allotted for the 
above f:chemes could not be fully utilised by 
SODiC of tbe States, tben the Government can 
consider divertina those funds to tbose States 
which are implementing these schemes under 
20·Point Programme in accordance with the 
wishes of the Central Government. 

Sir, the paddy price was fixed by the 
Central Government a t the rate of Rs. 142 
per quintal. But tbe procurement price was 
R~. 1 72 per quintal. To give incentive to 
tbe Carmers, the Tamil Nadu Government 
has come forward to give subsidy of Rs. 3 S 
per quintal so tbat the farmers in Tamil 
Nadu are benefited. In the same way, subsidy 
has becn liven to the sugarcane growers also 
by fixina the rate of suaarcane at Rs. 225 
~r quintal. The idea of· aivin, all those 
Incentives to tbe poor farmers. sman agricul-
turists and land.lcss labourers is to see that 
these people get remunerative price for their 
produce so that tbey may be enthused to 
produce more and more and attain self .. 
sumciency. Sir. tbe GoverQment of India 
should formulate tho DOW Supr Polic)' and 

it should be announced very sooo. ID order 
to deal with the produce :of tbe tarmers in 
tho villaps, in each village tbere should be a 
cooperative society 80 tbat these societies can 
purchases their produce by payiDI remuoera-
tive price as also Eell the essentiaJ commotiea 
to tbe villagers at responsible cost. If this 
kind of cooper~tjve system is made to work 
in tbe villales. tbe people may not think of 
miarating to urban areas. 

" 

Sir. Tamil Nadu Government bal reques-
ted the Centre for approval for establisbi.o. 
30 sugar mills, that is, at least two mins 'in 
each district. But tbe Central Government 
bas not approved the proposal so . far. 
Likewise. cotton·ginning and spinnig mills 
should also be established in these areas. 

Sir, last but not the least, 1 would ]ike 
to submit that the Tamil Nadu Government 
bas introduced 'self-sufficiency Schemes' 
covering all the villages and tbey have spent 
about Rs. 250 crores for implementing tbese 
schemes, within a period of three years. So, 
Sir, the basic amenities have been provided 
for the poor and the down-trodden in all 
the viJlages of Tamil Nadu. Sir, Dr. Reddy 
has, in bis Resolution, demanded for, 
allocation of Rs. 10,000 crores and I request 
the Government that this amount should 
be sanctioned by the Centra) Government 
immediately in order to uplift the poor 
and other weaker sections of the society in 
tbe country. 

Finally, Sir, for providing uninterrupted 
irrigation facUities, in each Dj~trict, 'hree 
or four small Dams at a cost of about' 
Rs. 1 or Rs. 2 crores each should be 
constructed so that the agriculturists, tbe 
farmers and otbers can get continuous water 
supply both for drinking purposes and for 
irrigation purposes. If this scherne is imple-
mented, regular drought and famine 
situations may not occur, as is tbe case now. 
I would also request the Government kind1y 
to consider nationaJisation or water resources 
flowing in the Rivers in different States so 
tbat equal distribution of water to the States 
it ensured. I thank you, Mr. Chairman, for 
siving me tbe opportunity to spca~ 00 thl, 
l\esohniQ~, 
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'-SHal V~ I(RI5H:NA )tAO (Cblktaballa .. 
pur) :" Mr~. Cblitmao, SIr, 'I am 'l~nkrul 
to Shrf' )ltd,y fer moviDa such an important 
~utiOD, ( welcome' this ,resolution and 
pl~: 'b6fo~ the House some'vital suges-
dOD •• I am bom and bro'ugbt up in a village. 
EVen now I live in a village. : It is true tbat 
people rrom -.lllaps are mipatiDI towards· 
cities. Tbis exodus bas to be st()pped by the 
Goveroroent. 10 rural areas tbere Are no 
proper ed~cational facilities. If· there are 
~ola then we do, not find teacbers. In 
maoy villQes there ate no school buildinas. 
Other facilities like blackboard" books 'and 
other :equipments are not available to tbe 
childreo of t,he, villages. 

tbo poverty line th,n' all 'the, ~elopraeot. 
worle. si)oUld bo ta~ ODly ID' the :Yi11qel; 
S'top'motherly attitude ,boul~ Dot be: slidy..n' 
to 'tM villa,,,. 'whlle' decidinl abOut 'tit. 
develbpment .. l 'a~tl,ities in 'tbe' couali1'.' '. 
request our ,Hon. Pt.-ine 'Minister ·to live a 
serious tbouaht about this' and' to. chi.' 
the basic structutc of tbe plan itself :to' 
onable tbe villascs to progress. 

Tbese days no C)oe is takin. interest 
in agriculture. People prefer to take up 
business. Some want to work in offices but 
one prefers agriculture. There is DO incentive 
or cncourasement f~r the aariculturi8ts. 

I come from Kolar district of Kamataka 
State. My State is facing severe dro\18ht 
for the last five years. In Kolar district the 
rain faU is not even 16 incbes for the la ... 

There are no linking roads to the 
villages. Commdtlfcation facilities are Jacking 
completely in tbe viJlal(es. Majority of the 
peoJjle . i.e. 10 per cent of the people of our 
country live in villages. In spite of this no 
imt')ortance has been given to villages by 
central Government and State Governments. 
The condition of tbe villagers be~omes clear 
if you make a comparative study of the 
pro,ress in village! before and after indepen-
dence. Even after 38 years of indep:ndence 
there is no considerable improvement in the 
IiviDI conditions of tbe vmalers The plans 
have not served the vHlagers. Most of the 
projects concentrate aD tbe development of 
tbe cities. As my friends have already 
expressed notbin. has come up at the grass 
root level. 

The plans have failed to uplift the poor 
farmers. Therefore. I SU8~est that tbe basic 
stnretore of the plan should be changed 
.c;~roinl· t\) a Kannada proverb aD agri-
culturist can never progress. I am an 
8.riculturfst. The day when I took charge 
of my ramily I was a debtor. Today also I 
am in debt. Perhaps, I may continue to be 
in debt. This I, tbe real truth which I want 
to pface in 'this august House. Farmers die 
as debtotS. 

Villaaera arc, hardty stHing two square 
meals. day. and a pair of cl(ltbes, iQ a year. 
If ~. \\ .. ~,t to lift the villase, m.sses above 

. several years. Many of the rural people, 
especially agriculturists arc migrating to tho 
nejgbbourina States of Andhra Pradesh and 
Tamilnadu in search of jobs. In remote 
viJIag~s there is no drinking water facility. 
Fodder is Dot available to the cattle. Overall 
situation in the whole district is serioul. 

In my area there is a High School whicb 
bas only one teacher instead of seven 
teachers. There are no street lights in most 
of the villages. It is better if I do not speak 
about the medical facilities in these villasca. 
Therefore tbere is an urgent need to chanp 
tbe entire scene of the villages. I am very 
happy about our 20 point proarammer 
especially NREP, IRDP, RLEGP etc. These: 
programmes are Dot sufficient. Centra. 
Government and tbe State Governmeo'ts 
should do their best for the development of 
the villages. Aariculturists sbould get remu-
nerative prices. Middle men· should not be 
allowed to exploit the situation. 

There is a lot of difference betweeo 
agriculture and business, Once a pen01ll 
who had passed only P.U.C. came to me: 
requesting ,for a job. I could not belp him, 
in securing a job. Then be weot to Ban.Jore' 
and started a smaU botel on the, footpatb •. 
Later, after Dve yearl he h4d constructed 
two buildinp in that city. His father ,and 
gran" rather wore aU poor asriculturistl. 
T Qday b" is a very" ricb mao. AU the -T.he spee'9tJ w~s ori~inan)' deUvered in 

JC~nn~dgl mater.l, ,liko iron, cement· WQQ4.. etc, are~ 
... '. 
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tIowIq, .....,. t1se' cidesJ#~or the' COJ\ItrQQ-
'dOD 'of multi store,ed' buildioaa. ,ftVJ. ,It._r, 
,betels etc~,~ This should, be stopped imme-
diate,ly aDd ~" must concentrate on tbe 
vin ... ~· Tho buts in tbe vilJqes must be 
replaced .by ~Dt hOuses. AariculturJItI, 
sbOtud" "Id' all' the D*Uca1' and edUcatiooal 
facilities. Then 'only alticulturc can prosper 
in our countrY .1 ft is' in Amer~' Japan, and 
other forward COdtrtes. Top priority aDd 
utmOit encouraaement to 81ricuitmists is the 
ooly way to lead our nation on the path of 
propess and prosperity .. 

Sir. I tbank you for livinS me this 
opportunity and with these words I conclude 
my speech. 

eH. SUNDER SINGH (PbIJlaur) : Mr. 
Chairman, Sir, first of all I express my 
thanks to you for Ilviog me time to speak. 
I would like to quote Vivekanand before 
expressina my views~ 

[English) 

It As long as millions Jive -:9n bunger 
and jgnorance, I hold everyman a 
traitor wbo was educated at their 
expense and pays' not the least heed 
to them". 

(Translation] 

Today we all talk about people migrating 
to cities from villages. We just pay lip 
sympathy but do nothiDI to prevent it. At 
the same time, adequate funds are not 
allocated for tbe improvement of villages. 
India is predominantly an agricultural 
country and we sbould pay proper attention 
to villases. The vUlaaers sbould be provided 
with all the amentites and facilities and then 
only they would like to stay in villages. 

The vUlqers of my area are landless 
workers. Sometime back a man came to 
me aad told tha't be had been in p'os'scssion 
of lome land for tbe last 20 years but now 
be has been served with a 'notice to vacate 
the land. Now tbe big zaminda"rs become 
MiD'iatcrs and there is no one to care for 
tbe poor people. AU tbe bfgb level Govern .. 
ment posts are also occupied by petlODS 

from inftueutial families. ,)' ou. wiU have to 
consider seriously the problem of the poor. 
Ha~ the· land refotms: \)MD implemeat.ed. 
tile. problem of uaeMplQYlDeot would also 
have been solved. Bv'eryone wo1ild liq to 
stay in villaSes if all tbese thiDIS are . done. 
We have seen tbat in villaps. fresb ,vea.tabla 
.aDd fruits are available. 

Mr. ,Chairman; Sir. you know that J ~d 
been a 'Minister in Punjab for 30 yean and 
so· I know a lot about the condition of tbe 
poor people. I want to teU you about. OQC 
of my experiences. Sbri Pratap Sinlb Kailon 
offered ·me a fuU-fledged Miniltership but 
1 refused it and a~ked for some Jand 
instead. I requested Pt. Jawabar Lal Nehru 
also to allot me some land and only after 
his intervention 1 (ould set it. There Is DOt ~ 
a single poor per!' on in Punjab. EverybQdy 
bas a land boJdirg and DO one is landless. 
No one can baJa~s them because .lley aU 
own land add a landowner is alwa)'s' powtr-
fui. 1 ScaW to it that a1l people thtre lot 
Jand. You have bel n dect~d as M.Ps. You 
complain that l)othing bas been done in 
your areas. You should fight for the 'rjabts 
of the poor people and if the State Govern-
ment does not Vay any heed then topple 
that Government. We have got land in tbe 
same manner. Mere speecbes cannot acbieve 
anytbing. The loea 1 M .L.As. should take up 
the matter with their Government aDd only 
then results CBn be achieved. All tbe Minis'" 
tera bere have been provided with armed 
bodyguards but I have none. J ne\'er vjsit a 
vil1ag~. The Jaw and order situation is ver), 
bad in tbe poverty ridden areas. Today aft~r 
bec('.ming a Member" e tr), to improve our 
positions. When I was Dot a member I bad 
only one pyjama but now 1 have lot 40 
pyjamas and 20 kurtas. We bave, of course. 
improved our lot but lue we here to impro"c 
our position or the lot of the poor? We 
bave to work for the progress of the masses 
and not ours. Everyone should improve his 
own area. Tbe respective M .Ps and M.L.As 
should topple the State Governrr.ent if it 
does not 'WOrk for tbe proaross and welfare 
of people. 

The Central Government' •. duty .is to 
look Bfler the overall situation. We should 
not take· shelter of the pJea that .e do not, 
wa·nt: to interfere: in the State subjects. If 
you do not, want 'to interfere than you havi 
00 fisht to remain on your posts. 
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Ooe, a lirt stole a purse. Peo.ple ca,u.ht 
ber 'and th()U.ht or handina ber over to tbe 
poll... But 1 in,torvened in tbe matter. I 
asked them who was the tbier? Tbe people 
poioted tbe tinier to the girl. But I retorted 

, tbat the airl was not a thief, instead . it was 
the purse owner wbo was the tbief. She 
could Deyoe be a tbief .s she had no mooey. 
I told the people tbat they were thieves. 

(Elfgll.thl 

'You are a thief. I feel that we are all 
thieves in a ,way'. 

[Trlms/allon) 

I asked them not to beat the girl. 

There should be some commitments. The 
preseot Ministers do nothing for the poor 
people. They are engaged in savins their 
posts and not in the welfare of the poor. 
What will they do far tbe pooe ? 

(English} 

1 feel it for anybody else. 

(Tranl/allon] 

Ever since I became a Member, I have 
constantly been winning elections .... (lnterrup-
tlolll). I never get a chance to speak. So 
please Jet me continue and do not ring the 

" bell ••• (Interruptions). 

Amal se duni),Q bant/ hal jannal blli 
jahannum bht 

Yeh khaki apnee litrat 8. no nO()I le hal 
na noari hal 

We get votes in the name of the poor. The 
poor people do not have the capacity to 
discri~iDate between a good or a bad 
candidate. India is prodominantly an agri-
cultural country and not an industrialised 
country. Had aU the poor people been 
allotted lands, unemployment would have 
been eradicated. Now the big and the 
inftuential people have grabbed vast areas 
of lands. We should have paid attention to 
this matter. 

With 'tbese ,words I tban't you for .. vial 
me time to .peak. 

·saR.1 C. SAMBU (Bapatla); Mr. 
Chairman. Sir I wbolobcartcdly support tb.e 
resolution moved by Dr. D. N. Roddy. 'Dr. 

"D. N. R.eddy is eminOlltly suited to movo 
this resolution. for., he know. tbe condition. 
tborouahly of the people who liv~ in 
our rural areas. I request the Gov.. to 
accept this well intended resolution. Sir, 
it is almost 4 decades since we attained 
independence.. But there is no cban., in 
the conditions of our people living jn the 
rural areas. The living conditioDs' remain 
the same as they were 38 years ago. 38 
years of Congress rule did not bring any 
change in our rural scenario. Thc Conlrcsa 
Govt. neglected the progress of rural areas. 
No attempt was madc to improve ihe rural 
economy. The viJla,cs were utterly neglected. 
The entire money was diverted for the 
development of towns and cities. It is 
very unfortunate that our villages were tJeated 
with utter centempt. 

Sir, the conditions in our rural areas are 
dismally poor. There are no roads. Neither 
hospital nor educational facilities are aval)· 
able to the rural poor. Even the nljnimum 
facilities which are required for leadina a 
tolerable life are absent in our villages. The 
a bsence of all these facilities is making the 
life of villagers utterly mistrable. They are 
suffering a lot. 

Sir. we have opted for mixed economy 
after our independence. We have no control 
over the private sector investments. The 
Government may not have a say in the loca-
tion of private sector industries but the 
industries controlled by public sector can be 
lccated in our rural areas. But, for some, 
unknown reasons Government had been 
concentrating on setting up public sector 
units in Urban areas only. The.public sector 
units should henceforth be located only in 
rural areas. It will briol a transformation 
in our rural areas. The economy will im-
prove. Millions of jobless persons both 
(ducated and uneducated will get employ-
ment. More thaa 23,000 crores of rupees 

*Tbe speecb was orjaiaally delivered in 
Telulu. 
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have been_ locked up in the siant public 
sector units. The performance of these units 
is far from satisfactory. These units provide 
employment ooly to a limited Dumber of 
educated youth. Tbus, iospite of tile bup 
investment in public sector units, the Govern-
moot bas not achieved anythinl substantial1y 
on this front. So tbis policy of Govern-
ment to squander money must chanae. The 
money baa to be invested with care and 
imaaination.. Dr. D. N. R.eddy through this 
resolution, is seeking tbe Government to 
allocate Ra. 10 thousand crores for tbe 
lI'0wtb of rural economy. It is a good 
investment to improve our rural economy 
and the Government should accept it without 
any hesitation. This allocation if made, will 
go a long way in cbanging the rural scenario. 
There arc millions of poor farmers, fisher-
men and other backward communities 
who are leading a miserable Hfe. There are 
thousands of. villaies in the oountry which 
have DO electricity. We must feel solry at 
this state of affairs. Sir, the Government 
has been hesitating to set up industries in 
rural areas. Even the cottage industries are 
being neglected. The items produced in 
cottage industries are piling up. Th ere is no 
market for these products. There is no 
encouragement whatsoever from Government 
to boost tbe sale of these products. As a 
result, the cottage industries are slowly disin-
tesratina- This shows bow tbe Government 
is treating our villages. Even the construc-
tion of cinema balls is coming 'up only in 
town and cities. The reason for tbis state of 
aft'airs is that the Government encourages 
all activities of development only in the 
urban areas. So, at least now the Govern-
ment sbould realise its past mistakes and 
come forward and accept Dr. Reddy's reso-
lution to allocate Rs. 10 thousand crores for 
tbe growth of rural economy. 

Sir. encouragement of cottage and village 
industries should not be mistaken as a retro-
grade step in tbe context of modern economy. 
In Japan, many modern industries are depen-
dent on cottage and sma Jl scale units. The 
products of tbeir cottage and small scale 
industries dominate the world market today. 
Many sophisticated items are beina produced 
in cottage and viUaae ind~stries in Japan. 
Japan and several other countries prominence 
\0 viUalc industries. Our Government should 
omulate thCIir example. Our,. people . in the 

rural, areas are second to Dono.-in the world. 
They too can produce sophisticated items 
like electronic loods through cottase indus .. 
tries. If necessary., . that technology can be 
imported. I request the Government to work· 
in this direction. 

As I said earlier, the cODditioDS of our 
villages are abismaUy poor. They do Dot 
have even the facility of drinking water. To 
cite an example, in Kanigiri area of Andhra 
Pradesh there is DO water to drink. In 
Kanigiri Kambbam, Giddalur and Marka-
puram areas in Prakasbam district in A. P. 
there is no drinking water. The water 
available in tbis area is full of flouride con-
tent. As a result, many people in tbe area 
become victims of flourosis which rtsults' in 
the less of eye sight and twisted limbs. Many 
people from the area are migrating to otber 
parts. lhis is tIle situation in these areas 
today. When late Smt. )ndira Gandhi 
visited that area. the water had to be flown 
f,om Delhi for her consumption. lbe people 
in the area are migrating enmass as tbey do 
not have safe water to drink. Of course, 
tbe water for agriculture is unimaginable for 
these people. They have no food to eat. 
This is only an example to show how our 
rural people suffer for want of even minimum 
basic needs of like drinking water. 

The Government have taken up gramodaya 
scheme. Under this scheme a Joan of Rs. 
25 thousand is being sanctioned to an un-
employed person to help him to stand on his 
own feet. But this is a paltry amount. It 
can, in no way help or support the self 
employment programme. Hence if the scheme 
of self employment is to be really successful, 

- the amount should be raised to Rs. one 
la~h. 

Sir, I am proud to say tbat it is only in 
Andhra Pradesh the Oramodaya is strictly 
implemented. 300 pancbayat samitis are 
now divided into 1200 mandals. EVery 
mandaI will have at least one industry J one 
hospital., one police station and veterinary 
hospital. The State has gone for mandaI 
system only to see that every person who is 
living in rural areas will get at least the 
minimum facilities. Tbe single window system 
is purely for tbe benefit of rural people. The 
Andara Pradesb Government is implemcntiDa 



3:19 .' -".'_, : ow.wilt 0./ " Au6ds1' t,: 198' 
..., 1!-tIOmy;.; .. CoIJtll. 

(SIIrLC. Itmbt,t) [8,,;#1"1 

1DOI.~· .. 1fUe :sChemes' rer the·· '.benefit of rural 
people. At·paor ~farmor. who win .... ~be too 
weak to woltk,.ftcr:60 years of· .. e, aDd bas 
no other means or livelihood is beiDa liven' 
pension. Under the .dynamic leadership 
Sbri N,. T. Ram. Hao. the Te1uau Desam 
Government it takiaa 'every step to see 
tbat tho condjtions of the poor in' the State 
are ,improved. 

Pre D. N. R.eddy is bred and brouabt up 
in ruraJ ',areas.. He knows the pulse of the 
people livin. in vilJasea. With a nobJe 
intentloD, be hal moved the resolution for 
aUocat.ion of Rs. 10.000 crates for tbe 
growth of rural ecoDomy, I once again 
request the Government to accept the 
resolution. 

,Sir, tbe cotton aod tobacco growers suffered 
a lot durina the recent years. They. bad to 
mortaase even the mangal sutras of their 
wives in order to carry 00. Tbere was no 
export of cotton. White fly cause a lot of 
damaae to tbe cotton crop. But the Central 
Government did not come to their rescue. 
The Cotton Corporation of India failed to 
deliver the loods. When stocks were piled 
up, Sbri N. T. Rama Rao's Government 
came forward and rescued tbe farmers by 
purchasing the cotton worth two 'crores of 
rupees. 'So Andbra Pradesh is well ahead 
of Qther States in implementation of various 
scbemes and programmes which are benefi-
cial to one and all. The Central Government 
should emulate the Government of AP under 
the leadership of Sbri N. T. Rama Rao 
in implementing Gram,odaya programme. 
Mandals should 'be established' throughout the 
country on the pattern of Andbra Pradesh to 
save millions of farmers and other poor 
people liviDI io the country side. 

Once ;8sain requesting the Government! 
to accept tbe resolution" I co~lude my 
speech. 

SHRl RAJ KUMAR RAt (GhOsi) : Mr. 
Chairman, Sir, I thank you for giviDg me 
time to . express my view.. I extend my 
sincere thanks to Sbri D. N. Keddy who has 
moved thi.· re301.utioD in w~icb he says : 

'tIn view of the IfGWiaJ dis,pam, ···bot~ 
ween IUl'Al aad urban .Incomes, rault. 
iQl in ovorctowdiDa of, l\lburb. of 
tow. ud ct... aQd ,'Jack of mO.-
dves and opportUDiti~ Cpr srowth of· 
self pneratin·, rural &COn., tbroqh 
rural industries, crafts, and arta. tbi. 
.H·ouse urges upon the Govumnoat to 
allo,cate rupees ten . thousand Cforel 
for the growth of rural OCODomy 
duriol the Seventh Fjye Year Plan:' 

[Traill/ation] 

In the R.esolution he bas demanded a 
sum of Ra. 10,000 clores in Seventb Five 
Year Plan for the growth of rural economy. 
The Goverament and our PlaDniDS Minis,or 
Sbri A. K. Panja themselves are very ~OD." 
derate as regards this matter and they must 
be consideriDI measures for the arowtb of 
rural economy. Sir, the Britisbers durma 
their rule paid more attention to urban 
development tban the rural. aIeas. But my 
personal experience as a villager and as a 
farmer is that the life in villages bas deterio-
rated after independence as compared to tbe 
British time ... (Interruplion3 ).. The condition 
in villages has deteriorated. Our veteran 
coJJeagues object 10 tbis statement. I agree 
with them tbat life bas considerably improved 
in the villages. We have learnt a lot through 
rural development and development blocks. 
But I sincerely urge the House and specially 
Han. Shri A. K. Panja that the pace 01 deve-
lopment in vj1Jages is slower as compared 
to that of cities. Even now there is migra-
tion to t~e cities from the rural areas. A 
person wbo has to go to a village due 10 
same urgent work likes to Icturn to tbe city 
in the evening. Why is it 6'0? It is a funda-
mental and very important question. the 
reason is that the facilities in villages ate 
comparatively lesa. The number .of scbools 
is very less and tbe existing once are in 
deplorable condition. There ·are very few 
hospitals and these also have no doetors, 
compounders and medicines. There are. 
almost DO means of transport. BeSides, there 
is . the problem of roads and CODveyance. ;:;,Tbc 
bigest ptoblem is of employment and power. 
It seems that Government has made viII ... 
aaricolt,ure and rural Ufe its 1abot.tory tQ 
couduct experiments. 1 will cite SOlQe~ two 
or:,tbree examples. ',i belOftl to'Uttar Prad .. h •. ~ 



PIIWoutIy. 'lducatJoD i. Uttar P'a .... ::._. 
utMler '.u .. :.P.tI.bads~ end it is. my PlrtODa:t 
eXperieaee: ,that administration at tla.~·· tl_ 
was .very ..tIicieat~. no' teachers used tO'IO 
to schools on, time. because -of the ·fear of 
ZUa ,Parisbadl. Now socne new experimont 
is,lOiDl 00 •. R.ecently, I came to know. ,abeut 
a case in : which aU the six teachers of. a 
SQbool were found absent wben the B. S. A .. 
aad ,the D. D. R. inspeoted tbo school a't 
11 0' clock. The teachers said tbat it was 
not their fault but tbat of D. D R. who 
inipected tbe scbool at such, an early hour. 
So the mistake is of the officers concerned. 
Tbe presence in. schools used to be ceot per 
cent wben the memb.er of the District 'B,oard 
was an elected representative of the people 
as the teachers bad a fear of 'bim. But 
when the schools were brought under the 
Basic Shiksha Parisbad, all the six teachers 
were found absent. So I think the experi-
ments are not needed. Sir, tbe need of the 
bour is, as Shrima ti I ndira Gandhi had a) so 
Said. to undertake the development of villages 
on priority basis if we wanted the develop-
ment of the country. 70-75 per cent part 
of India is rural. We shall have to develop 
the villages, agriculture, agricultural labnur 
aDd farmers. Once we used to read : 

17.00 In. 

Aha gramya Jivon bh'i kya ha,i 
Kyon na ise lab ka man chahe 

What a beautiful description of rural Hfe has 
been given by tbe poet. There was so much 
lovo and aflection between the people. The 
atmosphere. ail' and water were very cl~ao. 
Perhaps. there is no wen in any vilJage whQse 
water is not infected- with worms. Many wens 
have such dirtY.water that jf it is tested you 
will not find it potable. This is the situation 
in the villages of Uttar Pradesh. The drinking 
water supply schemes for the villsges conti .. 
nued upto the SiJtth Five Year Plan and 
tanks for driQking water were constructed in 
the vilJaaes. Bu.t durinl tbe Sixth and tbe 
Seventh Plans, tbe provision for water tanks 
in tbe viUages was done away with. The 
scho.ols in vill.ges. are without any buildiog. 
Tbere are DO industries and railway .lines. If 
the present situation persists then I tbirl~' you 
would Dot pay attention to villages even by 
the 22nd·'ccntury. I would request Shri Panja 
to ·frame a . policy by wlUch tbe Jack of 
atnoDitiea· ~ ... 4 WnwaiODces should· be 'OUldo 

up to lOme exteDt" jf they cannot ". be fany .' 
provided. ' 

Sir, ,Sbri D. P. ·Yada\!a bad suuested in 
tbis regard that what is needed is dedicated 
workers more tban tbe allocation of resour-
ces. I would say that Hon. Sbri Rajiv 
Gandhi ·is an embodiment of such dedication. 
The late Sbrimati Indira Oandbi was also 
sitnilarly devoted and had contributed subs-
taotiaUy for the development of the rural 
areas through the anti-poverty proarammea 
whicb she bad initiated. 

However, 70 per cent of tbe ·funds aUO-
cated for the anti· poverty pr{'gramm~s like 
NREP, RLEGP, and Minimum Needs Pro-
gramme are pocketed by rcople other tban 
the beneficiaries. On1y 20-25 per cent is 
actually used for the rural development pro-
arammes. This must be monitored. You had 
allocated Rs. 10,000 crores for this purpose 
but only Rs. 3,000 crores were put to use. 
Anywhere you go, you will find misappro-
priation (>f funds. What can the administra-
tion do in this regard? The only way out 
copld be to make separate allocations for the 
development of tbe villages. Eath viUage 
should be treated as a unit. Today, corrup-
tion bas become a way of life. Many eminent 
people had endeavoured to put an end to 
corruption. Lakhs of rupees have been spent 
to develop the rural areas but no develop-
ment took p1ace. 

India is a land of villages, yet, the far-
mers neither get remunerative, price for their 
produce nor do they get any support price or 
subsidy. The Uttar Pradesh Government had 
declared that it would provide food subsidies 
to the poor workers, and to the small and 
marginal farmers. but the Central Govern-
ment has not allowed it to do so. The 
farmers and workers living in the villages are 
experiencing difficulties on this, account. Why 
is this be ppening? Therefore. I would 
request you Sir, and also the HOD. ~iinister' 
of Planning to first pay attention to the 
problems of the rural areas and then the rest 
of India. The country will march. forward and 

. develop only when there is pros.perity, deve-
lopment in the vinages as ,also iudustries are 
estabUs:tltd, tn_OS of employmeot are provi· 
d¢4. facilities. for education and 'sanitation 
are provided ,tbctc. Tbe Gove~t aDd 
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Rural EcolfDmy-Coltld. 

~ri ltaj Kumar Rail 

pa~~lcularJy Hon. Shri Panja will then receive 
the~ blcssio,s of the poor people. Finally, I 
thank you for living me an opportunity to 
express my views" 

(.&tgllsh] 

saRI SOMNATH RATH (Aska): Mr. 
Chairman. Sir, Indian economy is rural eco-
nomy_ About 70 per cent of population Jive 
in villages and' about 6S per cent of the 
population depends on agriculture. Unless 
there is a growth in rural economy. there 
caDnot be growtb in the Indian economy. 

Sir, this Goyernment bas implemented 
many schemes-the 20"point programme, 
RLEOP, NREP and otber schemes. The 
intention is to see growth in the villages from 
different directions and add dimension to the 
existing growth of the vilJ ages. 

Sir; under these schemes steps have 
already been taken to supply wheat and rice 
at subsidised rate to the tribal people. But it 
is seen in some States it is not supplied at 
the rate at which the Government of India 
wants to supply to the tribal people. On the 
other hand, some States want to tr.ake a 
little capital out of tbe supply of wheat and 
rice meant for tribal people. So, as for the 
implementation of 20-p010t economic pro-
gramme and other poverty alleviation 
schemes,. what is required is bonesty and 
sincerity for their implementation. It should 
reach the people for whom it is meant. But 
at times due to the middlemen or the 
administrative machinery some portion of it 
is evaporated and never reaches them. So, 
for the full implementation of these schemes. 
there must be some supervising agency and 
the supervising agency should see that it 
reaches tbc people. More so, the awareness 
should be creatcd among the beneficiaries so 
that there cannot be any corruption. To put 
in a nutshell, it must be a m~ss movement .. 

To give employment to the educated 
youth in the villages beginning from Matri-
culates to Graduates, Joans have been 
advanced through the nationaUsed banks 
from Rs. 6000 to R.s. 20,000 with subsidies 
and . it intonded that the beneficiaries aft~r 

R.araI BtJoIlO1IJ1~OJ"'d. 

takJDI the loans will invest io' some praject~ 
oriented schemes SO that tbey can be settled 
for' over. But it is aeon io some ca .. --DOt 
in aU cases-that aetually those who are to 
iet the benefit are deprived of it: Some 
middlemen influence the banks aod at times 
tbe banks are also interested to see that poor 
people should not take the, loan for the 
simple reaSOD tbat they may not repay it and 
tbe bank credit will increase. And also, after 
takina the loans, the bencficiarits do not 
utilise the money for any productive putpOlOs 
and the loans are misutilised. Therefore, tbit 
also requires supervision at tbe block level 
and at the district level to know whether tbe 
loan that is advanced was utilised for the 
purpose for which it was advanced. If not. 
notice may be given and the amount may be 
realised. 

What is being done is, we are satisfied in 
giving loans, we are satisfied in paper that so 
many beneficiaries have been .given help-say 
cattle or buUock or cow etc. We do not 
supervise and there is no stock-takiDI 
whether the conditions of those beneficaries 
have improved and if so, to what extent. This 
is the crux of the matter, and requires the 
attention of the Government. or course, tbe 
Central Government cannot do anything ito 
this respect because it is the duty of the Stade 
Government to see that tbe goal is reechea. 
But the Central Government can take h 
sample survey from different States tbroug 
their own agencies. If it is found that tbe 
purpose for which tbis amount or loan was 
advanced by the Central Government is not 
utilised properly, they can withhold payinl 
further amounts to those States. If this is 
done, I think, better sense will dawn on tbose 
States which are not utilising the money for 
the purpose for which it was given and mis-
utilising otherwise, may be for political 
reasons also. 

Simllarly for the growth of rural eco-
nomy. we should give importance to aaro-
based industries and also cottage industries. 
The reason is, the agriculturists, arter doina 
their work in the fieJd, can utilise their time 
in cottage industry and earn something. There 
are a1!0 old people wbo can do some work 
in the cottage industry and earn their liveli-
hood. 

ROIardins the essential commodities, the 
Bin is coming aDd we will be disoUlliaa it. 
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But, Si~J you. witl ~ surprised to know tha~ 
tbe' Ooverameot have to' spend .bugo· fQreian 
~baqe reserves" for importiol edible oil. 
Tie iDteDtion is tbat it should 80 to the 
vif1aaers who will benefit by purcbasina on 
at'a lesSer cost. But, in fact, is this oil reach .. 
ioa the people? The Government is aJso 
,ivins huge amount to the cooperative 
orpnisations by way of soft loan, subsidy 
etc. Tbe idea behind this is that these coopera-
tives in differeot States should supply to the 
a.riculturists fertilizers and other inputs in 
time and also should serve the people by 
supplying essential commodities through their 
retail outlets. But, in fact, at some time the 
soft loan that is givCD to different States is 
utilised by tbe Apex Marketing Society or 
other Apex Societies for their own benefit. 
They utilise the amount to recoup the loss 
sustained by them otherwise and t.be aldeu) ... 
turistH are not benefited. The fertiliser which 
is supplied at subsidised rate to the egricul-
turist never reaches him in time. The edible 
oil never reach the viJlager. Edible oil costs 
only Rs. t 2 or Rs. 14 per kg. Edible oil is 
mostJy taken by middlemen. They adulterate 
it with some es~ence of mustard oil and it js 
being sold as mustard oil at Rs. 22/ .. to 
RI. 24/. per kg. Thus, edible oil, instead of 
reaching tbe people, is being benefited by the 
middlemen. There mus1 be aaro-industrial 
growth in the villages. Land ceiling and Land 
Reform Act should be implemented strictly 
and surplus land distributed to the landless 
people. Owing to Jong process, after the land 
is distributed to the landless people, they 
never get the land but they only get the title 
to the land because the land-1ord or the land-
owner goes up to the High Court in litigation 
and at tbe end for some technical flaw, the 
status quo ante is maintained and the land-
less person who got the land is depri ved of 
the laod. 

All these aspects should be taken into 
consideration by the Government and solu-
tion found for the benefit of tbe villagers and 
farmers and for rural growth. 

MR.. CHAIRMAN: Again, the time is 
to be extended by one hour jf this is to 
continue. Sb,i Kali Prasad Pandey. For tbe 
prCSe'nt. we extend by one hour. 

KUMAR.l MAMTA BANBR.,JEE (Jadav-
pur) : Two hours. 

MR.. CHAIRMAN : Is it the pleasure of. 
the House tbat we should extend the time bY 
two hours? 

MANY HON. MEMBERS: Yes. 

MR. CHAIRMAN: We extend by two, 
bourse 

(Trans/at Ion] 

SHRI KALI PRASAD PANDEY 
(OopaJg8oj) : Mr .. Chairman, Sir, I support' 
the Private Member's Resolution moved by 
Hon. Sbri D. N. Reddy in the House, in 
regard to tbe uplift of the rural areas. I 
thank him wholebeartedly for movins such a 
Resolution in the .House. 

Sir, while this resolution was being dis-
cussed. I was looking at my band time and 
again, and I found that the largest finger 
will remain so re~ard)tss of the angle from 
which it is viewed. The word 'Psnja' in the 
Hon. Sbri Panja's name means tbe 'hand' 
and it is a) so the election symbol of the 
Congress Party, under which he has woo tbe 
election and entered the Parliament. But when 
Shrimati Indira Gandhi prepared the 20 Point 
Programme with the same hand and placed 
it in front of the ptople of this c<,unlry, ber 
intention was to uplift the poor, who live in 
the rural areas and constitute 75 per cent of 
the population, who cannot raise thtir \'oice 
in support of their demands and \\ho do Dot 
have access to any leader. One of our HOD. 
Members wbiJe expressing his opinion OD the 
subject had mentioned the 20 Point Pro-
ara mme. It is good that he bas raised tbe 
issue and I am thankful to bim for that. but 
is anyone aware of the manner in which the 
20 Point Programme is beina implemented in 
the village§ ? The economic development of 
our rural areas will be possible only wben 
the implementation of this programme is 
reviewed at the State level. At least it could 
be reviewed in those States ~bere the Rufina, 
Party at the Centre is in power. Even other-
wise, io every State there is 8 Minister in 
charge of the 20 Point Programme. You can 
bold meeti~s witb thom in order to disc:uss 
the actual .State of tbe implementation of the 
programme and monitor it accordioa1y. 10 
my constituency of Gopalganj. sucb a meeting 
was held by the Minister in charae after a 
gap of 9 months. From this you .can imaainc 
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the oxteat. of attention -bema paid :to this 
protramaio which was prepared by lato Sbri-

'I _t1 Indira Gandhi, and bow rar it hal been 
implemented. In, fact, it bat ne~ been 
implemented. Otherwise. the situation would 
DOt have been as it is today. The people in 
tbe rural areas bad never expected it to be 
$0. They bad hoped that after iDdependen~. 
besides froedom from slavery and the status 
of rithtrul citizens of an independent nation, 
tb., would also aet a square meat. water for 
irrigation, and powe~ for borinl and operatiDB 
tbe tubeweJls. But what bas actually bap. 
pened? 

What actually happened was that tbe rich 
bavc ,fOWD ricb~r and the poor, poorer. 
These thinas leave an indelible impression on 
the human mind. Shri Reddy has demanded 
Rs. 10.000 crores for this programme. by 
which be proposes to solve all the problems 
of tbe nation. If this amount is actually spent, 
it would of cou.rse be possible to achieve 
some results. But the truth is. which all tbe 
Hon. Members would testify. if tbey listen to 
the voice of their conscience, that the pro-
.rammes which are meaot for the rural areas 
are never liven a practical shape. I bad an· 
nounced earlier during tbe course of my sub-
mission io this House, that if a survey is 
conducted and my aIJcaation proves to be 
falte, 1 would resian from the· Membership 
of this House. 

SHRI BAPULAL MALVIYA (Shajapur): 
H .. be ever visited a village? He bas Dot 
seen tbe vmaat. at all. He should go to tbe 
villages to see bow much work bas been done. 

SHRI KALI PRASAD PANDEY: 1 am 
jdlt oominl to that point. 1 support whatever 
you say. I belona to a remote area, where 
tbere is an acute problem of river erosion 
and floods. I wat bom there. I am implyiol 
that 1 'support YOUf views, but these schemes 
are not ,implemented properly in the rural 
area.. Here. ir tho road. arc to have two 
layer &raftiog. full payment fR of teo made 
after tbe fint leyer bas been laid. I want to 
imply that more than half of ibe allotted 
money i. ,pocketed by the official ... 

When the old aae pension scheme was 
introduced, in Bibar. it was 'elt that tbis 
.ebomo would bendt the poor a04 tbe blDdj. 

RIrIII·l!J»ao~Cinlld. ' . 

• .,pod peop.1t 01 t'- ,~.rdral area,.' ~ 'tIa1 
bene&t ~',..aJooc1 OD pa,* ooly. ·Satt ..... 
well. wore dq for drlDki .. ~' ".~r P\Upo .... 
as well as irription aDd. other, PurpoIOI. 
Now. they say that by constl'llotiBl canala, it 
would be poasiblc to irripte thousands: of 
acres of land and develop the ,nsrat areas. 
But tbo fact is that tbere bas been heavy lilt-
in. of canals. 

I would urge you that in case you want 
to develop the rural areu. you should send 
a study team to see to wbat extent tbe 20 
Point Proaramme bas been. implemented and 
you should implement the recommendations 
of tbe study team. Then only the development 
of the rural areas win be poaible. With tbele 
words, I support the Reso1ution moved by 
Sbri Reddy. 

SHRI MOOL CHAND DAOA (PalO : 
Mr. Chairman Sir. tbe existence or economic 
disparities is a curse for any country. If you 
do not understand tbe seriousness of the 
situation then you must read the writing on 
the wall. 

Sir, I think everybody bas taken tbe oath 
of allegiance to the Constitution. 1 'Would 
like to quote Articles 38 and 39 of tbe 
Constitution : 

(Engll.sh] 

Article 38 says : 

"(l) The State shall strive to promote 
the welfare of the people by 
securina and protecting as effecti-
vely as it may a social order in 
which justice, 8oc1al, economiC 
and political shall inform all the 
institutioDs of tho national life; 

(2) The State shall, in particU~, 
\ strive to minimise. tbe inequalitieS 

in income and ende~vour to elimi-
nate the inequaUti~ In _lUI, 
facilities and opponunitielt DOt 
ODJy amoo.st individuaa. b'Ot alto 
aBlOop' aroupa of people roai4Jq 
io dift'ereot areas or .... 4, iA 
different vocationall""·. 

(1"""IIJI.tIonl) 
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·'The State~ in particular, ditact its 
poHcy towards secunDa 

(a) That the citizens, men and women 
equally J have the riabt to an ade .. 
quate means of livelihood." 

Tho word is "adequate means of livelihood". 

U(b) That tbe ownership aDd control 
of the material resources of the 
community are so distributed as 
best to subserve tbe coalmon 
good. " 

[Trans/ation] 

Sir, 1 was sayiog tbat all of us have acted 
contrary to the intention of the Articles 38-
39. J want to read out the reply which J 
received from Sbri Panja. 

[English] 

The question was : 

"(a) Whether the Government are 
having separate figures of average 
income of rural persons and urban 
persons; 

(b) if not. the reasons thereof; 

(c) whether Government had made 
promise to keep such record of 
income of rural and urban people w 

separately on tbe basis of 1980-
8 t; ••• 

(Interrupt"'",) 

MR.. CHAIRMAN: Plea~e speak for 
two minutes and then we will take up Half-
an-hour discussion. 

SHRI MOOL CHAND DAOA: What 
is bis reply '1 In tbe statement of Bstimates of 
the Rural and Urban Incomes. tlte total in .. 
come of' IlIral population wbicb is 80' per 
cent IS Rs. 21.672 ·ctores And tbat of llrban " 

;J..do 1_ ' . ,',at.~:i,D". 

PoIN"'ion whkb ''* "",If 20 ,per coat. fa. 
Ils:. J 2,48," ctoreI. ' TbC 'pet ~jta faeotno of" 
·the ruraJ population • 1l~ ..• 99.4 only wbete-
,as the 'per ca.pita ,income "of the' Urban POpU-
la'~on illls. 1,200. "ThiS is the answer whicb 
b .. bocn ,iven . by our Hon .. Miai.ter. 

[TrtmsillIionl 

You tell us a sinale fte,14 where economic 
disparity does ftot exist, 

[£",1/811) 

MR. CHAIRMAN: Now we will take 
up Half· an .. Hour discussion. You Dlay please 
continue later. 

HALF-AN-HOUR DISCUSSION 

Rehabilitation of persons displaced 
from PakistaD 

17.30 brs. 

[English] 

KUMARI MAMATA BANERJEE 
(Jadavpur): Sir, it is a great privilege to take 
part in this important discussion. I am arate-
ful to the Chair and also to tbe Home 
Minister beca use he is kind enougb to listen 
to our views. 

At the outset I would like to say tbat 
altbough I am not a refugee ),et my heart 
aDd my feelings are totally in favour of tbe 
rcfusees. We know which people . came before 
1947 and after 1947 to 1964. I know tbe 
problems of those peopJe. Althougb we were 
not born at the time of Independence yet we 
l1ave heard, we have read and listonod tnaoy 
things about these people wbo "me from 
East Pakistan. Some of them lost their 
parents and the otbers lost their children. 
They came to· India witb torn· clothes aDd 
like beggars. They came to India wi tb the 
only hope that the tben Prime Mini~ter of 
India, Pandit Jawahar Lal Nehru held. 
namely, tbe victims of freedom who have been 
uprooted from their bomes have to be pro-
perly tehabiUtated in India witb equal riabts 
on 'par with other citizens of tbe country. 
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.. Accor:dlnl to tnter-DominioQ A,areemeDt 
at ptcem.ber 14, 1948 teCtioo 2(i) : 

"In Pakistan and in India every citizcn 
thall have equai rights, opportunities, 
privileaes aod obligations and there 
shall be no discrimination apiost tbe 
minorities wbose cultural and religious 
rilbts sball be fully safeguarded." 

Accordinl to Nebru·Liaquat Pact I would 
like to quote : 

u Nebru .. Lia quat Agreement dated 
April 8, 19S6: The Oovernm~nt of 
India and Pakistan solemnly agree tbat 
each shall ensure, to the minorities 
throug"out its territory t complete 
equality of citizen,hip irrespective of 
rei iltion , a (uJI sense of security in 
respect of life, culture, property and 
personal honour, freedom of occupa-
tion, ~peech and worship subject to law 
and morati ty. It 

Both Governments declared these rights to be 
fundamental and undertook to enforce them. 

Sir I am sorry to say th:lt our Govern. 
l1lent b~s already wound up the Rehabilita-
tion Department in t 974 because the Govern-
ment said that as far as the Cf'ntral Govern-
ment is concerned the rehabilitation problem 
il over. But I would like to say- I have very 
much reaard for the Home Minister-that 
you have got all your figures from the bureau-
crats and official,. This is not the practical 
thina. If you visit West Bengal, Tripura, 
A$Slm and J & K everywhere you will find 
refuaee problems are still there. In my own 
State 34 per cent people are refugcl!, peop e 
trbG CaD trom Ba'lt Pakistan, With t e ope 
ltiaf'the Government of India W II provide 
tbem (aeilities, but now tbey are help!('ss be-
cause ou·r Law Minister bas g:Jt a reply from 
tbe former Home Minister, Shri Cnavan dated 
21st AUlust, 1985. 1 quote: 

"The land in rural areas is given on 
free .. ,hold ba~is for a period of 99 
years on a nominal ground rent of 
Rs. J per one huodred square Yards 
or a fraction thereof per annum. Tbcac 

,._,. 
condltt·oM are ift aocordailCe witlt ·'tM 
poem, poI~)' fo1lewed qy tbe qOYerd-
ment of India in "thor ;are&a allo. 
MOreQY·er, this will prOtect the "i ... 
placed persons from tbe temptadoo of 
leUinl the land OD aocouot of inere .. -
iDS value of land In urban areas 10 
that tbey do, not become displaced 
apia." 

He bas stated two thin ... He said tbat It 
was Dot possible to live freehold rights to 
the urban people and thelt if tbe Government 
allowed freehold rilbts to the urban people, 
tbey would sell tbe land. 

Sir. it would be most amazina to note 
that tbe rehabilitated people constructed their 
buildings when they got settlements in 1960. 
Buildings were made at their own cost. Only 
the price of the land was paid by the 
Government. After a lapse of thirty years or 
so, the rehabilitated people are goina to be 
deprived of their rights of oWDership of 
buildinls and propcrtits due to conditional 
lease deeds, wbich is against all kinds of 
justice. 

If the Government policy is Dot to allow 
freehold rights to urban people, wby did tbe 
Government reg;ster these colonies in urban 
areas? Why is there such a great discrimina-
tion between tbe rural and the urban people? 
You have given freehold rights to the rural 
people, but not to urban people. 

We are going into the 2 I It century with 
all kinds of hopes and aspirations. We are 
look. ing forward to the 2 lit century eagerly. 
There is a lot of talk of ttcbnological and 

·,other developments. If we can chanle our 
technOlogy policy, jf we can change every-
tbiag. with a view to bring about betterment 
801( ng the people, why can't we change our 
policy to give protection to these refugees 
and give freehold rights to these people. That 
needs to be changed to provide relief to these 
people. 

Let us not look at this problem from tbe 
poJitic .. 1 poiot of view. I hope, these refugees 
will let justic from the Hon. Minister and 
that tbis problem will be viewd from the 
humanitarian point of view and there would 
not be any bureaucrutic outlook in tbis 
problem. 
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OIJr ¢bief Mintster. Sbri Jyoti Basta _ted In' hi., Budpi speec.h ! 

"It is sad· to. have to talk- nearly four 
decades after partition-of the ·burden 
or rebabi1itatma the larae cumber of 
refugees who bad to cross over to 
Wett BeDpl as a consequente of this 
event. The Central Government bas 
simply wished away the problem and 
disclaims all responsibility. In tb is 
lituation, we have been trying to our 
bost with tbe limited resources at our 
disposal. " 

Sir, it was the duty of the State Oovern-
ment to pursue this matter vigorously with 
tbe Central Government, but tbey have totally 
failed. They should have brought to the 
notice or the Central Government, what is 
tbe actual problem and what is the reality. 
It is the duty of all of us to appreciate and 
realise tbe reality aod practical aspects of the 
problems. 

As 1 said, the tben Home Minister t Sbri 
S. B. Cbavan wrote to Shri Ashok Sen that 
tbe policy of the Government was to give 
land in the rural areas on freebold basis. 
and in tbe urban areas on lease-hold basis. 
But, I have with me a document, which is 
very important. Under the leadership of 
the then Chief Minister of West Bengal, 
Shri Bidban Cbaoder Roy, our departed 
leader, in the year 1965, certain people were 
given tbese rigbts and sale deeds in the 
Squatters' colony, Calcutta. Som~ people 
have already 80t tbose rights of the urban 
properties and tbi, is the document with me. 
While some people are allowed that, why not 
others? Why are you baviog this discrimi-
nation towards some people? You must give 
freehold rights to the urban people also. 
Tbat is our demand. I am sure, the Govern-

ment will consider it sympathetically. 

For your information, I would like to 
quote rrom another document. Our State 
Government has iss1led a 99-year Jease 
deed. But Sir, the terms and conditions of 
the lease deed are su~b that nobody can 
accept it. It is completely undemocratic and 
totally unconstitutional. I would only men-
tion one or two points from the lease deed, 
10 that fon .wiU real·iso what sort of a deed 

.1i.A,it. ' b,h. 

it i •. Paft 2(1) of the deed say. : "The lease 
period shall be for 99 years, renewable at 
the option of. the· lessor. The leuor may 
however renew tlle tease of the land after 
tbe expiry of 99 years on his own ur at tbe 
request of the lessee and on lucb terms and 
conditions as considered necessary by tbe 
lessor." 

So, Sir, they will 'gct tbe lease only if tbe 
State Government desires. But if these 
CPI(M) people continue to be tbeir. I very 
much doubt whether they will let the lease. 

SHRIMATI BIBHA GHOSH OOSWAMI 
(Nabadwip) : It is a directive of the Central 
Government. Do not distort tbe facts ••• 

(Interruptions) 

KUMARI MAMTA BANERJEE: You 
are misleading. Your Government should 
do something at ~ast in this regard. 

(Interruptions)· 

MR. CHAIRMAN: Order please. 
Nothing will go on record. This is balf an 
bour discussion and sbe bas raised the issue. 
The Minister will reply after she finishes and 
then three· or four members will put ques· 
tions. That is all. What is other members 
say will not go OD rec·ord. 

KUMARI MAMTA BANARJEE : They 
have stated that the Jessee shall use the- land 
for the purpose of his residence. He can 
open a small shop in his residence. Why 
should anybody get permission from the 
Government ? 

MR. CHAIRMAN: You please conclude. 
}Jut questions. 

KUMARI MAMATA BANERJEE: 
Sir please allow me two more minutes. This 
is very important. 

PROF. MADHU DANDAVATB: Time 
is taken. It is never given. 00 ahead. 

KUMARI MAMATA BANERJEE 
Lastly 1 would like to ask some questions. 

*Not recorded~ 



(1) You'pleue live instructiOl1I lodle State 
GOYttallltlU ·to immediatelY atop . iuui1,ll the 
99 ,oars' 'lease deed. And you please 
visit the "·State of Woat .Bengal with a HiIh-
powered Committee to, survey ~vorytbiDI. 
TheD you may take a proper decilion.· Plcase 
eusure frocbold riahts to the peoplo or urban 
areal. Please pay proper attention to tbe 
buic problems of the refupes. '(2) Discrimi-
nation must be abolished immediately between 
tIM urban. and rural areas and I request you 
ODe thing. Please do not allow a free hand 
to the Government of West Denaal to make 
a political drama. You have every responsi-
bility Dot ooly with regard to West Bengal 
but also Tripura and Assam. You will be 
surprised to know that minority people in 
Assam are now in danger due to eviction 
and torture and so many persons beloDains 
to tbe minority communities are going to 
take shelter in Bangl. Desh camps. The 
Assam Government has issued a circular that 
even non·Assatnese students should compul .. 

I 

sorily learn their language. Where is tbe 
protection to minorities'1 Government has 
to look after a11 these aspects. I have come 
to know from one Hon. Member that in 
Jammu and Kashmir there are· 50,000 
refugees who came after Independence. But 
they did not get any settlement. I am told 
that in Ahmedabad also, the same problem 
i. there. This should be settled immediately. 

I want to point out onc more thing. 
Government have provided funds for econo-
mic and social upliftment of tbe refugees. 
But the Government should also see whether 
the funds allocated by the Central Govern-
ment to tbe States have been totally utilised 
or not and whether they have been misused. 
Government should set up a Committee to 
find out the actual conditions of the refugees. 

Lastly, 1 do hope that you will not dep .. 
rive us, and you will not give a bureaucratic 
reply. I do hope that I will set justic based 
on a humanitarian point of view. Already I 
have stated tbat J am not a refugees. but I 
bave seeD their suffering, I have seen what 
tbey are doing, what is their cODditi~nt and 
what are their feelinss. If you canoot do 
anythilll to them. ,these people will blame 
tbe Central Government. And those people 
tulinl tbere will onl, make a political drama 

" I , "' ; ". ~' '/t..:, .. ~::j.j. ,A.J~ ", ~~.','~"!' 
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, ,PU~, or'it. ,nae, wiD .take at. '._ ,.to,;,lIIlp . 
. _ i~r own part,. and Dot'tO . .." .• , ~.~ " 
, wherea. J waDt " economic "ADd .Oeia. jUltlc 
for tbe refuaees. " 

With tbe$e worda. I tban~ ),00. 

THE MINISTER OF HOMB AFFAIRS 
(S. BUTA SINGH) : I am arateful to my 
diltinlpisbod colleague, Mamata Jj for ralsq 
this very important issue in tbis HOUle once 
aaain. Earlier it was done tbrough a Supple-
mentary to a question. It was folt perhaps 
that a more detailed information could be 
placed before tbis House. 

As a matter of fact, I should share some 
of my thoughts on tbe refuaee8 problem. Sbe 
started sayiDa that this was a human problem. 
and that it was a reflection on the Adminis-
tration- whether it was the Central Govern-
ment or the State Government, I am not 
here to score a point-it is a reflection to 
this extent, that after nearly 40 years, we 
are still faced with some people caUed tho 
refugees, wbich means that in the schemes 
or projects that were drawn either by the 
Centra) Government or by the State Govern-
ment, there is something wrong These tbings 
have not been properly carried out; they 
have not been properly implemented. Tbe 
result is that even today, we find our own 
kith and kin, our own people suffering. They 
are being called refugees. This problem is 
peculiar in tbe eastern sector. In tbe western 
sector, I do not know whether the credit 
should go to the Administration or to the 
people tbemselves : not a single family is 
now called Jefugee ooe. They have all carved 
out for themselves their own destiny. They 
have assimilated themselves with tbe rest of 
the country. People who used to be called 
refugees-if you visit their own settlement 
colonies or pJaces where they live. you do 
Dot set the impression tbat tbey are refugees 
from some other country. In some ways, 
they are much better than those who were 
Qriglnally from tbis part of tbe country. 
Therefore, it is' time botb for the State 
Government and the Central Govcrmen.t to 
seriously think over tbis problem. This 
lesaey should be ended, and we should usher 
in an era of cqrnplete assimU.tion, complote 
participation. The idea should Dot be tbe.re 
in a section of our people tba t they are beinB 
depr'ived. Dot beina cared for. and not beiaa 



~'" af_.' rh.Ite are pt01.11~s wi.ll,,.rd 
to 't~ir ,settle,a.ots, avocations,. boUtin. 
coloniet or other .facilities. ,ThoM should be 
dealt with once and for all. 

With tbis approac.h in mind,' I am . grateful 
to the Hqu. Member that she has drawn, tile 
att~Dtion of tho Government of India 2 or 3 
aspeets of tbi' problem. Firstly, she bas 
expressed ber concern about this lease system 
which is, ,of coarse, a very serious tbings : 
really, it sounds rather not just, when the 
members of the same family. if· they happen 
to live in 'rural areas aet freehold land, and 
if they Ii Ye in urban areas th~y come under 
the lease system. But so far as Government 
of Jndia is concerned, tbere is a seneral 
policy-she referred to a reply given by my 
predecessor, Shri Chavan. The general' policy 
of the Government of India was that we 
would give a look to the whole Jease system, 
whether it is here in Delhi or in Calcutta or 
elsewhere, and we will take a general decision 
on that. I find that in Calcutta, there is a 
case pending in the High Court. Even jf I 
bad wished loday to really take adecision, I 
am hampered. because the case is .(ubjudiced 
One thing I can tell you and to all the 
members present here that the Government 
of India bas an open mind and we would 
like to really review the whole tbing; and 
she has cited earlier also the latc Dr. Bidhan 
Chander Roy saying that he had given a plea 
for free hold system to tbe same People even 
in the urban areas. I would like to go 
through these records, and as soon as it is 
possible for us whether that case is disposed 
of and we are free to do this thing, we have 
an open mind and we will, in consultation 
with the State Government, review the whole 
thing, we will survey the whole thing. She 
has asked me to send a special· team and 
we will send a special team to rev iew it: 
and if it is possible we will do it. I will 
invite suggestions from all the Hon. Members 
whether this side of the House or whether 
tbat side of tbo House. Let them suggest. 

Some peoJ)le have already been settled; 
they have built their houses; some are in the 
process of building their bouses; they are build-
ing tbeir houses from their own sources, 
buUdina their own houses from loans taken 
by various 'institUtions and the government. 
Out' attitud.e' is open and $yt1lpatbetic and 
we woutd like to see that they, also set this 
kind of title$bip like free hold. 

SBtU MANORANJAN BHAKTA. 
(Andaman aod Nicobar Islands) :, It should 
be for tbe whol'e of the eastern India. 

S. BUTA SINGH: It should be for the 
whole of the eastern India Dot only in 
Calcutta. but tbat win be only after the pro-
blems tbat I have just DOW said. after that 
we 'cross over tbose problems, we will tbbik 
about it. Even in Delhi9 - Shri H. K. L. 
Bbagat is here-we are very seriously think· 
ing that these probl ems should be tackled. 

She said about economic upljftment. 
Now, as J said, as I started my observation 
on this whole issue. the thing is that thero 
bas tobe a period \\ hen the whole thina 
should start flowing from the on .. going 
scbemes whetber of the State Government or 
the Central Government; we cannot treat 
them for all time to come as refugees or the 
peopJe who have tobe given doles and who 
have tobe fed through spoons. Now time has 
come thHt we should in build this element and 
give them economic upliftmtnt schemes 
through various plans or State Plans or the 
central plans through Wllich tbey can be 
tied. the whole thing can be dovetailed, and 
they should start the thing from the ongoing 
schemes which are continuing, which are for 
a long time. which are a permanent solution 
to the economic upJiftment. We consulted 
the Mjnistry of Industry and the Planning 
Commission and they have also concerned 
with the idea tbat thtse displaced persons 
economic rehabilitation schemes should be on 
the permanent bases and should flow from 
the State five year plans through the respec-
tive implementing agencies and the depart-
ments of the State Governments; tbey could 
be cottage indugtry, small scale industry. 
hand loom; and these schemes must be really 
tied to the regular nlain schemes. 

Tbe other day, a mention was by some 
Hon. Members about regularisation of the 
colonies. Perhaps she omited this today. I 
wanted to remind you that we arc also 
seriously considoring this, about rcaularisa· 
tion of the colo'nics. and we will do it with 
the. cooperation of the State Governments. 
Again, I would request the Hon. Members to 
give . their suaestio,ns to me on tbis iSSQO 
also. 
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SHRI MOOL CHAND DAGA. (PalO: 
Just DOW, tbe Bon. Minister bad replied tbat 
durina tho 1965 and 1971 wars, some refu-
gees bad come to Barmer t laisalmer and Pali 
districts. Will yon please let us know how 
many or them were allotted land and rehabi· 
litated by you, in the Indira Canal area? For 
your inrorm~tion; I would like to tell YOll 
that out of them. 86 families have still not 
been rehabilitated by you. Kindly give us a 
reply after verifying it. You have taken the 
plea that the case is lubjudlce. Please tell us 
does tbe court debar you from rehabilitating 
the refugees from Bangladesh in India? 

S. BUT A SING H : The verdict has not 
been given so far. 

SHRI MOOL CHAND DAGA: Non-
delivery of the judgement means : 

.[English} 

The Government bas not been debarred 
from doing this joh of rehabilitating the 
people. So. 1 want to say this. 

[Trans lar ion] 

3S000 families belonging to the minori-
ties have been displaced from Bangladesh. 
How many claims of these families have beelt 
settled so far and on what basis. Nobody 
bas lot tbe rehabilitation benefit to date 
because tbe Nehru-Liaqat Pact lapsed with 
the death of Mujibur Rehman. 

(English) 

It became a dead letter. 

[Translation] 

Please, tell us whether you have done 
any rehabilitation work ~ To-day you are 
saying: 

[Englllh] 

I will review the whole thing. 

tTran,lation) 

At tbat time, Shri Cbatterjee had said in 
the House that a Parliamentary Comll)ittee 

would be constituted for this purpose'. TOdaY. 
. you say that 1'10 ~~liameDtary Committee 

win be formed bCcause there i. a dUfereaeo 
in the attitude of Members of the ParHameDt 
and bureaucrats. But why did you not revive 
that committee by deputins the Members of 
Parliament to find out the number of families 
which have been rehabilitated and which 
remain to be rehabilitated? My third ques-
tion is tbat you have written tbat a bouse 
will be provided for Rs. 10,000 including 
land. 

s. BUT A SINGH : Wherefrom have you 
got this information ? 

SHRI MOOL CHAND DAGA: It is 
not my inforo18tion. Why do you worry. You 
are also looking a bit serious. 

I Engllsh1 

The Government bas decided to review 
this position. A house building 108n in 
urban area is fixed at Rs. 10,000/-, 
the break-up of which is Rs. 6.500/-
for construction snd Rs. 1,000 for 
land, and Rs. 2,500/- for develop-
ment of the site. 

(Translation] 

Will you be kind enough to construct a 
bouse, worth living, by purchasina land at 
the present rate with Rs. IOO(!O only? It is 
your scheme. 

Secondly, please tell me whether the 
settlement of the claims of the land has been 
made on the basis of tbe rates prevailing in 
the year 1948 or 1965 ? For their property, 
which year bave you taken into account, tbe 
year of the property or the preceding year ? 
I would submit that tbis is a buman problem 
and you have adopted a lood attitude. Please 
answer my questions in your reply. 

(English) 

SHRI ASUTOSH LAW (Dum Dum): 
Mr. Chairman, Sir, 1 feel pity .to put tbis 
question in t.his auaust House. even 40 years 
after independence. eve.Q thougb various 
thing. bave been happening in this HOUle. 
nothiDI i, beiDa done for theso 4ilplacOd 
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person.. Sir J 1 am requesting t~e Hon. 
Minister and the Government to look at the 
livina conditions of these displaced persons. 
tbcJ!Je who have come from tbe erstwbil~ Bast 
Pakistan and tbe present BaDsladesh. 

18.00 hrt. 

I request the Hon. Minister to see the 
question of the lease deeds which have not 
been given to tbem. The living conditions of 
these peopJe are so bad, tbat they are living 
like cats and dogs, even in this year of 1986, 
their livins conditions are so rigid that some-
thins has to be done to improve them. I find 
from the document tbat since 1980 Central 
Government bas sanctioned funds for the 
upliftment of displaced persons. Although 
on paper the Government of West Bengal, it 
appears, have spent this 'money, in reality 
nothing has been done. I am extremely sorry 
to say tbis. Therefore, I want to ask from 
the Hon. Minister whether the Central 
Government is willing to send a special team 
to West Bengal, particularly to see those 
areas where there are refugee colonies and 
make a survey regarding the living conditions 
of the people. They do Dot have drinking 
water supply. Thert is no road. There is no 
electricity. and no facility at al1. I am speak-
ing from my personal experience because I 
come from that place where these re~settle .. 
ments are there. I find that durins tbe mon-
soon for three mo::ths or six months, they 
are living under water. There is not even a 
medical officer to attend to them in case of 
aoy emergency_ Therefore, I again, with 
folded hands, request the Government to 
immediately send a central team to survey 
that area, sanction the money and got tbat 
money distributed through some ceotral 
agency and Dot through the State Govern-
ment, because they are utilising this money 
for their political purpose. 

My second question is, why such delay 
is being caused to give freehold right to the 
refugees, those who are occupying the land? 
After all, one has to take a practical 
approach of the matter. Under our law t we 
cannot really, for all prac.tical purposes. 
throwaway or evict a person from the land 
where he is settled. If that is the position, 
then why should we not. without further' 
delay, fulfil tbeir dream and allot freehold 
ri,ht of tbe lan~ ? 

Tbe total number of applications received 
by the Government upto 31 July, 1977 were 
S3.549. According to the Nebru .. Liaquat 
Pact of 1950 the refugees from· tbe then East 
Pakistan were given the right ro retain their 
properties in the then Bast Pakistan. That is 
why. no compens~tion was aJlowed to them. 
But subsequently, after the Tashkant Agree-

. ment, after the Indo· Pak war, it bad been 
decided to give ex-gratia payment under the 
Ex-Gratia Scbelbe to these rcfugee~t as the 
entire property belonging to the Hindus in 
the then East Pakh.tan was declared as enemy 
property and equally in India too. Thereafter 
from time to time, applications were invited. 
On 14180 applications demand was 
made. 14710 applications are still pending 
and the re'St were rejected on va rious grounds. 
These poor people cannot recover their pro-
perties which are situated in Bangladesh any 
more at this poHticnJ juncture. J am asking 
the Hon. Minister a s to wby such a delay is 
caused in finalising the clvim's of compensa-
tion and settling the said dispute for once in 
whatever manner, \\' hether it is 25 rer cent 
of the total claim or 30 per cent or 50 per 
cent .. 

[Trans/atiolf] 

S. BUTA SINGH: Mr. Chairman, Sir, 
Shri Daga bas raised two or three questions. 
In the first question he has asked details 
about the number of migrantlS to India 
during the period 1965 to ) 971 'and bow 
many of them have heen settled in Rajasthan 
and how many of them were allotted land in 
the canal area. ]n this regard, I have to say 
this much only that : 

[Ellglish) 

Between 1 964 to' 1 97 I, t 1.14 lakh mig-
rants came, out of which six lakhs stayed in 
West Bengal clod the rest of them went all 
over the country. I do not have readily avai-
lable with me the number of people who went 
to Rajasthan. I can get this information and 
supply to the, Hon. ~1ember. 

(Translation] 

Secondly. be said that the scheme of 
rehabilitation is sub judice and' as a result, 
the ~ntire work of rehabilitation has been 
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suspended. I tbirik Shri Dasa has mixed up 
,be ~two thinp because at that' time I was not 
talkina about rehabilitation b~t about ·lease 
and ~ft'ec·:hold. The ,lease and .free~,bold case 
Is, peadioa before tbe High Court and. is 
uDder cODSideratiou. 

Rehabilitation scheme as sucb is not 
'pend"m8,before tbe Higb Court and we have 
not stopPed' the various schemes . which are 
~ill' imp.~mented under rehabilitation. They 
ar~' continuing. ' . . 

(Tran,/atlon} 

SHltl MAN~RANJAN BHAKTA 
(An<iaman cl Nicobar Islands): I want to 
tell you that there are still many families, 
which have not got the benefit of rehabilita-
tion. Tbey are still wandering OD the roads. 
Please tell' what are you goins to do far such 
families, because there is no one to whom 
they can approach. When you are doing all 
tbese things, tbey should be given one more 
cbance. 

s. BUTA SINGH: Most of tbem were 
advised;_ 

-that unless tbey come to tbe camps 
and get themselves registered, it will Dot be 
possible for the Government, the local State 
Government-it is not only West Bengal 
Government. other Governments are also 
involved. Uoless you really know where the 
people are, you cannot really choose them 
and 'take your tbings .after them. Tbey'have 
to register tbemselves some\\'here ••. (Inter-
ruptions). The district authorities have to 
have a point on which they must get them .. 
selves registered. They must report to some 
responsible authority. Only then the follow 
up steps can be taken aCi to bow to rehabili-' 
tate them, how to look after them. Firstly. 
there was a condition. In West Bengal. in 
Tr1pura and other parts wbere thero was a 
saturation point. specially in West ~eDaal 
w~n tbore was DO capacity, we made it 
~no~ ~t tbos~ w~e will ,0 out c:,f tl1ese 

~". \Vi,1 &9t ~~, ;~~t. put ;~J ,;~r 
, 'dl ,,' Ii "."". ~po~. ~ercf~, }.lo,~ " ~ ,ipllJ,;,¥ 

~port, how can ~Y : be e~titl~d ,to ~~~ 
ben~tit? I 8atee w,th the ,Hqn. ~'D.l.~r;a 
that thero Illust ,have ~eoD some f~lt.ailJ .. 
who really were not able to aefthe attention 
of tbe Government. But bow do we kQo}V ? 

[Tramlation] 

Thirdly, be asked as to what, criterian 
had been adopted by us in this regard. In 
tbis regard I' want to tell Sbri Daal that the 
total number of the displaced persons who 
came to West Bengal from West Pakistan 
durio& the period 1 947 to 1 9S 8. was 41. t 7 
iakhs. Out of tbem, 3 1.32 lakbs stayed in 
West Bengal-

[.English) 

-and they were all provided that relief and 
rehabilitation. Daga Ji, this is for you. Kindly 
take notc. 

Now, there are other two categories. 
From 1958 to 1963, 55,000 persons stayed 
on in West Bengal whereas 61 .. 000 had 
come. Again, tbere is a third ca tegor),. refe .. 
rence about which was made by Dap Ji. I 
gave the figures. 1 1.14 lakh migrants came, 
out of which six lakhs stayed on in West 
Bengal and the others sprea~. As a matter of 
fact, these families which came under t,bc 
third category, legally speaking, they were 
not entitled to that rehabilitation s,cheme 
which was there after the partition of the 
country. Therefore t even the Government b~ 
gone out of the way because it is a buman 
problem. ] agree with you. But tbe problem 
is as I mentioned ·to Shri Manoranjan , , 

Bhakta li, that they have to follow a system. 
Unless they come and. register tbe.mselves, 
unless the authorities come to know ",bout 
the small groups of people, there canllot be 
any follow up action .•. (Interruptionl). The 
claims were filed by the individuals on ,b~ 
basis of the properties lost. The s~ulement i$ 
based on the United Baole Qf India J~d 
values 00 the basis of wbich ]endina was 
done in Bait Pakistan. Th.il was tbe bali" , 
Now, Mr. Asutosb Law raised .two poWU. 
Ooe I have already an~",~, that is, I .... 
4lP~ f~~h91d,' . 
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SHill ASUTOSH LAW: Timo·bouIld 
programme. 

s. BUT A SINGH: As I told you, 8S 
soon as we are able to get over the hurdles 
whicJl bave been there, there should not be 
much delay ~nd I acsure you tbat we will 
live a final sbape to these tbinss as SOOD 88 
possible. 

Now, about tbe living conditions of these 
colonies, I can sbare with tbe Hon. Members 
the feeling tbat the living conditions in these 

408 

colonies are horrible. We will do8nitely let 
in ,touch with the State Governrnent to see 
tbat they lOt basjc amenities like water 
~pp]Y. bypnic: conditions, medical caR aad 
aU these thioas. I will get in touch with tbe 
Government of West Benlsl and we will see 
that necessary improvements are made. 

1'8.10 bts. 

The £Ok Sabhll then adjourned till EI,.,.n 
of the Clock on Monday, Augu't J I, 1986/ 

Sravana 20, 1908 (Soka). 




